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LOK SABHA DEBATES

LOK SABHA

Monday, June 27, 1977/Asadha 6,
1899 (Saka)

The Lok Sabha met qt Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Relation of Research Experience for
University Teachers

*204. SHRI D. D. DESAI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the stipulation made
by the University Grants Commission
regarding research experience for
University teachers is being relaxed;

(h) if so, whether this will affect
academic standards; and

{c) if so, Government’s views there-
en?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANPRA CHUN-
DER): (a) to (c). Some people have
made a representation that the re-
quireiment of Doctorate degree or re-
search work of an equally high stan-
dard as a minimum qualification for
appointment of teachers in universi-
ties should be dispensed with. The
matter is being examined,

SHRI D. D. DESAI: Sir, recently
we have waived this qualifications for
the University teachers. Most of the
research work done in the world is
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done in the Western countries parti-
cularly in the US.A. We have not
won any Nobel Prize for the last 80
years or so. Woulq the hon. Minister
at least inform us what are the inten-
tions of the Government in regard to
the provision of teaching Qualifications
and research facilities? It seems that
the pay-scales and recruitment quali-
ficationg of the teaching posts are con-
tradicting with each other,

DR. PRATAP CHANDRA CHUN-
DER: Sir, the decision was taken on
the basis of the report of 3 Committee
which was headed by Dr. S. N. Sen,
formerly Vice-Chancellor of Calcutta
University. That Committee recom-
mended that for the purpose of teach-
ing in Colleges, or Universities, hold-
ing of Master's Degree ghould not be
sufficient. There should be some re-
search qualification or an advanced
study qualification. Only then they
will be able to take up classes in col-
leges and Universities. That js why
the Univergities after 2nd November
1874, prescribed that alternatives
might be provided not only in regard
to Ph. Ds. but in other research work
of equal merit. That has been provid-
edn w‘ ii

SHRI D. D. DESAI: s the Minis-
ter aware that in principle and prac-
tice, the difference hag widened in
various Universities, particularly in
Dethj University, the qualification has
been ‘brought down to a high Seeond
Clasg and Secong Class. New, they
have again lowered the quslification.
So, what ghoulq be done by the Gov-
ernment especially in view of said
non-availability of University tea-
cherg with requisite qualificationa?

MR. SPEAKER: What about the
standarg of teaching in gifferent uni-
varsities?
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SHRI D. D. DESAI: All these points
should be taken into gn overall consi-
deration. I would like the hon. Minis-
ter to take the House into confidence
and at least let us know what would
be the position since this subject is
a concurrent subject. I would like to
know what he intends to do to im-
prove the educationa] standards and
see that what he has decided is im-
plemented by Universities.

DR. PRATAP CHANDRA CHUN-
DER: Sir, I would like to submit that
it is true that education is not only
a concurrent subject but it hag also
been saig that so long as the Parlia-
ment does not pass any Act in that
particular behalf, the State Acts will
prevail. Therefore, large part of edu-
cation is being governeg by State Acts
and we are not directly involved,
Even then through the University
Grantg Commission, we try to set some
standards and the University Grants
Commission sends its recommenda-
tions from time to time even to the
State Governmentg for the purpose of
prescribing the minimum qualifica-
tions. For the University lecturers,
as my hon. Friend wanted to know,
the minimum qualification prescribed
is “The Doctor's dqegree or research
work of an equally high standard and
consistently good academic record
with first or high second class master’s
degree in g relevant subject or an
equivalent degree of a foreign unlver-
sity.” Then there is a provision for
relaxation as regards the second mat-
ter viz, first class or high second class
master’s degree. If the Selection
Committee is of the view that the re-
search work of a candidate as evident
either from hijs thesis or from his pub-
lished work is of a high order, it may
relax the second qualification.

SHRI D. D. DESAI: The Sen Com-
mission’s report has been accepted by
many of the States. The result has
been an increase in the salary and
remuneration of the teachers. But the
other part of Sen Commission’s report
is still not being implemented. The
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partial acceptance of the recommenda-
tiong wil] not do good.

MR. SPEAKER: Please gdo not make
it a discussion,

ot gex fag : fimmwl & fog o
Faaa fruaifa /2 07 & o &
faeafaaramt # 37 &1 qnp 7 fFav
T @ @ foegr WY gg @amw fE
TWHFTRATHFCTE ?

DR. PRATAP CHANDRA CHUN-
DER: Sir, in many of the States the
scale has been acceptedq in principle
but actually in placement has not
taken place. We are takdpg up this
matter with the respective State Gov-
ernments and as soon as many &f these
new State Governments are formed.
We will discuss the matter with the
concerned Education Ministers,

PROF. P. G. MAVALANKAR: Is
the hon. Minister aware of the fact
that standards of university and col-
lege education are deteriorating very
rapidly jn our country, and further,
that the assessment and marking and
giving of even research degrees vary
enormously from one university to
another, so that some of the degrees
are available very cheaply while some
are not available at all because their
standards are high? Will the hon.
Minister, moreover, tell us whether
the answers he has been giving both
to the original anq supplementary
questiong relate to the University tea-
cherg or college teachers or both?
Further, will he assure the House that
over and above the research degree
gualification requirement, the Govern-
ment will also see to it that academic
experience and teaching experience in
a reputed university are also consi-
dered worthwhile for qualifying for
the post of a University or a college
professor?

DR. PRATAP CHANDRA CHUN-
DER: I woulg like to gubmit to the
hon. Member very regpectfully
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through you that the question of de-
terioration in standards is always a
matter of opinion anq We are not in
a position to accept this. E\fe:! ther_n,
the University Grants Commission 1S
also trying its level best to improve
the standards. So, for college lectu-
rers, the following qualifications have
been prescribed “first or high second
clags al master’s degree in a relevant
subject or an equivalent degree of a
foreign university or M. Phil, degree
of a recogniseg universiiy beyond the
master's degree level or published
work jndicating the capacity of a
candidate for independent research.’
Al] these are provided for the pur-
pose of improvement of the standards.

SHRI A. E. T. BARROW: What
steps are taken to compare the degrees
of one university with another, when
it is known, as my friend Shri Mava-
lankar hag pointed out, that there are
great differences in the standards in
different universities?

DR. PRATAP CHANDRA CHUN-
DER: This is also a very delicate
question. Comparison is always
odious.

MR. SPEAKER: Next question,

SHRI JYOTIRMOY BOSU: 1 was
trying to catch your eye to put a
specific question—How many foreign
countries have de-recognised our de-
grees?

MR. SPEAKER: That js a separate
question. I have already passed over
to the next question.

Supply of Road Rollers by Maruti
Heavy Vehicles Ltd,

*206. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Maruti Heavy vehicles
Limited in which Shri Sanjay Gandhi,

ASADHA 6, 1899 (SAKA)
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the son of erstwhile Prime Minister
Shrimatj Indira Gandhi has substan=-
tial interest, had supplied road rollers
to the D.D.A., Engineering India, Ltd.,
N.DM.C. and other Central Govern=-
ment organisations; if so, the details
thereof;

(b) whether any tender was invited
for the purpose and if so, the facts
thereof;

(¢) whether any inquiry was con-
ducteq intog the allegations of irregu-
larity in this connection; and

(d) if so, the findings thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a) ang (b). The jnforma-
tion is being collected ang will be
laig on the Table of the Sabha.

(¢) and@ (d). The Government of
India in the Ministry of Home Affairs
hag in its notification No, S.0. 375(E),
dated the 30th May, 1977 appointed a
Commission of Inquiry to enquire,
inter alia, into al] matters pertaining
generally to the negotiation, conclu-
sion and execution of contracts and
agreements with the following Maruti
concerns: —

(1) M/s. Maruti Limited.,

(ii) M/s. Marutj Heavy Vehicles
(Pvt.) Ltd,,

(iii) ' M/s, Marutj Technical Ser-
vice (Pvt.) Ltd,

(iv) Any other body corporate or
firm which is in the same group or
is under the same management as
the companies aforesajd or js inter-
connecteq with one or more of the
saig Companies,

The Commission will thus enquire
into the transactiong with M/s. Maruti
Heavy Vehicles (Pvt.) Ltd. including
the transactions relating to supply of
roaq rollers to the Central Govern-
ment Organisations, The Commission
has been asked to complete its inquiry
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and report ta,the Central Government
on or before 3lst December, 1977.

SHRI JYOTIRMOY BOSU: Sir, 21
days is the usual notice time. But
this time because the session was
postponed, the notice given was much
more. Still, if they are going to leave
it to the bureaucrats, this sort of re-
ply is bound to come. Am I to under-
stand that the government has less
resources and limited machinery with
them that they cannot find information
that others have been able to find out?
I want the minister to confirm my
positive charge that this Maruti Heavy
Vehicles Ltd., which is Indira Gandhi,

Son and Co. Ltd.—that is how I put
it—

AN HON. MEMBER: Unlimited.

SHRI JYOTIRMOY BOSU: Very
limited. The question is, they had
defrauded and cheateq the people of
this country on two counts in this road
roller business. You, Sir, were the
Speaker at that time also between
1967 ang 1970. I want the minister to
confirm whether the Works and Hous-
ing Ministry earlier before 1970 had
given an advance of Rs. 1} croreg to
TUPCC—United Province Cammercial
Corporation headeq by Mr. Wahi and
whether the money had been recover-
ed or not and whether at the same
time they had taken an overdraft from
the Punjab National Bank, which is a
nationalised bank. They got money
from both ways. The earlier govern-
ment had made purchases of road rol-
lers which Mr. Sanjgy Gandhi had
bought from the Punjab National Bank
.at Rs, 25,000 a piece....

MR. SPEAKER: What js your ques-
tion?

SHRI JYOTIRMOY BOSU: I want
to know whether the Works and
Housing Ministry earlier before 1970
.had given an adwance of Rs. 1} crores
to UPCC headeq by Mr, Wahi, whe-
ther the money had been zecovered or
not and ‘whether they had .also $aken
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-&n overdraft from the Punjab Natio-

nal Bank. A thorough enquiry was

instituteq by the Works and Housing
,Mmmtry at that time and the reports
:were placed on the

Table of the
House. About that, no notice js re-
quired because the matter jg already
on record. Let me the minister say
‘yes’ or ‘no’,

SHRI SIKANDAR BAKHT: Sir, I
agree a specific reply must have been
given;, I am deeply sorry about it.
About the rest of his question about
the Works and Housing Ministry, I
do not have the information right now.

SHRI JYOTIRMOY BOSU: 1 seek
Your protection in the matter. Why
they should get allergic on that side?
Why Mr, Lakkappa should get allergic.
Sir, I seek your protection. When the
hon, Minister comes to this House
with this sort of replies stating that
‘I don't have the reply’, then we may
as well go home and rest. The ques-
tion is about a matter where the re-
quired information js readily avail-
able that in 1968-69 the road rollers
were brought by Sanjay Gandhi from
UPCC. Actually he was lured to buy
them and he sold them at Rs. 1.23
lakhs.

1 seek your protection, Sir., You
kindly direct the Minister to come out
with a reply as to whether the road
rollers were under the financial obli-
gation of his Ministry to the tune of
Rs, 1} crores or not and whether it
is also a fact that these roaq rollers
were hypothecated to the Punjab Na-
tional Bank for a specified period and
it is the third time they are doing it.
I want a specific reply to this question.

SHR] SIKANDAR BAXHT: I
have already told the hon. Member
that I am not in a .positien to reply
to this .question right now.

MR. SPEAKER: He is.not in a posi-
tion to reply. He has been saying this
repeatedly that:he has no infermation.
You may .please git gown now. T .am
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on my legs. My point ig that theré:

arewther methods of eliciting informa-
tion. If it is not given now, I will
tell you that you shoulg come later
on‘with the rules.

SHR] KANWARLAL GUPTA; Can
you postpone this question?

+fl IQAR ;. WY WIIIT, FIF
¥ AT Fgy SAT-AIET N § ais wa
WHET FT IALC 3 F qHFAIF T &Y
af qar 90 1@ § 5 asor arga W
za wH F RAT-ZNET § F IT F AT
1 I&TAT ALY ARATE |

¥ FraFrd g—-F fraat § A
931 & o Faqrg F A 977 F--
FroUFoNA oo F mrsfa 1 grE-dezT
I QR WY T A4 FT AT ACElA
Y fzar, s &9 F 41 W FOAT A
geig & T fqar | & JrAAT Tgar
F-—FAWA ¥ UTATA Fr OHER
arefa &1 frg frag & srygre g7 faar
ol uzard ¥ X ¥ fay 37 ¥ qrg qar
wgt & war ?

Y fasrz a&a : HTo TFo Yo HYo
F I} F s faar o @0 R, A
fafaedt 9o & gmfas fFga 39
SATIT AT FEAT ATEAT & |

s} IqAT . Fewd WEEA, AU
TgFeqt ¥ 57 F-—waAT AT TIAT FF
FT g fava w53 f& Ja@ frar o
AFTY | TZ.IATT gl &, AR AG0TT |

MR. SPEAKER: If there is no
« answer to thig question, why are you
putting supplementaries? That is why
1 said there are other methods of
eliciting the information,

ot 3aRt ; st Y e orare ¥ W
wif, a& Tad, AT g7 XY A4rT T
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AT o, S T o R gt
&

SHRI JYOTIRMOY BOSU: I want
this to go on record that the Minister
is in a position to reply whether an
amount of Rs. 14 crores was advanced -
to UPCC for the supply of roads-
rollers. But he said that he is not
in a position to reply.

SHR] YADVENTRA DUTT: I want
the hon. Minister to inform us his
difficulty in collecting the information
ag to by what time he will be in a
position to give us the required in-
formation,

SHRI SIKANDAR BAKHT: First
of all, it is very cruel to say that I
am trying to keep back the informa-
tion. I have got the least intention to
do so. I have said in my written re-
ply to the hon. Members that as soon
ag I get the information, I will give it.
Unfortunately the information has to
be collecteq from a number of depart-
ments. That is the difficulty.

MR. SPEAKER: You have not
anwered it. When are you going to
collect the correct information?

SHRI SIKANDAR BAKHT: It has
to be collecteq from g number of de-
partments. (Interruptions)

MR. SPEAKER: Mr. Bosu, please
sit down. Here is a specific question
raised by the other hon. Member. He
is supporting you. He hag asked a
specific question viz. When the Minis-
ter is going to supply. it and how
much time he would need.

SHRI SIKANDAR BAKHT: The
difficulty is only that there gre many
departmentg involved. I am trying to
get the information from as many of
them as possible. I will do it very
soon, '

SR O ATAT TN |
FE g F 9E wew T @ar 2
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MR, SPEAKER: What is the point
in asking supplementaries? There is
no point in wasting time. The same
standard reply will come, viz. that he
wil] get the information. We can at
Jeast get a reply in respect of the next
question. The hon, Member has speci-
fically askeq the Minister how much
time he would need. The Minister has
said, “very soon” I am not going to
allow any further question.

SHRI JYOTIRMOY BOSU: Will
the hon. Minister circulate the infor-
mation to the Members within ten

days?

SHRI SIKANDAR BAKHT: We will
circulate it to the Members.

s FUAA : TE HAT ST AAE F
I, @ g A AT

MR. SPEAKER: I will consider.
Now question 208,

qiaz fesw

*908. N JAUIFAT THIT ATIT
For ¥fe wiv faard wdT ag @ v
FqT ¥ fF

(%) Fa1 %% Hared ¥ AEAR A
Ffy gifagr fawe " wiedg #fy
SR EET qfeqg F1 a8 919 T & g
fraT T TR T 9@ § wAw
Feafagi grar g o1 @ 1A few)
TR A, R F SR 8 70
o qTA W HE aF 18 ey T e
T AR

(@) #a1 7@ q1ax feoe % 7 Sy
§ ——zuF qw e fawean & o
HTETY ¥ @ ARG YA §; o A &
YL X & HA To 2 AT § WK A
¥ W @ ST §; TWAT AATE AT
F% §; TERI WS gIFT AATT 9FAT &;
ag 10 W WiET & W@ 14 99
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ufe ¥ woar §;  wEG I WA Y
IqY Ag 1Y §; TUT e RO

wifx #t ¥t gfrar I T Y ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b): A statement is placed on the
Table of the Sabha.

Statement

(a) A few communications have
been received from the Hon'ble
Member complaining about certain
defects in the power tiller which he
had purchased. The matter was taken
up with the manufacturers who have
since reported in May 1977 that neces-
sary action was bcing taken by them
to remove the defects.

(b) Government have not received
general complaints about the specific
defects mentioned by the Hon'ble
Member, but since power tiller are
rather new on the Indian agricultural
scene and have been adopted on a
very small scale yet, the problemg of
spare parts and inadequate after
sale serviee are expecteq to be
overcome  gradually,  Power tiller
currently in production in India are
upto 12 HP, and are not of 14 HP,

ot sreet wATT AEE ¢ F WAl
o ¥ g ST wrEAn g 6w det o
¥ 7 wiefaa Faran § fF araw femg
ot fafirs Fwfral g @@ IR G
§ fergeam &1 FTENE & AAF TE
¥ garar ara} feae & o g7 fay
T § o A1 A FemEreT &
grar wa war aAg w7 § ]+ fergerT
Ft FTEAT ¥ AIF WY W W
%7 GX a7 fa Ay § | OF S

a & ag Sman § )

Fady STy ag Wgar ¢ R oW
qrax fea # g wiaw 78 § 7
e wfew g7 ¥ fog a@wR @@
fodEe § #I® 40 TR= W T



OTE FT §, 20 TR CRETES
WA AR 3 Y 13 AT IF qHw
¥ o o ¥ g fea & R #
lqmquq’?glmﬁmwﬂ
araT ag  fF AT HAC AT qE da
o " Y e &, 9 & agh av Feat
T T F omeT A oy €
sRara WY faar @3 9T A @
. T 89 q[@l F a § war or
IEFILT |

MR. SPEAKER: Unfortunately, the
Question IHour is becoming an hour
almost of a minor debate.

SHRI SURJIT SINGH BARNALA:
There are 6 different concerns manu-
facturing the tillers. They all stari-
ed with importg from Japan, because
Japan is the country where tiliers are
in large circulation. Therce are aboui
2,50 million tillers in Jupan. There
is one indigenous Krishi (India) Ltd.
at Hyderabad; and there are 5 ohers
which are if collaboration with *‘he
Japanese firms. So, we are producing
tillers which have air-cooleq engines.
We have not received any serious
complaints regarding the air-cooled
engines. Some of the power tiller
manufacturers prefer air-cooled en-
gines due to their low weight and
low cost. There is no proof that
water-cooled engines are more desir-
able or durable as compared to well-
designed air-cooled engines. In fact,
air-cooled engines are now being used
by some of the tractor manufacturer
also. Regarding prices, when origi-
nally these tillers were imporied,
the price range was Rs. 4,000 to
7,000. Subsequntly, when we started
producing them in the ecountry, the
prices have risen from Rs. 12,000 to
22,000. The reason are increase in the
price of raw materials, increase in the
import duty on tiller packs which is
about 40 per cent, Central sales-tax
of four per cent and State sales-tax,
which ranges from 6 to 9 per cent.
These have :aised the prices.

St et e o Koo
FrAAT T e far e A ag A
T EfF 912 ol mEwaw & fogm
¥ fo ¥ arax feme gwgwT §, Aard
1< =g wife & fag 7 w7 g
FY HUT TT F TAT T FY TG & P
afz § a1 Ay Frwal B 9 F AR
¥ qOET FAT FTAATET FT G E ?
THE HTE-ATY AT AETL FT I AT
F gaar @ foct @ 6 @ 3@
qrfaai 2| &% ©3q 7w 9T qFRAfeET
forar & % gowe & gifas faamm f
fagd faat & fF gad sTdzd & |
oz 2 ¥ ggH s faag Frde

SR

st 7 fag swAamn oSt aw
HAAT AT FT FTRAL 7 79 2,
ag ol 41, I FTOAL HT THATHA
FLAT TAT AT IA* A1 FH A (43T
v f& = wofm & SvF fRaT 9T
Ig& 717 (6T 737 uF @ mrm fras
1T H {57 Fra=Y #1 femar a1 f6 gy
WU el & 3F FOAT A | FEAT
¥ wOr AT gt w1 ownEw 24T &
T qg AW F g @r & | A
Fr gH fre faet & f5 e S @Y
@ ¥ T AN AL T g ar J
gH feaw

J will again take up the matter with
the firm and get the machines checked

up.

st FrETEl WHTE Qe ;TR G
AW I F FI F way 47 Ay
TF BT 7 TEAT AEH 4-5 gAY
TR T AT AT 12 % 22 gA™
FT & T § WX A 25 g A S
dsar & 1 & ww qraw fraw WY ww
gtz fray § 5 Tl ot sredza
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= @ ¥ @ gifew v W
Wt forar o ¥fer ¥ wg @ ¥ e oowd
w1t T80 T § 1 ©T 48 Ja w
TR TR ew AR few 10 ¥ 14
g g frar s anfr ag s & s
FATAT AT qF | TAHT T W WA
T frar

Wt gona fag s a8 10 X
14 9T F1 TE T FFAT ) WA
e ERT W A 7 § W HE @
TR FAE 9T & qE= TGO TEA
Ta= W TG ) gG A0 oo aw ©ES
8 12TF g qrax & a7 @ & 1 A@
TF ITRE FT AeAF § AT qEAAA
i@ e o e w8 o
qT &1 WY & %R 98 Hfwa & J1 @
g f& #rf ok w7 BT TATT WY
ST |

SHRI P. RAJAGOPAL NAIDU: In
order to reduce the price of tillers
in the interests of agriculturists, is
the Government willing to reduce the
sales tax?

SHRI SURJIT SINGH BARNALA:
For the time being it is not under
consideration,

=t WTTA qEo ¢ ATHET & 98 AT
g fF w1 ag I fan wan @ g
Fa W wrqAT #1 foar @ & A g
TFR 1 "R faFad 79 F 99 TG
mrt & 7 ¥ famre ® 9rd g0 ) w4
N9 T TG S HEAEHAT TGl GRAT
f& T v #Y foa fasag a0 &
9 oS & IT g4 F AR A MY PR
w1 f9€ fF oroay qAAd F ar #
frami &1 7 fosad & 7

THF S X A F FI7 1A
Hfgz ot o2 g WX ™ g &
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ok AN I o ¥ qr 2
JTET THT F WL ITHY 70T AT
w1 W & 1 AfFT Ay v fF g
feard ot 1T aga IO QP wEL W
SRWT Y awg ¥ W Tav gt ¥
w1 v faw sa™g ¥ fady &9 &
frrez 74wl ¥ fr et wo
¥ ITH! FIHT FH &' AT /T 747 909
g% IR ¥ Afefes g a27 &7
AW Frfeafa F &7

Wt g fag agame . AgF T
Fq Fra7 T g feAT 9@ F1 AT
2 3a% fAq #§ aagi o< frgd 7 @
2, uwr¥ &Y T mi ¥ g @ § HIK oAy
TATGT FIA FT Frfow gy <@ & Forg o
TQ FEC FA AT H1T A1 O & *
foq =W f57 o7 g%, ga&  fog
ITARCT g |F |

SHRI A, C. GEORGE: The hon.
Minister in  his earlier reply has
pointed out that there are six major
manufacturers of power tillers, Is he
aware that the Kerala Agro-Indus-
tries Corporation, a public sector un-
dertaking, is manufacturing excellent
power tillers with the collaboration of
the Japanese firm of Kubota, and that
they have excellent market acceptance
becauge of low price and good por-
formance? But when this corporation
came up for cxpansion of its capacity.
there were innumerable difficulties
put in its way by the Agricultural
Ministry which says that the firm is
over-capacitated, So, will the hon.
Minister be kind enough to give good
co-operation at least in its expasion
proposal and other facilities required
by it?

SHRI SURJIT SINGH BARNALA:
The demand for power tillers is de-
creasing, not increasing. We have
only about 13,000 in the whoe country
where several million sgricultural
workers are working:
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Regarding this firm, it is producing
one power tiller 1in Kerala called
Kubota. Their capacity utilisation
has been on the decrease because there
hasinot been any increase of demand.
We have not been able to allow them
to increase.

SHRI A. C. GEORGE: 1 geek your
protection. There is a factual error
in this. That may be the total picture,
but this particular company has come
up with an expansion programme,

MR. SPEAKER: He is giving the in-
formation that is available with him.
If there is a factual error, you can
point out, that is all.

SHRI'SURJIT SINGH BARNALA:
In 1975-76 they produced 547 tilicrs
and in 1976-77 they produced only
455. That is why I said so. Till April,
1977 their production is only 34.

SHRI A. C. GEORGE: I only want
a simple answer, Will they give faci-
lities for expasion?

W gER IX AW ARY ;. TH
T THIT HT gIART F FOLT E B
¥ oIt IaF GAEIEY THA FT IHT
BIET 1T STaT § W A AT TR
F g fagre Hugr [ TEEiE FIWRAT
¥ afed ot dqex fag ot &  wEw
, &1 7Y g1 afer 39 ol Jat F w1y
T A W § 1 geE & qgd aHA
FTEFeT 9fF BreT g AT § IF TR
7§ §#2T FT T WAIEH a1 § |
. T® wawT ¥ @ st & fag 9|
freere 0 FHaT ¥ frgml w1 faer oy
wga Ieamt fag g a%a & | ¥ gfer
| ¥ AT A ST AT AT TG
F FTET GIFAAT AT @Y § ITHT TF
F@& qrr § a7 ¥ qrae feedad & F-
» @A 9¢ W@ AT JewET 93
%A frwor e 3571 W% *
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it qeefts fag wome - o wee
e fever g #ifirw w7 @ § =
g 1 Agt a% R 3.9 greaTrc &
AE I & 9 7% 7 g3 fra
T2 qF TR w' wifow A o @
| dfewary ofawres gfrafadt
FErEz ¥ uradfdz @ @ § Wk
TRl 9% AT Y W &, g TV ;aforew
F AT T § A IAX A aAOUEF SR
framt Y & qtar @ &%

MR. SPEAKER: I have allotted
maximum time for the Demands for
Grantg of the Ministry of Agriculture,
Whatever information the Minister
has got, he has given to you. He will
be able to give you more information
while discussing the Demands of his
Ministry? So, I am not allowing fur-
ther questions on this. Now, we move
on to the next question.

Regularising of unapproved cOlonies
in pelhi

#2099, SHRI P, K. KODIYAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have de-
cided to recgulate all the unapproved
colonies in Delhi constructed before
June, 1972 and also to provide alter-
native accommodation, plots to those
whose houses were demolished/land
acquired without compensation;

(b) if so, whether Government are
aware that no alternative accommao-
dation has been provided so far to
those whose houseg in Mahendra Park,
Man Enclave and Lakhi Park, which
were demolished by D. D. A. in May,
1976; and

(c) if so, what measures are pro-
posed to be taken in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BEAXHT): (a) Government have
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decideq to regularise unauthorised
colonies in Delhi subject to the terms
and conditiong specified. The families
which are displaced in the process of
providing space for roads and other
community facilities are to be re-
habilitated.

(b) 390 persons who were occupy-
ing structures demolished were pro-
vided alternative accommodation in
the shape of flats/regular plots/J. J.

plots.
{c) Does not arise.

SHRI P. K. KODIYAN: Whether
the Minister is aware that g lot of
irregularity has crept in the re-

gularisation of all the unapproved
colonies. In answer to an earlier
question, the Minister has given a

list of 101 unapproved colonics and
from that list I fing {hat the colonies
or part of colonies which came into
existence between 1962 and 1967 have
been left out completely. 1 can give
a number of examples.

MR. SPEAKER: Please ask ques-
tion and do not give examples.

SHR] P. K. KODIYAN: The exten-
sion of Laxmi Nagar hag been left
out though 1t has been inciuded by
the Delhi Municipal Corporation in
its reso.ution which was passed in
1966. Whecther the Minister is taking
any steps to remove this irregularity
and regularise all the left out parts
of the colonies or left out colonies.

SHRI SIKANDAR BAKHT: The
hon. Member does not seem to be
well uptodate aboui the dates and all
that. If he likes, I might give some
survey of what has been happening
about regularisation of unauthorised
colonies. A survey was conducted by
the Municipal Corporation in 1966-67
ang from that survey, it was found
that there were 204 unauthorised colo-
nies. Out of that 103 were regularis-
ed which came up prior to September,
1962. ‘There remained 101 colonies
which came up between September,
1962 and Janaury, 1967. Out of these,
68 colonies which were in residential
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areas were regularised and 33 were
not regularised which were in green
areas or non-conforming areas. In
1972, another survey was conducted
by the MCD and DDA jointly and
from that survey, it was found that
there were 112 colonies in the Muni-
cipal Corporation area ang 53 in the
D. D. A. area. In 1974 in accordance
with the decision which was taken in
the erstwhile Prime Minister's room,
a lot of demolition was undertaken,
particularly of the post-1971 colonies.
But anyway. the ad-hoc approach 1o
demolition was stopped and a com-
mittee under the chairmanship of
Shri A. N. Bunerjee was formed. The
Committee  submitted its report in
1975 and according to the recom-
mendations of that Commiitee, the
structures which came up prigr to
15th June, 1972 were regularised. But
in the month of February, 1977 a sort
of order was issued that all unauthori-
sed colonies wure to be regularised.
This is the position about the unau-
thorised colonivs,

SHRI P. K. KODIYAN: My second
question: is  about the paymen' of
compensation for the demolition of
houses. Even pueccg houses were de-
moiished during the Emergency. I
want to know from the hon. Minister
how many such pucea houses were
demolished  during the Emergency
without paying any compensation and
how many persons affected were given
compensation,

SHR1] SIKANDAR BAKHT: It
appears to be relating to Mahendra
Park, Man Enclave and Lakhi Park.
I can give you the figures about these
colonies. As you will find from the
answer itself, the occupants of these
colonies were provided alternative
accommodation. But there were also
700 unoccupied structures, 300 plots
having boundary walls and about
3000 vacant plots for which no com-
pensation was given.

St $aT "W o Hel¥ qGRT {
orara fear & e 1962 & FAw 30, 35,
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wrafrat i qfcd # off 9t fiF Sreroew
T g€, I 41T 200 ¥ o W
gt m, wk g7 fraree 250 ¥ 97
A-AGTESE FTAANE & | AT qq
1962 ¥ 1977 &Y 14T, FAT 15 1
g 7, T ST H WA 10 Avg
o @a &, 9 aga T3 @ fam-
sfafa sar o1 w1 8 ) & #at wgray
¥ FrAar Jgar g fF g gaeg
gaAT gedt & #4199 @ g fF 1975
A AFTATH TF OF AT FTATA AL S
TEY g% &, F% g 97 w1 F1H @Y @
@ g ! A ag ars e e |
f& e @, 21 T F A1 6 WEM F g
FIAAS &1 TAACST 74 7 TAK
fqT wikes | AT JZAT F 1 AT AR
2,39 319 ¥ AT FIEATEN 0T IF 33
g q1v ag £7 7oA T AT 2 Y

s\ fewrae ey . § ATEYT =REAT
Z, BT AT qSAT & ) F FATT T 7T
g & arer T faedt § &t owa-
HAI LT §, A TTAVLT &1 IHT & |
fer w1 gaa 4@ @1 & ¥4 TF
e &3 )

HIEZT GATA F1 TAIAT FT TgT TH
aea® 8, I q¢ wT fFar ar wr @
e 31 # g forew ) dadiely AT o

SHRI KANWAR LAL GUPTA: I
think, the hon. Minister is not correct.
Let him check up whether all the un-
authorised colonies have been regu-
larised. All the unauthorised colonies
have not been regularised.

SHRI SIKANDAR BAKHT: All are
being regularised,

SHRI KANWAR LAL GUPTA:
What is the target date for regularis-
ing all the unauthorised colonies? Is
he prepared to fix some target date
as to by which time all these unautho-
rised colonies will be regularised?
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There is a difference between “are be-
ing regularised”” and “have been
regularised”.

SHRI SIKANDAR "BAKHT: Have
been regularised.

SHRI VAYALAR RAVI: During the
demolition operation in Delhi, many
houses were demolished and many
poor people were evacuateq from their
dwellings and dumpeqd into different
parts of Delhi saying “This is your
plot of land, you construct the house.”
They cannot construct the houses on
their own. I want to know whether
the Government will help them in
constructing their houses.

SHRI SIKANDAR BAKHT: If I
have understood the question rightly,
I have already announced that all
those people who were removed from
the residential aredg are going to be
re-settled back in those very same
areas. But as far ag the J. J. colony
people are concerrned. they are being
removed to development colonies.

ot Temfa o fewet &7 aedt
srmrz"raﬁ&‘@a*qm&&a AT

m”r%@raﬁmrﬁmma’rmt@%l

¥ Adt wgEm 7w =;mEar 7 ofE

FLFIR TAH A% 0§ § £ 74f 7@
ﬁiﬁa‘ra,mmi‘r&mﬁmwzg
#1 fagFa 781 7

ot faweaT a= . w9 zm ey 7
frveg feam € f& 7€ oA 999 &
qgd g 98 TIET ST |

it gifoet arg faar<t . T w4t
ey & qrg #1% 5 § 5 ww %
fray wxa femfaw fed mr & o
Ian ¥ fFad AWM AT AeAfex
TFIEwT faar war § 6 fea &y
T It g7

W foax aew : gg g9, 1|
qarw Hgrar @ &
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I think, I have already answered it.

Shortage of houses at the eve of Fifth’

Plan

*210. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

(a) what was the total shortage of
houses at the eve of the Fifth Plan
in urban areas and in rural areas;

(b) whether the Hindustan Housing
Factory has helped to overcome the
shortage during the Fourth Plan and
so far during the Fifth Plan; and

(c) what scheme Government have
formulated in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHR] SIKAN-
DAR BAKHT): (a) The housing shor-
tage in the country as estimated at
the beginning of the Fifth Plan was
11.8 million housing units in rural
areag and 3.8 million housing units in
urban areas.

(b) No, Sir.

(c) The main thrust of the pro-
gramme in the Fifth Plan is directed
towards ameliorating the housing
conditions of the backward sections
of the societv. This is sought to bo
achieved by taking up construction of
houses by the various executing agen-
cies for persons belonging to econo-
mically weaker sections and low in-
come group under various housing
schemes and programmes and by iak-
ing up on a large scale a programme
for the provision of house-sites do
landless workers in rural areas.

SHRI C. K. CHANDRAPPAN: In
view of the fact that there is a very
great shortage of housing especially
in the rural sector of our country, I
would like to know from the hon.
Minister whether the Janata Govern-
ment would come forward with a
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madssive: programme of providing:
houses to' the rural poor, because the
answer says that there are specifle
agencies doing it? In that case, Gov-
ernment might explain what are those
agencies and what sort of programme
they are undertaking.

SHRI SIKANDAR BAKHT: Speci-
fically for rural housing a lot is being
done and has been done. The agencies
are: NBO; (the State Governments
have ear-marked some allocation in
the plan outlay) Housing Boards and
the Improvement Trusts of different
States.

SHRI C. K. CHANDRAPPAN: It
is so difiicult to get information from
the hon. Minister. He mus{ be givcu
some prize for avoiding us. I would
like to know from him whether tihis
Government has got a massive scheme
or at least u plan all over the country
for the rural poor? Regarding hous-
ing shortage in the urban sector, there
are schemes in the States. I would
like to know from him whether Gov-
ernment hag any programme to sup-
port financially those schemes in a hig
way $0 that this housing shortage can
be brought down?

SHRI SIKANDAR BAKHT: 1 can
give hoth the figures, In 1961, in the
urban areas it was 11.3 million units;
in 1971—it hag increased to 16.1 mil-
lion unit, In the rural areasg jn 1961, it
was 57.1 million units; in 1971, 1t had
increased to 66.4 million units, The
lhousing shortage as on April 1974 was
15.6 million units, out of which 3.8
million units were in the urban areas
and 11.8 million units in the rural
areas. The present shortage is 16.7
million units, out of which 4.7 million
units are in the urban areas and 12
million units in the rural areas.
Rs. 600.92 crore has been included in
the plan outlay in the 5th Five Year
Plan, out of which Rs. 505.50 crore
has been allocated to the States and
Rs. 5.00 crore for plantation workers
which is in the central sector.
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ot iforeft nene ;e o A F oY
wigd far & fF ot gear ¥ g
endy qF gu & & 9 ¥ wTAT T §
fF tw AW ¥ go FfEAT ZTew Al &
A @y § fd e @ils & g
T &, QU S e G FY frg
7EY ey €, I agT & T @A g
T ¢ /T I Ft wE fafeww oog 7
gW & ;7o 39 § & g9 fafwae W
H | @ gu § O /et AT N ¥ wiws
foew wmeaw ¥ W frg € W @ oI
et 9T WY eATT T FT A A FACT
afe it C& g foe avor &vn v
HeqT § 9g WY @ § wy ond !

SHRI SIKANDAR BAKHT: It is
entirely a separate scheme for pro-
viding house sites to the landless.

SHRI K. MALLANNA: Has it come
to the notice of the Government
that the Hindustan Housing Factory
had produced sub-standard materials
and they were used in the construc-
tion of houses which got destroyed
very early. What is the action taken
by the Government in this regard?

SHRI SIKANDAR BAKHT: There
is no question of sub-standard
material. The Hindustan Housing
Factory was set up in 1949 and it was

-found that the pre-fabricated material

it was ‘not sub-standerd—was not
found to be  suitable for cons-
truction. The factory was closed in
1952. Again it was rstarted in
1953-54 jn collaboration with a private
party. Again the venture failed and
in 1955 the Government tock it over.
Government has been entering into
different experiments. But unfor-
tunately it has not yet become work-
able as far as commercial aperation
is concerned.

st wreoft wf ;s WY HaY
TP X < I fa & wowE
ey, K -IT X owsT TR §fE T
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gl v W T A e W
Tg TG fF ¥ e AT S AT R
AW FY TA AT F HF a7 < 2
F? W aw W Ty w9 T
gy ¥ Fraifer & 7 :

SHRI SIKANDAR BAKHT: It all
depends on the resources available.

SHRI SONU SINGH PATIL: What
is the total expenditure involvad in
meeting shortage of houses in urban
and rural areas?

SHRI SIKANDAR BAKHT: The
figures are not available with me now.

DR. HENRY AUSTIN: In view of
acute shortage of houses, particularly
in rural areas, may I know wnether
Government will think of a scheme to
mobilise  carpenters, black-smiths,
brick-makers and other rural labour
in a big way for a massive house con-
struction scheme? In the State of
Kerala, for instance, in a short time,
the Government, with the help of
voluntary labour, mobilising ail this
labour, have been able to construct
100 houses per panchayat; they have
thus been able to build one lakh
houses. Will Government take a cue
from this and start a massive scheme
for rural development, particularly in
the housing sector?

SHRI SIKANDAR BAKHT: The:
suggestion of the hon. Member has.
been noted.

SHRI SOMNATH CHATTERJEE:
May I ask the hon. Minister to tell us,
out of the total outlay of Rs. 609
crores, how much has been allocated
for rural housing, and out of the
different schemes that are now in
operation, how many are being ex-
ecuted by the Central Government and
when those schemes are likely to be
completed?

SHRI SIKANDAR BAKHT: 1t is
left to the States themselves tpo break
up the -allocation in the manner they
like for rural and urban housing. Out.
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of the amount of Rs. 600.82 crores, an
amount of Rs. 505.56 crores has been
left to them.

As far as the other part is concern-
ed, the Central sector is having a sort
of joint effort with them by providing
them with knowhow, design, how to
reduce the cost of construction, etc.

The houses to be provided for the

plantation workers come under tihe
Central sector and, out of the above
amount, Rs. 5 crores has been reserv-
.ed for this scheme.

sl ®EW ATTAW ATA® C Jrer F
St ardler WG FIAAT X W T
ok frg & fAd =07 g T
g ®) G4 T §- FAT /AT A
Y 7 ; wrAwrd g 5 ag o fawgw
227 3, 58 q F1 w1 O G g
# gt wgeg ¥ fAdgw wew fv @
e GER F1 qRw & {5 gray §
FUATT- AT VAT AT, I & e
AHTT AH TATH FY FHEATE TE &Y )

sit faweaz aex : Tga aga< o

SHRI BIRENDRA PRASAD: 1 rise
-on a point of order. I have not been
allowed to put any question.

MR. SPEAKER: Already four
people from this Bench have asked
- questions. There are so many Benches
.and we cannot have people only from
this side putting questions,

Release of Additional Quota of free
sale sngar

*211. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Union Government
have ordered the release of some
.additional free sale sugar for internal
.consumption; and
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(b) it so, quantity of quota dis-
tribution, State-wise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURAJIT SINGH BARNALA): (a)
In addition to 0.95 lakh tonnes of free
sale quota intially released for in-
ternal consumption for June, 1877,
10,000 tonnes was released on 24th
May, 1977 and another 15,000 tonnes
on 2nd June, 1977 raisipg the quota
to 1.20 lakh tonnes. A similar free
csale quota of 1.20 lakh tonnes has
been relased for July, 1977 also.

(b) Free sale sugar is released to
the factories for sale to the licented
wholesale dealers any where in the
country. No State-wise quotas are
allotted out of the monthly free sale
releases.

SHRI K. MALLANNA: May I
know from the Minister whether an
estimate has been made of Lhe total
sugar requirement of the country
based on the minimum per-capita
consumption and, if so, the particulars
thereof and whether there is any
deficiency or insufficiency in allocating
the quota of sugar. I would also like
to know whether its release of sugar
is sufficient for the country,

SHRI SURJIT SINGH BARNALA:
The consumption is about 37 to 38
lakh tons. This is not based on the
per-capita consumption. Levy Sugar.
is released on the calculation that
there should not be more than one
kilogram per individual and not less
than one kilogram per family.

SHRI K. MALLANNA: I had
asked whether any assessment had
bgen made.

SHRI SURJIT SINGH BARNALA:
1 have answered that according to the
estimate the consumption is about 37
to 38 lakh tons.

SHRI K. MALLANNA: My second
question is this. If a large quantity
of sugar is released to fthe open
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market, the sugar market would be
dgpressed and the prices will go down;
and if the open market prices tumble
down, the manufacturers will lose
their profit. So, the manufacturers
are hoarding the sugar in order to
create scarcity in the country and
amass huge profits. May I know
whether the manufacturers are op-
posed to Government policy of releas-
ing more sugar intp the open market
and have submitted a memorandum
to the Government requesting the
Government to curtail the release of
sugar to the open market?

SHRI SURJIT SINGH BARNALA:
More sugar is being released to keep
the price within limits. The prices
have now decreased. Lasi year,
about this time, the price wa« Rs. 490
in Delhi and now it is Rs. 400.

Y ot wraw & W AgRA @
STAAT FTEAT g—1 9 UF g FAed
# AT & Y FQIA A FHFAT I 2 Fo
15 o fai & fawet & wiT & aro<
¥ 4 %0 50 Fo frm) ¥ famelr §, ¥1
et #AgRT A 9T § FRIA AN F
R ¥ faare §81 7

st goofte fag aonen @ Tw At
w93 AT g T 8, dfee e A
forar s wwan @ f #wgra Y avg fea
T |

MR. SPEAKER: Before we take
up the Short Notice Question, I would
like to make-an appeal to my friends
about the questions put from this side.
If they take the trouble of tabling
a few main questions also, it would
be useful. If they would put not only
supplementaries but main questions
also, they would get a better chance,
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SHORT NOTICE QUESTION

Investigations into the Death of Col.
T.S. Anand

o
NSQ 6. DR. BAPU KALDATE:

SHRI DHANNA SINGH
GULSHAN:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether Government have
started investigations into the causes
of death of Col. T. S. Anand;

(b) whether this incident of death
has created panic in the public; and

(c) the action taken by Government
in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (c), According to the Delhi
Police, information was received by
the Nangloi Police Station on 4th
June, 1977, at about 7.30 p.m., that the

HOME

_ dead body of Lt. Col. T. S. Anand was

lying in a field in village Punjab
Khod. A case under section 302 IPC
was registered in this connecticn. The
C.B.I. have been put in-charge of the
investigation, which is still continu-
ing.

(b): No, Sir.

o Y WO : WWATK ¥
Y WTAT 4T, 9 A7 ARH-TAT FY AT
wr¥ 4, fFT W oY I @ N
e v &, afer ¥ <o frar 2,
SRR SIEaE ICR R SRCE X
T AW FT &A1 W & FT a<H
¥ & AT #r o g A owr
frftea & Wt @ At 31 aw &
TaT HRgE FQ@ § 5 aTeTe A ww
TR X a9 g% @Y N qww@
WO aa oft @i F F ag ovn
g i S 302 1 ¥ ez e
Tar § A W A ¥ qre ) A
¥t wré § forw & a8 orfam @ awar
T s w § T Ao foedare &1
ew & ? x@ ¥ feet Tt Fode
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® Qg g, O v N9 ORI )
e Fwid?

it weer fay : weger wgEa, WY
g fafewa alx § 7Y w3 97 gva
T WIHAT AT T § AT URH-TATFT ¢ |

TWo AY] ®™RARA : AW A
gaTd 9% & fF amema 7 @edlomso
¥ & FE TREA FAE R, 1 39
& fao a7 ¥ w1 quy i A g
fe @ 73 ¥ a1 7 9T & ag wyAT
faR s@ERFII? W@ Fare |
@A F1E dgwr fFar g

st ww fag - &1 qww fafwg
&Y frar mar § few § oo & I
I TEIFE B QO FIA Fr owfew
F& R ST O IFT W F AfEgQ

"R forg @ g & 1w #1i< forg faserar -

¥ Y IT F T FAT AL, W/ T
Agfee & fr & QaT w41

ot fx amemer - & @ fafaee
aga & ST 9 g fF fom fiw
afeawl & a9 A o fod @ §
JAFTRAATE !

wit wew fa ;s feomit w1 AT
T &) T, At f5T ag 7T

ot W TR FTaEET™ |7 qAY
o 7g wCH & N e-wrEw oF-
atfadwe gur &, 99 ¥ ag qav waar
tfemgemsamm g ? g &
FTMF TR TR T TTE?

st wow fig . SrE-REA  -o-
fm A g R g S en w0

FIf THIT TG § | W A W
¥ g § | 5o e o ¥ fee

F wgE T § F oy WTW-EER
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W 3B ¥ AT v § fe s
gt & 1 & swwar § 5 qg aee &
a8 w1 wfeard aff it vk agfwmr
¥ w1 anar 7 0 fF wvt 9% a7
Feareare, ag gfaare o & ag g g€
T ATCH-EAT g8, q@ A i @ @
9 97 ag fawr som, @ s 8@
Il |

Q% ATAANG A% : 19 77 HoaTo
g€ * WrEwd X g @Y g a1 @y
drodTonATEo FT @I & 7

st o fag : dredtomtio WU
FLEIR |

SHRI C. K. CHANDRAPPAN: The
hon. Minister has stated that there is
a set of circumstances which lead to
the conclusion that it may be a case
of suicide while there are other cir-
cumstances which lead to the conciu-
sion that it may be a cage of murder.
When the case is like that, will the
hon. Minister say why one of the top
Police officials of Delhi, that is the
IG of Police, rushed to the Press in
an indecent haste and announced to
them in a categorical manner that it
was u case of suicide and why he has
done that and whether, since the
Government does not approve of his
conclusion, the government has taken
any action against the official who has.
made an irresponsible statement.

SHRI CHARAN SINGH; The .gov-
ernment does not consider it necessary
to take any action against the IGP
as it is a question of ppinion. As I
already said there are certain circum-
stances which would lead to the con-
clusion that it was a suicide. So, .if
an officer has reached one of the two
conclusions, it may not be said that
he was acting mala fide.

SHRI R. K. MHALGI: The hon.
Minister stated in his reply that a
case is registered under BSection 902

IPC. 1 want to know whether Ahe
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Police hay reported the names of any
suspects.

SHRI CHARAN SINGH: No.

ot frdt W T ;. wew W,
Sogurm g f fe v A &
918 § waare o o sfy firelt o fora®
Pt wfer & fawre o & ank
g 7@ €, wie 39 feafadr § geem
ww T 97 e IR A & oo
& oY & ? = dar wvf wawre frar
a1 %Y fis o1 ¥ mqaw q1 7 Wy R Ay
w7 oy WY g e gvwry ) frer & fir oy
ATy Ik ferly qrdac 9T waE Y
are o, gAfag 3w ara aar ?

off wew fog - AT oW T 0%
WAT ¥ FIX T4 T 9T W TH HAATC
9C §F AT FWT 9T | q@ATT F A
fray a1 ag AW &Y A F wifew
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WRITTEN ANSWERS TO QUES-
TIONS

Social Housing Scheme for Retiring
Government Servants

*205. SHRI D. B. CHANDRE
GOWDA: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to stute:

(a) whether the Government
servants are finding themseives help-
less at the time of their retirement
as they are not in a position to settle
tlttemelm due to the financial circum-
stances;

(b) if so, whether any suitable
scheme and design has been evolved
to usher in ‘Social Housing' to help
Government employees to build
houses for themselves before they
Tetire; and

922 LSwq,
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(¢) if so, the mlient features
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Government have
no specific information.

(b) and (¢): The Government gives
house building advance to Govern-
ment servants to enable them to build
their own house or to buy a flat/
house from a Public Housing Agency
including a Cooperative Society. This
advance is available any time before
retirement to a permanent Govern-
ment servant or one having at least
10 years’ service. In addition, Gov-
ernment servants can form themselves
into Cooperative Societies and take u
loan from the wvarious financing in-
stitutions in the country. House
Building Advance is generally given
at the rate of 75 times an employee's
pay subject to a ceiling of Rs. 70,000/-.
However, if the unexpired portion of
the service is such that it will not be
possible to recover the whole amount
together with the interest without
making the repayment burden very
heavy then, the amount js suitably
reduced. Ordinarily, the repayment
capacity 15 taken as 33 1/3 per cent
of the basic pay of an employee but
this can be relaxed upto 50 per cent
and for Government servants having
less than 10 years of remaining service
to 60 per cent. The loan is admissible
only if the cost of the house does not
exceed 75 times the pay or Rs. 123
lakhs, whichever iz lower.

The Government servants, along-
with others, can also derive the bene-
fit of the following two schemes under
which loans are granted to the indivi-
dual or their cooperatives for the con-
struction of houses:—

(i) Low Income Group Housing
Scheme; and

(iY Middle Income Group Hous-
ing Scheme.
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The scheme at (i) above provides for
loan assistance to the extent of 80 per
cent of the cost of house subjeci to
a maximum of Rs. 14,500 to persons
whose income does not exceed
Rs. 7,200 per annum. The Middle
Income Group Housing Scheme men-
tioned at (ii) above provides for the
grant of loans to individual house
builders who are in the income range
of Rs. 7,201 to Rs. 16,000 per annum
and the loan assistance admissible is
limited to 80 per cent of the cost of
a house subject to a maximum of
Rs. 27,500.

Besides, the Low Income Group
Housing Scheme and the Middle In-
vome Group Housing Scheme, there
is Village Housing Projects Scheme
which provides for grant of loans to
the individuals, including Government
employees for construction and im-
provement of houses in villages. The
amount of loan is restricted to 80 per
cent of the cost of construction subject
10 a maximum of Rs. 5,000 per house.
The total cost of a house should not
exceed Rs. 8,000.

o
Utilizgation of a Bulk of the Periyar
Dam water in Tamil Nadu

*207. SHRI P. THIAGARAJAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government gre aware
of the totally inadequate supply of
wuter in Madura and Ramnad Districts
of Tamil Nadu hampering agricul=
tural production;

{b) if so, whether Government have
charged the rponssibilities of divert-
ing sufficient volume of water from
Periyar dam to Madura and Ramnad
districts through Vaigai channel;

(c) whether Government propose to
undertake meaningful utilisation of a
bu'k of the Periyar Waters which
otherwise flow into the sea unused; and

(d) if so, the salient feua.u: of the

plan thereof?

UNE 27, 1877
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Some of the
taluks in Madurai and Ramnad dis-
tricts are drought-prone, but the area
being irrigated in Madurai and Ramnad
districts aggregate to 43 per cent and
41 per cent respectively of the gross
cropped area. Similar percentage for
the Tamil Nadu State is 48 per cent
and for the country as a whole is about
24 per cent.

(b) to (d). The Periyar-Vaigal
scheme of water supplies has been
drawing almost the entire flows avail-
able at Periyvar Dam and now there is
no further scope for augmenting the
supplies through this system. It has
been reported that the registered
ayacut under this scheme has been
fully irrigated in the past except last
year (1976-77), which happened to be
a severe drought year. However, the
Tamil Nadu Government have taken up
modernisation of the irrigation system
under Periyar-Vaigai which envisages
lining of the channels, filling of the
tanks and provision of control struc-
tures so as to supply water to 25 acre
blocks. After the modernisation, in-
creased supplies for irrigation of addi-
tional 25,000 hectares are expectied to
be available. Tamil Nadu Govern-
ment has also proposals to take up
more small irrigation schemes in these
two districts in the Fifth Plan.

Lift Irvigatlon Schemes in H.P,

*212. SHR] BALAK RAM: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any Scheme/
Project/Agency providing Central
assistance for the formulation and
execution of lift irrigation schemes
for the benefit of smal] farmers of the
snowbound hilly areas of the country,
particularly Simla District of Himachal
Pradesh, which suffer heavily every
year in the absence of assured irriga-
tion facilities;
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(b) it not, whether any alternative
measures are being adopted for increas-
i'ng the agricultural production; and
salient

(c) if so, the features

thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes Sir, the
Small Farmers Development Agencies
in the hilly areas of the country in-
cluding Simla District of Himachal
Pradesh and the Hill Area Develop-
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ment Project provide central assistance
for the implementation of lift irrigation
schemes (besides other minor irriga-
tion schemes) for the benefit of small
farmers of the snow bound hilly areas
of the country.

(b) Does not arise in view of (a)
above.

(c) The salient features of the pro-
gramme of the Small Farmers Develop-
ment Agencies/Hill Area Development
Project are given below:—

Name of the Area Covered

Agency /Project

Salient features

I. S.F.D.A’s in the 1. Himachal Pradesh
Hilly areas of the (ig Simla District
country. (11) S‘rmur District

(1ii) Solan Distt.

2. Sammu & Kashmir

(i) Anantnag Distt.
(i1) Baramula Distt.

(iii) Poonch-Rajouri Distt,

3. Urrar Pradesh

(i) Garhwal Distt.
3 kakt'm
5. West Bengal

(i) Darjeeling Distt.

I1. H1) Arca Develop- 1. Uar Pradesh
ment Project.

(i) Pauri Garhwal Project

({i) Tehri Garhwal

2. Manipur

(i) Manipur West Distt.

The agencies allow 25% and 33!;3&,
subsidy on the capital cost to the
sma!l and marginal farmers respec-
tively for dugwells, tubewells, pum
sets, renovation of old wellsietc.
case of community schemes 50%
subsidy is given to the beneficiaries
against loans procured by them from
financial institutions.

The Small Farmers Development
Agency Programme in Simla Distt.
was started in 1975-76 for a period
of 5 years with an outlay of Rs. 150
lakhs., The prcgramme includes lift
irrigation schemes on community
basis at a total cost of Rs. 1 lakhs.
The rate of subsidy is 50% to the
registered bodies of small farmers
and marginal farmers.

The allocation for the schemes of Hill
Area Development during sth
Plan period is Rs. 250 lakhs.

The amount released since inception
of the project is Rs. 133:34 lakhs.

The above schemes include agricul-
tural demonstrations, multiple
cropping, introduction of H.Y.P.,
animal husbandry schemes, soil con-
servation, land developmeént. minor
irrigation etc. About 13,0c0 hill
families have been benefited under
these various schemes since the in-
¢eption of these projects.
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Memorandum about Punjab
University

_ “I13. SHRI BHAGAT RAM: Will

Lem nf :
INe MIMsEr wa EDUCATION, S80-

CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government have re-
eeived any memorandum about the
deplorable conditions prevailing in
the Punjab University, Chandigarh;

(b) if so, salient points of the me-
memorandum; and

(c) action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c), Government have
received memoranda containing va-
rious allegations regarding the con-
ditions prevailing in the Punjab Uni-
versity, Chandigarh. The main alle-
gations contained in the memoranda
are: -

(i) The Senate and Syndicate,
on tae Vice-Chancellor's initiative,
applauded the promulgation of the
emergency and felickated the for-
mer Prime Minister, on different
occasions.

(ii) The Vice-Chancellor placed
the University buildings at the dis-
posal of the Congress Party for
its Chandigarh session in Decem-
ber, 1975. University buildings
were made available to the Na-
tional Forum of Teachers and the
National Students’ Union of India
for their functions,

(iii) A provision of Rs. 20,000
was earmarked in the University
budget for the medical care of the
AICC delegates, a full-page adver-
tisement was inserted in a publica-
tion in connection with a Seminar
on the 20-Point programme,

JUNE 27, 1977
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(ivy A Committee under the
Chairmanship of the Vice-Chancel-
lor recommended a number of pe-
nalties ugainst teachers who failed
to get themselves sterilised,

(v) While Youth Congress leaders
were admitted to the University,
students belonging to other groups
were not admitted; nomination to
the Senate were made on political
considerations; and the Vice-Chan-
cellor did not intervene against the
arrests of the students and teachers
during the emergency.

(vi) The Vice-Chancellor got his
own house requisitioned by the Uni-
versity as his official residence and
got it assessed for a high rent; the
Executive Engineer of the Univer-
sity has been given extension after
extension for getting the rent as-
sessed at a high rate,

(vii) A person working as cook
at the Vice-Chancellor’s house was
appointed as Laboratory Attendant.

(viii) An article written by an-
other teacher was used by the
Vice-Chancellor as his own and he
received payment from the Uni-
versily; the Vice-Chancellor gets
his name included in the research
publications of his juniors and
takes credit for a large number of
research papers.

(ix) Favours were shown in sanc-
tioning housing loans, allotment/
retention of University houses,
granting extensions in service etc.

(x) Appointments made to cer-
tain posts have been irregular; a
large number of appointments are
made on ad-hoe basis.

The University was requested to
send comments on the allegations.
The comments have been received
and the matter is under examination,
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(9) ¥gr qedg A gar ¥ oy
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Subsidy for tube-wells and bore-wells

*216. SHRI P. RAJAGOPAL

NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be

pleased to state:

(a) whether the Government have
included bore-wells and tube-wells
also under minor irrigation;

(b) if so, whether the Government
are giving subsidy for these wells as
in the case of digging open wells;
and ¢

'(¢) the amount set apart for this
during this year?

JUNE 27, 1977
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir; both wells and tube-wells
form important items of the Minor
irrigation Programme.

(b) Subsidies are made available
for wells and tube-wells (including
pump-sets) in the States of Bihar,
Gujarat, Madhya Pradesh, Maharash-
tra, Orissa, Tamil Nadu, Tripura,
U.P. and West Bengal from the State
Plan provisions. In addition gubsi-
dies ere also available for these
works from the Central sector pro-
grammes such as Small Farmers De-
velopment Agencies, Drought Prone
Areas Programme, Integrated Tribal
Development Programme and Com-
mand Area Development Programme,

(¢) The total amount of subsidy
expected to be available from the
State Plan provisions for wells (in-
cluding tube-wells and pump -sets) dur-
ing the current year is estimated as
Rs. 200 crores. In addition an
amount of Rs. 45 crores is expected
to be released under the Sinall Farm-
c¢rs Development Agencies, This will
include about 30 to 40 per cent of
the total amount as subsidy for wells
(including pump-sets). Besides some
subsidies will also be available from
the Central sector programmes of
Drought Prone Areas Programme,
Integrated Tribal Development Pro-
gramme and Command Area Deve-
lopment Programme.

ream & fefgat w1 fae wA @
forqg  atfemi
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clearance certificate
visiting abroad

Requirement of
by Research fellowg

*218. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether scholars, academicians
and research fellows from  abroad
visiting India, and their counterpart
from India visiting foreign lands are
required by law to obtain permission
and clearance certificate from the
Government of India; if so, when
was such a regulation put into effect
and the reasons thereof;

(b) the number of Indian and For-
eign academic personnel permitted
and not permitted for such visits
durihg the years 1975, 1976 and 1977;
and

(¢) whether Government propoge to
radically rethink on thig whole policy

ASADHA 6, 1899 (&
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and practice and if so, when and
how?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Provisions of the Pass-
port (Entry into India) Act, 1920
and Rules made thereunder apply
to all foreign nationals including
academicians, scholars and research
fellows visiting India. Similarly all
persons departing from India have
to comply with the relevant provi-
sions of the Passports Act, 1967, In
addition, the relevant provision of
the Foreign Contribution (Regula-
tion) Act, 1976 apply to their visits
abroad, to the extent they involve
acceptance of Contribution and hos-
pitality from foreign sources,

2. Besides, according to the ins-
tructions issued by the Government
of India from time to time since 1955
visits abroad of teachers of Indian
Universities and recognized Educa-
tional Institutions for attending In-
ternational Conferences/Seminarg etc,
require prior approval of the Gov-
ernment of India in cases where the
invitations provide International tra-
ve]l] with or without local hospitality.
Howecver, no permission would be
necessary in cases where the jnvita-
tions are for attending Conferences
or Seminars organised by the United
Nations and its specialized agencies,
provided such invitations are routed
through Government's channel. Also
where invitation is received by a
teacher for participation in Confe-
rence/Seminar and the entire expen-
diture is to be met by the University/
recognised Educational Institution or
Government or a Statutory authority
or the teacher himself, the Vice-
Chancellor or the Head of the In-
stitution concerned may give neces-
sary permission, under information
to the Central Government. These
instructions were issued for the fol-

‘lowing reasons:—

(1) to ensure that the visit abroad
is genuine; . P
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(2) it is necessary in the inte-
rests of education in tms country;

(3) to conserve foreign exchange;
and

(4) to discourage individuals
making direct approaches in coun-
tries abroad soliciting invitations
which might have undesirable jim-
plications from the national point
of view,

3, It has also been prescribed that
foreign nationals coming to India for
research work or for a programme
of study other than a regular course
prescribed by an Indian university
or a recognised institution, should
obtain prior permission of Govern-
ment of India. This procedure was
prescribed to ensure that such visits
are in connection with programmes
which are academically feasible eand
that they do not involve any security
or sensitivity aspect.

(b) and (c). The required figu:es
are not readily available. The en-
tire matter is under review.

Percentage of Government emvployees
having accommodation facilities in
Delhi

*219. SHRI GANGADHAR APPA
BURANDE:
SHRI SAMAR MUKHERJEE:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the percentage of Government
employees in Delhi who have got
accommodation facilities; and

(b) how the Governmer, is going
to taekle the problem?

THE MINISTER OF WO S AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI STKANDAR
BAKHT): (a) 41.2 per re~t of Gov-
ernment employees eligible for gen-
wral péol accemmodation in Delhi,
have been provided,

JUNE 27, 1977
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(b) Government proposes to use
the resources available in future for
the construction of more quarters by
reducing the size of quarters to be
built for each class of employee, ex-
cept the lower paid classes. Thus
for each lakh of rupees to be spent
on staff quarters, more quarters will

be built than under the present stand-
ards, '

Schemes for protection
drought ctc.

*220. SHRI RAMANAND TIWARY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

from floods,

(a) whether the Janata Party in
their election manifesto had declared
that Government would evolve a na-
tional policy for proper utilization of
water and that a coordinated scheme
for protection from floods, drought
and other natura]l calamities would
also be formulated;

(b) whether Government propose
to take some concrete steps in this
direction in the near future;

(¢) if so, the Scheme proposed to
be formulated for  Stute; like Bihar
which are always affected by floods
and drought; and

(d) how the expenditure involved
in such schemes is proposed to be
shared by the Centre and States and
what will be the set up of adminis-
tration for the implementation of
such schemes? |

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Janata Party in their Election
Manifesto have emphasised the need
for a national water policy and in-
tegtated development of water-sheds,
to provide protection from fleods and
etesion and to utilise the available
vratér potential for multi-purpose
benefits, ‘

(#) and (), Irrigdtion and Fidod
Cohtrol ate BSte subjects and the
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responsibility for planning, investi-
'gations, formulation of projects and
their implementation and operation
vests with the State Governments.
The question of enacting a suitable
legislation to enable the Central Gov-
ernment to play a more active role
-in the planning and use of water re-
sources of the country is being vigo-
rously studied by the Government.

An integrated system of irrigation
is considered necessary, in view of
considerable variations in rainfall
both in space and time and regional
imbalances in the development of
irrigation, Before investigations for
such schemes are taken up, it is es-
sential to first study, in depth, the
position vf csurpluses and shortages
in various basins, sub-basins and re-
gions and determine posibilities for
inter-basin and inter-regional trans-
fer of waters taking into considera-
tion the minimum needs of drought
prone areas. Such a study is on hand
by the Central Water Commision,

(b) The details with regard to cost
of scheme and the administrative
machinery for its implemetnation can
be decided after the studies are com-
pleted and specific schemes evolved.

Inter-Ministerial group on high
yielding varieties

*221. SHRI K. A, RAJAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether an inter-ministerial
group of officials has been set up by
his Ministry to go into the question
o increasing the acreage and adop-
tion of high yielding varieties;

(b) whether this group has submit-
ted its report; and

{c) if sb, the impertant recommen-
detlong mide and the steps being
taken for its implesshtetion?

ASADHA 6, 1899 (SAKA)
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"THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA):  (a)
No, Sir.

(b) and (c). Do not arise,

e W WAL (TORDT) ¢ WY
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Removal of ban on transfer of
immovable property

*223. SHRI -MUKHTIAR SINGH
MALIK: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to
state;

(a) whether Government propese
to remwve the ban on the tramsfer of
immevable property in the Uwmdon
Territory of Delhi; and

(B) if 3o, when?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). There is no
ban on transfer of immovable pro-
perty in the Union territory of Delhi.
The question of removing the ban
does not, therefore, arise,

Use of Fertitizers by Efficient and
Econemical Method

1804. SHRI S. D. SOMASUNDA-
RAM: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether in view of the gap
between requirements and avail=-
ability of fertilisers Government have
decided on the most efficient and eco-
nomical method of using fertilizers;

(b) if so, the particulars thereof;

(c) the steps taken to propagate the
method to users and associations so
as to impress deep awareness of cor-
rect- procedure; and

(d) whether there is any system of
analysing feedback from consumers
regarding effective use of fertilizers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) At
present adequate quantities of ferti-
lisers are available. However, in
order 1o enable farmers to get maxi-
mum benefit out of the applied ferti-
lisers, instructions have been issued
from fime to time to the State Gov-
ernments on the efficient and econo-
mical method of using fertilisers.

(b) For efficient and economic use
of fertiliser the farmers are advised
to adopt the following practices:

(i) use of soil testing facilities to
determine the amounts of nutrients
required for a particular combina-
tion of soil and cropping pattern,

(ii) to acopt balanced use of fer-
tiliser nutrients so that the Jlack of
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any essential nutrient does not act
as a limiting factor to achieve maxi-
mum yields,

(iii) use of right type of ferti-
lisers for individual crops,

(iv) correct time end metheod of
fertiliser application,

(v) split application of nitroge-
nous fertilizers, -

(vi) use of appropriate soil am-
endments to correct the soil reac-
tion.

(vii) adoption of good tilage and
better drainage practices,

(viii) timely eradication of

weeds

(ix) adoption of better and
timely plant protection measures.

(X) selection of right type of va-
rieties, appropriate planting dates
and plant depths.

(c) Steps taken to propagate these
methods include training of farmers,
laying out of demonstrations, puhli-
cation of leflets, pamphlets and other
literature for dissemination by the ex
tension agencies and the fertilizer
manufacturers, national demonstra-
tions in farmers’ fields by the 1.C.AR.,
Kisan Melas and field days by Agn-
cultural Universities and extension
functionaries.

(d) The system of feedback com-
prises, in the main, the following:

(i) fertilizer trials under the aus-
pices of the ICAR and State Govern-
ments, all India coordinated agro-
nomy research programme;

(ii) operational research projects
conducted jointly by ICAR, Local
agencies and-State Departments of
Agnculture

(iii) field trials, ﬂeld days, kisan
meals and research  workshops in
collaboration .with extension tunc-
tionaries conducted by the agr'cuL
tural universities;
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(iv) farmers training centreg and

] other programmes of farmers tirain-

ing. This feedLack is systematical-

ly analysed in the research statione

and agricultural upiversities %hd the

research programmes re.orlentad as
per need,
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Shorta._ge of Fertilisers

1806. SHRI VAYALAR RAVI: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there has been a short-
age of certain varieties of fertilisers
in the country and their market price
is considerably higher than that of
other varieties; and

(b) if so, the reasons therefor and
steps Government propose to take in
respect thereof?

'THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) aad (b).
Adequate quantities of fertilisers are
available in the country to meet the
requirements of the farmers for all
major nutrients, namely, nitrogen,
phosphate and potash. In view of
differing agronomic properties, dif-
fering costs of preduction and differ-
ing farmers preferences, it is not pos-
sible to compare the prices of dif-
ferent varieties of fertilisers. How-
ever, care is taken to see that farmer
is not made to pay excessive price
just because he has a preference for
a particular product.

Executive Engineers in CPWD,
officiating in the Grade for more
thap 20 Years

1807. SHRI G. M. BANATWALA:
Will the Minister of WORKS AND
HOUSING _AND SUPPLY AND RE-
HABILITATION be pleased to state
number of Executive Engineers C.E.S.
Class I and C.EES, Class I (Electri-
cal) in C.P.W.D. who are officiating
for more than 15 years but less than
20 years and more than 10 years but
less than 15 years in that grade and
for more than 20 years as on the
1st April, 1977 separately for Civil and
Electrical? '

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Appointment to the grade of
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Executive Engineers is made from two
sources viz. Assistant Executive Engi-
neers and Assistant Engineers. For
recruilment through the two sources
a quota has been fixed by rule, statu-
torily. However, due to non-availabi-
litv of people from one source, the
posts have been, in the exigencies of
public service, filled by appointment
of the people from fhe oiner group.
The Supreme Court has held that such
people having been appointed in ex-
cesg of their gquota, will have to be
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pushed down and absorbed in the year
in which they can be adjusted against
their own quota vacancies. Their gffi-
clating appointment on a regular basis,
will theréfore, be deemed to have com.
menced orly from the date of their
absorption against their guota. Due to
this there will be a difference between
the date of appointment, in exigencies
of public service, in excess of their
quota and ofliciating appointment on 2
regular basis. Both these information
are furnished hereunder:—

Civil Erginecrs Elcetrical Enginecrs

On regular Total

Revglar  Total

No. of EEs+ Offic’'ating for more than 20 years .
No. of EE: offiz'ating berween 1§ and 20 vea:s

No. oi EEs. offiz’ating between 10 and 1§ vears

basis (including ('nclu-
regular and ding
ad-hoc) regular and
ad-hoc)
7
3 52 .. 4
17 57 41 16

— - EN——
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Criteria for establishment of Central
Schools :

R. KOLANTHAIVELU:
of EDUCATION,

1810. SHRI
Will the Minister
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SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the criteria for establishment of
Central Schools in various aress;

(b) whether Government have con-
sidered need for establishment of
Central Schools in rural areas as well;
and .

(c) if so, the salient features of any
plan in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The criteria for
establishment of Central Schools are
given in the statementi attached.

STATEMENT

1. Proposals for opening new Kend-
riya Vidyvalayas (Central Schools) are
considered only:—

(i) When requests are received
from any of the following:—

(a) Ministries or Departments
of the Government of India,

(b) State Governments,
{c) Union Territory Adminis-
trations,

(a) Organisation of employees
belonging to the eligibe categories;
[as in (iii)].

(ii) When a piece of land, mea-
suring about 15 acres, is made avail-
abl¢ by the Sponsoring Authority,
free of cost to the Kendriya Vidya-
laya Sangathan;

(iii) When there is a concentra-
tion of at least 500 employees of the
Defence Services or of Central Gov-
ernmenis Transferable Employees
or of the Government of India Un-
dertakings, individually or jointly,
and when there are at least 200
children willing to be enrolled in
different classes of the proposed
Kendriya Vidyalaya (Central School)
to begin with.
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“Exception may, however, be made
in places where good teaching faci-
lities are not available and a Vidya-
laya will have to be set up to attract
the best talent to serve there or as
a Welfare measure for Central Gov-
ernment Employees and other en-
titled personnel serving in that
place.” and

(iv) When the sponsoring autho-
rity makes available free of rent
or on nominal rent temporary ac-
commodation to house the expand-
ing Vidyalaya till such time as the
Kendriva Vidyalaya Sangathan can,
with its limited resources, construct
.its own Vidyalaya buildings on the
land given to it.

2. A new Kendriya Vidyalava (Cen-
tral School) can also be opengl if any
of the Government of India Under-
takings agrees to pay the entire ex-
penditure, recurring and non-recurring,
including accommodation, land and
future developmenfal charges on the
proposed Kendriya Vidyalaya (Central
School).

3. For the setting up of new Kend-
riva Vidyalayas (Central Schools)
in the campuses of institution of high-
er learning like IITs, CSIR laborato-
ries etc, the sponsoring authority
should provide and bear the cost of
non-recurring expenditure on build-
ings and equipment etec. Condition
1(iii) will however apply.

Saw Mill Division of Forest Depart-
ment in Andaman and Nicobar Islands

1811. SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the total strength of Saw Mill
Division of Forest Department in the
Unijon Territory of Andaman and
Nicobar Islands;

(b) number of employees brought
under F.R. and SR. and under In-
4ustrial establishment; and
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(c) the reasons as to why vremain-
ing employees, if any, were not
brought under F.R. agd S.R.?

THE MINISTER OF AGRICUL-~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). The information is being collected
and the same will be laid on the Table
of the Lok Sabha in due course.

Allotment of Bungalows to Ministers

1812. SHR] MOHD. SHAF] QURE-
SHI: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of bungalows and
House allotted to  Ministers and the
area of the land both constructed or
otherwise attached to such bungalows
and houses;

(b) names of Ministexs who have
asked for accommodation in flats cr
smaller houses; and

(c) names of Ministers who have
houses and land in Delhi and the area
of such houses?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The information is
given in the statement annexed.

(b) Shri L. K. Advani, Minister for
Information and Broadcasting has
decided to continue in Type VI flat
No. C-1/6 Pandara Park occupied by
him earlier as a Member of Parlia-
ment. However, he has been given
the adjoining flat No, C-I/5 Pandara
Park as an office attached to his resi-
dence, Shri Biju Patnaik Minister for
Steel and Mines asked for allotment
of bungalow No. 26 Mahadev Road
(type VI) which hag been allotted to
him.

(¢) The information is being collect~
ed and will be laig on the Table of
the House in due course.
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Multi-storeyed Buildings for MIG
and LIG Groups _

'

1813. SHRI R. P. DAS: Wil the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Government are
considering to construct multi-storey-
ed buildings for middle and low in-
come groups in Delhi to solve the ac-
commodation problem; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b) The D.D.A. is
constructing 3 to 4 storey houses.
There is no decision yet to construct
houses with more storeys.

Indo-U.S. Sub-Commission in
Education

1814. SHRI PRASANNBHAI MEH.
TA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) whether the third meeting of
the Indo-U.S. Sub-Commission on
education and culture was held on
25th of May, 1977 in New Delhi;

(b) the outcome of the proposed
meeting;

v

(¢) whether any agreement has
been reached for wider collaboration
between the iwo countries in  the
field of exchange of scholars and
intellectua’s; and

(d) to what extent the U.S. Gov-
ernment has agreed to  help India in
promoting education and culture?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

922 LS—3
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DER): (a) The third meeting of tha
Indo—U.S, Sub-Cammission on Educa-

tion and Culture was held on May
25-26, 19717,

(b) and (c}: The programme of col,
laboration which envisages exchange
of Fellowships and Visitorship, bi-nas
tional seminars, exchange of exhibis
lions ete. is to be continued.

(d) This is a programme of bi-na-
tional exchanges and mutual collabo-
ration and not of assistance. '

Absorption of Teachers on ad ho:
Panel by Directorate of Educatioy,
Delhi

1815. DR. R, ROTHUAMA:. Will
the Minister of EDUCATION, SOCIAIL
WELFARE AND CULTURE be pleased
to state:

(a) whether an assurance was
given to all the teachers on the ad
hoc panel (1973-74) of Directorate of
Education, Delhi to the effect tnat all
those on the panel will be absorbed
in regular vacancies;

(b) if so, the number of teachers
absorbed so far from the above panel;
and '

(c) when the remaining teachers on
the panel are likely to be absorbed
in regular vacancies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE. AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) No, Sir.

(b) Does not arise, However 571
teachers out of a panel of 721
teachers were appointed against re-
gular vacancies.

(¢) The life of the panel expired in
1975. The question of absorption of
the remaining teachers from the panel
does not arise.
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Revision of Fifth Filve Year Plan for
Farmers

1816. SHRI DHARMAVIR VASISTH:
Wil the Minister of AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) the extent to which Fifth Five
Year Plan has been revised to secure
fair price to farmers and to secure
minimum needs of farmers in respect
of improved seeds, implements, fer-
tilizers and pesticides;

{(b) whether the Government are
working on a co-related approach
between agricultural prices and agri-
cultural inputs; and

(¢) if so, the details worked out,
if any?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a). It
is the policy of the Government to
assure remunerative prices to the
farmers for their produce. The Go.
vernment has already raised the pro-
curement price of wheat from Rs. 105
per quintal in the marketing year
1976-77 to Rs. 110 per quintal in the
current 1977-78 marketing year,
Vigorous efforts are also being made
to meet the requirements of the far-
mers for the various inputs through
a number of programmes under-
taken by the Government of augmen-
ting their supply as well as improv-
ing the distribution arrangements.

(b) and (c¢). Procurement prices for
foodgrains and minimum support
prices for important agricultural
commodities are being fixed by the
Government opn the advice of the
agricultural Prices Commission. In
making its recommendations, on the
level of prices, the Commission takes
into account, among other things, the
changes in prices of agricultural in-
puts and their likely impact on the
cost of production of crops.
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Massive Erosion of Western Banks
of River Bhagirathi

1817. SHRI SASANKASEKHAR
SANYAL: Will the Minister of
AGRICULTURE AND JRRIGATION
be pleased to state:

(a) whether Government are aware
that the Western Banks of river Bha-
girathi from  Farakka, Dhuliyat,
Aurangabad, Nimtita downwards are
undergoing massive erosion at alarm-
ing rate every year; and

(b) if so, what steps have bcen or
are being taken in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The problem of erosion on the
right bank of Bhagirathi has been in
existence since long. The State Go-
vernment of West Bengal have been
taking measures for protection against
erosion in the vulnerable reaches sgince
1969.70 when the erosion became
severe. The measures taken include
construction of eighty submersible
boulder spurs at a total cost of about
Rs. 1.79 crores, The State Technical
Committee hag approved a scheme
costing Rs. 43.3 lakhs for interim
measures at Dhulian and some works
against this scheme have since been
taken up. The State Government
have also prepared a project report to
deal with the problem in the entire
affected peach along the right bank of
Bhagirathi for finalisation of which
collection of detailed data, investiza-
tions ang hydraulic model studies are
being done.

DDA. Loni Road Residential Scheme

1818. SHRI sHEO SAMPAT: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the number of residential plots
alloted by DDA in the Loni Road
Residential Scheme particularly in
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the West 0 low income group people
Iin 1975-76;

(b)Y whether these people have al-
ready made the full payment of the
plot and the lease deed in connection
witl the sale has also been registered
and handed over to the allottees;

¢(c) whether the DDA has now de-
veloped some dispute with the far-
mers of the area particularly on the
West and no development work has
yet been started there; and who is
responsible for this gross negligence;
and

(d) whether the allottes who have
made full payment more than a year
back shall be given interest and
whether any decision has since been
taken about allotting them alternative
sites and if so, the particulars there-
of?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The total number of
plots alloited in Loni Road Residen-
tial Scheme are 2175 out of which
1,111 plots were allotted in the Loni
Road (West) to the Low Income Group
persons in 1975-76.

(b) Yes, Sir, in some cases,

(c) The development work has been
slopped because the villagers of Gokal-
pur have challenged acquisition pro-
ceedings and have obtained stay order
from the High Court. Responsibility
can he fixed only afler the full facts
are known after the legal suit is
decided.

(d) The matter is being looked into.
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§ AT QI el F oo wrC ¥ qAr
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¥ 7T R TR I A Freey ®
fod wewTT ¥ | FriavE 5 § gea
X 7 fare ¥ ?

femtor stz wramer v gfr ik gt
W (st fewme wew) ¢ g Al W
ST QI & ATAT WEET AW AET
A WS FTOF s § Forrar Frrsarea
frrr r@r & ofcdomT & i
FE @ &7 ATAT To 1 FT FH A
FTCAT qrAT arg fre feat s o
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1820. =t WTTo ¥o WA : &7
famior vt wrarw @ g Wi gatw
et qg TAqTH Y FAT FAT 1 ¢

(%) gmafg Fo  Fo Fram,
geaTagd, ATTAr ¥ 7€, 1976 ¥ A A
gt e aaal & qeard frar sar
FAifF gt T @I AT T g 6

(@) T sER AT qaT & 5 =
FreATT ¥ g1 Aqt ( g=aew) ¥ A
ST AT G ST AT @ AR ale gy,
a1 ffr araAl ¥ aqr fEasarsi § qrey
OIS (FAT ATAT Y AT; "L

() oY & qut v frafaa qerg
agl ¥ aF g1 Aran ?

frmtior st s aan gfa s grate
walt (it faweew awq) : (%) qar (@) o
AN gEAtE A § fw W@
Ot ETE A4 O AGEA ®
AT ¥ AATERFAT FrWr & AT
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ARt % iyt (gt )
gaTwdt & wrew ¥ weAtd T T @
I @ EETE § g grigel
ot ¥ |y qT frear @ W T
¥ WreTeR wEfee i frsaaT &1

AT F s A qar HA
‘a’rmﬁwgﬁqﬁqﬁrw@’r‘w
eI FEgR FC AT
SATH F1 qAT AOATE FIA F1 sgaeqT
qEH I AT vt @
o gAaTAT & 0 Y OE aw A
foed o q #ier a1t &7 safaT goram-
qAF sF A ¥ T TH T &
s HET fged FaFqr ¥ arAT £
HOATE &1 AT FATH1 FT W Gq7 TA747
AT

() faeett ¥ @rATAE: @ A
FUT G| TR FT FOATS F1 319 717 q12-
AT faaragaE & AR 93 2
qfATSATE 937 g1 AT T TTF 19
g FfET & a1 gerg fRafaa
ETY TG I ) agHIAEATE (T 1981
aF 7 of A =ATe 93 g1 SIE )

Agricultural College in Goa

1821. SHRI EDUARDO FALEIRO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether no agricultural col-
lege has been established in Goa so
far and if so, recasons thereof; and

(b) whether Government propose
to establish such a college there now?

" THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) So
far, no agricultural college has been
established in this territory, It was
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proposed in the -Fifth Plan to establish
an agricultural college in Goa. How-
ever, Planning Commission did mnot
agree and instead suggested students
from Goa be sent to neighbouring
states on payment of stipend. Stu-
dents are being sent by Goa Govern-
ment regularly for training since the
first year of the Fifth Plan period.

(b) No, Sir.

Uniform Price of Fertiliser

1822, DR. BAPU KALDATE: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased 1o state:

(a) whether there is acute shcrtage
of fertiliser/urea in the country;

(b) whether there has been any
shortfall in the production of fertili-
ser;

(¢) whether this has resulted in in-
crease in the price of urea and fer-
tilisers; and

(d) if so, steps being taken for
uniform price policy of fertilizers and
adequate supply thereof throughout
the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No. Sir. Adequate quantities of ferti-
lisers including urea are available in
the country for meeting  the require-
ments of fertiliser for all the major
nutrients namely, Nitrogen, Phosphate
and Potash.

(h) Yes, Sir. During the year
1976-77 there has been marginal shorf-
fall of 2.4 per cent in the production
of nitrogen.

(cy No, Sir. In fact the retail prices
of fertilisers have been reduced five
timeg during the past two years.

(d) Question does not arise,
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1823. Y gwtfag aaf: a0
wfw stz fam€ wel 7g aqa@ ¥ FN
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Metalliferoug mining and Metallurgi-
cal Institute in South

1824. SHRI G. Y. KRISHNAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for establishment of a metalli-
ferous mining and metallurgical ingti-
tute in the South as a National Insti-
tution like the Dhanbad school; and

(b) whether Dhanbad school is now
the only national institution which
caters to coal mining only whereas
the institute in the South would over-
come the present lack of mobility of
mining engineers between the North
and the South?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Besides the Indian School of
Mines Dhanbad, Six institute including
one in South—Osmania University,
Hyderabad offer courses at first degree
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level in this area. No difficulty has
come to the Central Government’s
notice regarding the mobility of mvin-
ing engineers from one part of the
country to another.

IR NS F A fAa #Y e w0

1825, (Y WH SwIS QWY : FqT
e stz faand et ag aam & FaT
w1 & .

(%) =1 TFX T 37 IAT A}
JET g fF agoda faer 993 1w
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¥ TR T qdATT AT §IAT TG &
fi O W ST ST eqTiea T AT A |
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(w) afg gi, @ w1 FTHIC &1
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() “a” =wr gfeea wd §Q
e 1 T g |

Necessity for levy procurement

1828. SHR] S. R. DAMANI. Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) Whether levy procurement of
foodgrains is still continuing and if
so facts thereof Statewise;

(b) whether in view of the com-
fortable buffer stock position and
storage difficulties levy procurement
is necessary; and

(c) if so, what are the limits set
together with reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (aj
Procurement under levy js in force in
the Stlates mostly in the case of
paddy/rice. According to information
received irom the Slale Governments
there is no levy for procurement of
wheat and coarsegraing except in
Maharashtra where the State Govern_
ment has adopted the system of im-
posing levy on cultivators on the basis
of their land revenue. Such levy may
be paid in terms of paddy, rice, jowar,
bajra or wheat. In case of Karnataka
there is levy on coarsegrains. How-
ever lhe Central Government have
already advised ' the State Govern-
ments nol to impose compuisory levy
either on the producer or on the frade
in respect of rabi cereals.

(b) In view of the comfortable stock
position of wheat the State Govern-
mentg have been advised not to resort
to procurement of rabi cereals by
levy on producers or trade. Lcvy
procurement of paddy/rice is, how-
ever, considered necessary to meet the
requirements of the public distribution
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system and to build up a buffer stock.
The matter will be further reviewed
at the time of formulating the Kharif

policy for the marketing season
1977.78.
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~ (¢) The methods of procurement and
the quantum of levy are decided by
the State Governments. A statement
showing the limits of levy in force in
the States is attached,

Statement

State-wise procurement by way of levy on paddy/rice

1. Andhra Pradesh 50% levy on millers.

2. Bihar No levy.

3. Gujarat. Graded levy on producers.

4. Haryang 90% levy of rice on millers/dealers.

5. Himachal Pradesh . No levy

6. Karnataka Graded levy on producers of paddy, jowar and ragi.
7. Jammu and Kashmir No levy.

8. Kerala . Graded levy on producers.

9. Madhya Pradesh 60% levy of rice on millers/traders.

20, Maharashtra Levy at specified scale with reference to land revenue
payable by the land-holders in terms of any one of
the foodgrains viz. paddy/rice/jowar/bazra/wheat.

11. Nagaland No levy.

12. Orissa No levy

13. Punjab . 90% levy of rice on milles/deglers.

14. Rajasthan 60%, levy of rice on millers.

15. Sikkim . No levy.

16. Tamil Nadu Levy on wholesale dealers including millers on pur-
chases of paddy/rice in specified areas at the rate
of 40%.

17. Uttar Pradesh Rice under levy on millers/licensed dealers . Per-

7 centage of levy fixed at 75% in the Western districts
of Urtar Pradesh end 409 in Gorakhpur and Va-
ranasi Divisions. Some hilly districts/arcas exempted
from the purview of the levy order.

18. West Bengal Rice under levy on mills at 509%,.

Paddy under Producers levy also.

Grant of House Building Advance to
Government employees

1829. SHRI R. K. MHALGI:

(a) whether both the Finance and
the Law Ministries of Centra] Gov-
ernment in 1073 approved of the
grant of house building advances to
will the Central Government employees

the Minister of WQRKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

for the purchase of flats subject to the
provisions of Maharashtra Act No. XV
1871;
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(b) whether there is a pressing
need and also demand by the con-
cerned persons for rationalizing and
amending the House Building Advance
Regulations of Government of India;
and

(¢) if so, what action has Govern-
ment taken or propose to take in the
matter and when?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It was in 1972 and not
in 1973 that, in consultation with the
Ministeries of Law and Finance, it had
been dicided that the Maharashtra
Act No, XV having provided for the
ownership of an individual apartment
in g building with full rights by mak-
ing it heritable anq transferable,
mortgage of land by the individual
Government servant, in a multi-apart-
ment building built by a co-operative
society of such Government servants,
need not be insisted upon, provided
the society by a Resolution, mortgages
the entire lang in favour of the Presi-
dent. However, if, for any reason, it
was not possible to do so, then, a
personal bond, to be executeq by the
Government servant together with a
surety bond from two permanent
Government servants might be accep-
teq provided that, in lieu of the per-
sonal bond collateral security, too,
could be accepted from the Govern-
ment servant. The land of the so-
ciety should, however, be free from
encumbrance ang it shoulg be a so-
ciety of the Government servants
alone. Other conditions, such as the
mortgage of the building/flat/apart-
ment, were to remain the same as
before.

Based on the above decisions, order
were issued in February 1972 and
these instructions are being acted
upon.

(by The Government have not re-
ceiveq any complaints that these ins-
tructions are not being followed or
that there is neeq to rationalise the
same.

(c) The question does not arise,
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Allotment of Land to the Department
of Rehabilitation House Building
Society

1831. SHRI L., L. KAPOOR: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether 60 acres of land has
been allotted in Malviya Nagar by the
Department of Rehabilitation to the
Department of Rehabilitation House
Building Society and a sum of Rs. 10
lakhs has also been accepted;

(b) whether gssurance to this effect
was given in the last Lak Sabha; and
inspite of this, the development ol
the Society was obstructed by the
then Vice-Chairman of DDA/Works
Housing Ministry; and

(¢) if so, what steps have now been
taken to resolve the issue?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. The land
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haq been allotted by the Department
of Rehabilitation to the Soclety and
Rs. 10 lakhs had been deposited by
the Society ag part payment,

(b) It is not clear what assurance
given in the last Lok Sabha is being
referred to.

(c) Regarding finalisation of prices
etc., the matter is being looked into
by the Dgpartment of Rehabilitation.

Journalists occupying Government
Accommodation

1832. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be

pleased to state:

(a) whether journalists occupying
Government accommodation in Delhi
were served with notice to pay penal-
ty rents in May, 1977 even after Gov-
ernment stated in the House in the
last gession its intention to continue to
provide accommodation at normal

rates;

(b) if so, whether any inquiry has
been held in the matter; and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Government
have decided to revive the Press Pool,
Formal orders on the subject would
be issued soon. Pending issue of for-
mal orders, certain bills for the month
of April, 1977, at market rates were
issued but payment at those rates has
not yet been received. Any excess
amount, included in the bills, would
be adjustable after the issue of final
orders.
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Rehabiliiation of refugees in
Dandakaranya

1834. SHRI K. N. DASGUPTA: Will
the Minister of WORKS AN HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a)whether any survey was made
about the rehabili‘_mtiou of refugees in
Dandakaranya during the last ten
years to ascertain the problems of the



8s Written Answers

people there; if so, what does the
purvey indicate;

(b) what is the size of the popula-
tion today and how does it compare
with the size ten years ago; and

(¢) what steps have been taken to
give facilitieg like roads, water sup-
ply, hospitals, schools, markets, etc.
there?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. Apart from
the periodic review of the entire re-
habilitation programme by the Dan-
dakaranya Development Authority, a
survey of the non-agriculturist fami-
lies settled jn Dandakaranya was con-
ducted in 1971, The survey noted that
their settlement had not been as suc-
cessful as that of agriculturist settlers
and that more attention and guidance
were required, besides some more fin-
ancial help. In this regard, appropriate
action was taken by the Dandakaran-
ya Development Authority and the
Government.

(b) The population of displaced
persons as on 30-4-77 was 19,976 fa-
milies of settlers ang 5.671 families in
reliefl gstage in karmi shibirs, as
against 10,222 families of settlers and
889 families in relief stage in transit
centres on 30-4-1967,

(¢) A statement containing these
details is attached.

Statement

Facilities lit:e Roads. Watcr Supplv. Hospitals,
Sclools, Markets. ete. provided
in the Dandakararva Project
(1) Roads :
(2) M inroads 474 Kms.
(b) Tribal roads 281 Kms.

(c) Link roads ~s0 Kms.
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(2) Water Supply :
(a) Irrigation projects—
(i) completed . : 2
(ii) under construction. 3

(b) Minor Irrigation Sche-
mes . : . 33

(c) Village tanks . . 271

(d) Head water tanks 315
(e) Masonry wells . . 441
(f} Tube-wells . . 1454

(3) Hospitals & Other Medical

institutions :

(a) Hospitals #nd Primary

Heulth Centres . : 14

(b) Dispensarics . . 3

(c) Hew.lth sub-centres . 13

(d) Primery Fmergency Aid

Centres ; : 51
(4) Schools :

(a) Primary . 287

(b) Middle . . 28

(c) hugn 4

(s) Markets :

(Weekly Hats) . . 20,
in addition
to 30 already
existing.

T W WA A AT T
"eq

1835. ot Twé@w wWIad : 7371 giw

X feard #d ag WA 7 3O F@A
f&:

. (7)) Th et s wgE S
FY TIRA T fraAr § w< frama
& awa 76 w9 I
AT §; WY
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IQITHT 1 g I A7 R 3F IF
HiFe qAT FST &

Self suficiency in Food

1838. SHRI R. V. SWAMINATHAN:
SHRI G. Y. KRISHNAN:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state: "
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(q) whether Govémment have
achieved the food target programmo
set for the recent Kharif crop;

(b) it so, the total food procured
so far by all the agencies; and

(c) whether india will be self-suffi_
cient in regard to the food during the
current year?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATON (SHRI
SURJIT SINGH BARNALA): (a)
and (b). For the Kharif marketing
season 1976-77, Government have fix-
ed a procurement target of 44.00 lakh
tonnes for rice. For Kharif Coarse
Cereals no target has been fixed.

As per information available upto
25-6-77, a total quantity of 44.98 lakh
tonnes of Kharif cereals, including
42,80 lakh tonnes of rice, has bcen
procured.

(¢) In the context of comfortable
stock ,position, Government have
suspended commercial purchases of
foodgrains from abroad from June,
1976 and do not envisage any need for
importing foodgrains in the near fu-
ture.

Yoga Assessment Committee

1837. SHRI HARI VISHNU KA-
MATH: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact that some-
time in 1976 Government constituted
a Committee called the Yoga Assess-
ment Committee;

(b) if so, the personnel of the Come
mittee;

(c) the purpose for which the Come
mittee was set up; and

(d) the work done so far by the
Committee?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Society for the Na-
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tional Institute of Physical Educa-
tion and Sports (S.N.IP.ES.) ap-
rbinted in 1976 a Yoga Assessment
Committee under the Chairmanship
of Lt. Gen. K. P. Candeth, Director
General (Youth Services) Govern-
ment of India, and a member of the
Bociety,

(b) and (c). The Composition of
the Committee as well as its terms

of reference are given in the State-
ment,

(d) The Committee at its  first
meeting held on the 7th October, 1976,
had some general discussion in the
context of its terms of reference and
some of the important decisions
emerging therefrom were as under:—

(i) to undertake an on-the-spot
assessment of the working of the
two Yoga institutions in receipt of
regular grants ifrom the Ministry
of Education and Social Welfare
namely the Kaivalyadham ghreeman
Madhav Yoga Mandir Samiti, Lona-
vla (Pune) and the Vishwayatan
Yoga Ashram New Delhi, after col-
lecting from them factual data in res_
pect of their working:

(i1) On the basis of factual data,
fo be collected in advance, to un-
dertake an on-the-spot assessment
of the activities and programmes of
selected Yoga institutions to consi-
der the feasibility of enlarging the
scope of financial assistance under
the Government’s programme for
promotion of Yoga;

(iii) appointment of a Syllabus
Sub-Committee to examine the sug-
gestion regarding introduction of
Yoga as a subject of study in
schools and colleges. Whereas the
on-the-spot assessments have yet to
be undertaken by the' Committee,
the Syllabus Sub-Committee  has
since met (March 1977). It consi-
dered the ‘Syllabus for Yoga Edu-
cation for Schools and Colleges’ pre-
pared by the Central Council for
Research in Indian Medicine and
Homoeopathy. The Sub-Committee
expressed the view that it was pre-
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mature to recommend introduction
of this ‘Syllabus’ in the formal sys-
tem of education in the country
and, before any specific recommen-
Idation was made in this behalf it
would be necessary to have a ﬁro-—
Per mix of the Yogasanas and phy-
sical education activities tried out
over a fairly representative group
of schools. Accordingly, it recom-
mended that a controlled experi-
ment in 20 selected schools in - the
Union Territory of Delhi on the
basis of a proper mix of physical
education and Yoga activities,
should be conducted under the

supervision and guidance of ex-
perts,

The SN.LP.E.S. Board of Govern-
ors, at its meeting held on the 28th
May, 1977, considered inter-aliz the
recommendation of the Sub-Commijt-
tee and directed the main Committee
to hold another meeting to review its
recommendations. The Member Secre_
tary of the Committee has becn re-
quested to convene a meeting of the
Committee.

Statement

COMPOSITION AND TERMS OF
REFERENCE OF THE COMMITTEE

(A) Composition:
Chairman

1. Lt. Gen. K. P. Candeth, PVSM,
Director General (Youth Services),
Cabinet Secretariat, Government of
India, New Delhi,

2. Shri A. S. - Talwar, Deputy
Sceretary, Physical Education and
Sports), Ministry of Education and
Social Welfare (Department of
Education), New Delhl.

3. Dr. M. Robson, Principal,
Lakshmibai National College of Phy-
sical Education, Gwalior—474002
(Madhya Pradesh).

4 Dr. P. N. V. Kurup, Adviser
Indigenous System of Medicine),
Ministry of Health and Family Wel-
fare (Department of Health), Nir-
man Bhawan, New Delhi,
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5. Director, Central Research Ins-
titute of Yoga, Near Gole Post
Office, New Delhi.

6. Swami Anandananda, Yoga
Acharya, Yogic Treatment-cum-Re-
search Centre, Jaipur (Rajasthan),

7. Dr. G. S. Chinna, Professor of
Physiology, All India Institute of
Medica] Sciences, New Delhi,

8. Shri D. G. Wakharkar, Adviser
to State Government of Maharash-
tra on Sports and Physical Educa-
tion, C/o Director of Sports &
Youth Welfare, Maharashtra State,

.Poona (Maharaslrira).

Member Secretary

9. Shri R. L. Anand, Director,
Netaji Subhas National Institute of
Sports, Patiala (Punjab).

«AB) Terms of Reference:

(i) to review the working of the
two regular grantees under the Mi.
nistry of Education and Social Wel-
fare's Scheme of Promotion of Yoga
including inter-alia their proposals
for improvement and/or develop-
ment of their existing facilities/
programmes.

(ii) to consider the feasibility of
enlarging the scope of financial as-
sistance to the above two and other
yoga institutions from the Ministry
of Education and Social Welfare
and recommend criteria for such
assistance;

(iii) to consider the question of
setting up of a National Institute of
Yoga by converting a suitable exist-
ing Yoga institution or otherwise
for imparting training in Yoga to
school and College teachers on the
lines of Lakshmibai National Col-
lege of Physical Education/Netaji
Subhas National Institute of Sports;

(iv) to consider the question of
introducing Yoga as a subject of
study in schools/Colleges;

(v) to recommend the general
policy regarding deputation of Yoga

expertg abroad and/or invite persors
from abroad for training/research
in Yoga in India under the bilateral
Cultural Exchange Programmes ‘with
foreign countries;

(vi) to consider ways and means
of setting up of Yoga institutions
abroad and/or rendering assistance
two foreign Governments for setting
up of such jnstitutions;

(vii) to suggest measures for
publicity and/or progagation of
Yoga abroad in its authentic and
scientific perspective;

(viii) to suggest ways and means
for establishing Liaison betwen the
Ministry of Education and Social
Welfare and the Ministry of Health
and Family Welfare in matters re-
lating to promotion of different as-
pects of Yoga so as to eliminate
possible duplication or overlapping
in the programmes of the two Minis-
tries and to ensure maximum utili-
sation of the Central Government
recources earmarked for promotion
of Yoga; and

(ix) any other allied matter on
which the Committee may like fo
make its recommendations.

The scope of study of the Commit-
tee in respect of its terms of reference
will be confined to the non-therapeu-
tical aspects of Yoga.

Stoppage of Payment of Cash etc. to
Refugees stationed at Deoli

1838. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government are aware
that the 43 families of refugees sta-
tioned at Deoli Camp have bitterly
complained that the Commandant of
the Camp has totally stopped pay-
ment of cash dole, supply of rations,
clothes and other articles since 21st
June, 1977;
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whether Government
enquiry into this

(b) it so,
thave conducted any
complaint; and

(c) hte reason for
action against the Commandant
against whom series of complaints
from the refugeeg are reported?

not taking

THE MINISTER. OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) From enquiry it has
been found that these 43 families were
discharged from Deoli Camp (Rajas-
than) with effect from 21-6-1876 (not
21-6-1977 as mentioned in the Ques=~
tion), as they refused to move to the
place of rehabilitation, although two
opportunities were offered to them.
On compessionate grounds, however,
they were granted rehabiljtation be-
nefit only and it is reported that these
families have moved to the place of
rehabilitation;

(b) and (c). Do not arise.

Appointment of Shri D. P. Chatto-
padhyaya ag Chairman of Council of
Philosophical Research

1839. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased io state:

(a) whether Shri D. P. Chattopadh-
yaya, Ex. Minister, has taken over the
charge of the Chairman of Council of
Philosophical Research;

(by whether there is any proposal
to review the appoiniments made to
academic bodies on mnon-academie
considerations during the Emergency;
and

(¢) what are the aims, objectives,
functions and powers and composi-
tion of the Council of Philosophical
Research?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (c). The Indian Coun
cil of Philosophy was set up by a Re-
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solution of the Ministry of Educatjon
and Social Welfare dated 11-3-1977 to
provide a forum to philosophers for
exchange of views and to encourage,
promote and review teaching and re-
gsearch in philosophy. By that Resolu-
tion also Prof. D. P. Chattopadhyaya,
the then Minister of Commerce, Gov-
ernment of India, was appvinted, the
Chairman of the Council. Prof. Chat-
topadhyaya did not take over the
charge of Chairman but declined,

(b) Whenever any complaints are
received in the Ministry of Education
against persons holding high positions
in academic bodies dealt with direct-
ly by the Ministry, they are looked
into and decisions taken on merits.
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Inadequate Assistance for Aduli Edu-
cation

1841. SHRIMATI MRINAL GORE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plcased to state;

(a) whether the present programme
and the assistance given to the Adult
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Education programme -has been
found too inadeguate; and

(b) if so, what steps have been
taken by the Government to increase
agssistance and better emoluments to
those engaged in the propagation of
adult education?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Keeping in view the prob-
lem of adult illiteracy the provision
for Adult Education in the Fifth Five
Year Plan is inadequate.

(b) The two main schemeg of
Adult Education in the Central Plan
are (i) Farmers Functional Literacy
Project; (ii) Non-Formal Education
for 15—25 age-group. The instructors
of the Adult Education Centres under
each of these schemes are given an
honorarium of Rs. 50/- per month.
In view of the fact that for tackling
the problem of illiteracy it would be
necessary to launch a massive pro-
gramme, it would not be feasible to
increase the monthly honorarium.

Review of Price Policy in regard to
Sugar Industry

1842, SHRI CHITTA BASU: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government propose
to review the price policy in regard
to sugar industry;

(b) whether such review has been
made recently; and

((_:) if so, the result of such review
and the decision of the Government
thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Price policy in regard to
sugar industry is reviewed normally
twice in every sugar season. Price
policy for 1976-77 season is under
consideration of the Government.

(¢) The House will be informed of
the decision as and when it is taken.
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Scheme for Pagladia Retention Dam
In Assam

1843. SHRIMATI RENUKA DEVI

BARKATAKI: Will the Minister of

AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the sheceme for Pagla-
dia retention Dam in Kammp District
of Assam has been abandoned;

(b) if so, what are the reasons for

‘abandoning the scheme; and

(c) if not, what is the progress
made on this scheme?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) Does not arise.

(¢) The Pagladiya Detenlion Dam
Project was approved in February,
1973. hy the Planning Commission
for Re. 126 crores as a purely flood .
moderation scheme. During the Tth
meeting of the Brahmaputra Flood
Contro! Board held on 8th April, 1975,
it was suggested that the possibility
of utilising the stored waters, for
irrigation may also be explored so
that the project could be nore
attractive and remunerative, In  De-
cember, 1976, the Government of
Assam submitied a repor{ dealing
with the irrigation component, at an
estimate cost of Rs, 8.2 crores. Since
this project report had not been sup-
ported with adequate technical data,
the Stste Government was addressed
to prepare a comprehensive multi-
purpose project including Flood Con-
trol and Irrigation aspects. This re-
port is pow under preparation by
the State Government.

Losseg due to Brahmaputra’s floods

1844. SHRI NIHAR LASKAR: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether during the month of
May ang June, 1877 the Brahmaputra
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ahd itg tributaries were in gpate fol-
lowing heavy rain;

(b) if so, whether a large area of
Barapeta sub-division in lower Assam
had been affected and the floods have
washed away the crops in various
parts of Assam; and

{¢) whether the Union Government
have supplied food to the flood vic-
tims in the State; and if so, to what
extent?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Due to heavy rains in the catchment,
two waves of low to medium floods
occurred in the Brahmaputra and its
tributaries towards the end of May
and mid-June respectively.

(h) According to the preliminary
reports received from the State Gov-
ernment of Assam, crops in the Bagh-
bor circle of Barpeta, and in parts of
Jorhat, North Lakhimpur, Sibsagar,
Mangaldoi, Tezpur and Karimganj
districts were affected by floods. The
extent of the area affected in Barpeta
sub-division is yet to be reported by
the State Government.

(¢) Distribution of relief to flood
viclims is undertaken by the State
Government. The State Government
rushed gratuitous relief to the affect-
ed areas in addition to supply through
fair price shops in the area. The
Government of India have released
to the State Government 5000 tonnes
of rice to meet the emergency.

Accommodation facilitieg to Govern-
ment Employees having 10—20 years
of Service

1845, SHRI DINEN BHATTA-
CHARYA: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether .the Government are
aware that most of the Government
employeeg who have 10 o 20 yearg of

922LS—4.
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service to their credit are not provid-
ed with accommodation facilities; and

(b) if g0, the steps taken to provide
accommodatinn to them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A large number of
Government servants, who have put
in 10 to 20 years' service and who
are eligible for general pool accom-
modation, are waiting for allotments.

(b) Within the available resources,
Government is trying to construct as
many quarters as possible,
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. Ratoopn cultivation

1847. SHRI M. RAM GOPAL RED-
DY. Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Ratoon, 5 cheap
sugar source, has been discovered by
Scientistg of Indian Institute of Sugar-

ine Research, Lucknow; and

(b) if so, steps proposed to be taken
by the Goverrment to exploit the
cultivation of ratoon plant for the
production of sugar for commercial
purposes?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
In sugarcane cultivation ratooning
i.e. raising a second crop from the
stubble after harvesting the plant
crop, is a normal practice all over the
country. It is, therefore, not correct
ts gay that scientists of Indian Insti-
tute of Sugarcane Research, Lucknow
have discovered ratoon as a cheap
sugarcane source. They have, how-
ever, developed agro-technology for
improving yields {rom  sugarcane

ratoons.

(b) Agro-technology developed at
the Indian Institute of Sugarcane Re-
search, Lucknow specifically for the
management of sugarcane ratoons, is
heing extended to State Sugarcane
Development Departments, Sugar
factories and farming community,
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Demands by National Association of
Food Corporation Employees

1849, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government are aware
of the demandg made by the National
Association of Food Corporation Em-
ployees towards the betterment of the
various categories of the employees
of F.C.I.; and
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. (b) it so, whether Government pro-
pose tb consider introduction of pass-
book to employees for GPF/CPF ac-
count; House rent allowance @ 13 per
cent on immediate basic pay instead
of on time scale and construction of
staff quarterg for all the gtaff with
preference to low income group em-
ployees at the places wherever F.CI
is having its owned depot?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Corporation
have reported that the ques-
tion of introduction of  pass-
books for category IV employees con-
tributing to CPF/GPF was examined
and it was decided that the issue of
monthly pay-slips to the employees
indicating details of salary and re-
coveries made therefrom would be a
better alternative, Annual statements
of CPF/GPF are also being issued to
the cmpleyees individually.

After careful consideration, the re-
vised rates of house rent allowance
payable to the emplyees were pres-
cribed in April, 1976. There is no
proposal under Government's consi-
deration at present to revise these
rates again.,

As regards construction of staff
quarters for all the staff with prefer-
ence to Jow income group employees
at the places where Food Corporation
of India is having its own depots, it
may b stated that this is not at pre-
sent  feasible on  jccount of other
higher priority demands on the re-
sources of the Corporation.

Central aid to cyclone affected Andhra
Pradesh

1850. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Andhra Pradesh
Government hag approached the Cen-
tre for help to the farmers affected by
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the cyclone in Andhra Pradesh in late
1979; and ..

(b) the quantum of help given by
the Centre to the State Government
for the purpose?

THE MINISTER OF AGRICU'L-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)

Yes, Sir.

(b) An advance Plan assistance of
Rs. 3.53 crores was sanctioned to the
State Government for meeting the
situation  created by the cyclone.
Short-term loan of Rs. 8.00 crores
was also sanctioned for purchase and
distribution of agricultural inputs
viz. fertilizers, seeds and pesticides.
The State Government had the mar-
gin money of Rs. 4.31 crores also for
meeting situation arising out  of
natural calamities during 1976-77.

Arrangement for teaching Urdu in
primary scheols

1851. SHRI BASHIR AHMAD: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AN" CULTURE be
pleased to state.

(a) whether Government are aware
that there are no arrangements for
teaching Urdu even in primary schoolg
for children who want to learn in
their mother tongue, Urdu;

(b) whether there are no teachers
in Urdu and no books in Urdu are
available in such schools;

(¢) what is the policy of Govern-
ment in regard to Urdu language; and

(d) what steps Government propose
to take to encourage Urdu?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Education is pri-
marily a State subject and according
to the reports available with the Mi-
nistry of Education, adequate facili-
ties are available for teaching Urdu
at the primary level in most of the
States and Union Territories, for ex-
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ample, Uttar Pradesh, Bihar, Karna-
teka, Andhra Pradesh, Maharashtra,
Rajasthan, Gujarat, West Bengal,
Madhya Pradesh, Tamil Nadu Me-
ghalaya and Unijon Territories of
Andaman and Nicobar Islands, Goa,
Daman and Diu and Delhi. Both
Urdu teachers and books for teaching
Urdu are also available in  these
schools.

(c) Government’s policy is to pro-
mote all languages including Urdu.

(d) The Government have taken
several steps to promote Urdu through
such organisations as Taragi-e-Urdu
Board, National Book Trust, Sahitya
Akademi. Assistance is also being
rendered to the voluntary Urdu orga-

nisations. Urdu teachers are also
being trained in Regional Training
Centres established at Solan and

Patiala by the Government of India.

Development of fishing harbour

1852. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware that the fishing harbours in
the country are inadeguate to meet
the demands of the fishing industry
in the country;

(b) if so, stapg taken to develop the
fishing harbours in the country;

(c) whether the world Bank assis-
tance has been taken for it and if so,
to what extent; and

(d) the projects in Kerala included
to the World Bank assistances?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Sanctions have been issued for
construction of fishing harbours at
fifteen sites besides provision of
landing and berthing facilities in
about 70 fishing centres.
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(¢) The World Bank has approved
the fishing harbours at Verava] and

Mangrol at a total cost of Rs. 12.60
crores.

(d) While Neendakara fishing har-
bour will be considered under a
National plan, the proposal for a
fishing harbour at Vizhinjom is being
referred to the World Bank.

Soll erosion caused by Ram Ganga
river

1853, SHRI MAHI LAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Central Government
had conducted g survey for protecting
Muradabad City from soil erosion
caused by Ram Ganga river in Mura-
dabad district in Uttar Pradesh; and

(b) if so, the details thereof and
the progress achieved so far in this
regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
and (b). The State Government has
informed that a scheme costing Rs. 30
lakhs was prepared for protection of
Muradabad town from erosion by the
Ramganga River. This scheme was
considered by the Chief Engineers
Committee in its meeting held in
April 1974 who opined that because
of the storage createq by the cons-
truction of the dam on Ram Ganga
River at Kalagarh, the flood intensity
of the river at Muradabad was ex-
pected to be much reduced during
flood season.

Hostels for working men and Women

1854. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) how many hostels are there in
the country, State-wise for providing
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residential accommodation to work-
ing men and women;
i

(b) if the reply be in the nagative,
is there any proposal for construc-
tion of such hostels this year; and

(¢) if the reply be in the affirma-
tive, whether there is any plan for
providing funds or grantg for the
construction of more such hostels,
State-wise, during the year 1977-78?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
. HABILITATION (SHRI SIKANDAR
BAKHT). (a) State-wise, the number
of hostels in the gen!ral pool of ac-
commodation for working men and
women is as under:—

— - e e—

Number Number

of of
combined hostels
h-stels  exclusi ely
for for
working  work‘ng
men women
and
women
Delhi . 5 1
(Delhi)
Bombay . 1 Nil
(Maharashtra}
Simla . . . 1 Nil
(Himechs) Prider b
Calcutta . 1 N1l
(West Bengal)
ToTAL 8 1

(b) and (c). One hostel with 84
suites is under construction at Cal-
cutta. During the current year, there
is a proposal, not yet sanctioned, for
the construction
72 suites in Bombay and ons hostel
with about 176 suites in New Delhi.

of one hostel with
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Chairman, LLT,

-

1855. DR. SUBRAMANIAM
SWAMI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether he.made a statement
in Madras that he had askeq an
LLT. Chairman to resign;

(b) whether the Government have
a prima facie case against this chair-
man;

(c) if so, the nature of the charges
against the Chairman; and

(d) the name of the Chairman, or
the LIT. of which he is Chairman?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER). (a) Yes, Sir.

(b) to (d). It would not be in the
public interest to disclose informa-
tion at this stage.

TgT i ¥ fad wmarwm ) sgatyy v
wrat @S

1856. it ZEWIAT ATITAN XX : 7T
frwtn s wrEm awr gfa Wik gratw
qH @g FA™ F IO s fF
29 H F97 A0 #) gt faeAr @ ot
FAT @RI AN & f9d graTE A
sqaeqT 4 gg T arer g faa
FLWR 7

faafw i e o ofq dk
qeafa wat (st farmae aeq): T
wav fraior qwew g R @ o=
THAT & HA1L, W F Q= qAor &
wE H AT 1 9, 1974 F 156 9T
FEl #OFH A—ATAM qA ¥
118 |M@ JGT AMAT g1 # 38 A
HHA |
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giad gt § fem s 9¢
Twr & ¥ ¥« feay may § g A F
frez o ¥ fegfe w gur §
fafwer wraTe QYoETHT WX FREEET
¥ gwnia wifew  gfe & Fwoie It
7T frer wmw o ¥ gafue sfeaa)
& for ffws  Fooes sfanson
T AFTE &1 faai s T gy
& F wfdw wagd A wEE
T ¥ 90 A &1 5@ fwr am@r
¢ g e F wEeA & oy aa
T 112 AT o § ¥ 31 9,
1977 T@F 71.06 A" qiCaAr<r &Y
WTNE S & wEeT o T
a1 |

THEAA & qIC Weeqw &1 fawry

1857. st ¥ A MAWA :
w1 pfe s faard ot ag aam
F Fq7 T4 fF ¢

(F) ¥ 7 TI™wE F 9
v & fawra & forg Feaeit fasiva
agmar T ;W

(@) @ &a & 79 a% fFy 7Q
s AT ATE qUT T oAT A
fraY  wTaT ¥ QTR IWTRT g1 &Y
wrTaAT § ?

gy wix fewtd st (s gooim
feg weman) @ (%) 5= (@),
o qaft ¥ sEw, W
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¥ q@ g€ A ¢ ag Tl A g
qA-AEAT  qifEw Qe & fEe
TF q@ gt & &7 § & orfr &
fe 70 sfawe =or qur 30 Sfawa
AR & &7 A afeq & wmr
IW AW, FF T TINHE F 91X
e & faww gy faoiw & & &
T FHIT GgIEAT & IMT GG AGT
¥

W™ FT FI W &S TR
& 11 fo=t §8 svia AFAT, Faa0T,
gy (Fremar aon gy qee)
TR g7 fEETR ) Sy g9adig
AT & e, o § Wi
T F farm 3 s afemmg
s aaow, §-deew, g & da=i
#1 faerm, stz A N goE0
¥ 117.25 &t@ &0 F wEIC
AT A HTCW T T oF | THEF HET,
T & gaEwE adr W
fa=tt & werm aur oq fa=rs, w-awem,
qF  guT FEt F faw ey dwdty
AT F TR @Y aF S
¥ g AW 14. 43 FUS FIT
s frg T g

ey U # Ifcafad 11 o= H
¥, 9z o faei A gEI dF FEIH
¥ w fomr wm@mn g Qi
§.adfa groeT @ R gETe da
FUHN & FweRid g foael &1 ¥
AT ST IO ATIA-TAEC AEH
¥ O 9T FA 39,90 FAT WU
# wazw  fag arma & gwEAT @
FTwT W 7ar w9 foor M & R
7g ¥y, oq aar & fawra, T,
faarf qur W@ s IuEm, g,
frgfreer  qar dgor  smgfr 9
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W X O T gEvRr @ &
AaTEAt ®1 wiud § Wi SeR ST,
o9 4T QAN & wEq agra
aar I feqT w4, W) ag aw §wWy
grm, arfefeafa dqaa 1 a9 @ |
H@ﬂﬁmmwmﬁw
# & FG A ggEar saw | gafy
qamre a s g foen § a9
QT Y, @t ag WA Wl w)
fasre  wEwFIwl § a9 O WW
¥ vy QAT | T=Ed g |
e o & oo 1€ Qo mfae
@ FY T 97 | a9, AT WA A
Faq T afes ghamom qar
Tt & faweadt sl & fag @t
rﬁrﬁmf’r @t & gaw  fawE #¥
geger Afy 9z faar &7 @ g "%
AT @ 7 17.6.77 & qOF
T ¥ AW g g A A9 F a9 A
fram favm & fAu 6. 10 FUT
U F  wrau™ R o

qx  Mraw  faww & amfug
A Hgeayqw Sl # § wifwe § —

(1) Toem g &@ 7 fava
 aerfgga af@rear & W &
FY ¥ S9G( AT @I YU FTARA |
WHAEHA A THAITE —W &
&= w1 fegdraor, AgT aT & 9T g
9T FATATYT, §IF & fFATR gamOen
gar qmg  faw | qiwdr qeadiy
et & fan oY AT #a &
FALMU  FT CF TAT HTHILS A
E 4 ) a9 1974-75 & ITA 950
IR § FAAT F TJAT 3000
g § =g faww w19 & fog
28.71 @M@ T HI gAW [F Y
TE A | A% 1975-76 F IYTH 2000
g¥aT ¥ avduw 4 FIA  qdT
7000 2T ¥ I favw FA &
fau 64.42 W@ W W gEwfw
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wqT # o ot ) w 1976-77 ¥ fag
2006 FRAT & qerdmwr ik MW
¥ TUT 9000 FXIT ¥ IWME
fawrg @ & fow  105.30 ;W
TIT FT JEATT 4T | AY 1977-78 &
frq  srww 3g  mefes gaafo
164.50 ¥/@ ®9¢ ¢ | & fava §%
g wEfe wifas et & waEi
trag gfem frar mar @ & Tsa
q1976=77 ¥® wwww 87 W19 T
ST JGT QT ST IAFT AV 1977-
78 ¥ 115 A& 4T FR F7 q&q1GR |

(ii) ofeasdy ToRg@m 7 V=R
T #F1 fawlo @ s T@T
qf@iomT & TeegA g & A
AL, AFAI, FEAAT, TEIT q94T
¥% & W faal & 13 «1@
g¥QT @AY FW FHIE  HF I
faar$ smgfaat gaia 3% FY mde
1 aIdr g 1 TEF 371 qM@ gaRaAT
FY 3313 fa=r( 60 H2T #Y 317 aF)
mfas & | T 1975~-76 & A
288,380 §¥2AT & &I AT AT
g 1976-77 F AT (@A
1977 aiﬁ) fafeqd #i@ 261,831
gHAT § | S g7 agx qfgraar
N gAHIAT §1MF 396 FUT WY
& waiq @191 — 176 FIT T9C q4qT
T [1—220 FUT TIY | FIEL,
1977 ¥ 5id a% 161,37 FUT &T
au fFT mu & |

(iil) UIENT AT FAHE
ga faerm afiamr @ =g 1974 ¥
TRy AR FHie &g fawa qfe
& fag g AT famg naifas-
WA & 919 gU auety 9T gEaeT fig
7T 9 T ag Fu@ar fzaraT, 1974
# AT gwr 97 | 3§ afgiemT & g
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waia fawg waifedma 6 a5t
wafw ¥ frsoifea & oy arelt g 174
fafeas srat i wfay arm ¥ 83

fafwas eraT 1 ga ¥0 1 afio

® F@AAGT g, 1974 ¥ T
gl T 9t )

g f@war § wran,  faafom
qTET VR Agd # W@Q &re,
gegFi w1 frato, g9qu,  Im 9w
argfa qar g-w  fawm wfae &
AR AgL &1 FATS & faswmE
@A 33 AT qFR G T
e &0 AN feg g g

(vTE T9q W)
= £ Al
1974-75 76.55 —
1975-76 _— m—
1976—77 55.00 75.00
131.55* 75.00

read o qfa fawma
fram & sferd oot & o
Ft f g wrfae adig )

(v) ar FaEr gEEF A
Th-zglm ¢ g aww ¥ omEn
3aF YW &1 8N g §
T AT AFAM AU qGT AFIAL
# feaq §, 36 wals ) sfafea o
arg T g9 FV INRA GHAT § )
z7 qfsAmii St g=ed arg Faw
& grfae £ 7€ § F swaia gu Ieaadi
F ga o @dew F faw ww fog
9 g | TEF  HETET, 3 JARS
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WA & fag  fafww fraw sriws
ITeew fbq W @ R

TqAR TS & 11  Afwearh
foell % ad 1974-75 % A=A
F T IOET 11,590 TR HEQ
T 4T 1975-76 ¥ 29.605 W@
HEA T AT | AW 1976-77 A g
TFT R Ay At A% gowew A
g ¥

Quality of Cereals supplieq through
Ration Shops

1858, SHRI S. R. DAMANI1: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have re=
ceived complaints that the cereals
supplied through ration shops are of
poor quality and are generally adul-
terated with stones and dust;

(b) whether Government have in-
vestigated such complaints; and

(c) if so, the steps taken to supply
reasonably good quality to the con-
sumers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (¢). There have been some com-
plaints from time to time about the
quality of cereals issued by the ration
shops. All complaints are investi-
gated invariably. To safeguard the
interest of the consumers, samples of
foodgrains are displayed at the ra-
tion shops; foodgrains which are
found to be sub-standard, gre re-
placed; ration shops are inspected
from time to time to check the qua-
lity of cereals in stock with them for
issue,
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Plants for Production of Inorganic Fer-
| tilivers and Organic Manure
1859. SHRI S. D. SOMASUNDA-
RAM. Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there are any concer-
ted plans, for production of inorganic
fertilisers and organic manure;

(b) the modus operandi of scheme,
if any, to lay greater emphasis on use
of organic manure;

(c) the progress achieved in setting
up mechanical compost plants; and

(d) the progress achieved in chemi-
cal treatment of sewage effluents?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir, \

(b) An integrated scheme for the
development of Local Manurial Re-
sources has been taken up under the
Central Sector during the 5th Five
Year Plan with a total outlay of
Rs. 16.54 crores with the following
components:

(1) Setting up of
compost plants;

mechanical

(2) Sewage/sullage utilisation;j

(3) Setting Gobar . Gas
Plants;

up of

(4) Demonstration-cum=-training
camps;

(5) Award of prizes to gram
Panchayats/local bodies for
doing best composting work;

(6) Pilot scheme for compost
making by landless jabourers.

All the above measures are being
implemented through the State
Governments. In order 1o moRe
available to farmers organic fertilisers
at cheaper rates, 33 per cent Central
subsidy on capital cost for setting up
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of Mechanical Compost Plants and
Sewage & Sullage projects is pro-
vided. Similarly, subsidy for setting
up of Gobar (zag Plunts to the exient
of 25 per cent orn smaller plants, 20
per cent on bigger plants, 33 per cent
on Community Plants and 50 per cent
on plants set up in hilly and tribal
areas is also being given directly to
farmers.

(e¢) It is planned to set up 35 me-
chanical compost plants in big - cities
during the Plan periad. Of these,
two plants have already been com-
missioned and 17 more plants have
been sanctioned which are in various
stages of progress.

(d) It is proposed to implement
250 projects in various cities/towns
to utilise cewage/sullage for irrigation
and manurial purposes during the
Plan period. Of these, 210 projects

are already in operation/under im-
plementation.

Capital of Assam

1860. SHRIMATI RENUKA DEVI
BARKATAKI.; Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether the Committee to
select site for permanent Capital of
Assam has submitted its report;

(b) if so, what are the recommen-
dations of the Committee for Capital
site; and

(¢) whether any amount is being
sanctioned for Capital's construction
(temporary or permanent) in Assam
by the Centre?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHRI
SIKANDAR BAKHT): (a) Yes, Sir.

(b)- It is not in public interest to
disclose the recommendations of the
Expert Committee.
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entral Govt. had assured establish Air Pollution monitoring
th:céoE::nrient of Assam of financial units in Delni, Bombay, Calcutta,
Bangalore and Ahmedabad. However,

assistance upto Rs. 25 crores, 50 per
cent by way of loan for the construc-

tion of new Capital

In July. 1972. the State Governmernt
came up for Central assistance of Rs.
5 crores towards construction of a tem-
porary capital at Dispur. The request
of the State Government was agreed
to on the basis that this amount would
be part of overall assistance of Rs.
25 crores, and it was also stipulated
that the buildings etc. to be tonstruc-
ted at Dispur should be designed for
permanently accommodating those offi-
ces of the State Government the loca-
tion of which was not necessary at the

State Capital.

An amount of Rs. 3.5 crores has al-
rend. been released to the State Lov-
ernment. The request of the State
Government for the balance amount
»f Rs. 1.5 croreg is dependent on the
receipt of the audited statement of =c-
tual expenditure.

Air Pollution Bill

1861. DR. VABANT KUMAR PAN-
DIT. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) the arrangements made by
Government to establish Air Pollu-
tion monitoring units in Delhi, Bom-
bay, Calcutta, Bangalore and Ahmed-
abad;

(b) whether proposals made by the
NEERI (National Environmental En-
gineering Research Institute) are
under consideration of Government;

and

(¢c) when Government propose to
bring forward the Air Pollution Bill?

THE MINISTER OF WARK'S AND
HOUSING AND SUPPLY AND REHA-
BILITATION): (SHRI SIKAN-
DAR BAKHT). (a) No ar-
rangements have so far been
made by the Government of India to

the National Environmenta] Engine-
ering Research Institute, Nagpur, has
a national air quality programme in
these cities. Here, two parameters viz.,
sulphur dioxide and porticulate matter
are studied fortnightly at selected sites
for research purposes,

(b) No proposal has been made by
the National Environmental Engineer-
ing Institute.

(c) Government hope to introduce
the Air Pollution Bill sonn,

Contingency Plans for Flood Relief

1862. SHRI K. MALLANNA: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Central Government
propose to formulate any contingency
plans for flood relief in natura] cala-
mities;

(b) if so, broad outlines thereof;
and

(¢) the amount Central Govern-
ment have sanctioned for the pur-
pose?

THE MINISTER CF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). Flood
relief and other operalions in natural
calamities are with effect from the 1st
April, 1974 financed and administered
by the State Governments through
their own resources and the margin
money annually available with them
as recommended by the Sixth Finance
Commission. When any State Govern-
ment requires additional funds to meet
the situation caused by natural calami-
ties, it approaches the Central Govern-
ment for Advance Plan  Asslstance
based on g Memorandum which is co-n
sidered by a Central Team and a High.
powered Committee. Schemes of flood
protection, dralnage etc., are io the
extent possible covereq by the Plan
provisiong of the State [(Government.
The Central Government in May, 1976
issued guidelines to the States for pre-
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paring contingency plans for dealing
with natural disasters. The guidelines
included having a High-powered
Standing Committee at the State head-
quarters under he Chairmanship of the
Chief Secretary and other concerned
Secretaries and the local Sub Area
Commander as members. The Com-
mittee is to draw up detailed plans for
dealing with situationg arising out of
floods, cyclones, earthquake etc. The
Engineering authorities are to survey
al] flood control works and to warn
the High-powered Standing Committee
angd the concerned District-level Com-
mittee if there is a likelihood of the
failure of any of the existing works.
The guidelines also included advice for
distribution in advance, of duties and
responsibilities for rescue and relief
work, for advance stockpiling of essen-
tial supplies ang equipments including
boats, dry rations, fuel, essential com-
munications equipment, bleaching pow-
der, first aid kits, medicines, sangd bags,
lanterns, pumps, cranes, utensils ete.
The plans are also {0 include requisi-
tioning of Government as well as pri-
vately owned trucks, setting up of a
contro] room when 1 disastrous situa-
tion actually develops gaily meeting of
the High-powered Standing Committee,
flood forecasting ang food warning
system and the training of the staff.

WA AT WOT §O% € w@QA

1863 =1 ®W@ET &® @
g7 famior gt g sar  qfa
ot¢ qaate e ag aary Y a1 F#39
fa

a\-ﬁzh‘a“rhﬁé SeaTd e & faara
7 3 WK

(@) 7 a7 A @ @ A
AT ¢ e waw fawtor & 9 oma
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Y AX (A7) sie ave gqe (welt)
N faw s ¥ o
At & qavn gfeere gowea § 7
faate st s aan qiw Wi
graig WAt (= faweae @) : (7)
sy, 7&Y | ‘

(7) Toeqm mmEw A A
JIgT ¥ vz oF qO7 qa@ w@TfaA
FTA 3 OF IF@omr TRIE AR FH
¥ fay o waw famtor dnsw &
grqd worfra frar 0 9wgE qfw,
FoA1 WA LOA WG & IIA=EAT
¥ ax ¥ aw waq fwio A A
grefews  ofw qEara # & |

Officiating Assistant Engineers, Class 1I

1864. SHRI MUKHTIAR SINGH
MALIK. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be plcased to state
the number of Assistant Engineers
C.E.S. Class II and C.EE.S. Class II
in C.P.W.D. who are officiating in that
grade for more than 20 years as on the
first April, 1977 more than 15 years
but less than 20 years and more than
10 years but less than J5 years separa-
tely for civil and Ele2irical?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIK-
ANDAR BAKHT): As on Ist
April, 1977, 22 Assistant En-
gineers. C.E.S., Class IT and 1 Assistant
Engineer C.E.ES. Class II were offi-
ciating in the grade for more than 20
years; 138 civil engineers and 12 elec-
trical engineers were officiating in the
grade for more than 15 years but less
than 20 years; and 379 civil engineers
and 56 electrical engineers were offi-
ciating in the grade of Assistant En-
gineer for more than 10 years but
less than 15 years.
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Officers op Rolls in Central P.W.D.

1865. SHRI MUKHTIAR ‘'SINGH
MALIK. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state
the total number of officers in Central
Public Works Department nn rolls for
more than 15 years but less than 20
years and more than 10 vears but less
than 15 years on the 1st April, 1477
separately for Civil and Electricals?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHR] SIKANDAR
BAKHT): The total number of officers
in Central Public Works Department
on rolls for more than 15 years but
less than 20 years on the 1st April,
1977 is as under:

C vil Electrical Arthitec- Horticul-
ture ture
762 37 33 I

=

The total number of officers in Cen-
tra] Public Works Departmen: on rolls
for more than 10 years but less than
15 years on the 1st April 1677 is as
under:—

C'vil  Electrical Architec- Horticul-
uare ture
1934 460 90 26

A st am # af feed

1866. st 7Tam fag =tz o

r ¥fe ok fewd 5 ag @
N g Fw fF

(%) 1976-77 % xm o
Tar g9 RN FA-FA 4 7 e
fetwr g€ aar A" 6 fredl
ard Y% ¥ g3 A Feafar (1 Fchrar =2
¥ g AR
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(@) w7 feedl & feftwr &7 #
fem  whwam &Y waaTa sar g ?

wfa site fewif st (s gooiim
fag werwn) o (x) wwfy
1976-77 & A A N Fg ot 7
fa ot A 7 ¥ qofo wfew
weita g wEuw s fafaw
(z=ormq) ¥ 1976 7, ;i-g; H & fanl
g dt 368, w8 2177, LA 711,
THEY T 157, T TH 410, TN 115
g 4t 1209, TF & 2189 AdT #Y &Y
464, F fel . w7 @E—aEM
¥ fao  fawfor 1 30

ot & Tra ¥, @ g € &
0914 fomd A sEwy &9
g€ £ A 1444 fomer mw
G A, IR, 77 W I FT AL L
a4 1976-77 ¥, Hi@x ATCAG A€
Fmd fafax  (adwm) F @ A A
fredi—ume & 2222, wE A
2795, 7 € &Y 3356, 7€ £ 4109
qar wtE £ & 4700 N 1
@ 7 qF ——oderi ¥ fan fawfo
F 2

(q) avag wHe! * Fg forad
(adarmear) ¥ srvanr-srer: fesdi A1 qg=™
afveor coret W RAE  WEH( A *Y T
FS1 F sraTT 9T 1 Ay @ ) afz g
#7i forfae foret frem & forg famfew
FaT & Y I wAT et § feqd o
¥ gfg fawmi & @t & s foawt
¥ @al & w9 F faq faar s R0
o afceit &  afwo Frafafax ¥
g srwel F @ 34 fRell f snd
X > gmw ¥ foom a@ F fag
gy warm # fFwl A T FA@
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f

It FNw Ieafafa F awy gwga
foeg @y &

aTaw s e o At feed

1867. it 7wrg fag &g :
sqr ¥le st feaf @ ag aqd
F P w0 7 :

(%) wefta gfg gagam afwg
¥ EF N FER A1 FiA-N17 A e
fawfaa &Y & ; AN

(a) wafma et & goar &
AT FA1Z F AT 9T IAFT #4T €417
2?

¥iw dic faard @t (st gonw
faz scaar) @ (F) wiedg gy
giRara dears v, @ @
&, T0gF 1 'gAT AR q@ wATEY
gAY’ fwedt &1 Faq, WrEg ey
# frar war &1 oF oo frew “gnigR
s’ F fasra, e FE, I
(wraqr) = far mm &

A F qEFE § QAT aadr’
aqr  ‘qar ag@”’ &1 fawre Wi
Ffa waga geaa, f faedt qarq
“gHAg” AT 'as Taga’ 1 fawra
wreATT I3t fasta e ST,
gAwgEEr  (FAtes) qara fFar m
g

(@) @gt a5 dera W7 qo,
forad faara, ag & g €1 wrfae §,
F1 A3y &, a2 feed wafqa Foii 5
anfay & it sfus agac Ot 7 §

gafaq feld 2g—A2 mrwe a7 §
Fqr. ITF MO 1 wdEr 74 &) g
fredi w1 w7 fasg feor o & 7
adrarAdt & e E FH fF A Ag
darary A §, IAFT AWM FAHIT @
oMy fasra wag 7 gug T A A
faegdraar =fgg 7 waaw § )
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Exploration for Tube Wells ang Filter

1868. 'SHRI S.D, SOMASUNDARAM.:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the findings by the
Central Ground Water Board are not
shared either with the agriculturists
in Tami} Nadu or with State Ground
Water Board Officials;

(b) if so, the purpose for which
both Central and State officials work
at variance without mutual consulta-
tion; and

(c) whether the Government would
assure that their exploration will be-
nefit the agriculturists to indicate the
correct places in which tube wells/
filter points could be profitably loca-
ted?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir. The
programme of investigations of the
Central Ground Water Board is drawn
up in consultation with the officers of
the Ground Water Wing of the public
Works Department of Tamil Nadu. All
investigation report are made gvaila-
ble to that office to help the State Gov-
ernment in formulatiag Ground Water
Development schemes.

(b) The question dces not arise.
(c) Yes, 'Sir,

Krishna Water to Madras City

1869. SHRI S. D. SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased tn state:

(a) whether there is a stalemate/
dispute in regard to method of bring-
ing Krishna water to Madras city
between various State Governments;
and

(b) if so, whether Government of
India will speed up the settlement and
take up the execution without delay?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a; and (b). The
alternative proposals drawn up by the
Government of Tamil] Nadu for trans-
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fer of 15 thousand miliion cubic feet
of Krishna waters to Madras City wave
at present being examined by the Go-
vernments of Andhra Pradesh, Karna-
taka and Maharashtra. These proposals
will be examined at an Inter-State
meeting to be held as soon as the com-
ments of the three States are received,
with a view to selecting an appro-
priate scheme,

Scooter Garages for Quarters
constructed at Indira Nagar, Madras

1870. SHRI S.D. SOMASUNDARAM,
Will the Minister of WORKS AND
HOUSING AND S7JPPLY AND RE-
HABILITATION b»e pleased to state:

(a) whether scooter garages have
not sg far been provideqg for Central
Government quarters constructed at
Indira Nagar, Madras;

(b) if so, the reasons for the delay
in providing the same; and

(c) whether the Government will
assure to provide the same before the

i ?
ralny season! u

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT). (a) No. Sir.

(b) When these quarters were sanc-
tioneq and take up for construction,
there was no decision for construe-
tion of scooter garages and. therefore,
scooter garages have not been provi-
ded. There is, therefore, no ques-
tion of any delay.

(c) Government would consider, on
merits, requests for provision of
scooter garages if made by a fair
the upper storey quarters. It may
not be possible to provide these
scooter garages before the rainy sea-
son.

Pav Scales of Employees of Saw Mill
Division, Andamay, and Nicobar
Islands

1871. SHRI MANORANJAN BHAK-
TA. Will the Minister of AGRICUL-
TURE AND IRRIGATION ke pleased
to state:
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(a) whether anomalies exist in
designation and scale of pay in the
different categories of industrial em-
ployees of Saw Mill Division, Cha-
tham, (Andaman & Nicobar Islands);
it so, whether a Committee was cons=
tituted by the Andaman Forest De-
partment and the recommendations
of the Committee submitted to the
Government of India;

(b) if so, decision taken to end the
said anomalies; and

(¢) when it is expected to be fina-
lised?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Andaman
Forest Department constitutegq a Com-
mittee in November, 1979 to go into
the working, with particular reference
to the anomalies, if any, in the designa-
tion and pay scales of the workers on
the industria] establishment, of the
Chatham Saw Mill Division, The Com-
mittee has recommended redesignation
of certain existing posts, creation of
additional posts and creation of new
posts which do not exist jn the Anda-
man Forest Depariment.

(b) and(c): The matter is stil] under
consideration of the Governmen! as it
requires detailed examinatior {rom fi-
nancial and administrative gngles.

Remunerative Price for Sugarcane
and Jaggery

1872. SHRI P. THIAGARAJAN: Wil]
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are agware
that in the absence of a clear cut po-
licy for fixing a remunerative price
for sugarcane and jaggery, the grow-
ers are at the mercy of merchants
who get it at throw away prices;

(b) if so, whether Government pro-
pose to introduce 3 system of remu-
nerative price for sugarcane and its
products in the interests of economic
viability of the agriculturists; and

(¢) the salient features of such a
proposal, if any?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA:) (a) to (c);: The
Central Govt. fixes the statutory mini-
mum price of sugarcane payable by
each sugar factory for each sugar
season under the Sugarcane (Control)
Order, 1966. In addition growers are
entitled to 50 per c2nt of excess reali-
sation from the sale of non-levy sugar,
for the sugarancane supplied by them,
under clause 5A of the above Order.
However, in practice, State Covern-
ments intervene und advise the price
payable by sugar factories in the State
for the season. These State-advised
prices are much higher than the sum
of the statutory minimum price and 50
per cent share of excess realisations
as mentioned above. It is, therefore,
generally not necessary to invoke the
orovisions of clause 5A of the Order.

There is no price control on jaggery
Cr sugarcane supplied to jaggery manu-
factures. Jaggery being a cottage in-
dustry it is not desirable to iatroduce
any system of price controls. Since
jaggery manufacturers very often ope-
rate in areas covered hy sugur mills,
they have to pay competitive prices.
comparable to those paig by sugar
mills, in order to draw enough cane
for manufacture of jaggery.

Shalimar Bagh and Pitampura
Residential Schemes

1873. SHRI SHEO SAMPAT: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Delhi Development
Authority had allotted plots of land
to low income group people in Shali-
mar Bagh and Pitampura resi.dential
schemes in early 1976 and had also
realised the full amount of the same;

(b) whether 84 sq. meter plots were
allotted @ Rs. 96/~ per meter;

(¢c) whether in view of the income
of the Jow income group people this
price is not on the higher side and if
so0, the reaction of Government there-~
to; and B
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(d) whether the development of
these areag has not yet been comple-
ted and whether Government propose
te give interest to those allottees from
v 1om the full payment was realised
n ore than a year back upto the period
when the development work is com.
plete?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. Full amount
of the premium nas been realiseq irom
those, who have taken rpossession of
the plots.

(b) Yes, Sir.

(¢) Land is to be allottzd to low
Income Group persons at pre.lelermin-
ed rates and Government zgree thal
every effort should be made to reduce
land costs by keeping the cost of deve-
lopment under control.

(d) Development of these areas is
in progress and is likely {o be com-
pleted in about two years’ time Nn
decision about the payment of inter-
est has yet been taken.

Aczommodation for Working Girls in
Y.W.CA.

1874. SHRI SHEO SAMPAT: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE bLe pleased
to state:

(a) whether accommodation is pro-
vided to working girls in the YYW.C.A ;

(b) if so, what are the terms of the
allotment of accommodation to work-
ing girls in YW.C.A.-

(¢) the grant Government provided
annually to Y.W.C.A. and control] it
exercises over its management;

(d) whether he is aware that the
present management of Y.W.C.A. have
illegally served notices on certain
working girls to vacate the accommo-
dation; and

(e) if so, the reasons for such an
illegal act on the part of management
of YYW.C.A.; and the action taken or
proposed to be taken by the Govern-
ment?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) and (b) According to information
available, temporary accommodation
is provided to young working girls in
the Y.W.C.A. Hostels for specific per-
iods as stipulated in the rules of the
different hostels.

(c) and (d): The Y,W.C.A. is a vol-
untary organisation. The Department
of Socia] Welfare does not provide
annual grant to it for running its hos-

tels and it does nst excrcise control
on them.

(e) The question of actfion to be
taken by Government does not arise.

Purchase Price for Flats Offered for
Sale

1875. SHRI R. K. AMIN:- Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased tn state:

(a) whether the competent autho-
rity has the first option to purchase
vacant land within the ceiling limit
offered for transfer by way of sale
under Section 26(1) of the Urban Land
(Ceiling and Regulation) Act, 1976;

(b) if so, whether Government
allow the same market value plus
fifteeny percent which another pur-
chaser jg willing ty effer; and

(c) whether  Government  have
fixed any standard purchase price for
vacant plots in Delhi (Punjabi Bagh)
or a seller is not to know the f ce
before giving written notice for .ale
of lang and he must accept whatever
price the collector awards, gs a final
verdict?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a): Yes, Sir.

(b): No, Sir. As per the provisiors
of section 26(2) of the Urban Land
(Ceiling and Regulation) Act, 1976, the
price to be offered for the land propo-
sed to be purchaseq on behalf of the
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State Government is calculated in ac-
cordance with the provisions of Land
Acquisition Act, 1894, or of any other
corresponding law for the time being
in force. If the Lang Acquisition Act,
1894, ig applicable, the price would be
the market value and the solatium of
15 per cent thereof.

(c): The Government have not fixed
any standard purchase price for wva-
cant plots in Delhi (Punjabi Bagh).

As the competent authority is requi-
red to calculate the price in accord-
ance with the provisions of the Land
Acquisition Act, 1894, or under any

other corresponding law for the
time being in force after the
notice prescribed in sub-sec-
tion (1) of section 26 of the

Act has been given tc the competent
authority ang after he has exercised
the right of pre-emption the question
of the seller knowing the price before
given written notice for sale of land
does not arise,
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S“l’@l‘, quota to Shareholders of Sugar
Factory

1877. SHRI P. RAJAGOPAL NAIDU:
Wiil the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the quantity of sugar supplied
to the State of Andhra Pradesh
during last one year; and

(b) whether any quota of sugar is
given to the shareholders of sugar
factories at controlled rate?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Andbra
Pradesh Siate is being allotted a
monthly quola of levy sugar of 14.145
tonnes.

(b) No, Sir.

Staying Power of Farmer

1878. SHRI SASANKASEKIIAR SAN-
YAL: Will the Minister of AGRICUI.-
TURE AND IRRIGATION be pleased
to staie the steps being taken "y the
Government or are under their con-
sideration with a view 1n equipping
the producers of agriculiural crops
with staying pcwer so0 as to ensure
that they are not compelled to sur-
render to distress sale?

THE MINISTER OF AGRICULTURE
ND IRRIGATION (SHRI SURIIT
SINGH BARNALA): The warehouses
set-up under the Warehousing Corpo-
rations Act, 1962 by the Cenlrai and
the State Warehousing Corporations
ensure availability of scientific ware-
housing facilitics for the benefit.
amongst others, of producers and save
them from making distress sale, by
providing credit on the pledge of the
stocks of agricultural commodities elc.
covered Yy the warehouse receipts.

2. Under the Save Grain Campaign
scheme launched by Government of
India, simple but eflective tecchniques
of preservation and storage of food-
graing are made known 1o the farmers,
through training, demonstration, publi-
city ete. Loans are also advanced to

ASATHA 6, 1899 (SAKA)

Written Answers 134

State Governments for fabirication of
small size metal bins for being made
available tg farmers on easy credit
basis; this improves the holding capa-
cily of the farmers.

Steps for Growth of Wilg Life

1879. SHRI UGRASEN: Will tie
Minister of AGRICULTURE AND
IRRIGATION be picased {o slate:

(a) whether wild life is shrinking
in the country;

(b) if so, the reasons thereof; and

(c¢) the steps taken for the survival,
safety and growth of wild life in the
country?

THE MINISTER OF AGRICULTURE
AND IKRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
While certain species of wildlife appear
to be shrinking on account of loss ¢f
habitat through growing populaticn
and deveiopmential pressures, a number
of other wildlife species have increased
as a result of various protective
mezssures taken in recent years.

(¢} Some of the important measures
taken in recent years for the survival,
safety and growth of wildlife in the
country are as follows:-—-

(1) With the enaciment of the
Wildlife (Protection) Act in 1472,
which has now been adopted by all
bul{ twn States. snecial legal protec-
tion has heen given 1o the endangered
species from exploitation and string-
ent punishment provided for in-
fringement of the provisions of the
Act.

(2) Export trade of most of the
threateneq snecies has beon  zun-
trolled, particularly sinc~ India
became a party in 1076 to the Con-
vention on Infernatioral Trade in
Endangered Species of Wild Fauna
and Flora.

(3) The habilat in which wildlife
can prosper is heing increased by
constituting larger areas as naticnal
parks and sanctiaries where all
possible protecticn 1s being afforderi
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to wildlife. The “Project Tiger” has
been launched in nine selected habi-
tats to afford protection to this
threatened species.

(4) For ensuring effective ana
scientific management of sanctuaries
national parks and other wildlife
areas. separate wildlife wirgs witair.
the Forest Departraerts are being
established in ali States and Uniun
Territories.

Ban on Hunting of Wild Animals

1880. SHRI UGRASEN: Wiil the
Minister of AGRICULTURFE AND
IRRIGATION be please. to stute:

(a) whether Government propose to
put a total ban on hunting of certain
species of wild animals lest these
might become extinct; and

(b) if so, the action taken in this
regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) an¢ (b). The
Wildlife (Protection) Act, 1472 pro\iries
for a total “an on the hunting of such
wild animals and birds specified in
Schedule I ty the Act which are con-
sidered to be endangered.

Steps to save Elephants and Rhino-
ceros in the Country

1881, SHRI UGRASEN. Wiil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to stute:

(a) whether elephants and rhino-
ceros are struggling hard for survival
and due to poaching these are be-
coming extinct;

(b) the approximate number of
elephants and rhinoceros in the coun-
try; and

(c) the steps taken to save them
from extinction?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

(D) The approximate estimated num-
ter of elephants in the country a.ce
10,000 and rhinoceros are 700.

(¢) The following steps have been
taken tg ensure their protection .

(i) Both the elephants and the
rhinoceros are included in the Wild
Life (Protection) Act 1972, afford-
ing them strict protection.

(ii) Both the rhinoceros anq the
elephant are included in Appendix I
of the Convention orn Internutional
Trade in Endangered Species of Wild
Fauna and Flora, which strictly
regulate international trade in both
these species.

(iii) A national Park at Karziranga
and Lakhawa Sanctuary in Assam
and a Sanctuary in Jaldapara in
West Bengal have been constituted
to provide all possible protectior, 10
the habitat of the rhinoceros.
Elephants also receive protection 1
such reserves as the Corbett Natlional
Park in Uttar Pradesh, Manas Sanc-
tuary in Assam. Mudumalai Sanc-
tuary in Tamil Nadu, Palamau
National Park in Bihar, Periyar
Sanctuary in Kerala. etc.
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Bulgarian Aid for Agro-Industrial
Centres

1883. SHRI D. D. DESAI:
SHRI R. V. SWAMINATHAN :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased io state:

(a) whether Government propose to
set yp two agro-industrial centres
with Bulgarian help; and

(b) if so, the facts thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) and (b). Two
agro-industrial complexes are proposed
fo be developed, one each in Bihar and
Karnataka., under Indo-Bulgarian Joint
Cooperation programme. The projecis
aim at integration of production,
processing and marketing of selected
fruits and vegetables, which would
contribute to improvement in the
economy and development of the areas
to Ye covered by them. The project
proposals are yet to be finally cleared
by the Government,

Export ot Wheat and Wheat Products

1884. SHRI D. D. DESAIL; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any scheme to
export wheat and wheat products
during the current year; and

(b) if so, the facts thereof?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
Government have so far not taken any
decision regarding the export of wheat
and wheat products during the current
yYear, and the whole matter is under
consideration.

Change in Role of F.CL

1885. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is going to be
any change in the role of Food Cor-
poration of India and whether any
structural change is thought of; and

(b) if so, the gist thereof?

THE MINISTER OF AGRICULTURE
AND JRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

(b) Docs not arise.

Research in Disease of Coconut

1886. SHRI D. B. CHANDRA
GOWDA . Will the Minisfer of AGRI-

CULTURE AND IRRIGATION be
pleased to state:

(a) whether century old disease
had crippling effect on coconut pro-
duction and research hid not yet been

able to counter fully the effect of the
disease; and

(b) if so, the efforts of Central
Government rade in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir, a
disease of the coconut palm known as
root wilt has a crippling effect on the
production of coconut in Kerala and
the researches have not vet been able

to fully counter the effects of this
disease,
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Efforts are continuing for a correct
diagnosis of the disease. The associa-
lion of a virus has been suspected for
some years, Recently, the association
of bacteria and nematode with the
roots of the diseased palms has also
been demonstrated. Intensive investi-
gations are in progress at the Kayan-
gulam station of the Central Plantation
Crops Research Institute in Kerala for
establishing the correct identity of the
pathogen.

(b) The Indian Council of Agricul-
tural Research has strengthencd the
.Central Plantation Crops Research
Institute’s Regional Station at Kayan-
gulam to tackle the problem from
every poscible angle. The Central
Plantation Crops Research Institute
hag identified certain hybrids hetween
Dwarf and Tall varieties which are
relativeiy much less susceptible to the
disease. Pilot projects for rejuvenation
of diseased plantations have been
Jaunched jointly by the Central and
State Governments by planting healthy
coconut seedlings of improved varieties.

Impa:t of Land Holding

1887. SHRI D. B. CHANDRA
GOWDA : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have un-
dertaken any survey in collaboration
with the State Governments to col-
lect basic data on the number, ten-
ure, status, irrigation, land utilisation
and cropping pattern of holdings of
difi >rent sizes;

(b) i not, whether Government
propos: to present Sample Census to
reflect the impact of land ceiling and
thug provide more realistic and up-
todate estimate of the holdings in
different size groups, their cropping
pattern, irrigation etc. at the taluka
level; and

(c) if so, the scheme of Govern-
ment in this regard?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA)) (a) Yes, Sir. The
first Agricultural Census was conducted
in the country with the Agricultural |
year 1970-71 (July 1970—June 1971) as
the reference year. The primary unit |
for data collection 'was the operational
holding. Data were collected on the
essential characteristics of agricultural
holdings #iz. (i) Number and size dis-
tribution of operational holdings,
(iiy Land Ulilisation, (iii) Area under
crops. (iv) Area irrigated cropwise and
source wise and (v) Tenancy parti-
culars. The current Agricultural
Census is being conducted on sample
survey basis with Agricultural year
1976-77 (July 1976-77) as the reference
year,

(b) and (¢). Do not arise.

Amount spent on A.LC.C. Delegates by
Vice-Chancellor of punjab University

1888. SHRI JYOTIRMOY BOSU:
SHRI BHAGAT RAM:

Wil} the Minister of EDUCATION.
SOCIAI. WELFARE AND CULTURE be
pleased 1o state:

(a) whether the Vice-Chancellor,
Punjab University, Chandigarh has
spent Rs. 20000/~ for the physical
well being of AICC delegates out of
the University budget money for
1976-77 meant for medical facilities
for the University staff and students:

(b) whether the same has been
shown on page 71 of the printed bud-
get paper of the said University;

(c) whether Prof, R, C. Paul, Vice-
Chancellor of the University got a
three years extension on 24th March,
1977 just a day before the Janta Mini.
stry was sworn in; and

(d) if so, what steps the Govern-
ment propose to take in this matter?

THE MINISTER OF FDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b), According to the informa-
tion furnished by the Punjab Univer-
sity, the Chandigarh Administration
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advised the University to ensure
proper functioning of its Health Centre
during the AICC session in December,
1975. As at that time, the stock of
medicines was inadequate, the Univer-
sity Office anticipated an additional
requirement of Rs. 20.000 for purchase
of medicines. This requirement was
shown in the budget document for
1976-77. Eventually, the personnel
and medicine for the Centre during the
AICC Session were provided by the
Punjab Government, The Cenire
incurred an expendilure of less ihan
Rs. 100 on medicines, which was later
reimbursed by the Government of
Punjab. In the Budget papers for
1976-77 it ‘was indicaled by a footnote
that the revised provision included
Rs. 20,000 to meetl the cost of medi-
cines on AICC session,

(c) and (d). According to Section
10(2) of the Puniab Universily Act,
the term of office of the Vice-Chancellor
may be extended by the Chancellor
for such further periods, not exceeding
threc vears at a time, as he may deem
fit. In exercise of these powers. the
term of Prof. R. C. Paul, as Vice-
Chanceilor of the Punjab University,
which was due to expire on June 30,
1977, was cxiended by the Chancellor
for a period of three years, wvide
netification dated 24th March, 1477

Phoorel Pesticide

1889. SIIRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to state:

(a) whether he is aware that use of
Phoorel (the trade name for leptophos
which belongs to a class of poisons cal-
led organophosphates), an American
made pesticide, is banned in the Uni-
ted States and it is no longer welcome
in Egypt;

(b) whether he is also aware that
this pesticide that caused paralysis
among hundreds of water buffaloes in
Egypt is currently being manufactur-
ed in Texas, US and offered for sale
in India; and

(¢) if so, the Government's reac-
tion thereto?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA). (a) Yes, Sir.

(b) and (¢). It has been reported
that manufacturing firm in the USA
have voluntarily suspended its produc-
tion. In uny case the Registration
Committee under the Insecticide Act
hés decided not to register this chemi-
cal. Government have also initiated
action 1 han its use in India.

Procurement Price of Agricultural
Produce

1890. SHRI P. THIAGARAJAN: Wiil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the present policy of Govern-
ment in regard to the minimum and
maximum price of procurement of
agricultural produce especially rice;

(b) whether Government ig aware
of the hardships of agriculturists
caused by the offer of a very low price
for procurement;

(c) the ranges of prices offered
during the last twelve months; and

(d) whether Government propose to
enhance the price so as to ensure eco-
nomic viability of agricultural ope-
rations?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). The
procurement prices are fixed in respect
of paddy, rice, jowar, “ajra, maize,
ragi and wheat. These prices are
fixed after taking into account the
recommendations of the Agricullural
Prices Commission, the views of the
Chief Ministers of States and the need
to protect the interests of the producers
as well as the consumers. A statement
giving procurement prices for Kharif
cereals for the marketing seasons
1975-76 and 1976-77 and for wheat for
the marketing seasons 1976-77 and
1977-7¢ is attached.
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¢d) The pricing policy for Rabi
cereals has already been announced on
the 13th April 1977, The pricing
policy for Kharif cereals for 1977-78
will be formulated during September-
October 1977 on the eve of the forth-
coming Kharif marketing season.

. Statement
Price runge of procurement/suppori
prices of different foodgrains fixed by
the Govermment of India for Kharif/
Rabi foodgrains for 1975-76 and 1976-77
Kharif and 1976-77 and 1977-78 Rabi
seasons

(Rs. per quintal)

— —

A. Kbharif foodgrains

1975-,6 1976-77

-P;:Tdy 741006 741096
Rice . . 11710154 11710 154
Jowar, Bajra. Maive

and Regi . ' 74 74
B. -Rabifoodgrains 1956-77  1975-78
Wheat . 105 110

Train in Delhi Zoo

1891, SHRI P. K. KODIYAN: Will
the Mjnister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the running of toy
train in Delhi Zop has harmful effect
and many of the rare species of birds
have already migrated from the Zoo
if .80, the facts thereof;

(b) whether Government had not
consulted any experts about the eff-
ects of train running in the zoo; and

(c) whether Government propose
to stop the running of trains in the
Zoo?

THE MINISTER OF AGRICULTVRE
AND 1IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The train that
was introduced in the Delhi Zoological
Park in August, 1976 was not n toy
train but comprised almoet normal
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sized carriages pulled by a diesel
shunting engine used on the Kalka-
Simia rail. The running of such &
train close to the enclosures did affect
the alighting of migratory birds within
the Dethi Zoo last winter and many
of the animals like the lion-tailed
monkey, the spider monkey, the puma,
the elephant and the white tigers
appeared to be disturbed. There was
apprehension that such disturbance
might ultimately affect breeding with-
in the Zoo, Migratory birds from East
European countries and Siberia have
been regularly visiting the pond of the
Delhi Zoological Park since 1961.
With the introduction of the train
within the Zoo. as against nearly 3,000
migratory birds which arrive by the
middle of October only about 25 alight-
ed last October. After the train was
stopped early last January aboui 1,000
birds flocked into the Zoo.

(by and (c). While available records
do not indicate prior consultation of
acknowledged ‘wildlife conservation
experts about the effects of running of
the train in the Zoo, on the basis of
subsequent advice received from such
experts, the running of the zoo train
was stopped from January, 1977.

Permission for Fishing on Kerala.
Coasts

1892. SHRI C, K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased {o state:

(a) number of companies to whom
Government have given permission
to use Kerala coast for fishing during
last three years and their names;

(b) whether the Central] Govern-
ment have taken note of the State
Government’s proposal to improve
fishing industry in Kerala;

(¢) whether Government have
given permission to the multinational
corporations to participate in the fish-
ing industry in India; and

\
(d) if so, the facts thereof?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No company
in India has approached Governmeni
for permission toe use Kerala Coast for
fishing during the last three years, as
sea fishing is not a licensable industry.
No such permission has also been
granted to fishing companies abroad.

(b) Yes, Sir.
(c) Yes, Sir.

Name of the company
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(d) M/s. Union Carbide ¢India) Ltd,,
M/s. Britannia Biscuit Co. Ltd., M/s.
ITC Ltd., M/s. Cadbury Fry (India)
Ltd, and M/s. EID Parry Litd.
[renamed as E.I.D, Parry (India) Ltd.
from 29ih April, 1976], have been
issued letters of intent for the manu-
facture of processed marine products.
Excepting M/s. Cadbury Fry (India)
Pvt. Ltd., other companies were also
permitted to import trawlers. The
details are as follows-

Amnual processing capecities®
permitted.

-

No. of trawlers permi-
tted for import.

1. M/s Un'on Carbide (India) Ltd.

2. Mis Britann‘a Biscuit Co., Lid.

Shrimp
other fishes

—5000 tonnes 2
—s00 tonnes

Frozen Seu-

_‘l}' oods. —15399 tonnes

Fish meal ~— 5400 tones 2
3. M/s ITC Lid. ., . » Processed marine —9000 tons 2

products
4. EID Parry (India) Ltd. Do. — 4200 tons. 2
5. Cadbury Fry (India) Ltd. . : Do. — 3000 tons. Nil

Setting up of Schools in Rural Areas

1893. SHRI C. K. CHANDRAPPAN;

Will" the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose to
fol'ow the policy of the previous Gov-
ernment to set up schools for g radius
of 13 Kms, in the rural areas;

(b) if so, how many schools were
set up in 1974-75, 1975-76 and March,
1977 in rural areas; and

(¢) how many schools were opened
for girls and how many schools are
having co-education during the above
mentioned years and details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) As per Education Commission's
recommendations, primary schools will
have to Le sel up within walking
distance for the children. Walking
distance is normally taken as between
1 to 2 kilometres, It is Government's
policy to open schools in rural areas in
accordance with this norm.

(b) and (c¢). The information for
these years is not available. However,
as per Third Al India Educational
Survey figures, 97 per cent of the
children of the age group 6—11 has
already been covered.
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Grants for Construction of Sports
Complex in State Capitals

1894, SHRI K. MALLANNA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether recently Central Gov-
ernment have sanctioned some amount
for construction of sports complex in
State Capitals;

(b) if so, the outlines regarding the
distribution of this grant to the States;

(¢) whether Government have given
encouragement by increasing the grant
for construction of open and indoor
stadia and swimming pools also;

ang
(d) if so, the facts thereof?

THE MINISTER OF EDUCATION.
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):

(a) No, Sir.
(b) Does not arise.

(¢) Yes, Sir.

(d) Under the scheme of financial
assistance to State Governments/State
Sports Councils the ceiling of Central
assistance for construction of Ulility
Stadia, Swimming Pools and Indoor
Stadia has bYeen raised with eflect
from 1st April, 1976 {rom ‘Rs. 50.000
or 50 per cent of the cost, whichever
is less’ to ‘Rs. 1,00,000 or 50 per cent

of the cost whichever is less’.

Book Banks in Schools

1895. SHRI K. MALLANNA : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased

to state:

i

(a) the number of Book Banks cs-
tablished in Schools all over the coun-
try, State-wise;

(b) the number of Book Banks
functioning in the State of Karnata-

ka; and

JUNE 27, 1977

Written Answers 148

(c) the facilities provided by the
Government for the children belonging
to Scheduled Tribes and other low-in-
come group children?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) A Statement is attached.

(b) About 700 School Book Banks
are funclioning in Karnataka.

(¢) Mid-day meals, free uniforms,
free textbooks and stationery, attend-
ance scholarships, scholarships for
rurai bright students, pre and post-
matric scholarships, etc. are some of
the main fucilities provided by Govern-
ment  for children  belonging 1o
Scheduled Tribes and other low-income
group children, In addilion to this,
Book Bunks facilities are also available
to ‘hem.

Statement

Sl. Name of the Stagef No. of

No. Union Territory Beok

Banks
I. .‘A_n:lhra Prad—':;}:“_'_.* - ] -__3—,3_3—3_
2. Assim 848

3. Bihar £
4. Gujarat 2,239
5. Haryinu 7,042
6. Him<chel Pridesh 4,299

7. Jammu & Kashmir £
8. Karnataka 706
9. Kerala 11,293
10. Madhya Prideth 62,622
11. Maharrshtra .
12 Manipur 260
13. Meghalava . . . lele]
14. Nagalind 42
15. Orissa 2,119
16. Punjab 11,424
24,828

17. Rajasthan
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[

N omeafmim o
Baniks
18. Sikkim 37
19. Tamil Nrdu 37,295
20. Tripura . . 1,620
21. Uutar Pradesh 4,6320@
22. W..-:;Ir Bengal . . 23§
23. And man & Nicobar I:1: nds 208
24. Arunachal Prrdech 41
25s. Chuai'garh . 5 68
26. Dadra & N gar Havli £
3 D:Ihi‘ 841
28. Goa,Daman & Diu 835
29. Laksh: dweep N,
30. Mizorim 652
31. Pondicherry 120

———— — e ———

) *The scheme of Book Banks his becn
intrcduced in standards I--IV of Prmiy
Scrcol; of Local bodies frcm June, 1976.
Exact no. of book banks in s¢' 0ols is r.ot
known,

@ Includes 1,989 banks in Iniermediate
Colleg :s.
LInformation not available,

O5Books and writing  materials ere
supplied to all studenrs free of cost.

Instructions to States for Promp¢ Pay-
ment of Sugarcane Price

1806. SHRI K. MALLANNA: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Central Government
have advised the State Governments to
arrange for prompt payment of the
sugarcane price to growers by the
factories in their areas; and

(b) whether Central Government
have also advised the State Govern-
ment, to modify laws to provide timely
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payments by factories and for addition
of interest in case of delay?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) The Sugarcane (Control) Order,
1966, provides for payment of sugar-
cane prices by the sugar factories
within 14 days of delivery of cane.
Many State Governments/Union Tarri-
tories have enacted legislation provid-
ing for iniferest on delayed payments.
Interest rates vary from State to Stafe
but the Central Governmen{ has
requested that the rates may be made
uniform at 15 per cent which is com-
parable {o commercial Yank rates.

In addilion to the lcgal provisions
ahove, specific cases of serious default
are taken up with the State Govern-
ments concerned,

Aerial Spray

1897. sHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government have
purchased planes for the purpose of
protecting the crops through aerial
spraying: and

(h) if so, their number?

THE. MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA). (a) Yes, Sir.

(b) Thirty-five (35).

Rehabilitation of Evacuees from Sri
Lanka

1898. SHRI P. RAJAGOHAL NAIDU:
Will the Minister of WORKS AND

HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of evacuees from
Sri Lanka awaiting rehabilitation; and

(b) whether there is any time limit
proposed to reabilitate them?
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THE MINISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) Out of 62,504 repatriate
families (not evacuees) who have
arrived in India so far, applications of
about 4,700 families only are pending.

(b) No fixed time limil has been
prescribed but instructions are 1o
rehabilitate as early as possible.

ez Iz & www
1899. »ft 7wra Fag g : =T
feftw ot v awr gfw s grata

HAY qg q@qT FY FTFHCTF

(%) wif¥e T 72 7R frm wmame
qz foar I @

(&) =7 7 <1 a6t & qama F
| TaT W #1E e grar @ faad
WaE F IEg3 7 aoewfa Ao
I fed) e FHATS FT AT
g # wga # gaafa Y 7 @
93g fRx Wt 3y wifFe vz frmr Tar

g

(7) aar ag & 79 § % 3®©
wraet ¥ Tegaafa fF3ws £ fasfon
F1 ANTIZT Fiad ATNFz ez fagn
WM Qe AR

(w) afz g, @ s8% 391 Frw
2O F@R FT IIF FHAE
&1 T A & a7 aar Ay 74
1 faa g ?

faater wtx s qar qfa =k
gaata st (s fawmae we) @ (7)
s #r gfgFd gwa fig 53
famr wraT & ar N XA ATH F gyeAfy-
FI T@d & ¥ a7 o9 Wz zw fafree
vt 1< fwar wrar @ ar afgwrfat 51
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1 ¥ fafore we o g a9 @ T W
gawfa & ot @ fF SR wifee
feTrar forar sramm, &Y e feemam
arst far wraT § 1 wifee feoar Sw
frit wam  ay wfgwfat gro @
g g &1 31 faweay, 1975 & @@ Wy
T AT H @ W@ !

(m) fwdy Y wroer #, Srgt @vaar
fRus 7 et wfgwrd w1 @
ATZAT TF KT HSTHAT 4T ATHT ATH
§ g Frwawfa 2 A o, swa wifwe
fFrrar &t agat &1 qw & A&
IEAT |

() e 7&Y

(a) =7 g J Far |

Market Rent Charged from Govt. Em-
ployees

1900, SHRT] NAWAB SINGH CHAU_
HAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION bLe pleased to
state;. "

(a) whether rent is being charged
from some of those Government ser-
vants who are still in service and are
staying in legally allotted house;

(b) how many Government servants
were penalised to pay market rent dur-
ing the last two years and why;

(c) how many of them are still in
service in Delhi; and

(d) what was the reason of charg-
ing market rent from them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) to (d). The information is be-
ing collected and will be laid on the
Table of the House.
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Setuu up of Central Government
Housing Units

1901. SHRI P. G. MAVALANKAR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government have san-
ctioned and set up any Central Gov-
ernment Housing Units in the State of
Gujarat during the last 3 years;

(b) if so, broad outlines thereto:

(c) whether Government have pro-
vided financial assistance by way of
grant or loan or both to the State
Government and other public hous-
ing schemes in Gujarat during the
same period; and

(d) if so, facts thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.

(c) and (d). The State Govern-
ment of Gujarat receives block leans
and block grants for financing plan-
ning schemes and it is not possible to
identify quantum of assistance  for
social housing schemes. In addition,
the following amounts of L.IC loans
were allocated to the State of Gujarat
during the last 3 years:—

Yeur Amount
released

(Rs. in

lzkhs)

1974-758 105-00
1975-76 12000
1976-77 90 -00
31500
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Further, a cluster of 10 demonstra-
tion houses at village Bhimora in dis-
trict Surendranagar in Gujarat, was
put up by the Regional Rural Housing
Wing set up at Vallabh Vidyanesgar in
district Anand (Gujaral) under the
aegis of National Buildings Organisa-
tion. A grant of Rs. 55,000 was given
to this housing wing for the purpose.
Besides this, the Housing & Urban
Development Corporation Ltd. New
Delhi has flnanced 78 schemes for
various public housing agencies in
Gujarat as under:—

- —
No., of
Agency schemes
sanctioned
Guijarat Housing Board 36
Baroda Munic'pa] Corporation . 12
Guiarat Tndusir’al Development
Corporation . . 1§
Guijarat Slum Cearance Board . 9
Guijarat State Rozd Corporation . 4
Ahmedabad Municipal Corporation 4
Rajkot Municipal Corporation . I
Surat Municipz] Corporation I
——ﬁ—-
Besides, 1 scheme has also been

sanctioned by HUDCO for the Mochi
Co-op. Housing Society, R~ jkot.

Distribution of Narmada Water

1902. SHRI P. G. MAVALANKAR!:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether one or more of the
minor or major irrigation schemes
attached with the whole question of
Narmada Water Distribution-Use issue
are already in progress in actual work-
ing in the Stateg of Madhya Pradesh,
Gujarat, Maharashtra and Rajasthan;
and
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(b) if so, broad details thereof, in-
cluding the total cost expected and
the central financial assistance to be
made available in each case to the
State Government concerned?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). a)
and (b). An area of about 50000 ha.
in Madhya Pradesh and 9000 ha. in
Gujarat in the Narmada basir is un-
der irrigation through canals and

tanks.

The following two major projects in
the Narmada basin in the State cf
Madhya Pradesh which were approv-
ed by the Planning Commijss.on prior
to the setting up of the Narmada
Water Disputes Tribunal are at pre-

sent in progress: —

— —— e e —— i ——— —_—

. Estimrred Benefirs
Nezme of Project cost (*000” hr.)
(Rs.
Crores’
Tawa . 79 28 3320
Brrna . 12 97 632

- e m e m—

The Madhya Pradesh Government
have also taken up some works on
the Bargi Project on the Narnada.
The Project is estimated to cost Rs.
124.0 crores and envisages to provide
irrigation benefits to an area of 5.20

lakh ha.

Irrigation is a State subject and
funds for execution of irrjgation pro-
jects are provided by the State Gov-
ernments within the iramework of
their overall development plans. Cen-
tral assistance is given to the Slates
in the form of block loans and grants
which i8 not related to any individual

sector of development or project.
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Primary Education

1903. PROF. P. G. MAVALAN-
KAR:

SHRIMATI PARVAT]
KRISHNAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be p'eased to state:

(a) whether Government propose
to strengthen and accelerate the pro-
gramme of spreading primary educa-
tion in the who'e country; and

(b) if so, how and at what cost
and by what expected deadline?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a» Yes, Sir.

(b) The responsibility for primary
education vests in the State Govern-
ments. However, the Central Gov-
ernment give the highest priority to
the devclopment of primary education
in the country. The gresent Gov-
ernment is considering preparation of
a time-bound plan of action for achie-
ving the goal of universalisation of
primary education as envisaged in Ar-
ticle 45 of the Constitution by the
end of the VI Plan_ if not earlier.
It is estimated that if 100 per cent
children are to be brought to schools,
it wil cost about Rs. 775 crores.

Rehabilitation of Pavement Hawkers

1904. SHRI GANGADHAR APPA
BURANDE:

SHRI R. P. DASS:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government have
received any memorandum from the
Jama Masjid Footpath Hawkers United

Committee; and

(b) if go, the steps taken to rehabi-
litate 333 pavement hawkers uprooted
from the Jama Masjid areg by the
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prév‘mus Gavernment and Delbhi Admi.
nistration and D.D.A.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The question oy rehabilitating
the pavement hawkers in the area who
were not covered already is under ro.
view.

Sale of Liquor by Pan Shops in Capital

1905. SHRI MUKHTIAR SINGH
MALIK. Will the Minister «f LDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased 1o state:

(a) whether Governmen''s attention
has been drawn to press reports ap-
pearing in the Statesmap dated the
7th Mayv. 1977 wherein it has been
stated that a number of pan <hops in
the Capital have been selling liquor
during night time; and

(b) if so, whether Government pro-
pose to inquire into this matter and
nature of action taken in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No such press rcport ap-
pears-to have been put out by the
Statesman on 7 May 1977. The news
item in this regard in some other
sectjons of the press has, however.
come to notice.

(b) The Delhi Administration has
looked into and ordered intensive
checking of the pan shops and has re-
ported that no such instance has come
to notice.

_Admission to Master of Physica] Edu-
cation course in Laxmibai National
College of Physical Education, Gwalior

1906. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased tc state:

ASADHA 6, 1899 (SAKA)

Written Answers 158

(a) whether gdmission to Master of
Physical Education course in Laxmi-
bai National College of Physical Edu-
cation, Gwalior, is not open to those
candidates who have obtained Dip-
loma in Physical Educa‘ion after at-
tending 3 conder.sed course and hav-
ing a certificate in Physical Education;

(b) whether teachers having above
mentioneq Diploma in Physical Edu-
cation are getting T.G.T. scales and
are considered at par with those hav-
ing Graduate Degree in Physica] Edu-
cation; and

(¢) if so, the reasons for not admit-
ting candidates in Post Graduate
Course having Diploma after attending
a condensed Course in Physical Edu-

cation? C ool

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b)Y The information jn this hehalf
is nnt available at present as these
Dirloma holders are employed by insli-
tutions in the States.

(c) The Jiwaji University, to which
the Lakshmibai Naticnal College of
Physical Educatjon is affiliated, has
prescribed the following academic
qualifications for admission to the
Master in Physical Educaiion. Course:

(i) A Bachelor’s Degree in Phy-
sical Education from a recognisea
university: or

(ii) a postgraduate Diploma in
Physical Education of at least one
yvear's duration awarded by a Uni-
sity or a board appointed by the
Education Departmenr of the State.

Sinc2 the duration of Condensel
Diploma Course is lesg than one year,
candidates holding this Diploma are
net eligible for admissjen to the Mas-
ter in Physical Education Course at
the College.
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Visit of Pelhi University’s Senior Offi-
cer te Tihar Central Jail

1807. SHRI KANWAR LAL GUPTA:
Will ~ the Minister «f EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whethey Mr. Kookla a senior
officer of Delhi University visited
Tihar Central jail along with C.B.I.
and I.B. Officers to cross examine the
detenues;

(b) whether his office was convert-
ed into the office of the police and he
gave the list of the teachers to the
police for arrest;

(¢) if so, what action has been
taken against him: ang

(d) whether Government propose
to make inquiry against him and
against other University officers who
are responsible fgr it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion received from the Deihi Admini-
stration and the University of Dulhi.
Dr. A. S, Kukla, Dean. Students Wol-
fare, did not visit the Central Jai),
Tihar.

(b) According to the information
furnished by the Universitvy of Delhi
the office of Dean of Students Wel-
fare was not coverted inio the office
of the police and Dr. Kukla did not
give any list of teachers to the police
for arrest.

(c) and (d). Do not arise.

Removal of Markets from Delhi city

1908 - SHRI KANWAR LLAL
GUPTA :Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the names of the markets which
were removed from Delhi city during
the Emergency;

JUNE 27, 1977

Written Answers 160

(b) the number of shops and fac-
tories removed during that period;

(o) whether Government have re-
ceived any representation for lack of
civic amenities there; and

(d) if so, what action has been taken
thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Esplanade Road
Cycle Market, Motia Khan, Iron Dea-
lers, Old Motor Parts and Lakkar
Mandi Market, and Old A Subzi Mandi
Markets. Besides these some Jhuggi
Jhonpri Markets and Commercial
Structures from non-conferming areas
as also those in the Jama Masjid area
were removed.

(b) About 4500 shops and about 80
factories.

(¢) No, Sir.

(d) Does not arise.

Seed Distribution through Panchayats

1909. SHRI R. KOLANTHAIVELU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the part plaveq by local Pan-
chayats in the distribution of seedg to
agriculturists;

(b) whether Government are aware
of the difficulties and the time gpent
by agriculturistg in procuring seeds;

(¢) if so, whether Government pro-
pose to accentuate on g larger scale
the role of local Panchayats in the
seeds distribution system,; and

(d) the salient features of the pro-
posal, if any?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The distri-
bution of seeds to the farmers is un-
dertaken by the State Government
through a number of State agencies.
At the national level, the National
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Seed$ Corporation, State Farm Cor-
poration of India and Tarai Develop-
ment Corporation Limited distribute
certified seeds and truthfully labelled
seeds through their marketing outlets
established for the purpose. These out-
lets do not include Panchayats at the
village level.

(b) Some difficulties have been re-
ported. in the procurement of seeds by
the agriculturists. In order to make
available to the formers, certified
seeds at bullock-cart distance, a
National Seeds Programme has been
drawn up under which N. 8. C. is to
establish 20,000 seed cutlels in the
country which would be selling seeds
to the farmers. Under this pro-
gramme, the State Governments are to
establish their State Seeds Corpora-
tions who would be engaged in ‘he
production of certified seeds ;nd its
distribution within the State through
its own sale outlets,

(¢) and (d). In view of what has
been stated in parts (a) and (b), it
is for the State Government to involve
local Panchayats in the distribution of
seeds produced by the State Seeds
Corporations, if they so desire.

Accommodation to the Accreditated
Correspondents

1910. DR. BAPU XKAILDATE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether Government have de-
cideq not to provide accommodation
to the Accreditated Correspondents at
the Head Quarterg of Central Govern-
ment;

(b) if so, whether the accommoda-
tion already allotted to gome selected
correspondents is being withdrawn;
and

(c) if not, what steps are being
taken to engd this discrimination?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

922 LS—4
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HABILITATION (SHRI SIKANDAR
BAKHT): (a) No Sir, Government
has decided to allot a limited number
of residential units to accreditated
Press representatives who fulfil cer-
tain condtions.

(b) and (c). Do not arise.
Bangladesh Refugeeg settled in India

1911. DR. BAPU KALDATE: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether a number of Bangla-
desh refugees have not been rehabili-
tated:

(b) the total number that has gettl-
ed in India after the repatriation to
Bangladesh of those refugeeg who had
migrated during the Indo-Pakistan
War,; and

(¢) the total burden on the Indian
Exchequer in maintaining these re-
fugees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) All the refugees who
came from Bangladesh since the de-
claration of Independence on 25-3-T1,
returned to that country when it was
liberated. None of them has been re-
habilitated in India.

(b) Does not arise. .

(¢) As per audited accounts for the
the years 1971-72 and 1972-73, total
expenditure of Rs. 2,80.49,44,937 was
incurred by the Government of India
in connection with the relief of
Bangladesh evacuees.

Performance of State-owneqd Agricul-
tural Farm

1912, SHRI g. R. DAMANI. Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) the performance and working
results of the State-owned agricultu-
ral farms during the last three years;
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(b) the principal crops, average per
acre input cost and average yield at
these farms; and -

(=) how does the economy of these
farnmis compare with private agricul-
tural operations?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
available information on the perfor-
mance and working results of agricul-
tural farms managed by the State
Farmg Corporation of India, for the
years 1973-74 1974.75 and 1975-76, as
well as for the current year 1976-77,
is given in Statement I attached.

(b) Statement II, attached gives the
principal crops grown, average yield
per hectare and input costs per hectare
at the various farms of the State Farms
Corporation.

JUNE 27, 1977

Written Answers 164
farms with private agricultural opera-
tions because:

(i) the lands operated by the ag-
ricultural farms of the Corporation,
were, by and large, un-reclaimed or
reclaimed wastes or marginal lands
made available by the State Govern-
ments and, therefore, are generally
inferior to the lands of private
farms;

(ii) a sizeable part of the lands of
the Corporation are used for pro=-
ducing quality seed, the input costs

for the seed-producing farmg is
higher than that of private farms.
While the cost of production of the
former category of farms is higher
than that of the latter category.
The yield per hectare is lower be-

cause of roguing operations in the
case of seed farms.
Notwithstanding the above, some

of the professional institutions have
been’/are being. requested fo moke

(¢) It is difficult to make a direct studies on the relative economics of

comparison of the economy of these these farms with private farms.

Statement 1
1973-74  1974-75  1975-76  1976-77

1, Cultivated Area {hect) , 23086:80 25486:00 2606200 27570:80
2. Itrigated Area . 675760 8162.00 864160 11364 00
3. Cropped Area . 25418 80 2519380 29063 00 31280 40
4. Cropping Intensity 110", 999, 1119, 112%,
5. Total Production (gtis)

(i) Paddy . . 41468 30530 66548 118691
(ii) Cotton . : . . 14333 12112 17972 26121
(lii) Wheat . . . 59233 84051 172645 .
(iv) Gram . . . . 34005 33470 54599 o
6. Seed Production (qils)

i) Paddy . . . . . . 29558 25361 47194 0.;50
(1) Cotton 8 . . . " . 50 237 1387 73.}'35
(ii) Wheat . . - . : . 46736 63702 142228 *
@iv) Gram . . . . 30057 22774 40362 -

7. Average Yield (qtls, 'hm}

(i) Paddy . . . . . . 2240 1445 30°72 3680
(ii) Cotton . . . . . 8-60 712 1010 15-80
(iii) Wheat . . . ; 13:37 2175 2435 b
(IV) . - 6-90 772 10°97 .

8. Pmar&cta} Performance (Rs Lakhs)
(1) Income . . 452 27 507 70 694 00 .

(ii) Expenditure .
(ii1) Profit/Loss
(+)_(=)

(+)-

52551 810-30 .
(+)I°9 06 (—)17-81 (—)116-30 *

* Not yet available,
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'
Statement II (Figuges in respect of 1975-76)

Name of the Farm Principal Crop Grown Input Cost Y'eld per .
: per hect.  hect.

(Rs. ) (Qtls.)

I. Suratgarh . . . Paddy . : . . . 3,054'40 4095
Wheat . . . . . 3,187-37 25-03
Gram . . . . . 13638 27 I1-73
2. Jetsar . Paddy . . 2,950:30 2583
Wheat . . . 2,731-20 20-8§
Gram . . . I,161-17 738
3. Ladhowal . . ) Paddy . . » . 2,120-17 19:65
Wheat . : . . 2,176:70 31-10
4. Kokilabari . Paddy . . . 3:342°75 10-88
Wheat . . . 3,397°32 14-50
5. Bahraich . Paddy . . 1.§37-45% 22-12
Wheat . . 2,235-80 2262
6. Hissar : : . Cotton , . . . 2,767-87 122§
Wheat . . . . 3,068-25 2820
Gram (irrigated) . . 1,285-92 18-02
7. Raichur . . Cotton . . . . . 7,937-20 I1-25
8. Chengam . . . Maize (Seed) . 3.421-72 2283
Bhindi (Seed)} . 4,651-40 6-05
Tomato (Seed): . 73305-05 1-20
Brinjal (Seed) . 7,555 80 343

9. Aralam Plantation Crop:—

Coconut '] Under planting sta
" Cashewnut it has not reached the
Rubber .} bearing stage.
Pepper J
10. Mizoram . . . Paddy . . . . . 4,278 12 2245

11. Rae Bareli . . Paddy . . . . . 3.726-78 20-07




167 Written Answers

Integrated Soil and Water Conservation
Scheme

1913. SHRI PRASANNBHAI
MEHTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 169 on 13th
June, 1977 regarding scheme for con-
servation of hilly catchment area and
state:

(a) whether scheme on integrated
soi]l and water conservation in Hima-
layan region will have a multi.discri-
plinary character involving affores-
tation, pasture development, horticul-
tural crop, besides soi]l and water con-
servation measures on agricultural
fields;

(b) the total expenditure Thvolved
in the scheme; ang

(c) whether State Governments are
also to be involved in the implemen-
tation of the scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. The Centrally Sponsored
Scheme on Intergrateq Soil & Water
Conservation in Himalayan Region
will have muilti-disciplinery character
involving afforestation, horticulture,
pasture development Tincluding Al-
pine ones), terracing of agricultural
lands where necessary, protection of
water ways and other ancillary works
in order
optimal lanq use, of the catchment
area. The implementing agency will
also be responsible for animal hus-
bandry developments,

(b) A provision of Rs. 490 lakhs is
proposed for the remaining two years
of the 5th Plan, i. e. Rs. 200 lakhs
for 1977-78 and Rs. 290 lakhs for 1978-
79.

(¢) Yes, the implementing agency
will be the State Government con-
cerned.

JUNE 27, 1977
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Multipronged Production Strategy
for Kharif Season

1914, SHRI PRASANNBHAI
MEHTA: Will the Minister of AGRI-
CULTURE & IRRIGATION be pleas-
ed to state:

(a) whether the Centre has sug:
gested to the States a multipronged
production strategy for the coming
Kharif season aimed at increasing the
overall productivity and minimise
fluctuations in agricultural production
during the season;

(b) if so, the main features of the
scheme;

(c) whether the strategy has been
evolved by the Union Ministry after
a review of the production program-
mes undertaken by a number of cen-
tral teams sent tp the States;

(d) their suggestions; and

"(e) how many States have followed
this? rt

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. \

(b) The main features of the stra-
tegy include:

(i) Increasing the coverage under
hign-yielding varieties of rice, jo-
war, bajra and maize.

(ii) selection of suitable techmo-
logy for different crops under va-
rious conditions of rainfall, icrigation
and soil types;” (a) selection of
proper varities of crops; (b) timely
sowing of paddy; (c) raising of
community nurseries to help achieve
timely transplanation of paddy (d)
line sowing of direct seedeq paddy
followed by early weeding and top-
dressing with fertilisers; (e) de-
monstrations with improved imple-
ments for proper land preparation
and line sowing: -
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y (iii) specia] fertiliser campaign in
selected districts to increase usage
of fertilisers and also to improve
its efficiency through proper me-
thods of application;

(iv) special campaign for appli-

cation of phosphatic fertilisers to

increase  the production of Tur,
Groundnut etc.;

(v) training of extension staff
and of farmers in the latest techno-
logy developed by agricultural re-
search institutions;

(vi) coordination "between Staie
Irrigafion and Electricity Depart-
ments for timely supply of electri-
city and irrigation water; and

(vii) arrangement of production
credit.

(¢) Yes, Sir.

(d) The suggesiions of the Central
Teams for increasing the production
of kharif foodgrains in different Stales
vary under different  situations.
Based on their suggestions, generu:
guidelines and broad strategy as
mentioned at (b) have been suggested
to the State Governments for suitable
action by them.

(e) Action has been initiated by all
the States, on the basis of their kharif
proficfion plans and taking into
account local conditions. As the tech-
nology would vary for different crops
under different situations, the State
Departments of Agriculture, in con-
sultation with the Agricultural Uni-
versities and other research institu-
tions have developed their package of
practices for adoption by the farmers.

Directive to State Governments
relating to transfer of vacant
Land/Urban Property

1915, SHRI PRASANNBHAI
MEHTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION  be pleased to
state:

(a) whether the Union Government
have issueq directive to the State
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Governments that documents relat-
ing to the transfer of vacant land or
Urban property ®€xecuted and pre-
sented for registration before the
commencement of the Urban land
Ceiling Act may be registered with-
out following the procedure prescrib-
ed in sections 26 and 27 of the Act;
and

(b) if so, the outlines of the direc-
tives issued?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a). Yes, Sir.

(b) The State Governments and all
the Union territories in which the
Urban Land (Ceiling and Regulation)
Act, 1976, is in force, have been ad-
vised that the provisions of sections
26 and 27 of the said Act would have
no application in respect of deeds of
sale, etc., which have been executed
and presented for registration before
the commencement of the Act and
where the execution of the documents
has also been admitted before such
commencement.

Demand of Junior Doctors of J. N.
Medical College

1916. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a deputation of the
junior doctors of J.N. Medical College,
Aligarh Muslim University met the
Education Minister on or about 15th
June, 1977 and submitteq their de-
mands, if so, their main demands;

(b) whether those in medical col-
lege of Aligarh University are, in
matters of salary and stipends of in-
terns, discriminated against as com-
pared to their counterparts in other
Universities; and

(c) reaction of Government to the
demands?
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THE MINISTER OF EDUCATION,
SOCTIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (c) Yes, Sir. Thewr
main demand is that the University
Grants Commission should increase
the number of scholarships and in-
crease the amount of scholarship from
Rs. 250/- to Rs. 400/- p.m. The
matter is being examined.

(b) So far as the Medical Colleges
maintained by the Central Universi-
ties are concerned, there is na diseri-
mination inter-se in the matlers of
scales of pay and conditions of ser-
vice. The scales of pay and stipends
of interns in the medical colleges affi-
liated to different universities are as
prescribed by the State Governments
or Union Territory Administration
concerned. B
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P. G. T. Scales for Music Teachers

1921. SHRI L. L. KAPOOR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CU’LTURE be
pleased to state:

(a) whether Music teachers work«
ing in the Delhi Administration
schools and teaching higher second-
ary classes have not been given Post-
Graduate Teachers Scales of pay and
thus it is a case of serious discrimi-
nation vis_t-vis other cubject teachers

(b) number of such teachers

female/male separately; and

(¢) what Government propose to
dec to remove the injustice?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Music Teachers teaching
higher secondary c'asses in Delhi Ad-
ministration schools on stop-gap ar-
rangement basis do not necessarily
because eligible for P.G.T, scale of
pay. According to Recruitment Rules
75 per cent of the available vacan-
cies are to be filled up by promotion
and 25 per cent by direct recruitment.
Promotion is dependent upon avail-
ability of posts in the grade of P.G.T.
and fulfilment of the prescribed qua-
lifications and experience.

(b) and (c). Do not arise.
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Improvement in Farmers’ Income

1822. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government policies
during this prdcurement season have
improved wHeat farmers’ income;
and

(b) if so, the gist thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The new rabi policy has
been beneficial to the farmer as
the procurement price of wheat has
been raised from Rs. 105/~ to Rs, 110/~
per quintal and zonal restrictions on
movement of wheat have also been
removed to enable him to get even a
higher price for his produce.
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Formulg for Co-operative Sector Loan
for Gobar Gas Plant

1926. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

state: { 1

(a) whether the R.B.I. has made
radical changes in the formula to
determine the quantum of co-opera-
tive sect®dr Toan for gobar-gas plants;

(b) if so, nature of the changes
made; and -

he

(c) whether the proposed changes
are not going to help the farmer in
setting up gobar-gas plants in the
country due to the restrictions im-
posed by the RB.I.?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Reserve Bank has not changed
the formula to determine the quan-
tum of cooperative sector loan for
gobar gas plants.

(b) The quantum of cooperative
sector loan wouid continue to depend
upon the estimated capital cost of the
gobar gas plant and the amount of
subsidy that would be forthcoming
from the Government. However, there
have been changes recently effected
in earlier policy of financing for
gobar yas plants.
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These are:—

(i) Waiving of the condition of a
minimum land holding by the mem-
ber of society seeking loan for set-
ting up gobar gas plant. This
meansg not only the Agriculturist
member but also the dairy farmer
owning requisite numbey of cattle
needed for the contemplated size of
the plant and subject to his satisfy-
ing the technical ard economic fea-
sibility considerations would be eli-
gible for finance for setting up the
plant.

(ii) Originally, only the short-term
credit structure was free to provide
medium term finance for setting up
gobar gas plants, Following the
recommendations of the inter-insti-
tutional group constituted by the
Reserve Bank, both the short-term
as well as the long-term credit struc-
ture are now free to proviide finance
—medijum term ie., for a maxi-
mum period of 5 years in the for-
mer case, and long term i.e., above
5 years in the latter case—depend-
ing upon the repaying capacity of
the prospective borrower worked
out on the basis of his overall finan-
cial position instead of the gross
annual surplus generated by the
plant alone.

(¢) The changes in the policy, out-
lined under (b) above, are in the na-
ture of additional incentives and are
in no way restrictive,

Conditions of refugeeg settled in M.P.
Rajasthan, Maharashtra, A. P.
and Orissa

1927. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHARI-
LITATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the hor-
rible conditions of refugee families
settled in various camps in Madhya
Pradesh, Rajasthan, Maharashtra,
Andhra Pradesh and Orissa where
cash doles, supply of rations, clothes
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and other articles are very often being
stopped;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken to improve
their condition? .

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The State Govern-
ments have reported satisfactory con-
dition and regular supply of cash doles
ration etc., to entitled migrant fami-
les.

(b) and (c¢). Do not arise,

Review of Rehabilitation System for
Refugees

1928. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleaseq to state:

(a) whether Government have
contemplated to review the whole re-
habilitation system for the refugees
settled in various camps; and

(b) if so, the factg thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The rehabilitation of
the refugees in camps has been pro-
gressing satisfactorily and the need
for a review has not arisen.

(b) Does not arise.

Former Delhi Lt, Govermor’s threat
to Delhi University’s Authority

1929. sHRIMATI BIBHA GHOSH
GOSWAMI:
SHRI MUKUNDA MANDAL:
Will the Ministey of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased tp state:

(a) whether Government gre aware
that during the Congress regime the
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then Lt, Governor of Delhi threaten-
ed a Principal of a College in Delhi
University regarding the disqualifi-
cation of a VIP’s two sons for ad-
mission in the University; and

(b) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SQCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA <(HUN-
DER): (a) and (b). According to
the information furnished by the Uni-
versity of Delhi, the Development
Commissioner, Delhi Administration
wrote to the Dean of Colleges, Delhi
University sfating that the Delhi Ad-
ministration considers it necessary in
public interest that two students be
admitted in B. Com, (Hons.) Course in
the Shri Ram College of Commerce.
The Dean of Colleges ¥orwarded the
letter for necessary action to the Prin-
cipal of the College who admitted
the two students. Following the
above case of undue interference, the
University took a decision that no
Principal or any official of the Uni-
versity should respond to any pres-
sure or call from Declhj Administra-
tion.

feard & fag fage & F="a agman
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Handpump in village

1934. SHRIMATI MRINAL GORE:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pieased tg state:

(a;, Whether Government propose
to distribute handpumps to those vil-
lages where scarcity of water is pre-
valent;

(b) whether any such plan has Leen
envisaged to be incorporated in tihe
revised Five Year Plan; and
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(c) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). In the scarcity
anq difficult villages in hard rock
areas of the country, supply of safe
drinking water is being done by put-
ting hand pumps with UNICEF assis-
tance.

The Central Government has also
embarked upon a programme in the
Central Sector of the Fifth Five Year
Plan, to deal with the problem of pro-
viding water in problem villages, in
addition to the plan allocations in the
State Sector. Central assistance will
be given to States for implementing
specific schemes approved by the Mi-
nistry of Works and Housing. The
Schemes would cover the supply of
drinking water through hand pumps/
Tube wells and pipedq water supply.

Concessions to Public Schools

1935. SHRIMATI MRINAL GORE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether he has made a state-
ment that students coming out from
Public Schools turned out to be good
administrators; and

(b) if so, whether Government
propose to give some more conces-
sions to the Public Schools in the mat-

ter of collecting large amounts of
school fees and collect donations?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Ta) Yes, Sir. This is my per-
sonal opinion,

(b) There is no such proposal.
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Vizhinjam and Neendakara Fishing
Harbour, Kerala

1937. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADNNAPPALLI:

SHR[ G. M. BANATWALLA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Vizhinjam: and Neen-
dakara fishing harbour projects in
Kerala have not so far been cleared
by the Central Government: and

(b) if so, the reasons therefor and
at what stage these proposals stand
now and sVeps being taken to speed
up their clearance?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes
Sir.

(b) In the context of posing the
projects for World Bank assistance,
certain changes in the project reports
were required to be made. A revis-
ed report in respect of the fishing
harbour at Neendakara has been re-
ceived recently and this is being ~on-
sidered for sanction under the Nation-
al Plan. With regard to the pro-
posals on Vizhinjam fishing harbour,
a revised project report is under pre-
paration by the State Government.
On receipt of this report, it will be
posed for obtaining assistance from
the World Bank.

Agro-Industry

1938. SHRI SASANKASEKHAR
SANYAL: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government have de-
fined, determined, described, enunciat_
ed or enumerated what is talked as
‘Agro-Industry’; and

(b) it so, whether Government can

furnish a list of Agro-Industries With
reference to West Bengal?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Ag-
ro-industries are broadly understood to
mean those industries which provide
basic inputs for agriculture like
seed, farm machinery and imple-
ments, fertilisers, pesticides, etc. on
the one hand and those industries
which use agricultural produce as the
principal raw materia]l for processing
or preparing a finished product, on
the other hand.

(b) Information is being collected
and will be placed on the Table of
‘the House.

Allocations for education in Five Year
Plans

1939. SHRI CHITTA BASU: Wil
the Minister of EDUCATION, SO-
CIALL WELFARE AND CULTURE be
pleased to state: '

(a) the percentages of allocations
for education in the successive Five
Year Plans;

(b) whether Government consider
it necessary to revice the priority
schedule in the matter of plan outlay
particularly for education in current
Fifth Five Year Plan and the pers-
pective plan; and

(c) if so, steps taken in this behalf?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The percentages of allo-
"cations for education in the succes-
sive Five Year Plans are as follows:

Plan Percentage
First Five Year Plan 72
'Sccond Five Year Plan - 6-2
Third Five Year Plan . 7'5
Fourth Five Year Plyn 52
Fifth Five Year Plan . . 33
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(b) and (c). This Ministry would
welcome an increase in the Plan out-
lay for Education, although it has not
been possible for this financial year.
Action wil] be taken at the appro-
priate time.

Grievances ©f Ashrafabad Camp .

Colony, West Bengal

1940. SHRI CHITTA BASU: will
the Minister of WORKS AND HOUS-
ING AND SUPFPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have re-
cently received a memorandum re-
garding the gricvances of the Ashrafa-
bad Camp Colony, 24-Parganas, Wes#

Bengal; and

(b) if so, the steps taken or propo-
sed to be taken for the redress of the

grievances?

THE MINISTER OF WORKS
AND HOUSING AND SUP-
PLY AND REHABILITATION
(SHRI SIKANDAR BAKHT): (a)
and (b). The Government of India
have received no memorandum of
grievances. The State Government
have reported that they have receiv-
ed a representation about a dispule
between two factions of Co-operative
Rehabilitation Society of 528 resident
families of the Colony, which ig be-
ing investigated by them.

7-Point Programme for Unemployment

Problem
1942, SHRIMATI RENUKA DEVI
BARKATAKI. Will the Minister of
EDUCATION. SOCIAI, WELFARE

AND CULTURE ke pleased tc state:

(a) whether the 7-Point programme
announced by the Education Minister
for tackling the unemployment pro-
blem has been implemented by the
Education Ministry; and

(b) if so, the progress thar has been
made in the implementation of the -
programme?
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THE MINISTER OF EDUCATION,
'SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). While inaugurat-
ing the symposium on Emplcyment
strategies ang programmes for India,
Bangla Desh and Sri Lanka on 2nd
February 1976 at the Commonwealth
Asia-Pacific Regional Cenire for Ad-
vanced Studies in Youth Work Chandi-
garh. the former FEducation Minister
had expressed the opinion that a 7-
Point integrated programme for tackl-
ing the unemployment problem be
taken up. As this was only a sugges-
tion for consideration it could not bhe
made the basis for future course of ac_
tion.

Procedure for Allotment of Shops in
Delhi

1943. SHRI NIHAR [.ASKAR. Will
the Minister of WGRK'S AND EFOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to statoe:

(a) whether during the last three
months a large number of shops were
allotted in Delhi without the proper
procedure as followed earlier.

(b) if so, the reasons for the same;
and
(c) whether the Government have

changed the earlier procedure for al-
lotment of shops in Deolhi?

THE MINISTER OF WOHRKS AND
HOUSING AND SUPPLY AMND REHA.-
BILITATION (SHRI 'STKANDAR
BAKHT). (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.

Floods in Assam

1944. SHRI NIHAR LASKAR. Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether due to the floods a large
number of houses are being destroyed
in the State of Assam every year;
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(b) if so, whethar the Union Gov-
ernment is considering to build such
houses which can oe easily rebuilt
after destruction cue to these floods:

(¢) whether Government are also
considering to help the people affected
by these floods; end

(d) what assistance hiz Ministry is
considering to give to these people for
shelter?

THE MINISTER OF WORKS AND
HOUSING AND 'SUPPLY AND REHA-
BILITATION (SHRI  STKANDAR
BAKHT): (a) Yes, Sir,

(b) No such proposal is under consi=
deration of the Ministry of Works and
Housing.

(¢) and (d). On the basis of the re=
commendations of the Sixth Finance
Commission, financial assistance to
States in the con‘ext of natural cala-
mities is being provided with effect
from 1974-75 by way of advance Plan
assistance only towards schemes of a
developmental aatire. No advance Plan
assistance has so far been sanctioned
to the Government of Assam for con-
struction /rebuilding of damaged
houses.

Construction of Houses at Cheaper
Rates

1945. SHRI NIHAR LASKAR: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REBMBILI-
TATION be vleased to state:

(a) whether the Government had
the scheme for construction of
houses on cheaper rates in the coun-
try; and (-

(b) if so, whether this scheme is
still in the active consideration of the
Government?

THE MINISTER OF WORKS
AND HOUSING AND SUP-
PLY AND REHABILITATION
(SHRI SIKANDAR BAKHT); (a) and
(b). It is presumed that the Hcn'able
Member wants to know if the Govern-
ment encourage construction of chea-
per houses under the different schemeg
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implemented by the Governmeht
and their public sector under-
takings. The Government promote
cqnstruction of low-cost houses in
the implementation ¢f schemes for so-
cial housing and financing of housing
activities by the liousing and Urban
Development Corporation so thst the
houses constructeq are w.thin the
means of the people for whom the
schemes are iniended. For construc-
tion in the general p99l alsu, the Gov-
ernment nre economising on cost of
construction.

V.LPs having their own Houses in
Delhi using Government Accommo-
dation

1946. SHRI SAMAR MUKHERJEE:
Will the Minister of WORKS AND
HOUSING AND 'SUPPLY AND RE-
HABILITATION be pleased to slate:

(a) whether C(overnment are aware
that those V.I.Ps. who have their own
houses in Delhi are using Government
accommodation paying even market
rent; and

(b) if so, the number of houses, flats
and other accommodation occupied by
the un-authorised persons?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Allottees of Government
quarters, who have their own houses
in Delhi, are gligible for retention of
Government (uarlers on payment of
markel rent. The house-owntng resiric-
tion are not. however applizable to
V.ILP's such as Ministers, M.Ps., Jud-
ges of the Supreme Court, and the
Delhi High Court and Members ¢! the
Planning Commission.

(b) The house-owning officer;, who
retain Government accommodation
on payment of market rent are not
considered ag "in-authorised occupants.
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Demand for Secondary School Grants
Commission

1950. SHRI G. Y. KRISHNAN: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(ay) whether the All India Secondary
School Teacher's Federation has de-
manded a Secondary Schools Grants
Commission on the lines of the Uni-
versity Grants Commission; and

(b) if so, the reaction of Govern-
ment thereon?

'THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) This is a matter which would
require detailed consideration in con-
sultation with State Governments and
olher agencies.
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stdnadraided Plai tor Housing

. 1951. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleasedq to
state:

(a) whether any survey has been

conducted to evolyemgtgndardised plans
for housing:

(b) if so, the gist thereof; and

(c) what steps has been taken to
popularise the use of prefab-building
components so that these may help in
the implementation of mass housing
schemc?

THE MINISTER OF WORKs> AND
HOUSING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDAR
BAKHT,: (a) No, Sir.

(b) Does not arise.

(c) Several steps have been taken
for popularising use of pre-fabricate
building components e.g. evolving
standatdised designs for doors. win.
dows. roofing components, ete, direct
contact with Architects for use of pre-
fabricated system; advertising and
write-ups in technical. non-technical
journals/publications; persuading con-
struction agencies to use prefabricated
components. Sponsoring experimental
construction projects incorporating use
of prefabricated building components.

Demolition of ‘C' Type quarters in
Delhi

1952. SIIRI R. K. AMIN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA.
TION be pleased to state:

(a) whether the Municipal Corpora-
tion of Delhi had violaied the munici-
pal bye-laws for demolition of cons.
truction of ‘C’ type quarters in the
Capital «luring the Emergency period,
and ! . - .

922 LS.
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(b) Iif so, what disciplinary action
has been taken by the Government
against the officials cavrerned?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No ‘C’ type guarter as
such was demolished. However, cer-
tain unauthorised constructions there.
in and encroachments/structures on
public land abutting the quarters waire
demolished by the Municipal Coroo-
ration of Delhi. The question whether:
the demolitions were carried out legal-
ly and after observing due formalities
and procedure is being referred to the
Fact Finding Committee constituted
for this purpose.

(b) This question will arise only
after the Fact Finding Commitfee has
submitted its report,

Applications pending for house building
loan

1953. SHRI K. SURYANARAVYANA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be vleased {g state:

(a) whether a large numtei of ap-
plications for loans for house building
are pending hoth from individuals and
the Housing Co-operative Societies;
and

(b) if so, how the Government pro.
pose to sanction these loans?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It is presumed that the
Question refers to Government ser-
vants. House Building Advance is
given by the Government only to its
employees individually, irrespective of
the fact whether they have formed
themselves into a co-operative society
or not. An advance is not given to
a co-operative society directly. Hence
there is no question of any applica-
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tion being pending from the co-opera-
tive societies. As fcr individuals, at
present, about 6,000 applications are
pending.

(b) In the current year’s budget a
sum of Rs. 20 crores has been provi-
ded for house building advance. Last
year the original provision was only
Rs. 10 crores; but later, this was re-
vised to Rs, 15 crores. The increased
provision is expected to be more than
sufficient for the pending applications
which will be disposed of, in due
course, during the current year.

Inadeguate houses for Government
employees in the country

1954. SHR] K. SURYANARAYANA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased io stale:

(a) whether the Government's at.
tention has been drawn to the inade-
guate number of houses for the Gov-
ernment employees in various parts of
the country: and

{b) the steps taken by the Govern-
ment to augment the housing {acili-
ties?,

THE MINISTER OF WORKS AND
HOUSING AND SUPFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Efiorts are being made to cons-
truct as many dwelling units as pos-
sible in the general pool within the
resources available.

Drought in Marathwada, Maharashtra

1955. DR. BAPU KALDATE: Wil
the Minister of AGRICULTURE AND
IRRIGATION bhe pleased to state:

(a) whether “*“Marathwada Janata
Vikas Parishad” Aurangabad had sent
a letter on 30th May, 1977 about the
drought prone areas problem in Mara-
thwada region of Maharashtra;
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(b) the problems mentioned in the
letter; and

(c) steps the Government have taken
to solve these problems?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir,

(b) Non-inclusion of 19 talukas in
three districts, namely, Aurangabad,
Bhir and Osmanabad in the Marath-
wada region under Drought Prone
Areas Programme.

(c) The whole question of bringing
additional drought prone districts
under Drought Prone Areas Program-
me was considered in 1973 by the Task
Force in Integrated Rural Develop-
ment appointed by the Planning Com-
mission in connection with the for-
mulation of the Fifth Five Year Plan,
The Task Force felt that there were
no compelling reasons for opening the
list of drought prone areas as given
in the Fousth Plan gnd recommended
that the same areas‘districts might
continue to be so categorised during
the Fifth Plan. The Government of
India accepted this recommendation.
The matter was, however, again consi-
dered by the Central Coordination Co-
mittee for Rural Dcvelopment which
is a high policy-making body in the
Planning  Commission in its meeting
held on 27th May, 1976. 'The Central
Coordination Committee decided not
to open th: question of admission of
new districts under Drought Prone
Areas Programme during the Fifth
Plan.

Import of D.T. 14 Russian tractors

1956, SHKI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Government are
importing D.T. 14 Russian tractors;
and .

(b) if so, their number And the reX-

sons for import?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

{(b) Does not arise.

Lift Irrigation Project for South 24-
Parganas

1957. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION - be pleased to
state:

(a) whetner Bengal and specially 24
Parganas is considered to be severely
backward areas as far as irrigation is
concerned;

(b) whether the entire area (South
24 Parganas) is basically single crop-
ping (very low yielding) area which
is the reason for acute poverty;

(¢) whkether one of his predecessors,
Dr. K. L. Rao had thought of putting
up lift irrigation project for irrigating
the said area; and

(d) will the present Government be
able to consider and finalise the jssue
as early as possible?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) It has been
reported by the West Bengal Govern-
ment that the gross cultivated area
in the State is 77.28 lakh ha., the
gress irrigated area being 20.48 lakh
ha. The percentage of gross irriga-
ted area to gross cropped area is thus
26.7 as agaiust 27.4 for the country as
a whole.

The gross cultivated area and the
gross irrigated area of the 24 Parganas
are reported as 8.90 lakh ha. and 1.00
lakh ha. respectively, the percentage
of irrigated area to cultivated area be-
ing 11.2.

It has been further reported by the
West Beagal Government that the irri-
gation facilities in the North 24 Par-
ganas are better but the Southern part
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is backward in this regard due to na-
tura] constraints like high degree of
salinity in river water and less favour-
able ground water conditions.

(h) Due .0 the absence of irrigation
facilities, large areas in South 24-
Parganas raise single crop.

‘¢) aund (d). Available records do
not show that Dr. K. L. Rao had pro-
posed a lift irrigation project for
South 24-Parganas. The West Bengal
Government have however intimated
that comprehensive project for agri-
cultural development of the Sunder-
bans in the South 24 Parganas in-
volving an investment of over Rs. 526
lakhs hag been formulated. Nearly 75
per cent of this outlay would repre-
sent the irrigation component which
includes deep irrigation tubewells as
also surface drainage schemes and
other soil and water conservation
meosures. Implementation of this
project will increase the irrigation po-
tential of the area to a great extent.
Scope of lift irrigation from surface
waters is found to be limited due to
high degree of salinity.

Demands of the employees of G.I. Press
Santragachi (West Bengal)

1958. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HGUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the pending demands of the em.
pleyees of Government Press, Santra-
gachi (West Bengal); and

(b) how are those - demands being
deall with by the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The demands
of the staff like Wefare Club, School
Building, Dispensary Building and re-
duction of rent in respect of the Gov-
ernment of India Press Pool Quarters
are under examination in the Ministry.
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Shortage of drinking water in Madangir
D.D.A. Colony

1959. DR. SUBRAMANIAM SWAMY:
Wili the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the DDA flats in
Mauadangir. South Delhi have no drink-
ing water for the residents; and

(b) if so, any remedial measures
proposed in the near future?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir. Drinking water
is being supplied by the D.D.A. through
tubewells and handpumps.

(b) Does not arise.

Awag ¥ afafaat ofz

1960. »f FIFT NAE AT
F1 pfe e fa=m€ waT gg FamA
FI FI7T FO fF
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g ok fFaar § g mfusr
amwz f5d I E

(@) oaY afafoar a1z fFaa
g faa%, 97 #1 99 gwrw A F
arz, #qr g% QU d3€g &, "aa
s wam forr €

(1) 71 g wa faar
F fawml foad dw=rm & wfafafg
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giga ofewr & a@ fafw &
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giar ) fer WY afy sTere & s
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12.08 hrs.
PAPERS LAID ON THE TABLE

F ]

NOTIFICATIONS  UNDER EssEnNTIAL
CoMMODITIEs ACT, 1955, STATEMENT
SHOWING REASONS FOR LAYLNG ANNUAL
REPORTE's OoF F.C.I. For 1973-74 AND
1974-75 & REVIEWS AND ANNUAL RE-
POTRS OF WATER & POwER DEVELOP-
MENT CONSULTANCY SERVICES (INDIA)

Lrp. For 1975-76

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commo-
dities Act, 1955:—

(i) G.SR. 181(E) published in
Gazette of India dated the 13th
April, 1977 rescinding the Inter-
Zonal Wheat (Movement Con-
trol) Order. 1973 published in
Notification No. G.S.R. 187(E)
dated the 3lst March, 1973.

(ii) the Sugar (Price Determi-
nation for 1976-77 Production)
Amendment Order, 1977 publish-
ed in Notification No. G.S.R.
188(E) in Gazette of India date:d
the 18th April, 1977. [Placed 1n
library. See No, LT-508/77].

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Annual Reports®
of the Food Corporation of India
for the years 1973-74 and 1974-75
[Placed in library. See No. LT-

509/77]

(3) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1y ef
section 619A of the Companies Act,

1956: —
(i) Review by the Government

on the working of the Water and

R
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Power Development Consultancy
Services (India) Limited, New
Delhi, for the year 1975-76.

(ii) Annual Report of the
Water and Power Development
Consultancy Services (India)
Limited, New Delhi, for the year
1975-76 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Plaeed in
library. See No. LT-510/7T].

NOTIFICATIONS UNDER TAMIL NADU
PrivaTE COLLEGES (REGULATION) ACT,
1976, ReviEws & ANNUAL REPORTS OF
CENTRAL INSTITUTE OF ENGLISH AND
ForeEIGN LANGUAGES, HYDERABAD FOR
1975-76 AND STATEMENT re: DELAY IN
LAYING ANNUAL REPORT.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-

TURE (DR. PRATAP CHANDRA
CHUNDER): I beg to lay on the
Table: —

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 53 of the
Tamil Nadu Private Colleges (Re-
gulation) Act, 1976 read with clause
(c) (iv) of the Proclamation dated
the 31st January, 1976 issued by
the President in relation to the
State of Tamil Nadu: —

N (i) G.O.Ms. 746 published in
Tamil Nadu Government Gazette
dated the 27th April, 1977 mak-
ing certain amendments to the
Tamil Nadu Private Colleges (Re-
gulation) Rules, 1976.

(ii) Memorandum No. 132435/
Rules-D1/76-7 published in Tamil
Nadu Government Gazette dated
the 27th April, 1877 containing
erratum to the Tamil Nadu Pri-

*The Reports were laid on the Table on the 13th June, 1977,
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vate Collegeg (Regulation) Rules,
1976. [Placed in Library. See No.
. LT-511/77]

(2) A copy of the Annual Re-
port (Hindi and English versions)
of the Central Institute of English
and Foreign Languages, Hyderabad,
for the year 1975-76 along with the
Audited Accounts.

(3) Review (Hindi and English
versions) by the Government on
the working of the Central Insti-
tute of English and Foreign Lan-
guages, Hyderabad, for the year
19'75-76.

(4) A statement (Hindi and En_z-
lish versions) showing reasons Zor
delay in laying the papers men-
tioned at item (2) above., [Placed
in Library. See No. LT-512/717].

PROCLAMATION REVOKING PRESIDENT'S
RULE IN ORISSA

THE MINISTER OF HOME AF-
FAIRS (SHR] CHARAN SINGH): I
beg to lay on the Table a copy of
the Proclamation (Hindi and English
versions) dated the 26th June, 1977
issucd by the Vice-President acting
as President under clause (2) of
article 356 of the Constitution revok-
ing the Proclamation issued by him
on the 30th April, 1977 in relation to
the State of Orissa, published in
Notification No. G.S.R. 415(E) in
Gezette of India dated the 26th June.
1977 under article 356(3) of the Con-
stitution. [Placed in library. See No.
LT-513/77]

12.8% hrs,
ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Appropriation (Railways) No. 2
Bill, 1977 passed by the Houses of
Parliament during the current session
and assented to since the report was
last made to the House on the 13th
June, 1977.
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A2.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

LocK ouT IN THE INDIAN EXPRESS AND
FinanciaL Express, New DELHI

SHRI DINEN BHATTACHARYA
(Serampore): I call the attention of
the Minister of Parliamentary Affairs
and Labour to the following matter of
urgent public importance and reques:
that he may make a statement there-
on:

-“Serious situation arising out of

lock-out in Indian Express and
Financial Express, New Delhi since
the 20th June, 1977 affecting the
livelihood of their employees and
steps taken by the Government.”

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VARMA):
In my Statement on the 17th June,
1977, I had informed this Hon'ble
House that I would call a meeting
on the 22nd June, 1977 to discuss the
matter of non-implementation of
Government's notifications relating to
interim wage rates of newspaper em-
ployees, with the representatives of
the Indian and [Eastern Newspaper
Society, the Indian languages News-
paper  Association, the AIll India
Newspaper Employees Federation, the
Indian Federation of Working Jour-
nalists and the National Union of
Journalists. I had also referred to
an appea] made by me to the News-
paper employees not to go on any in-
definite strike. I am happy to say
that my appeal .received a very good
response, and the discussions with the
representatives of Newspaper em-
ployers and employees were held in
a very cordial atmosphere on the 22nd
June. It was agreed that three re-
presentatives each of Newspaper em-
ployees and emplcyers would meet
at Bombay on the 26th June, 1977 to
see how the implementation of the
notifications issued by the Govern-
ment could be secured. In these
talks they will be assisted by officers
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[Shri Ravindra Varmal]

of the Ministry of Inform_ation and
Broadcasting and the Ministry of
Labour. :

In the meeting held on the 22nd
June, 1977, the question of lock-out
in the Delhi edition of Indian Express
and the Financial Express was also
brought up. After the meeting, I
he'd discussions with the representa-
tives of the employees’ organisations
on the situation in respect of these
two Newspapers. An officer of the
Labour Ministry was asked to con-
tact the parties and report on the
situation. The strike in the Indian
Express and the Financial Express at
Delhi continued after the 16th June
also. The management, by a notice
doted 17th June, called upon the work-
ers to resume duty by the first shift
on the 18th June, 1977 at 6 A M. The
workers. however, did not resume
work. Meanwhile, the management
had obtained a stay order in the
matter of implementing the Govern-
ment's notifications on the 14th June,
1977 from the Bombay High Court.

SHRI JYOTIRMOY BOSU: Only
for Bombay Edition.

SHRI RAVINDRA VARMA. The
Management issued a notice on the
18th June stating that the workers
had not called off the strike and that
the strike was illegal and unjustified.
The employees were further given a
final opportunity to report for duty
latest by the 1st shift commencing
from Monday the 20th June, 1977.
The strike, however, continued. The
management by another notice on
the 20th June, 1977 declared that
there was complete cessation of work
and that the management apprehend-
ed physical violence and damage to
its property. The management noti-
fied that they have no alternative but
to declare a lock-out from 20th June.

SHRI JYOTIRMOY BOSU: Totally
unfounded.

SHRI RAVINDRA VARMA: On the
22nd June, the Management issued
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another notice that since all negotia-
tions have failed they have decided
to close down the establishment at
Delhj subject to legal formalities. The
management is also reported to have
issued letters to the employees in-
dividually terminating their services
from the 23rd September, 1977.

Subsequently, workers of the Indian
Express Group of papers at Madras,
Vijayawada, Bangalore, Cochin and
Madurai have gone on an indefinite
strike with effect from the 26th June,
1977 in sympathy with the striking
workers of the Delhi unit and in fur-
therance of their demands for full
implementation of the notifications.
Discussions on the terms that can be
acceptable to the management and
the employees are continuing. Since
the discussiong are at present at a
delicate stage, it will not be benefi-
cia! or proper to go intn the details
of the formulae that are being con-
sidered for the resolution of the im-
passe. I am in constant touch with
the parties concerned and shall con-
tinue toc make every endeavour to
find a solution, to bring zbout the re-
turn of normaley in these units so
that the publication of these news-
Fapers is resumed at an early date.
I shall keep the House informed of
further developments,

SHRI DINEN BHATTACHARYA:
From the statement, it appears that
the Minister made an attempt to
bring a settlement in the matter. If
we go through the statement made by
the hon. Minister, we find that the
Government has been soft to the
Indian Express Management—Shri
Goenka.

Please see the allegation—on 16th
June, 1977 the workers were on strike,
On 20th June the management de-
clared 2 lock out and on 22nd June
the same management came forward
and declareq that they have no other
alternative except to close down their
paper in Delhi. They knew about the
law that at least 3 months’' notice is
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necessary for closing down any un-
dertaking. This also comes under the
same law. Therefore, 1 den’t find
any reason for Goenka group'’s Indian
Express and Financial Express issuing
this kind of notice, Simultaneously,
how can they issue this kind of no-
tice to their employees? How can
one justify this acticn on the part of
the management? Along with this
notice the management is coming and
issuing individual termination notices
on the employees. Is this justified
under the law?

What is the plea which the Indian
Express magnate Mr. Goenka is tak-
ing? The plea is that they cannot
pay. Why? When the award was
given, there was the representation
of both the employers and the em-
ployees as wel! as the Government.
They pleaded their case. After hear-
ing all the three parties the judge
gave his award. They might have
taken the plea that they are incurring
losses. Losses may have been there
during the time of emergency. But
this payment is to be made after 1st
of April, 1977. Therefore, the ques-
tion of loss or profit will not arise in
respect of the payment of interim re-
lief.

Now, what is the plea that they
are taking? They are ready to pay
50 per cent. For another 50 per cent
they are to spend Rs. 23,000 per
month. They are going to open a
new edition in Chandigarh and other
places.

So, in spite of the best wishes of
the hon. Minister to bring about a
settlement within the party, may 1
know from him whether it is a fact
that this company, that is, Goenka's
company, had taken a decision in the
meantime of starting a new edition
from Chandigarh and other places?
It so, may I know whether Govern-
ment will take steps to see that they
do not get the permission to bring out
a new edition so long as this dispute
is ‘not gnlved?

Exp. (CA)

MR. SPEAKER; Now, will you
kindly sit down. He must glso ans-
wer your questions. If you go on
speaking, then 1 have no alternative

‘except to get up and ask the Minister

to reply. You have already put many
questions. Let the hon. Minister ans-
wer them.

SHRI DINEN BHATTACHARYA:
Sir, the matter is so urgent that we
have to put in many questions. After
waiting for a week, you have admitted
this, You must realise that.

MR. SPEAKER: But, leave some
more questions for others also.

SHR] DINEN BHATTACHARYA:
What is the use of this?

MR. SPEAKER: Go along. I am
helpless here.

SHR]I DINEN BHATTACHARYA:
Sir, after one week's waiting you
have admitted this. In the meantime,
it has been discussed already in the
other House. I have mentioned all
this to you.

MR. SPEAKER: It is no use argu-
ing with you.

SHRI DINEN BHATTACHARYA:
My question is this. The meeting is
going on for conciliation, That js the
method that is being adopted. In the
meantime, the closure notice has been
given—the termination notice has
been given. At the same time they
are going to start a new edition from
Chandigarh. He must stop all this.
This is probably inconvenient to Shri
Biju Patnaik because I am putting the
question regarding Shri Goenka for
whom they have got a very soft cor-
ner. That is why he has ecome over
to this side. (Interruptions).

MR. SPEAKER: Mr. Bhattacharya,
I am not objecting to your putting
in long questions. But, you go on
repeating the same question, Any-
wdy, let the hon. Minister reply.
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SHRI RAVINDRA VARMA: Sir,
there are so many questions which
the hon. Member has raised. I do
not know which one I have to answer
and whether I should answer all of
them.

First of all, I would like to begin
by saying that I, on behalf of Govern-
ment, tolally repudiate the allegation
that there is any question of softness
or harshness in the attitude of the
Government—either softness to one,
or harshness to another. This is a
case about which the hon. Member
must have his say even though there
was an attempt made by some other
hon. Members to prevent him. The
hon. Member asked what steps have
government taken? ] wish to say
first of all that in this case, right from
the time when the workers went on
strike, Government has been follow-
ing the matter and has been trying
to use its good offices to see that there
was a way found out of the impasse.
The origin of the trouble was from
the notification that was issued by
the Government on the question of
interim wages. On this question,
the Government has not changed its
attitude.

In answer to another question I
made it clear in this House that the
Government stands by its notifica-
tion. It has made no modification
whatsoever in this notification, And
the Government expects all news-
paper managements to implement the
notification.

In the case of the Indian Express—
as the hon. Member pointed out it
has been stated by the management
that their paying capacity has beem
inadequately examined by the wages
Board. I am not here to answer this
on behalf of the Indian Exprese. I
can only answer what the attitude
of the Government is. Why the In-
dian Express has chosen to put for-
ward the plea that its paying capa-
city was inadequately examined by
the Wage Board is a question that
the Indian Express can answer.
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Then, he said about the award. Ac-
tually, there was some misunderstand.
ing. Perhaps, he did not mean to
say what he said that the judge gave
the award, It is not a question of a
judge’s giving the award. The wage
board has come to a certain conclusion,
There was a judge who was the
Chairman of the Wage Board. But, it
was the recommendation of the wage
Board which the Government accep-
ted and, on the basis of the accep-
tance of the wage board’s recom-
mendation, the Government issued
this notification.

Now, Sir, he also said that as far
as this interim relief is concerned,
it is pavable from 1st of April which
is a date that falls after the emer-
gency was withdrawn and, therefore,
the profit and loss account during the
earlier days is irrelevant. I do not
think the hon'ble Member is so naive
as to believe—as is implied in his
question—that the profit and loss of
days prior to April have no relation
to the question.

(Interruptions)

Sir, I do not want any impression
to be created that the government is
in any way soft to anyone. The gfov-
ernmen holds the balance equal and
this is not a government which be-
lieves in two standards. Therefore,
I do not want this imgression to be
created by the hon. Member that
we are soft to anybody.

Secondly, Sir, the hon. Member
asked about the intention of the In-
dian Express to close down. Sir, the
hon. Member must be quite familiar
with the Industrial Disputes Act.
Under Section 25(0) of the Industrial
Disputes Act an employer who in-
tends to close down an industrial
establishment employing three hund-
red or more workers has to apply for
prior approval at least 80 days before
the date of intended closure to the
appropriate government clearly sta-
ting the reasons for his intention to
close down the undertaking. On re-
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ceipt of this notice the appropriate
government has fo apply its mind in
,assessing whether the reasons given
are adequate, sufficient and justifiable
or whether the closure would be pre-
judicial to public interest. In this case
the employer has sent an applicaticn
under Section 25(0) to the Delhl Ad-
ministration which i3 the appropriate
government in this case. To our know-
ledge the Delhi Administration will
have to give an crder ‘either way with-
in 90 days from the date of receipt of
the notice, that is, by 23rd September,
1977. The matter is being considered
by the Delhi Administration, which as
far as our information goes, has pot
taken any decision.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): When the other daily
newspapers like Statesman, Hindu-
stan  Times, Patriot, Nav  Bharat
Times, etc. have accepted and paid
the interim relief, I do not know why
Goenka has not paid.

Secnndly, Sir, Mr. Goenka apprehend-
ed violence, How can he apprehend
violence when the strike was peaceful.
Mr. Speaker, Sir. you are well aware
that at Madras when Mr. Goenka closed
down the Indian Express he hbrought
it to Chittoor and then went to Ban-
galore. That is the trick he plays. 1
want to know from the Minister whe-
ther he knows wvery well that under
5 of 25K if the government is not
going to give any reoly that means it
is deemed to be given permission tn
him. Therefore, I want a categorical
statement from the Minister whether
the government is going to refuse the
permission or not. Please tell us the
policy of the government with regard
to the Indian Express Management,

SHRI RAVINDRA VARMA: Sir,
as far as the first part of the
question is concerned, the hon.
Member was giving some infor-

mation to the House, much of it
is not new to many hon. Members
of this House. For the second part of
the question, as I stated earlier this
matter ig before the Delhi Administra-
tion, and the Delhi Administration
has not taken any decision in this re-
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gard. As far as the Union Government
itself is concerned our attitude to the
guestion is clear fricm the fact that I
am making efforts {o see that a way
is found out of the impasse. If we
wanted the closure to continue, obvious-
ly I would not have been making any
effort in that direction. As I said 'in
my statement, I shall continue to
make every effort to see that a way is
found out of the impasse, and to see
that the closure notice withdrawn, the
strike is withdrawn, normalcy returns
and the papers come out, I do not want
to say very much atout the details
of the formulae because it is quite
clear when negotiations and discus-
sions are taking place no purpose
will be served Lty sglitting hairs about
the formulae. In fact. the succes: of
the venture of ‘he efforts that I am
making may be j-opardised if I want
to apportion hlame or analyse the

various formulae that have bzen dis-
cussed.

SHRI P. RAJAGOPAL NAIDU. Sup-
pose the talkg fail, whether the Govern-

ment is going to refuse permis-
sion....?

SHRI RAVINDRA VARMA: It is a
conditional question. Therefore. no un-
conditional answer can be given.

SHRIMATI FPARVATHI KRISH-
NAN (Coimbatore): I have listened
very carefully to the Minister's reply
and gone through his statement very
carefully. Now, I want to bring one
point to the hon. Minister's
notice. Here is a concern that claims
to have been the victim of the Emer-
gency and suffered losses during the
Emergency. Yet, precisely, during the
Emergency, a3 new edition was starfed
in Hyderabad and, I am told in Cochin
also, Sir, the calculation of the in-
terim relief has been workzd out on
the basis of the year 1971—1974, and
the figures of the Indian Express Group
for this year show that this Group of
papers can pay this amount. It is my
contention and the question of loss
and so on does not arise. If a paper
like Patriot which during the emer-
gency suffered tremendous loss on acco-
unt of harassment, stoppage of Gov-
ernment advertisement and also pres-



215 Lock out in Indian

[Shri Parvathi Krishan]

sures were brought on other people
for the stoppage of advertisements,
could pay the interim relief to its em-
ployees, why should the Express Group
take up this stand? Because there is a
history behind this Express Group.
The same thing happened after a pre-
vious Wage Board when the Madras
edition was closed down Maduraj edi-
tion was started. There is a continuous
trend behind the whole thing.

Therefore, however reasonable, soft
spoken and polite the Minister may be,
1 would request him to bring the Ex-
press Group to book. Other papers
have paid this interim relief to their
employees. I do not understang how
this paper is in a position to start a
new edition in Chandigarh on the 2nd
of July. Permission has been sought to
start new editions in Patna and
Lucknow. I would request the hon,
Minister to take strong action against
this Paper. Again what disturbs me
is the following in his statement that
he is “in  constant touch with the
parties concerned and shall continue to
make endeavour 10 find a solution in
order to bring about normaley in these
units so that opublication of these
newspapers is rasumeqd at an early
date’”’. But the Minister fails to say
anything concrete on this point and
assure protection to the employment
of all the staff and the journalists in
this concern. It is not only the gues-
tion of resumption of publication of
papers. It can be done in so many ways.
Termination notices have been given to
the employees. I want an assurance
from the hon. Minister that the con-
tinued employment «f these Express
Group employees will Le guaranteed.
This js a guarantee I want.

Secondly, I woulg like to know also
ahout the closure. Whether the Gov-
ernment is thinking in terms of taking
over this concern because it is a con-
cern that does have profit? Otherwise,
it cannot start new editions in other
places, Lastly, is Government prepared
to set up a Committee to go into the
finances of the Fxpress Group of pa-
pers? Because that s  exactly
what will help to uncover this
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hoax that is being perpetrated on the
country as a whole, I would also add
my voice to the appenl made by Cha-
trasangarsh Samithi of Rajasthan to
Shri Jayaprakash Narayan to quite
Express Towers. I would apgeal
through you, Mr. Speaker, to convey
that appeal to him.

AN HON. MEMBER: Why do you
bring that ailing man into the picture?

SHR} RAVINDRA VARMA.: The hon.
Member has prefaced her many ques-
tions with declamations that were
made with unusual vigour. She does
not generally work herself up into a
mood of the kind that she chose to
demonstrate in :hg House today.

SHRIMATI PARVATHI KRISH-
NAN: I was provoked by your re-
plies.

SHRI RAVINDRA VARMA. 1 did
not intend to provoke her at all, nor
did I intend to get provoked, She made
a general statement about the paying
capacity of Indian Exrpress and asser-
ted that she knew for certain that
they have the paying capacity. This is
the hon, Member's opinion.

SHRIMATI PARVATHI
NAN: Knowledge.

SHRI RAVINDRA VARMA: Opinion
based on knowledge: whatever 1t is, it
belongs to the hdn. Member.

'SHRIMAT] PARVATHI KRISH-
NAN: It is not my opinion. It is the
opinion of the Wage Board and the
Wage Committee. They went into the
paying capacity of the newspapers. It
is not my personal opinion,

SHRI RAVINDRA VARMA: The
hon. Member is wrong if she thinks
that the Wage Brard went into the
capacity of the Indian Express in
particular. They went into the capacity
of all newspapers and came to certain
conclusions, of course, including the
Indian Express. But is is not that that
there was a specific enquuy in this
case, She has expressed her view about
the paying capacxty She is welcome to
express her v1ew But as far as the

KRISH-
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Government is concerned, if the Gov-
ernment did not uphold the recom-
mendations of the Wage Board, it
would not have issued the notification
that it issued. The fact that the Gov-
ernment did issue the notification and
stands by the notification, and is
making every effort to see that the
notification is implzmented means that
the Government accepts ithe Wage
Board's recommendations in this re-
gard. Now, Sir. as far as the question
of payment itself is concerned, the Go-
vernment has taken a very strong
position in this r2gard. It has not dilu-
ted its position, whether it is the
Indian Express or Patriot or National
Herald—I do not want to be invidious
in mentioning names or not mention-
ing names. In every case, the Govern-
ment wants that its notification must
be implemented. Precisely for that re-
ason, as the hon. Mamber knows and
as I stated in my statement earlier,
we convened a meeling of the news-
paper managements as well as the em-
ployees’ organisations to discuss the
question of phasing the implementa-
tion in case where parficular difficul-
ties arose. I am very glad to inform
the House that the discussion on the
22nd were cordial and constructive,
and the discussiong were followed up
vesterday in Bombay by further dis-
cussions. The indefinite strike that the
hon, Members rofarreq to when the
matter came up before the House last
time, did not materialize. And the dis-
cussions on the 26th i.e., yesterday in
Bombay were held in a very construc-
tive atmosphere and we have every
reason to hope tnat a formula woauld
be found which would be acceptable
to both the parties. Anq therefore, the
Government has made an effort tn cee
that the kind of complaint, the hon.
Member has referred to, does not
come from the newspapers or the
employees concerned.

Now, Sir, she referred to the Emer-
gency. I do not know whether the
nightmare still persists with her.
There is no doubt at all that during
Emergency there were certain papers
which folded up, kow-towed, certain
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papers which went under and there
were certain papers that stood up for
the freedom of the press, for indepen-
dence and for human rights. It is true
that there is this distinction and people
cannot forget it, nor can the House nor
the hon. Member. (Interruptions), It
is not oniy a question of one individual
but of the journalists who fought for
the freedom of the press and human’
rights. But that does not mean that
anyone earns any immunily from the
law for this reason. The law is the
same for everybody as far as this gov-
ernment is concerned. I have made it
very clear that no newspaper will
receive or get any special treatment
from the government as far as the
notification and the implementation of
the notification are concerned for any
reason whatsoever.

Now comes the question about the
protection of the employees. The gov-
ernment is very keen to see that the
closure notice is withdrawn and the
lockout is lifted so that the employees
may continue in their employment. It
is because the government is very con-
cerned to see that nobody loses his
employment, that nobody is victimised,
and I shall continue to make those
efforts.

Then she asked whether the govern.
ment is thinking of taking over the
newspapers. I do not know what
prompted her to put this question. I
do not want to go into the question
whether she thinks that taking over of
the papers will benefit any particular
group.

SHRIMATI -PARVATHI KRISH-
NAN: The Smayl Newspapers’
Association have asked for it.

SHRI RAVINDRA VARMA: As
far as the government is concerned,
no situation has arisen for the gov-
ernment to think in terms of taking
over any of the newspapers in the
country, We do not indulge in such
acrobatics to please ourselves or to
show that we have the power to do
s0.
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Lastly she made a reference to
someone who is not present in the
House—Shri Jayaprakash Narain. 1
am very sorry that she chose to
bring in his name. She has made ®un
appeal and I do not have to answer
that appeal.

SHRIMATI PARVATHI KRISH-
NAN: My last question was whether
a committee will be set up to go into
the finances of the Express Group.
The appeal was made to you, Sir.
Why does he interfere with that?

SHRI RAVINDRA VARMA: If a -

situation arises where the govern-
ment is convinced that there is a
need to enquire. the govermment will
certainly do so. But at the moment,
the government does not feel that
such a situation ha: arisen.

SHRI K. P. UNNIKRISHNAN
(Badagara): Sir, for the last several
vears 1 have bz2en drawing the atten-
tion of this House to the criminal
activities of a man  called Seth
Golmal Ramnath Goenka, his various
nefarious deals and his treatment of
employees and working journalists;
the way he sought to blackmail the
officialdom and his variovs other
criminal  activities including 420!
This was also.the subject matter of
a privilege motion I brought before
the House demanding that he be
turned out of the House. Now he
has turned out to be a great defender
of Janata faith. The statement which
the minister has brought forward
today and the various replies he has
given today only confirm that he is
not only a defender of the Janata
faith but wunfortunately there is
absolute collusion between this gov-
ernment and Seth Ramnath Goenka!
Now he is projected before 1ihis
House as if he were a great cham-
pion of the freedom of the press.
Now, Sir, I would like to bring to
your notice that the great champion
of the freedom of the press—what
did he do immediately after the
assumption of office of this great
Government? That was to remove
a great and competent journalist Mr.
V. K. Narasimhan—it will go down
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in infamy-—the man who withstood
the rigours of censorship, who with-
stood the maniacal dynastic messiah
who rode rough-shod over this
country, and the first criminal act of
this Government was to allow this
great editor to be removed.

Now, as far as this issue is con-
cerned, there are only 3—4 important
questions. Here is a habitual
offender, Seth Ramnath Goenka who
has violated the law with impunity by
non-payment; and non-implementa-
tion of the Wage Board's recom-
mendations, declared an illegal lock-
out, an illegal closure and, as he
himself admitted, an illegal issue of
notices. Now, Sir, this habitual
offender is sought to be defended by
this government because the Prime
Minister, for whom 1 have great
respect, used to play host to him and
he is also playing host to the patron
saint of Janata faith.

Now, the Minister in his reply said
that he is not sure about the capacity
of the Express Group of newspapers
to pay. This is an issue which has
been gone into all over again on
severa] occasions.

SHRI RAVINDRA VARMA: He
is misquoting me.

SHRI K. P. UNNIKRISHNAN:
He can correct me later. The Chief
Cost Accounts Officer of the Gov-
ernment of India went into the
capital structure of the Express
Group. Subsequently Babatosh
Dutta Commillee on newspaper
finances went into this question.
Besides giving out various details
about the Express finances which for
want of time I cannot go into in
detail now, it was clearly brought
out that he was running it for private
profit because of the structure of the
entire Express Group itself which has
been changing. This kind of meta-
morphosis has been going on right
from the days of his chain editinns,
right from 1958-59. Once it was
private Limited Company, then it
became a Public Limited Company
and again it was transferred into
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other different companies. At one
time - there were 410 companies, in
carrying on this tamasha called the
Express empire, and there is no law
which he thas not violated, no provi-
gion of Indian Penal Code which was
not attracted by this gentleman of the
Express Group.

r

I had expressed my grievance
against my Government also when it
was in power. And, Sir, our whole
complaint is based on the Dutta
Committee Report. The question is of
capacity to pay. That is the crucial
question. Now the Wags BRoard
performs an important function
in  industrial relations and the
Government once it accepts the
norm it cannot run away from the
responsibility of implementing this
Wage Board recommendation who-
ever might be involved, whether it
be Seth Ramanath Goenka or whe-
ther it be some other criminals or
marauders or highway robbers, The
Government's objective should be to
get it implemented,

Now, Sir, this Government, as is
clear [from the statement, is not only
refusing to get it implemcnted but
they are throwing up their hands in
the air by saying ‘Well, tris is how
it is’”! And if you read the statement
it is clear that it is written in such
a way that the workers, employees

and journalists are responsihle. Now,

I want to say that these are the
people who, whatever the Janata
leaders might say, “poisoned the
wells of public opinion in this
country” to quote from a Supreme
Court judgement.

Now, Sir, I have something to say.
I will produce the collusion in
another way. In a communication
to a veteran Sarvodaya leader Ravi-
shanker Maharaj and to Mr. Krishna-
vadan Joshi of Ahmedabad, Mr.
Goenka is reported to have said on
14th June 1977—I shall bring a privi-
lege motion against the Finance
Minister-—and I now quote:
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“If, as is expected, the Govern-
ment discontinues the duty on
import of newsprint and excise
duty on sale of newspapers which
amounts to tax on knowledge and
which do not exist anywhere in the
world, this action of the govern-
ment will help to meet half of my.
burden in which case 1 was pre-
pared to bear the other half, in
spite of my present losses”

Again he says later, and I quote:

“If, however they act as expect-
ed, I shall implement the interim
award.”

This is what he has written. He
knew what the budget was like.
There is a question of budget leak-
age which is a different issue; and it
is an issue of breach of privilege.
Here he comes and says that he was
prepared, But as far gs the Delhi
edition of Indian Express is concern-
ed, he stubbornly refuses to imple-
ment the award. And there is an
illegal clocure; and as I have pointed
out, there are illegal notices given.

Mr. SPEAKER: Please come to the
guestion,
(Interruptions)

Mr, SPEAKER: Let him finish
now. That is why I am asking him
to put the question,

SHRI K. P. UNNIKRISHNAN: 1
would like to know from the hon.
Minister whether he was totally un-
aware of the state of Express finan-
ces, or was the government totally
unaware of it. There are so many
files and files on it.

MR. SPEAKER: Com along now.
You are going away from the sub-
ject again. Don’t elaborate it.

SHRI K. P. UNNIKRISHNAN: The
question is whether he would ask the
Chief Cost- Accounts Officer of the
Government of India to go into the
question of the Express Group's
capacity to pay to facilitate the im-
plementation of the wage board
award.
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SHRI RAVINDRA VARMA : It
looked as though the hon. Member
had thought that the subject-matter
of the Calling Attention was Mr.
Goenka, his life and work etc, and
not the strike and the conditions of
the employees, to which the Calling
Attention refers, It appears that the
hon. Member has done considerable
research on Mr. Goenka. I am quite
aware of the fact that even in one of
the earlier Lok Sabhas, he had shown
his knowledge, or his information as
he chose to describe it, of what Mr.
Goenka was like and what he was
not like. I do not want to cross
swords with him. That is not part of
the question. However, 1 would say
that it is rather unfortunate that he
chose to make a Jong statement about
a person who is not present here, and
to attack him, and to say that there
is no law which he has not violated
and no offence which he has not com-
mitted, If he had made these alle-
gations outside  (Inferruptions)—I
heard him quietly; and, Sir, you must
allow me to have my say; he :nust
have the patience and courage to
listen to me—I said that if the hon.
Member had chosen to . ake these
grave allegations outside the House.
there would have heen a legal machi-
nery to decide whether he wa: richt,
or whether he was indulg.ne in lilel.
iInterruptions) I do not yiel). He saiqg
that the government is iy collusior
with the Indian Express group, bccause
Mr. Goenka was the defende: of the
Janata faith. I do not kncw how
familiar he is with the Januta ‘aith.
but we in the Janata Pariy are quife
familiar with the faith that he pro.
fessed. of which he is ashamed te-day.
Is it being suggested that he was
talking of the subject while I am
talking of something else? 1 know
it hurts him to hear the truth.., .
(InterTuptions) Since I have heard
him, the hon. Member should also
hear me. If it is hurting him, I am
not responsible for it..... (Interrunp-
tions)

He referred to the internal affairs

of the Indian Express, who was dis-
missed and who was employed. This
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notice, and I do not think I can speak
on this subject.

SHRI K. LAKKAPPA TUMKUR:
Obviously, he does not know.

MR, sPEAKER. Even if he knows,
on what authority can he speak?

SHR] RAVINDRA -VARMA: This
is nothing but playing to the gallery.

Then, he used the phrase ‘““mania-
cal dynastic Messiah”. This phase
has a certain echo in gur ears. I
wonder to whom he js referring when
he uses the phrase “maniacal dynas-
tic Messiah” because for many month
the whole country has reverberated
with this phrase. Therefore, I am
not surprised.....(Lnterruptions)

Then, he referred to illega]l lock-
ou!s and illegal closures. On this
question, I did not use the words
“illegal lock-out” or “illegal closure”.
Unlike the hon. Member, I have been
discreet enough not to pronounce on
law, which is not my function. The
position is that the Industrial Dis-
putes Act makes a distinction between
public utility services and industrial
establishments which are not public
utility services, As far as publie
utility scrvices are concerned, the
Industrial Disputes Act makes it obli-
gatory to give 14 days' notice either
for a declaration of lock-out or for
the announcement of a strike., This
particular industrial establishment
does not come under the category of
“public utility service”. Therefore,
the stipulation does not apply to this
particular establishment. Whether
it is legal or not is a matter on which
I cannot pronounce. Again, the
rmanagement has referred to the
strike as being illegal. I make no
pronouncement about it. On the
other hand, the workers say that the
lock-out 1is illegal. This is not a
matter on which I can make any pro-
nouncement. Thig is a question
which has to be looked into,

On the question of paying capacity,
which he referred to, I categoricql!;_y
deny that 1 have said that th
Indian Express has no paying capacity.
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1 mve never made any such state-
ment, [ said that the Wage Boaxd
losked into the whale question, and
came to certain conclusions, which
we have accepted, and we have issued
the notification.

Perhaps hon. Members came with
prepared questions and, therefore,
they do not want to take cognisance
of the fact that the hon, Minister
has answered the question concerned.
I have said it again and again in this
House, at least five times that there
is no question of our discriminating
and, as far as the paying capicity is
concerned, we go by what the Wage
Board has recommended, and we do
not want to dilute our notification
in any way in regard to anybody.
We want to see that the notification
is implemented. As to how to see
that the notification is implemented,
there are many things, including per-
suasion and penalty, and the Govern-
ment is seized of the matter, It is
making every effort and that is why,
as 1 said earlier, a meeting of this
kind was convened,

Then he made a reference to a
letter that Shri Goenka wrote to
Ravi Shankar Maharaj, or to what he
refarred to as a copy of the Jetter
with him. 1 do not know anything
about the letter. I can only go by
the contents that he revealed in the
Hougse when he read out those sen-
tences. He said that he was going to
bring a privilege motion on the
question, because he suspects that
there has been a budget leakage. If
the hon. Member thinks so, he can
move a privilege motion. Of course,
that is a separate question and I can-
not answer it.

1 think 1 have answered all the
questions,

13.68 hrs,

SHRIMAT! PARVATHI KRISH-
NAN: Sir, the Minister has made a
statement that Members come with
prepared questions and do not listen
to the Minister’s replies. I am piined
that he should have made a remark
like that.

SHRI RAVINDRA VARMA: I did
not mean to cast any aspersion on
922 LS—8
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any Member. I only seid thet some-
times when the same question is
asked in spite of the fact that the
guestion has been answered, ome
wonders in that fashion. But if that
remark of mine has caused any
offence to anybody, I apologise to the
hon. Member and to the House.

SHRIMATI PARVATHI KRISH-

NAN: Thank You.

st IuEw (¥far) . Aeng w@a
qay qgy faax gwwat 2, I
I F FO@ d A3 W0 & fed,
# A our A w0 K T HIA &
fod qar drac g foT @ s Y
ag  WMG T NW qgar g
¥ 1 fwaars qoar =;Em §
wifs A7 t freX 30,35 ™
#x gfran % fard § B wme
BT 21

wq g ag g f& 9 A
1 UAE gHT, §F wgard ¥ A
faar afew & AMmawr F @A
¥ 7 At IR F@ v ogATt
g dar € & A Tawy &
7Y 9 39 F AfEE QW W qTHEAT
FT oF vz §, foud samEr @
g 23 A@ 50 T[T TIX HFATX
T Y HTHSAT § 1975-76 ¥ WX
22 AT 50 FIATX FT &S § | ¥
TG & I * el qo A 19w
4 wrgark &1 wrweAr g dar
ot aEt Few ¥ FEmn AqR®
W @amar T g fF 23 X TR
ITTR ML owam 9d A&
23 TR TWd w1z Hfed  ferdr
AT dqT IF F oy &1 waw O
ot ag welt st ¥ urq 23w qr A%
w ¥ s g A Helr wEww ¥
I ¥ o g A, ag § o
AT ATRAT E |

I ag Wt wr F awd gré
SR A or T A W I
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A THFIAT T qTEAA, Jq IA N
F gad IO FG, q@ d@r R

§ %
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¥, AAq WEIRA, W9 1945 #
It ¥ FTAATAT IATH & FI@
AT F@ATE, HFQE €A a7
FICETY F gearer g | ey S FY
qre fxar, wrey St 7 gwwr qEm@,
FUARY ®T arq g€ 1 gWA ey T
=z fr 28 fav geara & wf @, dar
#ifay fF g famar Sf9F 1 =4
#gT fo a8 qar g g ) s e
T A9 §, IR gBT ST gFar g |
warw g & f5 v fam geaw w0
W@ ? MAAHT TG FY AL §F T AT
FF 9@ 16 ard™ ¥ ggama S &
AV 1747 18 T FAT a1
F 1 F o g FA sAar £, {5 oo
FE FA 93 & | ITH! K15 F G AT
f& wrF-mroe et F7F ITF AR
FR e X1 AW v § &
g Hve ¥ fegacae @ &) a7ma
2, 3 W AR AT g fawe

& STAAT WTRAT E, WoUW WKy,
qTIH AT =T IHIFH FT A7 FJTAT
argat g, fr fow fewr weiva< fean,
faw feafraa &1 Aifew & 75 | &%
A 3% § I s Mgawr aga aodr
feara ¥ g« feEm™ 917 WX SR

an, Feet QY grarE i g€ et mew
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wrAd iR gud quad ¥ Qe wrew
urE & g9 ¥ fag qud feqr | &
Tt 7R F1 AL WaAT &war, & 7w
T agl wrar a1, Ax v 5 fra avg
ACALHTHIF I (Fa7 2 | I faga)
TAFITT IT T T B wfeqar Y T,
T # fastet w1z € v, g@wTd W
WT FAIET & UVA-FTE G2 Y A7,
T fox WY 37 w7 fFar 1 5w fam
I & AT £ g A e A vy
g1 9K e ¥ ¥ 7g Iawn o
f& fem safeq & gawr dearpft s
far, gast aradra * fau 2aw %
i fagrarmar |+ 1975 %1 amHEA W
o FT wTHE gATX ATHA & 1 ITHN
TF AT TIT ATGATX FY R/ &
T I A 23,000 TIA  FHATFE F1
% AR I 99X qrg @ 7
SAaT 9TET &1 faura® g | Al wgrEw
WA T AR H I @ T, A g qW
WY I F 1 & IIF AT FOAT |
SHR] RAVINDRA VARMA: I am
grateful to the hon. Member for
volunteering to accompany me when
I talk to the people, 1 certainly will

bear in mind the offer that he has
made,

MR. SPEAKER: In that way, so
many people will offer.

SHRI RAVINDRA VARMA: Sir, I
only said that I will bear his offer in
mind. He has also said that if he were
in my chair, he would ask people to
get out. T have never done so and
I will never do so. So I must think
twice about this offer. (Interrup-
tions) He has also said that all the
papers have paid and only the Indian
Express has said that it does not have
the paying capacity. As he is a very
well informed member, he must know
that many newspapers have not yet
complied with the notification, Some
have implemented it and some of
them have gone to the court. So it is not
correct to say that the Indian Express
alone has not complied with the noti-
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fication. So far as our attitude is
concerned, it is common to all news-
papers, and we are trying to see that
@ll newspapers comply with the noti-
fication.

I hold no brief for Mr. Goenka; I
hold a brief for the Government. We
have issued a notification on the
basis of the Wage Board award, and
we shall do everything on our part
to see that the notification is imple-
mented,

13.08 hrs.
ELECTION TO COMMITTEES

(i) Abpvisory COUNCIL oF DELHI

DEVELOPMENT AUTHORITY

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRT SIKANDAR
BAKHT): I beg to move:

“That in pursuance of sub-section
(2)(h) of Section 5 of the Delhi
Development Act, 1957, the members
of this House do proceed to eleci, .
such manner as the Speaker may
direct, two memberg from among
themselves to serve as members of
the Advisory Council of the Delhi
Development Authority, for a ferm
of four years, subject to the other
provisions of the said Act.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section
12)(h) of Section 5 of the Delhi
Development Act, 1957, the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Advisory Council of the Delhi
Development Authorily, for a term
of four years, subject to the other
provisions of the said Act.”

The motion was adopted.

(ii) INDIAN COUNCIL OF AGRICULTURAL
RESEARCH,
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): I beg to move:

“That in pursuance of Rule 4(vii)
of the Rules of the Indian Council of
Agricultpral Research, the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, for members from among
themselves to serve as members of the
Indian Council of Agricultural Re-
search for a term of three years,
subject to the other provisiong of
the said Rules.”

MR. SPEAKER: The question is:

“That in pursuance of Rule 4(vii)
of the Rules of the Indian Council
of Agricultural Research, the mem-
bers of this House 4o proceed to
elect, in such manner as the Speaker
may direct, four members from
among themselves to serve as
members of the Indian Ccuncil of
Agricultural Resaarch for a term of
three years, subject to the“other pro-
visions of the said Rules.”

The motion was adopted,

(iii) ALL INDIA COUNCIL FOR TECHNICAL
EDUCATION

THE MINISTER CF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):

I beg to move;

“That in pursuance of clause i(g)
of paragraph 3 of the Ministry of
Education Resolution No F.16-10/44-
E.III, dated the 30th November, 1945,
the members of this House do pro-
ceed to elect, in such manner ag the
Spenker may direct, twe members
from among themselves to serve as
members of the All India Council for
Technica] Edicelion for 1he term
encing on the Z1st July, 1979, sub-
jeet to the otker proyigions of the

said Resolution.
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MR. SPEANER: The quélidh is:

“That in pursuance of clause i(g)
of paragraph 5 of the Ministry of
Education Resolution No. ¥:16-10/44-
E.III, dated the 30th November, 1845,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
mcinbers of the Al India Council f.r
Technical Education f3r the term
ending on the z1st Juiy. 1979. sul-
ject to the other provisions of the
said Resolution.”

The motion was adopted.

(iv) COUNCIL OF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE

DR. PRATAP CHANDRA CHUNDER:
I beg to move;

“That in pursuance of sub-clause
(e) of clause 3(1) of the Scheme for
the Administration and Management
nf the properties and funds of the
Indian Institute of Science, Banga-
lore, read with regulations 3.1 and
3.1.1 of the Regulations of the Insti-
tute, the members ot this House do
proceed to elect, in such m'hnner as
the Speaker may direct, two mem-
berg from among themselves 1o serve
as members of the Council of the
Indian Institute of 'Science, Banga-
lore, for the term ending on the 31st
December, 1977.”

MR. SPEAKER: The question is:

“That in pursuance of sub-clause
(e) of clause 9(1) of the Scheme ior
the Administratinn angd Management
of the properties and funds of the
Indian Institute of Science, Banga-
lore, read with regulations 31 and
3.1.1 of the Regulations of the Insti-
tute, the members of th's House ca
proceed to elect, in such manner as
the ‘Speaker may direct, two mem-
bers from among themselves to serve
as members »f the Council of the
Indian Institute cf Science, Banga-
lore, for the term ending o the 31st
December, 1977."

The motion was adopted.

JONE &7, Yoit
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(v) Ganshm CouNcr of IepaxN
SomoOL o MINES, DHANBAD

DR. PRATAP CHANDRA CHUNDER:
I beg to move:

“That is pursuance of the provi-
sions conteined in rules 4(ii) to (iv)
and 15 of the Rules and Regulationg
of the Indian School of Mines, IDhan-
bad, the members of this House do
proceed to elect, in such manner as
the Speaker may direct. twe mem-
bers from among themselves, to serve
as members of the General Council
of the Indian School of Mines, Dhan-
bad, for the term erding on the 15th
August, 1979, subject to the other
provisions of the said Rules and Re.
gulations.”

MR. SPEAKER: The guestion 1s:

“T'hat ig pursuance of the provi-
sions contained in ruise 4(ii) to (iv)
and 1% of the Rules and Regulations
of the Indian Schoo! of Mines, Dhan-
bad, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves, to serve
as members of the General Council
of the Indian Sehoel of Mines, Dhan-
bad, fér the term endiag on the 15th
August, 1970, subject to the other
provisions of the said Rules and Re-
gulations.”

The motion was adopted.

——

Some hon. Members rose—

MR. SPEAKER. Now I would like
to have the cooperation of the House.
There are three or four notices before
me. The Members give me some
paper, some-notice, something at 10.30
a.m. or 10.00 a.m. or even 9.30 am. and
they want to raise il in the House to-
day. What I say is that we have al-
ready spent 1 hour and 10 minutes on
the Short Notice Question and the
Calling Attention. We are discuésing
the demands for granis. We have
taken away that.mueh time. If you
want to take away another hour of 80



233 Election tq Compmittees

‘on these things, to that extent, the time

yon the demands wil! be taken away.
You want to raise certain matters im-
media today. There will be a
speech made, a controversy raised and
al} that. It will take away some more
time.

For instance, Mr. Lakkappa and Mr,
Vayalar Ravi have given something to
say that the Finance Minister has cone
something wrong and they want a
statement from the Finance Minister.
I have to go into it. 1 have to take the
opinion of the Finance Minister also
and find out whether he has done any-
thing wrong. Then only I can permit
it. I have told the hon. Members that
I will dicuss it in the Business Advi-
sory Committee with the leaders of the
Opposition and, if possible, {ry to do
something about it. If vou do that. it
will proceed in a regilar way.

Then, Mr. Jyotirmoy Bosu comes and
tells me something abou* ihe Health
Minister, about some irregularity or
some wrong statement rnade by the
Health Minister. He is not here. 1
have to mention it fo him angd find out
whether there is anvy mistake made.
Then only I can permit it

SHRIMATI PARVATHI KRISHNAN:
Do I understand that Mr. Jyotirmoy
Bosu wants to raise something to e
answered by Mr, Raj Narain?

MR. SPEAKER: Yes

SHRIMAT] PARVATHI KRISHNAN.
That will be the day when we have it.

MR. 'SPEAKER: I think so! The
other hon. Members also may appeal
tc him.

We have already taken 1 hour gnd
15 minutes. I have already given seo
much time for the Short Notice Ques-
tion and the Calling Attention. If you
want to take further time on these
things, I may tell you that, ultimately,
you are the loser, the whole House is
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the loser, You will lose more demands.
You cati go on ar'guipg and spend
another hour. I don’t mind. But you

. will be the loser.

13.14 hrs.

DEMANDS FOR GRANTS, 1977-78—
contd.—

MINISTRY OF COMMERCE AND MINISTRY

OF CIVIL SUPPLIES AND COOPERATION=—
contd.

MR, SPEAKER: Now, we take up
further discussion on the Demands for
Grants of the Ministry of Commerce

and Ministry of Civil Supplies and
Cooperation.

Mr. Krishnappa wanted 2 more
hours for this. I have no objection.
To that exent, it will cut into other
demands. For this, I concede. But in
the Business Advisory Committee, you
decide the time.

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA): We have no
objection,

MR. SPEAKER: He will have no
objection. If the same demand is
discussed for 10 days, other demands
will be guillotined. The whole House
will be the sufferer, So far as this is
concerned, I allow it. But next time,
when we meet tomorrow or the day
after in the Business Advisory Com-
mittee, we shall fix the time so that
other demands may not suffer.

You want 2 hours more on this. We
have got a balance of 1} hours. So,
it comes to 3% hours. The Minister
may reply at 5 O’ Clock and take an
hour. We will finish it today. To-
morrow we will take up the next de-
mand. This is final. It will continue
till 5 O’ Clock and the Minister will
reply at 5 O' Clock.

Shrimati Parvathi
continue her speech.

Krishnan to
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SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, there
is an extension of time. ] hope you
will be a bit kind to me also.

I was referring on Saturday to the
import policy of this Government re-
flecting new Janata Government's po-
licy of “trust” in trade which had al-
ready been blown up because it was
adequately exposed by the scandal of
the edible oil import out of licences for:
more than Rs. 500 crore worth of im-
port. The actual import was only
Rs. 40 crore worth. Because the prices
in the international market were shoot-
ing up by 120—150 dollars per tonne
in the past three months, Therefore,
it was more beneficial to operate the
licences outside the country than to
operate it inside the country.

Meanwhile, the edible il is being
supplied to vanaspati ynits to help
them to earn larger profits. So, I was
wondering what was the policy of the
Government on this question both in
terms of import, supply and distribu-
tion to the consuming public.

I would like to give another example
of trust in regard to the production of
controlled cloth. In the three succes-
sive months till March 1977, the
shortfall has been of the order of 100—
130 million metres; the quota being
230 million metres. Therefore, even
with that small quota, there has been
a shortfall

I will give you yet another example
of trust. There js the scandal of the
Indigo export of Rs. 1 crore where the
exporters have diverted cash assis-
tance to their profits. In this way,
one can go on endlessly.

13.15 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Therefore, we have been asking what
positive policy is the Minister going
to have both in terms of trade and in
terms of public distribution system?
On the one hand, the balance of trade
continues to improve, on the other, no
public distribution system is set up so
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that the consumers are protected.
Take, for instance, direct export sub-
sidy. It was Rs. 88 croreg in 1974-75.
Two years later {t went up to Rs. 296
crores. Government's expenditure on
fogeign trade in 1971.72 had increased
from Rs. 41.29 crores. I want to know
what is the net profit that Government
is going to get there because so far the
picture has been, I think, dismal and
what makes it even more dismal is
that you are talking of new policy and:
new philosophy.

But as far as the Ministry goes, it
seems to continue the old Congress.
policy which was a policy that we
were consistently criticising, ang from
that policy, there has been no depar-
ture at all. We would like to know
what is the departure that is going to
help you to bring about a change.

For instance, take jute and cotton
textile. There is heavy import of low
cost polyester and a cut in indigenous
price, but it has not resulted in the
reduction of cloth prices. Why are
you going to continue this?

And secondly, there has been a long
standing demand that you should
nationalise three very important
consumer goods industries—jute,
cotton textile and sugar—because these
are the industries in which big business
and the management have been play-
ing ducks and drakes for a long time
and earning enormous profits. There
had been an allergy, as far as the past
Government was concerned, and I
think that allergy at least is continu_
ing in this Government also. We have
to see how bit by bit, these big
textile magnates have made money
and then invested it in high profit
yvielding areas and then handed over
all the mismanaged textile mills with
outdated machinery to the people.

Now the Government says that they
will not touch these mills. Let other
companies take over these mills so
that some more money is drained out
both from the public exchequer and
from the public fund. As far as the
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National Textile Corporation ig con-
cerned, it is true that there are some
' conecrns that are in a bad way; they
neéd modernisation. Therefore, you
should give more attention to them.
At the same time, Government’s re-
port itself says that during the
financial year under review, the loss
has come down from what it was in
the previous year. Therefore, the
NTC is improving. Instead of giving
the IDBI soft loans to the private
sector, why do you not use those funds
ihat are available for the NTC mills
because here you have got something
that is under your control and you
can make sure that that money is be.
ing used for modernisation and Yyou
do not drain out the money from the
public exchequer for other purposes.
You will also have to take sleps, as
Mr. Pai pointed out, to over-
come the malpractices in the NTC
which are continuing. The malprac-
tices that exist in the textile industry
as far as the private gector is concern-
ed are today existing in the public
sector also. I would like to know
what steps the Minister proposes to
take in order to check those malprac-
tices and make sure that the NTC
continueg to progress as it has been
progressing since it came into being.
The improvement should continue.

About handloom, in view of the
shortness of time, I am not going into
the details of the handloom problem.
Many Members have referred to that.
I would appeal to the Minister that
special attention should be paid to
handloom because I see very little be-
ing allotted to the handloom sector in
his Ministry.

As far as cashew industry is con-
cerned, the Minister should go into
the malpractices of the CCI which
handles the import of cashew. Those
malpractices are continuing, serious-
ly affecting the industry. This has:
been a long-standing problem. The
Minister should go into it.

There is another problem, and that
is in the south. Particularly in my
State, there is a particular plant that
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is now being grown called vinca rosa;
in Tamil it is called ‘Nityakalyani’; it
is a lovely name in Tamil, but the
English name is not so nice. Anyway,
the point is that it is being grown in
drought-prone areas in Vvast quanti-
ties and is being exported to America,
England, and so on for purposes of
medicines and so on. Now what Is
happening is that Government Is
totally out of the picture here, and
most of the export is being cornered
by the big farmers, the big landlords
and the vested interests in the coun-
tryside. Therefore, I would like the
Ministry to step in here. This cxport
trade should be taken over by the
State Trading Corporation. In this
way, protection can be given to the
small and marginal farmers—by some
marketing system being set up. The
Minister should take up this matter

very seriously because here is a
drought-prone region and it is not
casy to overcome that particular

situation that is there. 'This dry crop
is extremely important there. Since
you claim to be rural-oriented, far-
mer-oriented and peasant-oriented, I
hope you will also be oriented to-
wards the farmers, peasants and cul-
tivators in the south.

Then there is the problem of the
hosiery industry. I have no time to
go in detail into all this. But the Cut
Motions are there. The hosiery in-
dustry people have already met hiny
and pointed out how thera is a dis-
crimination; those who are produc-
ing smaller hosiery products do not
have protection whereas those who
are producing ready-made garments
such as trousers, bush shirts and so
on have more  protection from the
Government. Hosiery industry is an
industry on which thousands and
thousands of workers are dependent
—mot only those who are employed
in the hosiery industry but also those
who are working in the ancillary in-
dustries like sewing, dyeing, making
cardboard boxes, packing, printing of
labels, etc.; it is a Wwhole series.
There are some areas, some towns, as:
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Tirupur In my constituency, that are
totally dependent on this industry. It
that industry cleses down, there is a
chain reaction, then the whole town
becomes sort of bankrupt, so to
opeak. All these smaller industries
et affected,

Lastly, I would come to thL ques-
tion of consumer protection. The
outlay in the Fifth Plan for consu-
mer protection is Rs. 148 lakhs; for
this year it is Rs. 56.30 lakhs. And
what are the measures for consumer
protection? I am quoting from the
‘Performance Budget'.

“Tt has been decided to provide
financial gssistance to voluntary
consumer organisations ang State
and U.T. Governments for taking
up programmes for the welfare of
consumers. .. The Council will collect
and disseminate information relat-
ing to consumer matters, conduct
research .... to cover studies in chan-
nels of distribution and margins,
performance and quality testing of
products, seminars etc.”

And what gre these measures? An
outlay of Rs. 39 lakhs has been ap-
proved for the V Plan to cover studies
in channels of distribution and mar-
gins, performance and equality test-
ing of products, seminars and disse-
mination of information to consumers,
assistance to consumer  associations
etc. I am really sad that the Janata
Government, exactly like its prede-
cessor the Congress Government, suf-
fers from  ‘seminaritis’. Is the semi-
nar going to protect your millions and
millions of consumers? Nothing is
indicated as to what you are going to
do about your public distribution sys-
tem. Today there are fair-price shops
that cover only 45 million of our
population of 600 million. 1t is only
in Kerala that you find that certain
easential commodities are distributed
through fair-price shops both in the
rural and the urban areas—in every
village. If they can do it in the State
.0f Kerala, why ean't you do it
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throughout the country? Therefore,
even out of this 45 million, a Iair
share goes to Kerala, thanks to the
United Front Government. That is
why even without (defections and
even without gaying that they are
prepared to take in defectors—as is
happening in Maharashtra and else-
where today—the Kerala Government
could come back with a thumping
majority in the elections both for
Parliament and for the Assembly.
Even when the ration was reduced,
the people did not object and did not
get agitated because there was equa-
lity in the distribution. When it was
less, the less was divided equally and
when it was more, the more was divi.
ded equally: it was not that sume had
more and some had less. That is
what we mean by a public distribu-
tion system—that essential commodi-
ties should be divideg equally bet-
ween the topmost income strata and
the lowest income strata. Only if you
can see to it that you have this sort
of network of public distribution sys-
tem can you eliminate all those forces
to whom you are today appealing,
with al] your notions of trust. Trust
is mot going to yield results; trust is
not going to satisfy our people; trust
is not going to feed qur people. They
cannot live on trust: they are faced
by the hard facts of prices today. So,
it is the speculator that has to be eli-
minated; it is the big trader that has
to be eliminated; it js the big smug-
gler aid the big hoarder that have to
be eliminated, Garlanding the Prime
Minister and falling at the feet of the
Lok Nayak is mot going to satisty the
common man of this country.

Therefore, two things are extremely
important. One is your publiz gistri=
bution system: you should overcome
your tendency to attend only to the
urban consumers and see that you
cater to the vast silent millions who
live in the rural areas. The other
thing is the manner in which the con-~
sumers in this country today are los-
ing crores of rupees as a result of
false or short-weighmerts, There i
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no machinery to go into that. The
Chairinan of the Oonsumer Council of
IIndia, on the basis of the research
carried out, has already pointed out
that consumers suffer a loss of newrly
Ra. 2000 crores per year due to short-
weighments, because 90 per cent °f
trade is in private hands. Mr. Ashok
Mehta himseld suggested—this is al-
most like the devil quoting the scrip-
tures, but when a good suggestion is
given, one should not be over-shadow.
ed by pre-conceiveq notions of who
is who and what is what as our Min-
ister for Parliamentary Affairs is
sometimes inclined to be—that the
wholesale trade in foodgrains should
be taken over because this is where
it starts, as far gs the foodgrains are
concerned. This has been lying in
the archives for a very long time.

Now, there are a whole lot of issues
of this sort, but I don’t want to take
up the whole of the extra two hours'
time that has been allotted for every-
body. I would however like the Min-
ister to spell out his Government’s
policies on the very important issues
before the people, especially prices
ang publiec distribution system,

MR. DEPUTY-SPEAKER:; Before 1
call the next speaker I would request
the Hon. Members to see the cut mo-
lions to the Demands for Grants
that have been circulated and, if they
desire to move the motions to send
slips to the Table within fifteen mi-
nutes indicating the serial number of
the Cut Motions to be moved.

SHRI PABITRA MOHAN PRA-
DHAN  (Deogarh): Mr. Deputy-
Speaker, Sir, I rise to support the
Demands moved by the hon. Minister.
The Commerce Ministry is incharge
of exports and imports. Government
is subsidising exports to a large extent
by way of incentives to the exporters.
These incentives include cash assis-
tance and assistéince in the form of
repleriishment Hcerices.
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I would like to mention that these
incentives onh wvarious commodities
are not being given on a realislic
basis. There ought to be a scrutiny
for every jtem of commodity tiio-
roughly taking into account the price
of the commodity concerned. What
is now being done is that m group of
commodities are taken into account
with the result that some commodities
lose their importance. In {his con.
nection, I would suggest that smaller
industries, of course, considering the
price of the commodity, should be
given preference and more incentive
facilities.

Further, as the Ministry is con-
cerned with export and import trade,
it is its duty to find out foreign
markets, wnich are the commodities that
they require from our country and
which are the commodities which can
be imported in our country to our
benefit. If certain commodities are
available cheaper in other countries,
it would be worthwhile importing
them.

At present, in the developed coun-
tries, there are a lot of labour prob-
Jlems. Right from the raw material
stage to the finished goods stage, the
labour charges being very very high
in these countries and the problems
of strikes, lock-outs etc., the price of
the finally produced goods becomes
prohibitive to the consumers.

So such developed countriés are
now in need of importing parts of
some finished materials from other
countries. I think our Commerce
Ministry knows it quite well that in
the developed countries this high
price problem has happened. Now
the Commerce Ministry should sug-
gest to the Indusiries Ministry that
such high price commeodities are to
be produced in our country compara-
tively at lower price smd such com-
modities are to be exported to deve-
loped countries as Jepan, USA, USSR,
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Germeny, France or UK or some
other European countries. They
should think on these lines. India is
a country which has the raw mater:al
and the man power and which has
the skilled man power; but we want
the industry. Although we have the
man power, the raw material, we
have not yet progressed so much as
to establish so many industries to
produce goods which are at present
required by other developed coun-
tries, and especially the labour-
intensive goods the prices of which
are prohibitive to the consumer. So,
I suggest to the hon, Minister to sug-
gest to the Industries Ministry that
it should intensively and extensively
organize such industries. They may
be smaller industries or medium in-
dusries, to produce such goods such
as components, automobile parts,
ferrous and non-ferrous castings and
forgings and there are so many
small things. For this purpose, our
trade missions and trade representa-
tives may be asked to find markets
for us so that our goods produced at
a cheaper rate may very easily be
sold with good profits,

This Commerce Ministry is in
charge of trade fairs and exhibitions.
A large amount is spent every year
on this account. But, unfortunately,
the result is not commensurate with
the money. That means that every
year in this hackneyed way we go
on spending crores of rupees by send-
ing our exhibits to foreign exhibi-
tions and fairs but the result is not
achieved in proportion to the ex-
penditure we incur on this account.
In this work there is a little nepotism
and favouritism....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): A 1little?

SHRI PABITRA MOHAN PRA-
DHAN: You may say ‘big" but I do
not think there is very very big
nepotism, but definitely there is nepo-
tism and favouritism.

SHRI JYOTIRMOY BOSU: Com-
merce Ministry is nothing but an
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ocean of corruption. It is a den of
thieves.

SHRI PABITRA MOHAN PRA-
DHAN: In selecting the parties and
the exhibits there is some favouri-
tism. Favour is shown to certain
parties. Exhibits in the exhibitions.
are of such persons to whom the
people of the Ministry want to show
favour. My demand is that due care
must be taken ut the time of selection
of the commodities, so that better
exhibits are found out and exhibited
there to achieve better results.

Quality goods are normally not ex-
hibited. This is because of nepotism
and favouritism. Whosoever known
person comes and approaches the
Department or the person concerned,
gets an opportunity to send the com-
modity for exhibition.

Selection of firms and exhibits go
by patronage. Patronage system
should be avoided. Stricter control
may be exercised to ensure that the
exhibits which are sent abroad should
be of a high quality.

There must be a close co-ordina-
tion between the trade fair authori-
ties and the Export Council, the In-
dustry and the Chambers of Com-
merce. This should be decided by a
co-ordination Committee consisting of
the saig authorities. Other things
being equal, preference should be
given to small scale industries and
industries which are located in the
backward areas provided the produce
if of high quality.

There are small firms which pro-
duce better and quality goods. But
they have no means to personally go
to participate in such fairs. They
cannot incur the expenditure involv-
ed. For such persons business con-
tacts in foreign countriegs should be
made by the Departmental authorities.

I have a complaint to make to the

Minister concerned with regard to
refund of export duty by M.M.T.C.
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M.M.T.C. takes a lot of time to refund
export duty, The procedure is that
the owners who export the ores have
first to deposit export duty. That
amount has to be refunded. For 4
or 5§ or 6 years this export duty
deposited by the exporter js not
refunded to the owner. Lakhs of
rupees of such deposit money are
blocked up by M.M.T.C. for which
the exporters don't get any interest.
This money has been secured by them
from banks, from private persons and
so on. For this money he (exporter)
does not get any interest because of
the failure on the part of the MMTC's
offices. I say this from my own
experience. Although I am not an
exporter, I was for sometime Minister
for Mining and Metals in Orissa. For
four years I was there. This is un-
excusable corrpution and should be

stopped,

There is another complaint of mine
about the MMTC. This is about the ex._
port-quota system under which quotas
are allowed for owmners to export their
ores. This gives scope for MMTC to
resort to nepotism, favouritism which
means corruption. This should be
avoided. The Minister should look
into it. s Al

There is yet another complaint
about the MMTC. This is about
Manganese, Ferro-Manganese -and
Silicious-manganese ore. For silicious
manganese, there is no demand in the
country. This is not needed in the
country. But this is not allowed to
be exported. I do not know the
reason for this. They give thousand
and one reasons for non-compliance.
Silicious manganese is lying dumped.
Mine owners and producers are put
to harassment and loss. As the com-
merce department is in charge of ex-
port and import, the hon. Minister
should look to this.

So far as export is concerned, I am
not in favour of export of Oilcake.
The farmers are taking to scientific
cultivation. The farmers are utilising
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chemical manure. It is a fact that if
yvou use chemical manure the land
becomes barren after some years.

Organic manure is necessary. And
so, the oil cake which is an organic
manure should be totally stopped.
from being exported,

I now come to another small thing.
That is about export of fish. That is
all right. But export of prawn to
unlimited quantity ig very bad. For
us, these are consumer items. In
Orissa the same was selling at Rs. 6,
4, 5 a k.g. three years back. Now the
same is selling at Rs. 30, 35 and 45 a
k.g. As a result, the local people do
not get the prawns for their consump-
tion. Whatever they produce in their
own area is also exported. That is
why I say there must be scme sort
of a restriction i.e. ceiling in export of
prawns. The quantity must be limit-
ed for the export purposes so that
some prawng are left for the local
consumption. If this is sold at Rs. 35
or 45 a k.g. how can you expect the
consumers to purchase that at that
prohibitive rate for their own use?

These are my suggestions that I am
making.

With these words, I support ull the
Demands of the hon. Minister.

SHRI N. SREEKANTAN NAIR
(Quilon): I beg to move:

“That the demand unrder the head
‘Ministry of Commerce’ be reduced
to Re. 1.

[Very high duties imposed on
Coffee and Cardamom (1)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re, 1.

[Categorising coconut ¢il and

copra as edible oils and oil
seeds(2)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Necessity of fixing a fair floor
price for rubber (9)1
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“That the demand under the head
“Ministry of Commerce’ be reduced
by Rs. 100.”

[Failure ip deleting the Noti-
flcation dated 17-1-77 regarding
categorising coconut oil and
copra into edible oil (10].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Failure in deleting the Noti-
fication dated 20-5-77 regarding
-exemption of import duty on
coconut oil and copra(11)].

SHRI C. K. CHANDRAPPAN
(Camnanore): I beg to move:

“That the demand under thie head
‘Ministry of Commerce’ be reduced
to Re. 1.

[Decision taken by the Govern-
ment to reduce the import duty
on copra and coconut oil with
complete disregard to the in-
terests of the small farmers who
produce more than 9 per centi of
coconut in India(12)].

“That the demand under the head
‘Ministry of Commerce' be reduced
to Re. 1.7

[Failure of Cashew Corporation
of India to import adequate
quantity of raw cashew nuts
which resulted in an unprece-
dented crisis in cashew processing
industry (13)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.

(Failure in checking the price
rise in tea by enhancing the ex-
port duty on it and making more
tea available for the consumption
of common people(14)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.”
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[Exorbitent export dauty im-
posed en coffee and cardamom
which will adversely affect the
intevests of the growers of these
commodities (15) ].

“That the demand under the head

_ ‘Ministry of Commerce’ be reduced

to Re. 1.

[Failure of the Cashew Cor-
poration of India in distributing
the imported cashew nuts tuking
into account the best interests of
the industry(16)].

“That the demand under the head
‘Ministry of Commerce’ be 1r~duced
to Re. 1.7

[Failure o protect the hand-
loom industry from the unhealthy
competition of power loom in-
dustry (17)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.

[Failure in strictly enforcing
decision to reserve certain varie-
ties of production to Handloom
sector which resulted in large
scale clandestine production of the.
same by mills (18)].

“That the demand under tne head
‘Ministry of Commerce’ be reduced
to Re. 1.7

(Failure of the S.T.C. in step-
ping up in a big way and make
purchases of Handloom products
and also rubber when there wezs a
big crisis in those industries(19)1].

“That the demand under the head
‘Ministry of Commerce’ be reduce
to Re. 1." F

[Failure in checking the crisis
in jute industry due to shortaze
of raw jute(20)1].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.7
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[@ailtre to gprowide remumera-
y tive price to jute growers (21].

“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.7

[Failure in stopping the clusure
of jute mills by the ITM(22)].

“That the demand under tlie head
‘Ministry of Commerce' be recduced
to Re. 1.

(Failure in nationalising the
jute mills(23].

“That the demand under the liead
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to make it cbhligatory for
the Rubber manufacturing indus-
try to hold two and a half months
requirements of natural rub-
ber (24)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to give early apprrval to
the buffer stock scheme formu-
lated by the Rubber Board (25].

“That the demand under ‘h: head
‘Ministry of Commerce’ be reduced
by Rs. 100."

[Need to ensure that prices of

rubber products and the prices of

natural rubber are properly co.
ordinated (26)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to .provide spraying
subsidy and to ensure that this
subsidy will be continued (27)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to fight effectively the
problem of mealy ‘bug infection
in Reohiata Goffee Plantations in
North Wynad(238)].
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“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 160.”

[Need to ensure ‘that ‘Crepe’
produced mainly in Cannanore is
protected (29)].

“That the demand under tle head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to immediately nationa-
lise the foreign owned tea plan-
tations in India(30)].

“That the demand under tlic head
‘Ministry of Commerce' be reduced
by Rs. 100.”

[Need to provide adequate
assistance to deserving planters for
re-plantation in old tea gardens
(3D].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to ensure reagonable
price to consumer through a
system of public distribution of
essential commodities(32)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to provide statutory
minimum price to rubkber(38)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to energise S.T.C. acti-
vities in the field of Rubber
export (34)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to include rubber among
the traditional export items (35)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”
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[Need to fing out new markets
abroad for crepe, a variety of
handloom (36)].

“That the demand under the head
Ministry of Commerce be reduced
by Rs. 100.”

[Need to find out new markets
for coir abroad(37)].

SHRIMATI PARVATHI KRISHNAN:
beg to move:

“That the demand under the head
‘Ministry of Commerce’ be reduced
tag Re. 1.”

[Failure to give protection to
the small units in match industry
in Tamil Nadu by giving con-
cessison to buy softwood which
is at present allowed to giant
units (41)].

“That the demand under the head
“Ministry of Commerce’ be reduced
to Re. 1.

[Failure to remove discrimina-
tory taxes against the hogsiery
Industry in Tamil Nadu (42)].

“That the demand under the head
“‘Ministry of Commerce’ be reduced
to Re. 1.”

[Failure to take adequate steps
to enable the hosiery to develop
export products (43)]

““That the demand under the head
‘Ministry of Commerce' be reduced
to Re. 1.

[Failure to agree to the un-

animous recommendation of the

Kerala State Assembly to nation-
alise the foreign-owned tea plan--
tations (44)].

“That the demand under the head
‘Ministry of Commerce' be reduced
to Re. 1.

[Failure to reduce excise duties
on hosiery goods and give pro-
tection to hosiery manufactures.
in the country (45)]
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“That the demand under the head
‘Ministry of Commerce’ be reduced
to Re. 1.”

[Failure to take over and re-
open closed textile mills in the
country such as Lotus Mills,
Podanur (46)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for steps to check
corruption and malpractices in
the State Trading Corporation

(41)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for measures to protect
handloom weavers from exploi-
tation by the larger societies and
to ensure regular employment
and income to them (48)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for proper and adequate
credit to handloom weavers for
buying looms and adequate help
to organise export of finished goodg
(49)).

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for steps to clear accu-
mulated handloom stocks (50)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for steps to provide yarn
at controlled prices to handloom
weavers and to check the rise in
prices of yarn (51)].

“That the demand under the head

‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need for steps to set up g net-
work of cooperative societies in
the handloom sector (52)].
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“Thut the demand under the head
‘Ministry of Commerce’ be reduced
;by Rs. 100.”

[Need 1o reduce the duty lia-
bility on cooperative societies
getting cotton fabrics maufac-
tured by their members on their
powerlooms in small units of 1
to 4 powerlooms (53)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100."

[Failure o check malpractices
in the synthetic gem manufac-
turing industry (54)].

“That the demand under the head
‘Ministry of Commerce’ be reduced
by Rs. 100."

[Failure to regulate the export
and expand the same in the
synthetic gem  manufacturing
industry (55)].

“That the demand under the head
“Ministry of Commerce’ be reduced
by Rs. 100.”

[Hardships of the small power-
loom manufacturers (56)].

“That the demand under the head
“Ministry of Commerce’ be reduced
by Rs. 100."

[Need to regularise the licens-
ing of powerloom and give
-adequate protection to the smaller
powerloom manufacturers and
prevent malpractices by textile
magnates (57)1.

“Phat the demand under the head
“Foreign Trade and Export Produc-
tion’ be reduced to Re. 1"

[Failure to nationalise the jute
Industry (58)].
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“That the demand under the head
‘Foreign Trade ang Export Produc-
tion’ be reduced to Re. 1.”

[Failure to adopt measures io
expand handloom export and give
help to the cooperative sector in
this regard (59)]. '

SHRI C. K. CHANDRAPPAN: I
beg to move:

“That the demand under the head "
‘Ministry of Civil Supplies and
Cooperation’ be reduced to Re, 1.”

[Failure in setting up a nation-
wide public distribution system
for effectively fighting the price
rise (10)].

“That the demand under the head
‘Ministry of Civil Supplies and
Cooperation’ be reduced to Re. 1.”

[Failure in strictly enforcing
fixed price for all items sold in
market and protect the interest
of the consumer (11)].

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

That the demand under the head
‘Ministry of Civil Supplies anl
Cooperation’ be reduced to Re, 1.”

[Failure to nationalise the
cooperative sugar industry (12)].

“That the demand under the head
‘Ministry of Civil Supplies and
Cooperation’ be reduced to Re. 1.”

[Failure to increase the sugar
ration in all ration areas and in
fair price shops (13)].

“That the demand under the head
‘Ministry of Civil Supplies and
Cooperation’ be reduced to Re. 1.”

[Failure to establish a public
distribution system throughout
the country to ensure supply of
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essential commodities to the peo-
ple at reasonable and controlled

prices (14)],

“That the demand under the head
‘Ministry of Civil Supplies and
Cooperation’ be reduced to Re. 1.”

[Failure to check weighing
measures resulting in loss to con-
sumers to the tune of Rs, 2,000
crores annually (15)].

“That the gemand under the head
‘Civil Supplies and Cooperation be
reduced to Re. 1.

[Failure to take steps to check
the rise in prices of essential com-
modities (16)]

“That the demand under the head
‘Civil Supplies and Cooperation’ be
reduced to Re. 1."

[Failure to make available ade-
quate supplies of edible il at
lower prices (17)]

~ “That the demang under the head
‘Civil Supplies and Cooperation’ be
reduceq to Re 1"

[Failure to check hoarding and-

black marketing in edible oils
(18)]

SHRI N. SREEKANTAN NAIR
(Quilon): Mr. Deputy-Speaker, Sir,
the hon. Minister, Shri Mohan Dharia
is a good and a sympathetic man.
But, he has to carry out the palicy of
the Janata Government. In trying to
do so, it so happened that he had to
neglect the States along the sea coast
of India. Maybe, the reason iz that
they are non-Hindi speaking areas or,
maybe, it may accidental that the
Janata wave did not reach these
States.

JUNE 27, 1977

D.G., 1877-T8 256

Taks the plantatien mdustry. CQan-
trary to the profession of this Geov-
ernment, at page 7, at item 4(18) of
the Notes on the Demands, the Gov-
ernment declares that for the deve-
lopment of plantation industries, the
Boards have been set yp. The most
important of them are tea, coffee,
rubber, tobacco and coir.

But, a heavy duty has been imposed
on cardamom and coffee. This point
has been agitating us. So, the Minis-
ler agreed to look into the matter and
of course, he has made a small reduc-
tion jn the case of coffee. So rfar so
eood. The question hag to be gone
into once again in regard to both
cardamom ang coffec. However the
Government seems to be sympathetic
so far as coffee and cardamom indus-
tries are concerned but they are not
sympathetic towardg the rubber in-
dustry, We have been demanding
that a fair flour price must be fixed
for the rubber. But, that demand
goes on unheeded all these years.

After the land reforms, millions of
small cultivators have got into this
fleld. They have been divideq into
small sectors anq lands have been
given to the landless people including,
of course, the harijans. The easiest
thing that can be done here is to plant
rubber, When you lower the price of
tea by imposing Excise duty, you do
not offer at the same time a fair price
for the rubber growers. Naturally,
the smal] landless people, who had
been made owners of the land, have
to suffer. Kerala i the only State
where the lang reform was imple-
menteq in letter and spirit. There-
fore, you have to gee that a reasonable
floor price for rubber ig fixed.

Then there is the Marine Products
Development guthority. That Autho-
rity has done nothing to help the poor
fishermen. The huge mechanised
boats, owned by the tycoons, have en-
tereq the fishing field. The poor fish-
ermen have been left in the turch. In
order to compete with the motorised
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launches they try to fish in the mon-
soon season with the result that
hurldreds of them are drowned. Sir,
I would suggest that a system of pat-
rolling the coast with speed launches
be introduceq so as to see that mech-
anised boats do not fish within the
five mile zone from the sea-shore.
Also these speed launches must come
to the rescue of the poor fishermen
when their boats get capsized. Sir,
special facilities must also be given to
the poor fishermen for marketing their
catch,

Then. Sir, I come to the question of
handlooms. Sir, it js admitted that
handlcomg have not been given pro-
per treatment. Last year you gave
subsidy. This year there jg no sub-
sidy. Out of Rs. 21 crores earmarked
for loans, only Rs. 5 crores have been
sct-apart to State governments for
enabling them to advance funds to
Apex Cooperative societies. That
amount js inadeguate. At least, an-
other Rs. 10 croreg would be required
to tackle the problem of accumulated
handloom stocks. half of which will
have to be utiliseq for giving special
rebate on the sale of handloom cloth.

Then, Sir, the treatment being met-
ed out to coconut farmers is the un-
kindest cut of all. The government
by their notification dated 17th Janu-
ary, 1977 have included coconut oil
angd copra in the list of edible oils and
oilseceds, The purpose stated by the
government is that they are ‘for direct
human consumption or for refining
and blending for girect human con-
sumption’. This description ignores
the fact that the coconut oil is an
edible commodity only in the tiny
State of Kerala. In no other State
coconut oil is used for food. Ab-
out 80 per cent of the coconut
oil procduccd in the country is
use for industrial purposes—and
thot too in Bombay ang Gujarat.
When you try to reduce the prices of
coconut by importing coconut oil, you
are helping the big industialists of
Bombay and Gujarat. Even beyond
granting permission for import of
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coconut oil and copra, the Ministry of
Finance have on 20th May, 1977 ex-
empted coconut oil under various sec-
tions of the Customs Act of 1952,
Customg Tariff Act of 1975 anq Fin-
ance Act of 1976. These exemption
will increase still further the adverse
effect on the price of coconut oi] and

copra. That will crush the coconut
cultivators,

The Chicf Minister and the Agri-
culture Minister of Kerala have re-
presented to the hon'ble Minister in
person against any liberalisation in
the matter of import of copra and co-
conut oil. Mote than 40 MPs belong-
ing to the coconut producing areas
have also represented to the hon’ble

Minister in writing as well as in per-
son,

14.00 hrs.

For the Kerala State which produces
more than 70 per cent of the entire
coconut out put in the country,
it is a question of Jife and death.
The vast majority of the produ-
cers in Kerala are small holders
with holdings of less than one acre.
With the implementation of the land
Reform. Act, another five lakhs of
Kudikidappukars landless tenants
have become owners of 5 to 10 cents
of land around their huts with yield-
ing coconut trees. But these Kudi-
kidappukars and the smal] farmers
will be put to hardship if the Govern-
ment reduces the prices of coconut
oil, copra and other coconut pro-
ducts. When you try to reduce the
prices of coconut products, you have
to see that the nut prices do not go
down, The only method you have to
adopt is to see that more imports do
not take place. In this way, you
will also be making the Land Reforms
Act which has been implemented by
the Kerala Government, a meaning-
ful one. The Kerala State
has implemented the Land Reforms
Act more successfully and about five
lakhs of poor people who had no land
at all previously, have now got some
place to sleep in and they have got
some Yyielding coconut trees.
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Many cottage industries are there
like coir from the fibre, handicrafts
from the shell, thatching materials
from the leaves and beams and rafters
for the houses from the trunk. So,
from the root to the top of coconut
tree, every thing is put to good use
in our State. So, this ‘Kalpagavri-
ksha’ is the mainstay of the livelihood
of the poor people in Kerala State.
Therefore, I plead that on no account
You should lower the prices of coco-
nut oil. Hence I wou'd request the
hon. Minister to delete coconut oil
and copra from the Not.fication of the
Ministry of Commerce dated 17-1-77
and cancel the exemption of import
duty under the Notification dated
25-5-77 of the Ministry of Finance. 1
would also request the Government of
India to set up a Coconut Board on the
lines of the Rubber Board.

There is another .ndustry which is
also very vital to our State. That is
the Cashew industry, I do ot want {o
apportion the blame or give credit {o
the Cashew Corporation of India.
But there is failure on the part of the
Government in so far getting cashew
nuts from Afr.can countries is con-
cerned. A concerteq effort has o0 be
made at the highest level and sec
that we get sufficient amount of raw
cashewnut from outside, Otherwise
1,50,000 workers engaged in this in-
dustry wculd be starving. This is a
very serious matter and this shculd
receive top priority.

Then, Sir, T have a last point to
make, which may be out of context.
The non-Hindi speaking people of the
Southern States, who have voted
against the Janata Party are anxious-
ly watching the performance of tihis
Government. May I also point  out
that it will be disastrous for the
Janata Government to snatch away
the bread from the millions of small-
scale coconut farmers, who unfortuna-
tely are outside the periphery of the
North ang Central Hindi block. The
integrity and the solidarity of this
country itself will be in danger if
the welfare of these people is not
cared for .
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SHRI A, C. GEORGE (Mukanda-
puram): Mr. Deputy Speaker Sir, I rise
to congratulate the Ministry of Com-
merce and the hon. Minister of Com-
merce, Civii Supp iesand Cooperation
for the outstanding performance of
1976-77. Sir, if it is any other Minister
I would have given only six days’
credit out of the 365 days. But here
Wwe have a very able and enlightened
man  Mr. Mohan Dharia whom I
thankfully recollect, was closely as-
sociated with the planning for the ex-
port performance, which we were able
to achieve in 1976-77. Sir. anybody who
is even distantly associated with the
problems of export would knew that
the achievement of Rs. 4981 crores
could not be had by just a day's effort
or a year's effort., That is why I want
to repeat that this is the result of
planning and planning was the sub-
ject with which Mr. Mohan Dharia
was intimately connected and 1 do re-
collect that he really planned for 76-
77 ang for further vears ahvad and he
can feel gratified for that. The whole

gamut of export perforrnance was
acieved to a great a2xtent in 75-77.
Here is & wvear, when I look at the

report, vhere, after 72-73 we were
able  to have a surplus balance of
payvment., I remember in 197275, 1
was in the Ministery of Commerce as
a Deputy Minister; we had sgurplus
for the first t.me in indepcndent
India. But then later on we had run
into deficit of Rs. 700 crores, Rs. 1000
crores and in 1975-76 the deficit was
Rs. 1243 crores. Within one yeoar,
the heavy deficit was turned into a
surplus. The balance of pavnient of
exports increased by ?3.8 p:r cent to
Rs. 4981 crores. We are able to reduce
imports by 6.8 per cent. And thus we
had a surplus balance of payment
situation of at least Rs. 72 crores.
Sir, this is a picture abou: which we
can be proud and this is a period
when we can plan for the future also.

Because of the charitable attitude
taken by Mr. Mohan Dharla, i spar-
ing more time for the member, he
did noi make his introductorv remarksg
while moving the demands for grants,
and many of us were denied the bene-
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fit of listening to his ideas. In .

the absence of his introductory re-
marks, I have to be guidud by his
earlier pronouncemeats in various
places and more than that by speeches
of some senior members who spoke
yesierday like Mr. Kanwarlali Gupta
and Mr. R. K. Amin and a galaxy of
them. In the absense cf your speech
I can only be guided by that. Sir, I
am very glad that .his Ministry is
the steering wheel of ihe¢ economy of
the country in every srrse of it be-
cause between the Ministry of Com-
merce, Civil Supplies and Cboperation,
you contorl the external trade of this
country and the internal trace also.
You decide what is going 10 be the
sirength of a rupee what is pgoing to
be the purchasing power of arupeein-
side the country. I{ I can make a very
gentle and subtle remark, I would say
that had this Ministry been entrusted
to somebody else, it would have been
a havoe. But I am happy that it is in
the hands of Mr. Mohan Dharia. Let us
now recollect what was mentioned by
some of the senior Members.
I am feeling really aggrieved when
I hear the speeches of son:e hon,
members on the olher side. Biiween
1971-72 and 1976-77 within a short
span of five years, herc is developing
country which has increaseq its ex-
port performances more than three-
fold from Rs. 1608  crores in !972.73
to Rs 4980 crores in 197¢-77. It may
be very easy for some senior members
there to decry whatever was done by
ihe earlier government. Some people
even had the audacity to say that the
economy has been left in shambles.
Amdist al] the calamities of the Mid-
dle East and the soering prices of
petroleum products—out of Rs. 5000
crores of imports more than Rs 3000
crores was for petroleum and allied
producls alone—here is a government
which within the shoirt span of five
years increased the cxports three-
fold. Is this leaving the economy in
shambles! Our last week’'s repori is
that our foreign exchange resources
are Rs. 3200 crores, Everybody knows
that the respectability of 5 country
has very rnuch to do with the strength
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of its currency which in turn is direct-
ly proportional to the balance of pay-
ment. 1 do not  know how far my
frienis or the know how far my
happy about it, but here is a re.
port from the World Bank saying that
India is one country where inflation.
was controlled and it commended our
export efforts.

This achievement of Rs. 4981 crores
was not possible in a day. It required
hard work and planning day and night
for years. But here we find some
members casually saying, why do we
need to export? If in a country senior
members do not think about exports
and foreign trade in a responsible and
sincere manner, woe to that country!
This export performance was possible
after long years og hectic campaig.aing
and efforts. One simple word is taken
for granted. Even a child in the
country wil]l use the adjeclive ‘valu-
abie’ when referring to foreign ex-
change. The  expression ‘valu-
able foreign exchange' is found in
every speech and correspondence
everywhre, After this proud achieve-
ment has been made possible, now
some people on the other side are
using the words useless foreign ex-
change or worthless foreign exchange.
I feel all our efforts tver {he years
have been wasted when 1 see this
callous and  indifferent  attitude of
some senior members on the otker
side to exports. Their remarks ap-
pear to me like ihie remarks of a
small child to its elder brother, “why
should we work at all?" because the
father has worked hard, earneq an
honest living and achieved economic
stability, They seem to me telling
our Commerce Minister, “What is all
this foreign exchange worth?”

Unless we had put in very hard
work this achievement  would not
have been possible. I am really al-
armed at the statement of our Iiome
Minister, Shri Charan Singh, who has
spelt out certain economic poiicies
which have far-reaching consequen=
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ces on our exports also. In 1971-72,
we exported engincering govds worth
Rs. 126 crores. Now it has increased to
Rs. 550 crores and it has been proved
beyond doubt that by the turn of the
decade it would reach Rs. 1000 crores.
How are we able to export engineer-
ing goods§? Unless the countries who
have the purchasing pcwer have con-
fidence in us, they would nnt purchase
these goods from us when they get
offers from sophisticated countries.
For instance Libya is purchasing tur-
bines and generators froo: us. Kuwait,
with all the gold in it pocket has
asked us to build 33090 houses ai a
cost of Rs, 220 crores.

Sir, the confidence in other countrics
is built by our expertise. Nowadays [
find there is a terrific tendency to ex.
plain everything by the word
‘Gandhian’. Gandhiji did not want to
pull India back to 17th century.
Gandhiji Xiad heart in the rural areas
and among the farmers, but in any
modern farming you have got to im-
prove production and naturally it has
to be supported by a heavy industry
and a sophisticated industry
and all the new technologies that go
into. And here are some leaders who
are saying that they are not bothered
about it. How did Libya which has
got one of the best buying capacities in
the world think of buying our gene-
rators from ‘BHEL? How do they
think of entrusting even the most diffi-
cult task of project construction of
airport in the heart of Sahara? In
this connection, I would like to re-
collect that the Engineering Projects
India, under the administration of
Heavy Industries were able to zet f:om
Kuwait the contract of an Arab
town housing project for the construc-
tion of 3,300 houses in stiff competi-
tion from Japan and South Korea. Did
Kuwait give this contract gratis?
No. They are convinced by our ex-
pertise. There is no use if you take a
callous attitude from now on why
should we bother about exports? 1
can understand if export of certain
very essential commodities is discour-
aged or regulated. But international
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markets are not built in a day. We
must build the international confi-
dence. That is why I said that we
must go ahead especially in the matler
of engineering goods and grojects
can be taken up because we have the
advantage of consultancy services, we
have the advantage of designing capa-
city and people have confidence in our
consiruction capacity in the interna-
tional world. Now everybody knows
ahout India's capabilities. There
There was a time when there
were doubts in the minds of many
international agencies whether
India can make it, Now we have pro-
ved beyond doubt that with better
technology India can make it better
than many. And sometimes there was
doubt whether India can supplv it.
During the past 20 months of Emer-
gency. whatever may be your criticism
in other respects, and I do not in any
way contribute to them, the discipline
has really brought in coufidence in the
international market that India can
supply this, I am not going to re-
quest vou to go back to the rigours of
Emergency, but we were able to effect
improvement in the industrial field.
Earlier peoole id not know whether
we would be able to kecp up to the
shipping schedule and whether we
have given confidence. Let the Com-
merce Minisiry see that this confidence
which is created is not spoiled by
the indifterent or callous attitude. Some
people said thal foreign exchange
is a liability, Sir, this is the exactly like
certain children who sit back and say
“QOur father has earned it; why should
we work? We need not even step out
of the house”. So, why should it be
at the cost of internal consumption?
I was in charge of Civil Supplies and
Cooperation. I am intimately aware
of the problems of essential commodi-
ties. When a country thinks about the
export strategy, there must be proper
planning of international operation
and of the indigenous operation
Even a country like Japan which can
offer many of the luxuries sometimes
exports at the expense of indigenous
consumption, Otherwise you will not
be able to build up your image in the
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international market. I am not asking
you to take this up, but there must be
regulation and discipline in this
.lqechanism.

Sir, you may criticise the Congress
Government for certain things., But I
am sure my good friend, Mr. Mohan
Dharia will not blame the previous go-
vernment for the type of export gtra-
tegies that we evolved and which are
coming to a success. He and his Minis-
try are emboldened to sreak about
Rs. 6,000 crores. It shows laxity. If
you are guided by the advice of some
friends—it may be attractive i.e. play-
ing to the gallery, and saying that we
will not export. But if you are guided
by that philosophy. from next year
and during later years you will be
paying for it dearly.

Some people talk about cash assis-
tance and cash credit, and about the
Ks. 240 crores given as cash assistance.
In a performance of Rs. 4980 crores,
if you give Rs, 240 crores, it comes
only to 5 per cent. When you think
of achievement and a stability that the
currency has brought in and even if
you think in terms of Rs, 240 crores of
Indian rupee payment and the indirect
benefit achieved by the stability of
the currency, it is worth it As my
friend Mr. Pai pointed out, we must
have a review of the rationale of the
cash assistance. Don’t attack at the
root of jt. We must have a long-term
strategy, so that the exporters can
plan well and approach 1979-80 with
confidence. I would like to repeat
that in planning, the approach is
important. From now on, in the inter-
national fleld our main exports must
be our skill, our thinking, our know-
ledge and our fabrication capacity.
All thege things will go into the turn.
key projects and project constructions
outside.

Now about commeodities. I do not
want to repeat what has been said
about coffee. I still recollect that in
November 1970 I myself led a delega-
tion to the far-eastern countr:es to
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find markets for coffee. At that time:
the export was 23,000 tonnes and the
realization was nearly ks 24 crores.
Last year we were able to achieve Rs
100 crores in coffee export; but here
when you put duty off and on, it does
not help. In coffee, if we have an
average production of 100,000 tonnes,
our internal consumption is only 45,000
tonnes, or 50,000 tonnes, It is evident
that we have an export surplus. It
is clear that we have to dispense with
50,000 tonnes. Let us thereforc, for-
mulate our policies, duties ard other
manipulations keeping in mind the-fact
that ultimately we will have to go to
the international market.

This position is applicable to tea
also. The other day Mr. Dharia said
that he requested the growers to sef
apart 80 per cent of the production
for domestic market, You cannof
have it both ways. The projected pro-
jection is 540 tonnes; 80 per cent of it
would come to 400-odd tonnes. When
you leave it out. you are left with 108
million tonnes. Here again, I would
repeat that since tea is an important
and traditional item of export, even
after meeting indigenous demand. we
must have a proper planning for in-
ternational market. We should not
starve the internal market; but it
should pot mean closing down cxport
efforts. ‘The long.-term promotional
strategy should not be given up

I need not repeat what has been
said about cardamom. 70 per cent of it
is grown in Kerala; and in regard to
the type of duty that we imposed on
it, I am not blaming you. I hope you
will not repeat the mistake of the pre-
vious government.

When 'I come to marine products, I
would say that the performance here is
good in spite of the government. I
repeat the words ‘in spite of the gov-
ernment’. This year we have an export
worth Rs. 190 crores. From nearly
Rs. 11 crores ten years back, it has
been brought to ‘this stage. The maxi-
rhum contribution that the govern-
ment, various agencies and various
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ministries made, combined with all
their acrobatics was to try and see
that the maximum number of obstac-
les were put.

Yesterday I  was reading in the
Economic Times that the Government is
thinking of asking for fresh proposals
for collaboration in deep sea fishing,
This is what I did in 1971, asking for
fresh proposals, And in 1977 Shri
Mohan Dharia is asking for fresh pro-
posals for deep sea fishing. Fish is an
interesting specie which will not wait
for the finalisation of the Government
of India’s policy. Right now it is
evident from the figures that our n.axi.
mum fishing is only less than 10 rer
cent. At the same time. we have
extended our territorial limit to 200
miles. So, we have achieved the right,
Because of the richness of the Indian
ocean and the Bay of Bengal. Koreans.
the Spanish, the Japanese. almost
every fishing country worth its name
has begun its operation there and it
will definitely pav them. We are going
on with different proposals, Polish,
Soviet, Spanish. various proposals.

I do not know whether I will get
the opportunity to speak on the Apri-
cuture Ministry; so I want to say here
that the Ernakulam fisheries have
taken the most negative attitude. Every
time you bring in a proposal, they will
find out hundred reasons why it <hould
not be done, Their ingenuity in this
matter is fantastic. In the matter of
tuna fishing, if we go by the latest
figures, it is even anti-national. Thev
see to it that fishing just does not
exist. Now again we are asking for
fresh proposals. How long will it take?
1 was feeling a little glad that the
deadline suggested is 20th July. After
the 20th July, if it is your Ministry
which is processing it, finally if you
send it to the Agriculture Ministry,
be assured that in 1987 there will be
another notification for fresh propo-
sals for deep sea fishing. In the mean
time, the flshes will either die or will
be caught by enterprising people, who'
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need not go in for fresh notifications.
In this field it is a golden mine, I
might say a blue revolution. Normally
we say that sky is the limit, Here not
even the horizon is the limit. It js so
vast, We have 8 maritime States—
Gujarat, Maharashtra, Karnataka,
Kerala, Tamil Nadu, Orissa and
Bengal, apart from the Union Territo-
ries of Andaman and Nicobar, Laccadi-
ves and Goa. With all this long coast-
line, here is this great wealth waiting
for the final decision of Your policy.
The fresh notification has to come by
the 20th. I was really pained secause
in 1971. I remember, I was being as-
sociated with a notification for a
fresh proposal. So, for God's sake, do
not send it to the Agriculture Ministry.
Then you will see the end of it. Then
you will need the assistance of the
Mining Ministry to unearth it. Do not
send it to the Agriculture Ministry.

Then I come to rubber. My good
friend, Shri Sreekantan Nair, has al-
ready referred to it. I would request
you to recollect that eight years back
this country was importing rubber.
Nearly two lakhs of small farmers by
their ingenuity and hard work made
this country sge!f-sufficient, thus avoid-
ing imports, and now we have sur.plus
rubber. It is admitted in the Report
itself that there is 55,000 tonneg of
surplus rubber. For the purpose of
calculating the cost of tyre, the autc-
mobile tyvre manufacturing companies
have given the price as Rs. 10,000 per
tonne and recently they came with a
threat that they want to increase their
prices. Then suddenly you made the
statement that you will not agree to
increase the statutory price. This in«
crease in price is long overdue. This
is a vital raw material which we have
been importing 8 or 9 years back and
now we have a surplus. Do not dis-
turb the present situation. Because, it
there is the slightest laxify on the part
of the farmers, the result will be seen
only rext year or the year after, be-
cause it is a long-term crop. So, I
would suggest that you should have
a closer look Info if.



269 D.G., 1977-78

I will end up with coconut. In the
{natter of coconut we are in a very
confusing situation. The confusion is
that we Keralites and our neighbours
here take coconut oil ag edible oil,
but out of a production of roughly
210,000 tonnes of coconut oil, it is o1ly
70,000—only one-third—which jis con-
sumed for edible purposes. I cannct
say that it is not an edible cil, but it
is not predominantly an edible oil. Its
predominant use, to the exient of two-
thirds, is for industrial purroses, ond
90 per cent of the edible oil is used in
Keri.a. You check up your records,
you will see that the responsible Gov-
ernment of Kerala made a strong
representalion that the notification
issued by your Minist:y waiving the
import guty on 20th May, 1877, was
detrimental to the interests of the
Stute and the cultivators.

Some people were indifferently men-
tioning that since I was in Civil Sup_
plics, 1 had something to do with the
import of coconut oil. I want to make
it clear oulegoricalty here that it was
decided that edibie oil would be im-
ported as and when necessary as rer
regional demands. Kerala ieing a
predominantly coconut-oil-consuming
State. the Government of Kerala did
not want it The most important
thing is this. You are a progressive
Minister, very much concerned with
land reforms. Twentyseven lakhs of
familieg in Kerala have got a few co-
conut trecs. They are nol Lothered
about the price of coconut oil going vp
becausz by simple arithmetic, they
gain more by getting a better price for
theif crop. I request you to see that
this import duty is immediately re-
imposed.

Finally, 1 hope that what has been
achieved in the export field in the
last few years will not be fritiered
away by indifference to the whole
problem of exports.

ot wgter (Fastate) " uTemer
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& gL T[T H, A ITT G F
Frr F AT T A JTAITE F, -
qIq {1 AT H A Sy 0 gEE
17 TEl F, IAET AT AF qrAT A
1 AAT 10 T4 9 ITATFATHT T
adf faga qrar 2, ar A sFF W2
# =Y AAY 3 weTwr ag wrfge ar
f forq aaa straq =7 faqma £ qearEn
g7, 4q & 959 TH eAF QA2 T 114 |
qIX ZATR 1A F 0 1 AT fasgs
adl fax @ ¢, 73 & g7 wOF A
1 & AFAT Tifegy wr 1 FfET "=
HqIqF FA ® A g I A6
1H7 & ATH G FAA F JAF TAT FII
g, A T AL FIA 4, ag AF WA AT
qOF IAA # A g——ag T FL FY
A X Qo FAT g--gRIT wA AT
TH SAF HI®Z  ®1, TA ALAT FI,
T ZH 7 71 g6z famrg ¥ 2, wfaqe=
FIEA SR AT F qraew § A g
qiff s 7@ &, Ig Afa w1 0w-
€Y 39 T AT T |

# gg W fadzw T AR
F—wrw wgd A S e &Y gEA
g—37 gFAIA T AW IAATAT F—

JUNE 27, 1977

DG., 1977-78 272

WAl *1 & T 9T IF ¥;AW 1
AT qArer fasar {1 ww s
gifez # 1§ W =y R
& A g afH wT v ¥
THF AR A 61 WOH g7 AR

RE AT GG R AT F GHAA
@Y AT TN K wAAT g oA
Al AT FT IF H AYgT Fraey A&
g, ag =@ Ffw faamr ¥ Fwava
@A, AfFa v g fRFmawarg
f& o @ d dew & AT oAF ¥U
AT ggEmd Ay ez &4 fF &t
fara AT Gar FTaT 2, IT FT HIA
gd & faq A7 Ax "Ez &
FEdt qzAY ) gwrY Iria wrRA
F1 THr spaean FIAT afzo f& ot
frams w91 @ fvar &, 3w &
TH ¥ oy F wq ¥ g AT I
FTFIqF @4 % fAu g™ T AT
dra famr & faqq &7

Iqrsgd wegrew, § IAT IO &
ofradY s @ mar g, war faag
®G ¥ AW F oJgAT FEN T WA
feaml ®1 75 #1971 7w {29 &
faa <t fadi & wedidtow o
FUEHA ITM F1 AL T, IT B
o F uedtla g & A
qgr gty wEETT Fy oAfa #
AT AR FOSHTY IAM KT FTAT
Fg faaar &, 3@ 9T ara=r a4t
g 2\ AmmeArd IAW AT ATLEN
3y H wetr g I3 OTE E
R e @ fei owEe @ €
f& 37 &1 ey GwEre A Al
¥ W9 WA AT AMEAT TEAT
T W fagg it F gAE F
gafas g WA WM F @osArd
IR 9T AT FEAT ATMEY KT A
¥ guegrd &1 I AT AIfEY
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P &1 Iwaw gw FEr Wi A
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vy § §O FEAT Argar g H;ifE
wrw st v sy gafa W oagwdwar
F ARG T4 § AT FER UK-
ATAF THo AAEL A AR® A1 4
wgFiar 97 aga W faar ar AT
IA FT TH FAXN T FHTL FAA
F HIAE A R AW A AGT
wafeq ®@ar  gsAT F AT AT
as 3gzr @ & wegwfrar & am
97 gT dT ¥ w1 dgwrQ afufaar
F1 WA T faar Tar g AR A
oitFeaTa FAades garfea g
e Mg wrarfrs a1 s saaifes
ga ¥ s qEEdw g
ZT da ¥ WaFIT Mr A@rs {wER
F AWl & TP W gl UF UF
Foaifza dtargdt W F£T W2
o #& Wigw ¥ § smden
FIETEET A g1 FT GEIA F WG
F1 UF 0T a1 g0 g\ § AraAdg
wdY oY & wATw FEa fE agwriar
N Avfa a7 7 gafgare X AR FU
gaE a4z § f& iy W 9T =F
y& F1 sfufags gam@r s &
qX ez ® uF @ qFT § ggwriear
FT AFE@A 9 | WIH qT HAT HAT
S H WA WAT T & wgHrd
gfuftan &% gg § AR I &
HTYTT 9T gWTR qgi Tg WrEATS IeAl
¢ fr agwifar &1 &F T § 7FT
grT ey | wIr g At St wfE
fawra &% ¢, ar FwEAeT dF §,
I @ gftq wR-ww feemEl #
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92T F1aT | & 9 W g fw ad
W TAFTY §, IO ¥ FQ  Sarar
AR gare At grfear S
gt wNife 37 &1 WM Fwifza
F da # o @ g, AfFA & az
g A fF 9A F ogqua W
gEgwfar & ak ¥ oF & «g g
J¥ FTATRT AR §) gAR 39T
s &1 @t wfa fasw dF #71
q1sd g 39 & wfw@ ¥ feaet &1
st #F fam ww, 7wt F@ faan
wr & " f9q fwarai 1 qdET 97
3 @A fqe mq § s7 %1 q@m W
A & IW FT AT ag & R oA
feam a¥wma &1 ag zUT-IEe
gaar fazar & s sw 9@
fram gr @Y &1 S 3T F [9-Ir4QT
Fr o4Y, 39 ¥ I WA & wq4r
FgT g1 @ & 1 f& ¥R faar
g1 @Y ar o w1 «€fn fazm %
§ 3 W 9T wER( AW A WA
FTF F1 AT AAST IAT T@T & HIT
@d TiEET Wigd 43 42 75 M7
50 9 W UHTSTH & 94 g WIT
3qd 3T AgAWR qAwT § AR
FGAUNCSU IR AL B UL S IS S U T
M & W@ g1 3T F faes
1§ FEAQE T AL & FFAT §
wifs ara ag am gar g f& a@e-
Frfzar 1 a|T F wFgw § "F
T@AT  +ATfgy WIT IT I FrE
AFACSAT g7 FWI@  EFEHIAT F
Faf & & § agf FwAr =fgo
ag zafaq &g war § 5 ey
F AW 9T A1 T w9 W@ g ag
s g wnfgw) & arfaar w@a
¥ gqdw F&w fF § gEgwiar &
qe ¥ Iur favisar st s3rar
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¥ ag duy & fam o ¥ IRW
TaAfaE @ # gu AW B faurfaal
F1 wrarEr w3 foar

agFIcaT & &a ¥ 7A A oF
Jr-HeEr FY foma & IwT ww H
FH FIA FT FANT g1 T&  AY
gt gt & faww & sHafay
1 ffm & faq wanm & =7
afafq &1 wox fFar ST avww &
37 #1 fag zafan gz f& g
97 @EFTAT § ATH 9T FqT T4 AT
Amt & oTE wfgg ¥ AgY w1 AFa
¥ 3| F1 ofvnwy a3z fre=r fw
oTsy IAT WAV, HEETAT HAT A
FAOY & WIT FUAAT & WTAT 9%
gaTe S3W ¥ oA gEwi #1 Ae-
FIfAT &41 ¥ WA &1 waqgv o=
T 2 39 & fau w=m gz mrasaw
T 2 fF Faa TrswERT A F
g a1 3AF AzA g, @i A
wr¥e FATTIZE &% ¥ GART wq
o qga A1 9% fefswe &
qaa7 &7 w7 g M7 w72 frfagmw
atz gtz =@zl ¥ wATAr I
#r faafer g s v & efear
ATZa A wasyg FEW fx ag zaafz
FT JUAT AGY FT JT WA N7 F
T A F7 FFA § HWIT W wT
qqAT ARAT qrEr 1 favarw wEEThar
q 2 9t F MM 9T ERIAATE
wEETRET F Aveaw ¥ @ ST W
qHAT 2| AlFw @a FT wEEIfTAr

.~

FT TUTAHT F1 IFAAT RO FHIT FA
1 IW 9T IO HIW T@AT EAIT
HdY Y ¥ a7 g AG fedr o
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fo ardr wrc arava & wew X
WIAT TYQT I I WA A FrOqy
"R g} A ey faar owar &)

¥ wox /et 9 # qraT v g
F AT T ool ®¥R 3G fF @y
I &7 ¥ fFr awg ¥ fda o
® T &7 Far g% ¥ | TS WARTC AR
I IO AW ¥ OATH T4 OFIA
# & a7 § W7 gy frdw ad &y
qrarafeat & amw 9%, IAFC IO F
AT 97 WTIA FIFTL & TS AUy
1 gewam fear ¢ fagwi &1 wwar
gATS FET F AATAT W HIX FA
qFFT & FA 97 Fifzq A7 § Ay
BRI & | THAI EH ITAT & | HAT W
frera a7 #1 Fg7 F+LAT 72T 2, AWCH
¥ & K1 FgAAT g &, fAdT ot Ay
AL AN F AATA =L 9T AT AEA &
AT ATTHT TF ot AT Fowr OF woEy
Fifaat &1 AT FF IFT T T @I R
Fr gy | WTAE I AGAF QAT
FIA AAT T TEFA W T@AT NI |

AFGAT, FATT WIF HT O
7 vty frwra 97 & 1 ArHror faFra
Ffg & v fasf &var & | #fy 1
TF frarT § q@aTaT | AT AR
qopst & amr feafy & fra avg @
AR 3% faAar g 7 e axg & ey
OAT Wi ITHT § O7 T FAT &, I4
qFT7 qu W woAr  qfET AT X §
STT FA § | WIS GAT T Hf frea
gigarr foeaar =fgn, Iaar wieT
AgY faer QAT & | TEET FIOT TG
fF gait aw & fasrgw & w4t Wk
fawgs #v &t 1 ¥ |Ar Fr FAT E
3H I WY AT ST aIFIT HY
g g% ag Afa 7 fE e w7 fadwt
#' fagfa fear Jrq | gaR STET Y
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o™ %7 AE) faerar dfeT fredr w€ al
¥udr srfaaie Far st @r 2 &
mArae wgig F&m 5 adt § frafa
® qew F mrw 9y g s
e OIwr gg dfq & fF ww g
JUR W &g W WTEY & oY
wra# fore ag ste<i g 5 s s
& fog & #v gEenw A w1 &
wToET saw &dd # frerer AT arEar §
f fowet aTe TiET # 27 @Y WA A
asi 70 faet & @l FT qusi &
fasy 9 & | W TET dw e
FT o wgrar ¥ ArEd § ) wed fAg
HTOHT GO F1 AR FATAT EOTT |
afz sosr @ F Gavare Qe @
AT HTOF | AT 1 TIEFAETAT FATAT AT
TAA HIqSH ao wEAEAr g1 6 Iy
RN SN HIT g g7 oad |
Tas T sng oy ggi @er av, T deAT
T FT | W WY QN AET WA
&0 & frm s & 91w w9 d qusl S
faamw | fam gw & #E srEd
F A WTWT TE ;AT |

Hox Gy da y oA g fw T
T IFA ST & ARA ¥ AR
12 F3re 7q7 FY fa2eft g faedt &1
TRl F AT AR FTAM FAT Fly
F=AT A1 T foeta Y a9g § a9
I E 1 gg A & guEE FT |
HIERTEE g WS 12 FUT &
F1 fadeit w9z ¥ # WG IS FEAT
A T H Q1 I F99 AR F 19
g saedt A A W Ry §
FraA & amg ot STy § 0 @
a1 & S I gER e o Ay
waT 3 waely € SEw! W @ewr q
T AT |
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A Iuawafa &, & g
aTeAw ¥ ®TAAI AAr ofr ¥ fAdee
F&m fF § faafa fifs ¥ ofgds &3
ZAR AW § Fow qIA F PAT § | I¥
"/ AR ¥ AME AR AN oW Ayt
AT &Y Iuwr fadw § Ao w7 a3l
WET FWE | FEAT AT TG T WK
=97 HIM Tg7 ¥ qT FT QT AL |
frafe & da & o *sfearsar wow
FITAC FT § ITFT MIHT fAam2w F@AT
T | AT mud A/ ¥ daw 57 qie
FT FTH FLA T FILAL A 9T &1
9T FT 43 gY & | I HoAT A T
faerar 2 1 s fowar o & &1 ag
F3 gt 9 fa=ar & "7k fasifaaT &
faear &1 =8 F54 WK A AT /T JATC
AT & SHET WAL IINEFAHT T TIAT
2 | SOWTET AT a1 WA GF & FA
Fi qAg § @I g ALY 4T I HIA
FY QAT qT @A qEAT & 1 AXCSAT
IHET 78 gt & % sEE ST aw
g A & | WIHT FIONT  FAN TR
f i aF g &% €= 7 97 fa=ifaar &
IEFT T fAdTel AT ST JIqTHRAT
e faqiosal &1 amey © @ifF a8
SV 9 W AT &7 W FILA FTAT
wfeq 937 & 98 AW T FL A% |

gurer wfeaw dew wow fade qurer
FivEar § | s gfte dgw wAr A &
w17 A g fored o 7 17
m: T faFwar IS 7T HIT FqITF
F IYNFIT FT HIET S T AF |

T I F AT H & F | fram
F1 YA I991 F QR A AGY ey o
fFa™ o1 7T AT FAT § IEST TH
FTET T A F [T IR wrEdr
gr S ¢ W9 feEew &
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G FAT ATEN § IAET IART ITH FT
few w7 T owEd § AW
STt 2 A & R T A & e
R i o frgifed fFo fom g s
I A AT fFCN AR W A
FET A I[N 9T T A qEAT
90-95 ¥qY ¥ WIT qT a9 AT qTAT
2 1w gEfa &t o ga gY g«
g § i fagm e 9 dwarer
¥ W FE AQ AF AL AN qFAT §
G T GG FFAT § ITFT {ATL AT
AT F gl IAFT 80—85 TAA *
WA 9T 1 AY /IRT9ZATR IF 94T TAS
TAITRATIIATR | T3 ALY 39 07
FTH MFCHFZTIT 110 ¥97 F a9
AT ¢ | IUWTET FT ARTAZ 130 T
H JFORAT 9377 § | AT AW T fF
feaar gz #v &3 FIF TIH F1 FT
Fma faedt 2 998 @ik @7 A%
IqETT FI@ R, IAF T WA
7 ffaea F1 79 2 | T8 UF 9AAT
fegfa g ams 43T FT7AT &) WA
& o faalfard & A 1 w4 wd: zovaw
2 AR dhgT qEE@H gH AT AT ST
&7 T a1 AT, IATIF AT IIATHAT
¥ dra Jrear € 9\ ad gArdy iy Fir
staT g |rfEd |

SHRI PURNA SINHA (Tezpur): I
rise to support the Demands for
Grants of the Commerce and Civil
Supplies Ministry which has been pre-
sented by Shri Mohan Dharia. But
while supporting it 1 would like to
add a few things, Hon. Members sit-
ting opposite have both praised as well
as criticized Shri Dharia for his plan-
ning in the erstwhile Government
and submitting the present. Demands
of his planning was good in the pre-
vious regime, there is no reason why
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it should be bad now. The Oppo-
sitipn- should praise him all the more
for his broad outlook in the budget
of his Ministry.

For furthering rural development,
cooperative moment is an esssential
factor. We have an institution in
Hyderabad hLuilt at a cost of several
crores of rupees for training and re-
search in rural development. But,
though I scanned through all the
pages of this publication (raised and
shown), I found no mention here of
the wvital subject of how the Block
Development Officers are to be train-
ed to educate peoplc to successfuily
generate the spirit and carry out
their cooperative movement, I think,
in this direction, though the institu-
tion is established by the Agricul-
tural Ministry, the Ministry of Co-
operation should also take some in-
terest so that the Insctitute which
trains our Block Development Offi-
cers can also train them how to or-
ganise cooperatives and see that these
cooperatives successfully function in
the rural areas of the country also.

14.55 hrs.

[SHRI M. SATYANARAYAN RaAo in the
Ch.air]

Another point is in regard to the
textile industry which is regularly
becoming sick and more sick. Besides
becoming sick itself, it has also caus-
ed the downfall of the powerloom and
the handloom industry, which are
dependent upon it. In my side of the
country, in the eastern State of
Assam, in every house, the women-
folk weave the yarn which is produ-
ced by the mills. In the whole of
Manipur State, the women-folk weave
with the yarn produced by the cotton
mills. In Imphal, there is a women’s
bazar, where the women sell what
they produce in looms. I would like
to request that an investigation may
be carried out, to judge at how much
price they purchase the yarn, how
much labour they put in and what
money they get in their market by
selling their produce to the whole-
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sale traders. There is a place Shaul-
kudi in Kamrup district in Assam,
where every house has four-five
ower-looms or handlooms. That in-
3ustry is dying out slowly and they
are taking to some other profes-
sions. They have to buy the yarn
at high prices. The cotton mill in-
dustry gays that the prices are high
because the cotton price has gone up.
Here, I would like to ask the prota-
gonists of the cotton mill industry,
whether the industry has at any time
in the past invested the profits they
make for production of raw cotton,
Have they been able to do anything
in producing American upland or
Egyptian long staple varieties cotton
here? 'Have the mill owners in
Maharathtra and Ahmedabad done
anythin;: to produce the variety of
cotton iruciacel in Punjab? In DPun-
jab, the per hectare production of
colton s 373 kg. whereas in Mana-
rashtra jt is 70-90 kg. per heclare.
They have ng programme for re-
search or at least to produce in India
the raw cotton which is necessary to
keep the industry going profitably
as also help the other down-stream
industries like the handloom and
powerloom, and produce cheap cloth
that is required for our poor people.

A
This industry has now become sick
and they want to be helped by the
Cotton Corporation of India and the
National Textile Corporation. They
take the licence, but cannot run the
industry in a scientific and com-
mercial way, and then they want to
hand the loosing one over to the Na-
tional Textile Corporation. The Gov-
ernment should take proper care in
dealing with the whole textile in-
dustry. They should form a nation-
al ilextile policy, which would in-
clude the big textile mills as well as
the powerlooms and handlooms in-
dustry also, I do not deny the role
that they have played in India for
the last one century, but at the same
time, the fate of the powerloom and
handloom industry should not be
left to the mercy of the cotton yarn
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producers. There ghould be certain
coordination as to what percentage
of natural and what percentage of
man made synthetic fibres should
be used for the purpose of producing
cloth necessary for the people of
this country with low buying capa-.
city.

Sir, I come from a State, where
tea is the only industry and in this
case also, almost the same thing is
happening. The tea land had been
given to the owners at a very cheap
rate; the price was about five times
the land-revenue. Earlier, the land
was given almost free by the British
Government. The tea industry has
also been earning foreign exchange.
They have always been making and
selling tca for foreign markets. In
Assam, any time is tea time; during
day and night the people of Assam
habitually take tea, They have to
use fannings for preparation of their
tea; fannings, the unwanted portion
of wuste after the manufacture of
tea, as also dust which is fit to be
thrown away. It was the most neg-
lected grade at earlier times. But we
are compelled to take that because
the tea industry has to cater for the
external market. They get for a kg.
Rs. 82 or 85 in the foreign markets
after having paid all the duties. I
do not minimise the necessity of its
export but at the same time, inter-
nal consumers must not be ignored.
They want good tea,

1500 hrs.

Then, in spite of earning so much
money by the (ea industry in foreign
markets, tea girdens are going sick in
Jalpaiguri. in Darjeeling and also in
Assam. Some planters of gardens have
gore out. Thkey cannot pay the labour,
they deposit their provident fund and
they cannot produce marketable quali-
tv tea. Therefore, the Tea Carporation
of India has come to help them and
in helping them always some factors
have overplayed. I know of an in-
stance where a tea garden worth
Rs. 11 lakhs was sold at Rs. 31 lakhs.
Such things should be checked. Tea
Corporation pay public money,
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|Shri Purna Sivhaj

Then, there js a thing called tea
wuaste which is used for producing
caffeine which is good for sickness
like headache, fever and pain, DBut
the purchase of tea waste is so com-
plicated. Tea can be produced and
sold easily but tea waste cannot be
and there is a long-drawn procedure
as a result of which the tea waste
which has become useless, which is
fit only to be burnt or thrown away
as a manure is made available for
the preparation of caffeine. So, I say
the Tea Waste Control Order of 1959
should be amended in order to enable
the tea gardens to sell the waste by
self-clearance as in case of Tea itself
for making caffeine and other medi-
cines. 1 think only caffeine can be
manufactured from Tea Waste and
no other things. -

Another point I would like to sub-
mit is that in the Export Open Gen-
eral Licence our government has got
a long list of things. OGL 4 contains
everything that is available in India
and the canalising agency has becn
mostly the corporations owned by
the government of India. I do not
oppose it but at the same time,
wherever there is any commodity or
item !ike sugar, salt, cement or things
like that which are plentiful and
available in India and can be sent
out to the neighbouring countries,
they should be removed from OGL 4
or OGL 3 and there should be no
check on people who want to deal in
these things and there should be no
compulsion on them that they must
go to the STC and pay them certain
surcharge or some sort of commis-
sion in order to export it, State
Trading Corporation is a big orzani-
zation and 1 am afraid that it does
not cater to the small consumer. My
experience is that several years ago
some small newspapers were given
licences for obtaining newsprint
which was an item canalised through
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them. They did not help the parties.
There STC would not cater to the
needs of smal]l consumerg but they
deal with consumers who are dig
enough—say those who consume 100
tonnes or more. Because in the for-
mation of a State corporation, its
policy should not be ignore small
consumers. It should function in
such a way that no consumer, how-
ever small he may be, showed have
reasons 1o complain that his case has
been ignored by the STC.

These are my few suggestions, I
hope that these will be considered
by the hon. Minister. Demands for
Grants of the Ministry of Civil Sup-
plies and Cooperation, this time, are
a departure for the better and I
support the demands.

ot aewre oo avRAAtagE (99)
gamfa  wga, ¥ Fmw fafaw
FATER A FHIGLH FAAT FY
feriess #1 @mds Fw@T 7

S AR FIAOINF AT AT
g qA qf mw # f& At wEmm
F A9 § IF F Fz@ gufa g
FAar qrEt F1uFAT 7O § wigarns
gnr ¥ s wfraqas wifas samar
AT 3, W wmwfes qFRT F
wfed 3Iq AFAT 1 FET T AT
qu fear 1 aFar § 1w qravESar
gq aa #r & & smmifez #:v
o IAvEfaw Zn ¥ ‘werar 9
#feefare Fisesd Mixiss wfs g
Fq e #1 faiy @ &
TR 37 & N g9 FfeAi g, 5 N
Tz wfemfgdy 2@ § arfearde
s faam gt & & o afe
frr g aF IW FAT W@ GFAT
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2, AR F1§ A s gedg A
ww fafrees < wwar § afew & owi
¥t g & fafawr sma dan
A wwraa fr w1 o afe #1-
aoefer & Y ot ¥ st A @
q% |

g Fma § & smorfoa a3
A owfwoA S #7 w2 TR
gy g fafaa geniz feaeaz
R vam femide wifz  fafams
gTET faamn wmrrifeea &1 ATATOOr
TIEHY & ITEET §7 SrAY F1 -
foe o agd'w 73 77 2 graifw
Fromgifzed OdY St FT faaew
frst  amarfat @ g & wfuw
¥<E! a73 7 & |

zrgTm & faa mow wfzamgsx
¥ fefgams @1 wmw fasit sammfaal
F aw wrqfees w1 frar @4,
q1 nF Al I H FOAT FH FAM,
o) @y, wleansr Zm am
9 BIHS qF 9T THAT | IZ FA1G
Y A & fF gvare § oy
1 65 ufqma wfeamst 5 fefm-
|ua &1 F I F1 Aifg g
g #fww qu wfeargse 3 faar 7,
Y H=\T BN |

AR W A HIET AEEE,
FoqA s AR gsfeaw
aTdS iz g9 d9 d@ F-
wmoifes gy ¢ fom & am
FAOT F7T £

rq sgde feafers & @19
¥ dfpw fegdde ot gy =ifgd
qg feaer wotw wwmar g & W
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smmaifea fawm #1 A& § 9%
qrg Ifer fewrddz a8 &1 I9%
q dfFr fawrer WY g wfew
At Fmedfes arefen @EmEdr
g, @Fogue wmroifeq wETEET g,
®rag w ez qgreEt g, s
Frneifea T@Er ¢, § g6 5@
gfeat smmifes I §F F7 &4
g zatEa s femEm:
#F air Afew fearddaz o zw
g F Trg gEr a+nfed |

A1 29 fF /T 9179 H 1950~
51 ® &M 750 FAUF &AL 7MW
AT 41 TH gHA 6 FAT FAUT AW
g wa ¢ g st
da% a1 gaT %1 ¥ faw 23 wfqwa
AAAGT Fq g WL Ay 77 TfAwA
WAl A ar 97 afeEwa otm &
a9 @4 g (Aww IO 9
25-30 a1 35 wfgwma gTe @A
qzAT 21

fowar gewrr  emt & ag
varg femr qr 5 ag wd@r #71
IOFC FA F fag &y z=E
¥ fad wrqa g w@r & wfsT 3w
qETT F A § o zam oA
qrqefeq 4FT F M 9T AT 9 AT
TITEZ AT ITFT 9 X AZFTFT 14 THT
#¢ faar | ag sz fFx 1 31 9740
g7 TQat F1 A v ®RE AWl
F1 | THT UG F 3T qiF TIAT

gT¥E ggr fzar o 99T F oATEHY

fesra a7 ar za¥y awi ¥ e fsafaz
¥ § 37 * femfes @ 37 M
5 gfama warar gziee faes &
T wrefaat § v 5 qW@'T qTET
IT/E AX 9 Wk T3 a3 g
1 wqur feqrfe @ ¥ &% ¥
IT H! 9IF T T FGIET FTRE
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[ %t Ty AT af e

W i Weat § q@m qr T
g # fear ok W At fear ag
Tt 1 WYw F7 FTAr WX -
afeai ®t ggraar &< are fawr
¥F ¥ fewfre s s ?
agr at san fogd o sgTEr da
g, S qoffe g0 A 3w w
T XFe @ feve  faed
M WX Fmeidfes § AR
JT A F F9T A gEA 9 GVHE

TIIXT G IW &1 QT FY 14 TTH T
FT fagr )

R AT W OFF 7 AT 0
FTAXA gifessw 1 T@ W65
sfem Aot 4 w<re oF AT A
F0 FHE & gifesm § oA o119
wfwe 2 Rwav ® O o#w AT
= & 7 fgemm v 84 wfaow
qIET AT FIIFEFTT IW OSFE F
TR TN AR ZAT §—md F AT S
§ A% qF faear @ A fdr A
 faaar & 1 sa@@T AR J
sde fefazmm & @@ 77 &)
T GTHA EEeqaz uadr 65 fufe-
IRT A M & T H 25 A@
50 @WTT AR &1 AW fgear
1 qi AT Few ndrEeEeT qAT
F1 T § /TN AT 2 1 FOAGAEA
AT F IfE 20 9@ WA GHA
1 AR faqar &A@ w7 I
47 wfawrg o fod Fmeefes T3
§ AT gt g1 w1 wedz ifs-
fozoes & fasi & A a7 2
ag A1 % wEE § argd 9 AT
} dfrm Fmoifra dwex ¥ wfa@
ar A gt ¥ gwwr fa
Az ¥ afd af v G gar &)
ag 9T wrw WTRHY F qra@ W
YUY | 9T sgudr g1 zafad
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g 9 ¥y wrar @ fe w1 wifea
F F9 3% TEIE WX e
S« TG qwAT ag wa wE omar g !
XY w17 @ fF wror feas & s
mE  oErEdr dfagt F fawrs,
qiffamaz & Arad, wf faura awr
auT F wEd ¥ faerd W F¢
dar a1 wg & fr &g fawm awd
ar qifsgdz WY § I® W TN
IT F wEIg A gnir . EEr
gFT GRS = Trawq
F aimt &  srfgw gEOAGT
F[A ¥ far wwmoefer &1 ¥ A
AT gRm 3@ ® &1 gfear
ar merfaa 2 ogA AT 3T OFA X
fag & arfrar grga § 9Grgar FE@O0 )
& grire swar ¢ f& owo G
F1qa aamad fagd Od TAdr T g
9% av ¥ P FAE ¥ IR
¥ ogam

Fraarfeen &1 o1 @™ faar qrar
2, 7z tra oo W wgd &w faar ama
¥ | gz @1 frarg A% &y v & fam
AT & IAF WFT a1 2@ AT AR
fafza gaT fF Zwr¥ &7 § a¢ qa8 7
fagr ST & | AT H Trea-wrafng
¥ fzma & OF AR A1 A8 AT 704
sqaT Fr=ar &, 4Fra § 406 TAT
warTz ® 400 TEAT §, AfFT TR
e & wfa safea 88 waat faean 21
#t ofare masdas § dF-ad g
AT ATF AITF T wfuT eAr AT ey,
3% T4 & faa s wfe® q@
2ar ArfEy | EWAT AT A0 H FHTAATK
AT 2, 74 3fez ¥ o1 &7 7gT N6}
IAEY a7E fana eara AT TEL |

g ¢ & FmmfEE ¥
Forr T AW H OF-AY FTA 1A ATIEE )
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AAT oF WA gIEw FEET TG
FI 7T TTAT @, FATIHET FIaTIER
H qrE-wdraraTy ¥ I FX R A |
ag gatay  giar & i€ g7 91g waAw
TAT A7 F F1A7 £ | FAST oA
F197 Farar  =nfza, faad w15 sufa
fedr sraravfea &1 &rz7 aqar & A1
za% wfgsr wexe ¥ I 9 AF
fzar srar=fzy | ITE HAF ATAT FI
FIH AIFY 7gY 377 =nf=w afz oAy Fra
FATAT AT AT AT-TATATAIZ A2 747
TFAT |

I AT AT FIAGTHET § 99 |
T F77 ¥, ITFT AZ gF%07 F) Zfaq
71 AT ATAY 2 1 AAT Fmra iz
afaza =zz Fr wwmradza gfaaa
217 ®rxrm7fzs fzaEnz 1 376§
TH AT KATA FTA A A 1 ZfAa QT
T FT emasr fofsg w7 zag fA7
Aaaa wariza gfaaa Az =z 7
Tigrq7fra Afqaa w1 wo fgar M0
T1fga arfr 7 w33 ggi TiAn #)y sgaEar
T | AAAT FIFIT K1 G595 g § fF 7o
T qrAFA W7 AT-ArgEz qE A
FATAAT  ATE AT, qfE TR W qIHT
F1 A7E 7 71 faar Svq J1 2o 7 FIRT
wif=1 g1 A%4Y 2 | 29 TH QIHAT FT
T w3 3fa g7 7 afsxs sargarfax
24 § /1T gHT 4T H 907 $T 954 8,
a7 gfefaqma grzvez (=afey earg)
i AT E AFAT Y

fag™ qi= a1l | FAaLfza Freg
FTeeqTR #Y 2T 5 TLAT &§ FqIaT g1 af
a7, za¥ AT et fwara g gawr 24g7
AEAE DAY E L FU gATA . fE
FI7 A1 FY &L F1 HIF $3, [aore 7
1 grer fearT 8 IAFT F7 SqTH AT
9%, 32 fFATA T WIT AT a%9 & |

WS Ag7 ®/ qEr AT § Ay
ZAIT AW F FrH 7€ &, AfFT fow
922 LS—11
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W! IALT AT WAT ATAT & | IF AW,
e, ofeqs wras, A% I F oI
XA F TW g7 A § WT FTAT Y
az7 fegwa g & 1 70 gaw & fw
aAT YT argw w7 w1, foaw Y gArd
W F AtT 7 g1 Awfae wAF
A17 ZAL 971 7 ot ag wav ¢ fa 5 e
I A qaTFEAT E 77 3 W FY IEIA MY
Q77 fwar wmar 2, afz sw AT gETE &
FATAT 2 AT AR OFAT1E fwgr ATAT X 10
1975-76 | gHT? 27 & AT TFAI12
ZHI AZ 4042 FUT 81 TTE w94 FT
AT 17 1976=77 & AZ 4980 FUT
60 A1 "L FT 1 AAT | AL FZAT
77 & f& o1 €7 797 ¥ 5727 T 79 AT
AT F1oUFAAIE £ Arfegs #qifE
TA FAAT K FAIT AET FV IV 2
af=% &1 7T 93 sATaTY §, TIH & gAAY
1737 2147 3+ Frad fafaedt w1 ag
AT 97fga fF 91 SrF Fw & wrgfaay
¥ fae g=dr § ITH! ogw i A
7577 gafea 37 ¥ fan @ § 7%
AT AT & AT aATET WA

na & 2T Fr a7 FAATE
159 FULT HIX FT FI7 TET WAT
srar § A famsew # ogfaur 3
¥ fau oamard gedidr oY & @rdt 3 o
faral &7 w27 & AT TZA FATET WAT
oraT § | W 3 A qonrafa st T sarar-
feqt #1 v oy ag=ar wafs geaw
1 FAE qGA FA A@T {AT AT
Z1 AT ETAN & FIT F W
FIEY AT A AET AAT, a1 A 70T
T KT RIS FROT | T ATKHY A
§27 FAT §, IART ATET WAT ATQ aTfH
IaFT v Iax far wic ag aav fw
faat &1 & ®o¥r Wt e foraA
#fezfa=i oz goiafadt &1 & wraar
grar € 1
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[+ gewra<or awagTe)

A A ¥ A Hag wim fw
H9T F T A9 FTON Q TEX &
uF a1 ag § f& weEde #1 o "=t
SATRT g1 AT & AT T XY FTR
HATE FTIT ATAN & | THA FTLOT TG §
fe sfafaes aazcgrr g s A ag 2
f& geqreg FAE@TE | T AV FIO
& & Agrs 93T 3¢ 1A 2 ) T AT
FEHT FT I 8, & AIH q@r g
f& 1960-61 H 2.828 %712 71 A&
Fqq  F1 HTAET ACT FT A5 /T AT
1976 ¥ IF 12.468 FUT 42 A
7T ®7 90 F1 A AfFT TAFAT 7
DUAATH, 1976 F AT HIZ 13040
FOT 56 AT &L ZTAE ) THATE T
UF HEA F TZ FLHY 572 $UT 797
AT B TE | I AFHA FT RIS TI7T
fiear 2, 9% It ¥ fafrer aga A
Tz AE TR

7% arg & 7z FgO =EAT @
fe wfzaTeId J1 2 IAFT IT FH AT
wifgn Faif® fFama &1 T g AT
g |rfz §31 F747 &, IAET TH I
v 7Y fa=ar g gz famr g7 w
dz T 37% A fovm w7 fz0 7rq &
Yz 1 &g JrE (fFarT) "dmar 2.
§ 3g%1 qgar faady & 1 =S @1 oS
AT gar 3 IWE TR
w o3 fam =@ 2 oafEw o
QT QU FZIA AN E ) AU FEATAZ
fe F:21F ¥ T477 97 3IF F1 A-F7LA
FrATART A fargaus vz av 14
famdr =rfgm o

arfex § 0F 579 ggFgr Igan g

g foaan oY ®9T § IT F1 geT AT
arfge | fra a5 728 § TITTSAETO
W% fafqeT g, 3N F<IT &1 I8T
fear a1 A1~ IF¥ NV F I TFA
faat oy | fwzat qrga, S A2 H 9,
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A 9T qUE foFar a1 9w gar
fear a1 wifs Fg @Y § FTwA
I ST T § WX TEFT ®ruEr
daefaege s fassiad &1 aga
vaeT faear & 1 9@ aF W9 s
7El EITGA, FTEH 3T AEE NN 4
AT U qAT 997 § fF @ qar &
JAET F G FIFAE AT & AW
15 5qa7 feer ar < 1% v ¥ g
F HAT 20 £9ATEY AT | SHT GFLH
ST F1 T FT 22 7947 {H671 31 747
SH Z1FIF AW F AT G GO TAF
ITH 9T FY AIH AT 07 | FIFRIRE H1GH
Tz 10 ®@ fEwr &
AT "YW A 16-17 w9y fFAr
gt mar | 7€y fauma gwr gt F A9y
oY g f& o F am 73 97 1w«
TRAT & fF 2| auAg w1 aaT waw g
TH ATIYE rggeaAT #7347 F1gET 2
IR DIACTIAT F FIH FT 397 F1aAz;
2 A1 TR ATy A WA, a7 0T 2o
7 ag W1 (%A 2 fF Far g w9 aEt 200
T gRITT FFT ;AT I§ A AT A7
ZA1, 7AT qearé 7€) g, fov oft siar
F Teq 3¢ MG | AT TA HF AIA7 Fi
QA Ay AT ®£1 F@AT Afgn o Aw
77 W #F7ga ¥ tF fEv Jmar qvamT ¥
AT FT FT FMEIT & WAL qTF AT
TEZTA | WA /AT AY 39 /97 AT
97 qTH 37 FT FAT &7

SHRI K. MAYATHEVER (Dindi-
gul): Mr. Deputy-Speaker, Siv, I rise
to support the Demand for Grants of
the Ministry of Commerce. Sir, first
I wanted to make certain recommen-
dations and suggestions for the con-
sideration of the Government re-
garding the rise in prices in res-
pect of handloom yarn, silk yarn,
artificial silk yarn, etc, in Tamil
Nadu. But now I am happy to know
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that we are having a very good per-
E:m as the Minister of Commerce and
ivil Supplies and Co-operation. I

am speaking nothing but truth.

Therefore, I expect that the hon.

Minister may do something in order
to protect the interests of the 16 lakhs
of weavers throughout the country.
In Tamil Nadu alone there are .nore
or less 6 or 7 lakh weavers, who
are now in starvation, I submit with
great respect 1o the hon. Minister
that 50 per cent of the weavers in
Tuamil Nadu arce now thrown out of
cmployment, Actually they are not
in employment at all. They were
dismissed from their services, When
1 was coming to Delhi to attend the
Session, I saw with my own eyes
that people from my own consti-
tucney j.e. from Chinnalampattj, and
from Aruppukkotiaj in Ramnad Dis-
trict were getting  into the trains
without bread because they were
thrown out of their jobs. 50 per cent
of the weavers are in starvation and
another 50 per cent of the weavers
are under-employed—not unemploy-
ed—because of the sudden reduction
in their wages from 100 per cent to
50 per cent, 1 would therefore re-
quest the Government to take serious
note of that. On behalf of the hand-
lvom weavers of Tamil Nadu, we
made two representations to the
State Minister, On 6-2-1977, we
made representation to the Govern-
or of Tamil Nadu under the leade:r-
ship of Mr. Somasundram M.P. who
is the leader of our party in the Lok
Sabha. Then on 10-3-1977, we made
another representation under my
leadership. I led some group of peo-
ple consisting of MPs and some lead-
ing members of other parties in
Tumil Nadu, The Governor had
promised to consider this aspect. But
he did not take any action so far, He
was actually telling that he was con-
vening a neeling of the Handloom
Director and Assistant Directors and
the concerned officials of the Minis-
try. But unfortunately he did not
take any step so far. Therefore, I
bring in it to the specific notice of
the hon. Minister who is very kind
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to the poor masses especially.

Now, Sir, I request you to protect
the weavers by taking the followirg
steps, First, you must reduce the
prices of silk yarn and artificial silk
yarn, Silk Yarn price per kilo, prior
to lifting of Emergency, was about
Rs. 750 to Rs. 9.00. Now it has
risen to about Rs. 15.00 to
Rs. 17.50 per kilo, Their price
have risen after the lifting of
Emergency, under your Government,
1 hope you know what are the 1ca-
song and what is the background for
the sudden and unfortunale rise in
prices of Silk Yarn, Therefore, I
suggest that every aspect of protect-
ing these weavers and creating em-
ployment opportunity for these
weavers should be looked ‘nto.
There are stocks of handloom cloth
worth creres of rupees which have
become stagnant in the cooperative
societies run by the Government
through Government aid on the one
hand while on the other, there are
stocks of handloom cloth available
without being sold in the open mar-
ket or without being purchased ky
the Government from the private
master weavers and weavers in gen-
eral. Therefore. the Government can
come forward, through State Gov-
crnments or directly through a Cen-
tral Agency to purchase the stocks
from the private and public societies
and private parties.

Then another thing you can do is
that you can give ‘stimulus to the cx-
ports of handloom cloth. When some
of the hon. Members like Shri A, C.
George and Shri N. Sreekantan Nair
were pleading on this point, they were
laying special emphasis saying that
subsidy was given upto 20 per cent for
handloom cloth. I do not know what
amount of percentage you are giving
towards subsidy to give impetus and
stimulus for the export of handloom
cloth. Therefore you must look into
the matter to have more and more ex-
port to earn foreign exchange to ba-
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lance the foreign trade as well as to
protect the weavers in the local mar-
ket,

Then, Sir, regarding the price sta-
bilisation, I should say, you are hav-
ing two kinds of prices in respect of
the paddy prices. I can Say You are
even discriminating in the fixation of
price. for wheat in the north and the
paddy or rice jn the south, We are
huppy to note that cven in the Con-
tress regime, they have enhanced the
procurement price of wheat in the
north. But that Government also
failed to raise the procurement price
of paddy in the south. Now you are
also, following the same policy. You
should not commit the same mistake.
The producers and growers of paddy
are not able to get profits, They are
unable to maintain their day-to-day
agricultural activities. They are not
getting proper proceeds or profits by
selling paddy and other essential com-
modities. Therefore. yvou must raisa
the procurment price for rice also.
The people of Tamil Nadu and South
should not fee] affected. as we are
often said to have been affected by
language policy by way of certain
discrimination or indiscrimination.
Theretore, I request the hon. Minister
who knows the gifficulties of that
place and this place—I do not want to
say South and North—to have without
discrimination. a national policy, a
stabilised policy for fixing the prices
of essential commodities. especially
rice in comparison with the procur-
ment price of Wheat in the north,

Then, Sir, the prices of essential
commodities like rice, sugar, kerosenc

oil and all kinds of oils, and other
essential commodities like medicine
and cloth have been rising. I do not

know why the Government are not at
all considering to reduce the prices of
cloth and medicine. Medicines are
even more essential than other essen-
tia] commodities, Some poor people
are unable to get valuable medicines
to save their lives. Medicines have
equal priority with eatables, People
die without eatables. Without medi-
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cines, those suffering from gerious
diseases die. The priceg of medicines
have not been reducegq by any gov-
ernment—by the British regime, by
the Congress regime or by the present
regime. Of course, you have come to
power only recently and you have no
practical experience angq background.
I call upon the government to take
serious note of the medicine prices
ang bring them down. Under the 20
point programme and other pro-
grammes, we found advertisements in
papery that prices have been reduced.
But when we go to the shop, we find
that the prices of cloth and other
essential commodities have not been
reduced even by a gingle paisa. On
the other hand. the prices are steadily
ricing. Therefore, 1 request the gov-
ernment to bring down th¢ prices of
cloth and other things used by the
middle and poor class people.

Now once again we are going to
face inflation. The Congress Govern-
ment diq at least one good thing, which
you may or may not admit. But truth
is truth. 1 can condemn the Con-
gress Government for many of its mis-
takes and misdeeds, But we must ac-
cept the fact that within 19 months
of the emergency, they could contain
the inflation. It was a wonderful
achievement. But now you have let
loose al] the man-eaters, I mean the
smugglers, hoarders and profiteers. 1
do not mean the lions ang tigers in
the forests. It is not lions and tigers
alone which are eating the flesh and
bone of the people. We are having
persons who are worse than those ani-
mals here. I am sorry, it may not be
parliamentary. 1 say this just for the
purpose of comparison and not to de-
grade any person. We must admit
that during the emergency, the prices
were reduced to sgme extent. Now
the prices of all essential commodities
have once again shot up. The people
of Tamilnadu are unable to get rice,
oil, kerosene, cloth and other things
because the prices are not coming
down, You have releaseq the smug-
glers, hoarders anq profiteers, But
vou should look into this aspect that
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the prices should not be allowed to
rise. That is the underlying point,
How are you going to arrest the fur-
ther rise in prices of essential com-
modities? Government shoulgq take
stringent, firm ang stern action against
hodrders, black marketeers, profiteers
ang smugglers. It js these people who
are responsible for the prices going
up. They are almost running a paral-
Jel government, I heard this being
said by some of you last year. Now
you are in power. The people have
voled you to power for doing better
things than what the Congress gov-
crnment did, not to repeat the same
thing or not to go backward or awk-
ward. You go forward—that is what
pcople expect of you. Therefore, Sir,
do not put the old wine in the new
bottle or do not go on putting the
rotten wine in the broken bottle, You
have absolute majority. People have
full confidence in you znd voted for
you rightly or wrongly, You got the
majority and it is an opportunity for
you to do a better service than the
previous rulers of the country, Now
you are called upon to do better ser-
vice than the Congress rulers or Minis-
ters. Therefore, I appreciate that cer-
tain steps have been taken by the hon,
Minister Shri Dharia in respect of ex-
port.. I once again request you to
consider sympathctically the plight of
the weavers whp are seriously and
materially alMected

With these words, Sir. I conclude
my speech with thanks to the honour-
able Deputy-Speaker,

swat wnaat (fary) @ Fav
A7 qrga, 7T gaTe Ave fafaet arw
fafam meards Ak oo #
fexizw 2, & Ta%r awdq 747 & oo
gftgig | & Awnd g7 ae
T |
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FATT AT GRS M HI fawew
48 qga IAFATIET @, TEH agT Aew
gIT & 1 AR FA-fiy w7 qmeE g,
T8TH ® ¥93, ¥ &1 g, farar aw
M & fesd g, g9 §F S F
T FAAAT &, AW qgT FRI
Fifw s Sorar & st faaifaar g,
IER! ar § fr § ST ¥ Wik T
TIAT, qE AV T TJANHRT T TIAT |
AT N AT ATETH T 2, TGN
93 W, wgi wgF ¥ W qEW FAT D,
fog fog g & Wt w3w DNar @
T IT7ar 3, agr 91 &1 T HFIA
FT FGT I TATT gH K HT WA F
fasar & 1| & fafaeex @ga 8, foa=t
TIQAT & AT gART FgA FT FRQ
TEY &, FgAr v § 37 i 97 M T,
ST &, SAY WY gAY #Ad W g1 |
agad ez faenfy | & gg o g fa
faaw aYy ar(y a1 g F dFw ET AT
a9 48 § €1 ITAIET qF TEAAT AqCEA
HqT 36T =9 § qg=ar arfgy |

& Arasr IqWEATHT F1 Uawf
FTH F FTR aTr FIAT F7 T F4 v
Z | @ AR FIA & T HqAT g,
fast foeft 299 ¥ 1 g1 7 faama
gt fosmr | 37 97 ®& I39Fr FArfEEy
7gt fama | T gy wrE &
IR AT FAS Z, BET & A9 §
AT Fwa 97 ST a1 §@ RAT
AT 2 1 TAAI ®wWa &1 AW
ga e &Y fAwewar o+ S 2N
St B FATT §, IT A A AT FFAT
g1 sfgr f& saw  feadr W
TAA g1 I A I7 9 fagar ;fg

aEA FY qT@ A FFAT  ATEAT
g, T TTET T JTAA 501 WBT faerar
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[eeft sezrat) g® a9t & AT ¥ wgr o @ o
F 7T aga FfwTT § AR aga AeEmEy

qT 1 §F ArgE A ATTF AT W1 A\T
faaar a1, ¥fFT g7 7T § @
gerfear &1 amEa ada ¥ ¥FT AR
d® 99 TEANTT F@ & | AfFT I®
{IqT w3 oF wiA a7 g v wre w93
qT AT AV FIIT AT HAY AZA
FT T TAT 9 FAW A4 wd
gur 1A frdm g e swaw
TS AT FFHFAC JAT FT § IAHT
a1 faadt =rfge |

1A & A7 #1719 IAfET) oF
ax &y sz &1 373 fesar faa,
qar 74Y I9H ¥4 ar, et #1 a7 av
AT FB HR AT & gHAT OF IIT HgAT
g f g7 fraar & gaom 3, feefes
FT I a7 T 77 707 ¥ 5 & g
FT OF qFR FT | FT qF THAMNAT
faanfdy 38Y grft, gerarTdt gnm |
Iq &1 qaw fwg faar ag aa=a7 g=
agY grft, Al w1z faaar &Y afga
farzq T, 419 H&ATT I GIA ET )
aar WA gt g i wew sk
IR AN T [EqT FH FIA TS A
1 IR 27 * fo FuET F47 faar
FETE | 37/ H1E Frgar agy grr g |
3¥ AT ST F FTH A WA qTAT qG7
wgeaqe Wrar ¥ wvq faFarz fEan
FETOF )

faa atg gvaA A1 geTS AT F
FTe T g9 99 F1 gU 3T &, I aE
AT T KT GOATE ATZA TEE AQI @,
gara fafaw  aerée  fearddz o+
M & AL FAT &, A W S
FA-NTT GALH 93 IO E ITH
WEqWENT HW ITAT & | TF f9C a8 Wga
I§q 2 f& ardy 39 goar AEA §
aEgfea@)

qIF 9q9 & | AfFA § wgar T
g f& wrc @ & de @ @ @
wg &, 7 foed faaY ¥ I = &
AT E T TE Y | WA AN F9T T
T FT FHSST FEAT &Y, AT FET g
5 FFET &Y, AT IF AT BT qFET
srar &

W ¥ FgATar sz wag Afad
0 gd &, Ay "werw wAT Tov ZV
3T 97 FEQ wigey wR gfaw
axr XX E 1 & 3w arAr I A1
aga Fft afvqgm adf g X ag A
Fgdl fo I & g7 &nr $AMET A
W g g Ffea 3w S Ig A
W aF U @A T FA-FeAT A4)
AT T I AAT &1 AT TF 72
¥ 7577 UF ANg ¥ gL I AT I,
ar FrTt &1 oqrar 19 faa a
qUT A AT Ky AsQY acg T% fwar 74,
1 3IT FT F WG WREfEHRAT G297 7R
T 3% A | qIgIO HIZHT GF TG
FHEAT | FTHFTC FT 7g o AT
arfgr fF qua-9a &1 91 gadr
7ga afzar feew &Y 7 a7

Fraafzg w215 e F § wq
Fraqr 775 7 qgA Az fE &F 1970
¥ 39 347 1 4797 HAT K1 UF 9d
faar a1 f& #raades dwt, A
AFT AoF-Ta0e (groaife 3w #7139
HATHT ¥ FTE qFFa79 TG §) TF TF
yafaafeadqexgiau g Fmmaidfe
FFRFETAFAET P TATE | FIATY-
fra w214, Famaifea T 71 FoATq-
e wat drarafeat # surerac afa-
ifer @ g1 & 1wy ader 23
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& faa agr vt 7 fasr faar Jrar &
AT FIATT F a1 A TTA-AI AT
AT 8

WS AT qZ ¢ F FI1E A7 H1-
Hadfex w2k gar g g, fam #r
MW AT g1 a1 gl Jo\T v fHerdy
g1 e fRdt gr3de w92 7 gFW
IT HAIF ATAZ FT FHFE 9L F1E UF
T AR, A gETAET A A -
gar | wfET 91 Fmedfer @1 &
AT E, T F Tg ATGq IV OF Fror frmwm
H AT g7 F1 aFAE 1A & 1 @y
WO ¥ WY WY ¥ B AT TFA I

gy graq or 1 agt WY 3T %) frad -

# 3wAE 1A 4, F qaad ¥ v feamod
arzg Fr ag FLAY o3, gafae feamn
g AF | A 7 T fas qFsar dq4 &
far agr sm@ § 1+ ©E @0 A
Frafea @Y qT AT TEHY FAgE 9%
3T SF AL 1 ITF AATED
AT A97 FT-q F7 a9 a1 Ffge
afFy & afy sF0 5 ag agq 39
g9 da 9T HY fade Fear & | & samar
ZIZR T AFL FIT Ag) FgAT AT E
f& ag 1 sargifza e & 27 F
FIAIA HAT FAT FT AIHT AT A1
YT At AT g F oAy aF 43 W@
£ 37 & fegra aar aifgn f% ag =&
fedatz gar & w@i sq A qrergan @,
Y ggi afeqr iS5 & A § 97 s
I &Y faez A ar N AAw T IT
# A1 afgar AN AT § W ag AT
STt &Y et fecrg gy ey &1 Avag
F FIA FT ATA 5% 79 1A 7 fedqaie
ZY a1 § ITFT AF A ¥ fAg gAY
FIHTCHR GgT T371 FT7 F371 &, Fgwrera
AN T FTH IG H qTAT § | AfwHA
ag TE F IR A g} FAAT ATE ALV AN
T G F WA qg Tga a9
faeardr €
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AT AE AT O FEE AT X
¥o faa a1 @} ¥ fr aga aomr gd
e oEaT v Er A gEd 1 W
qrAd § wiwet ¥ g€ g av 3w F i
F S WV 7 X FL IY qEL AT F
giar gHgr @R AT FL I A
aTg< W 1 € | Arwfa & 1w ¥ feaey
AT 9% § a4T 7% 1 g U N
FILGMT & FZF ALK F AT AT
TATHYT /I H 1 WY @TAT 04T | qifeaw
¥ dar ¥ foar a1 A9g ¥ fAg e
frzgaraaar | afras O FaC &
TR I ITY gw A WIe foar
I F AR FED H St AHe
FIA & IT A AV AFH  FAAT I
FYNCT F AT | TT qLg # fwawy
&Y 91 § 1 ag o a9 safEara A &
arr 9t ag Afwaedrg . &
aaadr § fF gadr o W "iHe
qT ZEA AT ATAAT A F A
FEAA § 37 F feFaim gum gom
fsgia  uEETRE woow fFu & s
I 19 AR {FT AET FT ATH
Y g9 & AY ¢ Afwa o7 wrzAe /AR
ITFT AT IX F OF 4 FOF 59T §,
Iq FT F1E ATA0 AL FA@r o+ fww T
TR FrE A AGT 1 IW A fopaaT AT
FATAT & AT frm Afaoret w@aT g, 3@
w1 fas agf gt 1 ¥ f@am 2 fs
g@Y At F wATAT CFRIATAE  HO-
g faiR fag v A smadg
B A F) AT IF W AT GEN A
foraaT sAFN AT AR ARAATT ITH
qre feay awafe & 7 mETOoM
qfearar 1 J¥ T@ 7™ MmisAr TAAY
oY ¥ g mTor I &7 A7 fFaEr &
mfeat 1 & T ad @A AT AE
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[vaeft Szva )
gafae & 7 g9 a7 o fasmam . ..
(vwwerw) .. ®& zawr @ frAzd
FTAT 4T |

SHRI B. RACHAIAH (Chamaraja-
nagar): Mr, Chairman, Sir. I rise to
make a few observations on the De-
mands placed before the House by the
Minister of Commerce, Civil Supplies
and Co-operation. Many members
have already participated in the dis-
cussion on these Demands and offered
their remarks. 1 would confine my-
self to only 3 few commodities which
are exported,

We can say that 1976-77 js a memo-
rable year in the annals of Indjan ex-
ports. Exports have exceeded imports
ang there is a favourable trade balance
of about Rs. 72 crores, This is the
tentative fipure that has been given
by the Ministry. After the dawn of
independence. only in two yearg has
there been a surplus trade balance—
in 1972-73 ang 1976-77. Therefore, I
must take this opportunity to express
my appreciation of the good work done
by the Ministry of Commerce in this
respact,

Karnataka contributes a major share
t, the export trade of this country,
Many of the articles that are being ex-
ported from our country and find a
place in the export map of India are
from Karnataka, particularly magna-
tite. Concentrates from the Kudremuk
project. It is intendeq to export 7.5
million tonnes of ore to Iran. A pro-
duction target of 42 million tonnes liad
been set for 1976-77 taking into ac-
count the requirement of 16 million
tonnes for the indigenous steel indus-
try and 26 million tonnes for export.

_ It is pood of the Government of India
and the Government of Iran to have
taken up this project for the export of
iron ore. While congratulating the
Ministry, I want to bring to the notice
of the hon, Minister that we had
hoped that the local people would be
given employment in this project, but
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it is a pity that even in the Class JII
and Class IV services they are not
being taken in large numbers, so much
so that there has been a hue and cry
in the Mangalore and Chickmagalur
arca where the project js situate. I
wish the hon. Minister will look into
this aspect ang see that the aspirations
and hopes of the local people are ful-
filled,

Shri Maya Thevar was critical of
the high price of silk varn and said
that the handlopom industry suffeied
heavily. While agreeing - with him. [
would like him to gee the plight of the
mulberry growers in Karnataka. India
produces four kinds of silk and stands

. first in the world market in all the

four varieties. Karnataka alone con-
tributeg about 80 per cent of mulberry
silk produced in India. Most of the
areas producing mulberry siltk arc de-
pendent on the monsoon. Not only
on account of vagaries of monsoon bt
on account of supply of defective seed,
the farmers lose their crops heavilv.
So,' this iz the c¢crux of the problem.
IT the farmers are given enough irriga-
tion facilities and they are gupplied
with good sceds they wil] be able to
produce thiree times more than what
they are producing now in the arna-
tika arza.

16.00 hrs.

I am aware of the action taken by
the Centra] Silk Board with regard to
setting up research stations. Recently
Karnataka Government have been
able to produce bivoltine cocoons for
the silk reeling. Therefore, the con-
tent of the silk hag been increased ang
there hag been gz little more produc-
tion than we used to get. This time,
on account of supply of defective
seeds, crops have failed. The farmess
could not get enough even for their
livelihood, While speaking on the
Budget, Shri Narasimhg Rao has sug-
gested crop insurance. 1 alsg fee] that
crop insurance has to be guaranteed
s0 that the farmers are not put to loss.
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Once the cocoons are produced, the
market diffculty is not there. The
Karngtaka Government have started
the cocoon markets where not only the
Government but private parties also
participate. But the private sector is
nol in a position to give cash imme-
diately to the farmers with the result
that the farmers are not getting the
benefits.  Secondly, cocoong which are
produceq in rain-fled areas, do not
contain more silk. Thereforc, not only
on account of fluctuations in the vaga-
ries of nature but on account of fluc-
fuations in the price structure also
the reelers sometimes are duped when
the prices are prevailing at a higher
level. The merchanty take advantagr.
Therefore, the Karnataka Govern-
have suggested the establishment of
a silk bank in Bangalore through the
Karnataka Development Silk Market-
ing Society and for that, they have
asked for financial aid from the Cen-
tre, I would request the Minister to
look into this thing so that fluctuations
are avoided ang the producers pet
their due angd the silk reelers are not
dupeq and the weavers get the gilk
at 5 price which is reasonable for
weaving. Therefore, T would request
the Minister to look into the proposul
of the Karnataka Government and
see that they are helped,

Now, with regard to irrigation faci-
lities in Mulberry area, the World
Bank has already agreed to finance
somp of the schemes. There, coopera-
tive societies have been registered and
they are looking to you for financiai
aid. 7 wish that the World Bank comes
forward and sees that these societies
are financed very early.

Karnataka is producing nearly
1.05.000 tonnes of coffee. More than
50 per cent of it is being exported and
the rest is utilised for internmal ccn-
sumption. There was a hue and cry
for the reduction of export Jduty on
coffee. I saw in the press Lhat the
Government have already tuken a
decision to reduce the export duty. I
once again thank the hon. Minister for
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his timely action in not allowing the
deterioration of the price of coffee in
the export market.

Karnalaka is also contributing for
the export market in respect of items,
like handlooms. handicrafts. carda-
mom, certain forest products, plywood,
etc. All these items are being exported.
I would request the hon. Minister to
see that the protection given i{ov these
commodities is further extended.

Coming back again to the silk in.
dustry, the tarifl protlection is given
only upto 1477 or 1978. Unless
you extend the tarif! protection to the
silk industry by another 10 years, vou
will not bhe ahle to protect this in-
dustry. The silk industry, as you are
aware, is labour-criented and nearlv
4.4 million people are engaged. I would
request the hon. Minister to see that

the tarift protection is further ex
tended.

With regard to the export of certain
food items like rice bran and oil cake
which are being exported. 1 sugpest
that these two items may be exclidel
from the export list. The rice Lran and
the oil cake are required for th> manu-
facture ot feedstufl for cows and butVa-
loes. for the animals. The prices of
these feedstuffs of animals have gone
heyond the reach of the rearers. There-
fore. I want these items to be excludes
from the export list.

As regards sugar, there is 65 per
cent levy sugar and 35 per cen: is
allowed for free market sale. There
is a difference in price with regard to
levy sugar in the southern States and
that of sugar produced in the northern
States. As you are aware, in the
southern States. the sugar content, the
sucrose content, is more and they
produce more sugar per unit quantity
where ag in the northern Staten. it is
not so. Therefore. if you want to en.
courage sugar industry, the sugar co-
operatives have to be encoursged in
Maharashtra, Andhra, Karnataka and
Tamil Nadu so that the productivity
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is maintained at a high level. I would
request the hon. Minister to see that
the difference in prices is narrowed
down so that the southern States also
get their due share.

With rezard to horticultural iudust-
ry, fruits like bananas, mangoes, pjne-
apples, apricots and dry fruits like
almonds and walnuts are coxporie:l
There is a large scone for export ol
these items by encouraging the fairmers
to grow more and more of thes» i‘cms
to give them incentives by wav of
loans on concessional interest antd also
by giving them all the necessary in-
puts at a cheaper rate,

‘The imported cotton costs more with
‘the result that the Government has
lo give them some subsidy. Instead of
giving more subsidy for the 'mported
cotton, I would request the hon. Minis-
ter to see that for indigenous cotton
the farmers get more price and to
give them more incentives so 'hat thev
grow long and medium stable fibre
in the country, With these remarks,
1 would like to congratulate the
Ministry for having maintained the
export at a higher level

ot JNIEET wAIQ AT ()
= fawmr & gmre @& Fm, OAT-
#Afew, sfafwefeg 537 am gix grg
21 # 3% @A $O qF g T@AT
AEAT § | & FA AW F7 AWGT F7A
gC I8 qeAT dgat § % agwler
F Afr & ar § gardy 7 w7,
TAAT 9t &Y aTFET AT qfeFAT an
TN 7 z@ omE A A zafeg

T FW A A wra ¥ fx wgw-
fr &, s & faam &1 e
A& g1 fer 9w ag I war R

ql &g §ra ag WA @Y I5a7 e
Tewifar & wredfes 1 8 ?
# Aredfea @ 7@ fra qrar
2 zfag & amgar g f& way
wgrRT AT Fr AT A ozw faew
# 3% o X Aifw mgwdfar v
W FH AM AT AE |

g wgFdvar § dfers gz,
fafger ward ami &1 SaEr 2 oA
aft qTg %1 AR BT F1 A9
wyara WY fegraar & afeags A%
IaET frorvor adf grawr & @A-
7 m=qt 7 dfzz g2t & g
FET FTEY FETfAAT WEA & AHA qm
F 2 # o Fferm weEr A
TEA g TAAT AAVAT FEAT AEAT I
fe wernz 9w famr #1 Fewfen
§ g oar w5 AT g oW ww
AT IH AW A AT AT AT
Fgi o1 o7 A g o @, T
ot 2w } WT gy ToAT & WY
=T gt 9t vEr &, 3Fd fAme
FI I @I /AT WqT, AT gETeE
& fageor ®r 3a & A= AGT AT
TAFT TAT HT gATL AT AT H
A1 FET H=3T qg AFIET 9 7E8,
Fgl ot FrAT Fnor o

oA wgFvAT AT ArET FI
w7 % &, WEl ¥ Fg FH4T F
g EE AT | AT % g7 9Eq
qr ag #ra1 »wré g€ 2 1 gfa ¥ ex
¥ ATg ATAETHIA, AATTAA AT -
FIATT 0T A FL JIHATAT FT qETH
g1, g9 gEwfr & gren & qfa«
A ® 1 & F@AAr SEgar g Aewr
qra T2 A A & A9 H
Aegwifaar &1 qwm § feE ww
s @W, ®q @ OfF wm
qoAEd ! @M g2 FF FT
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frea axa § fF agefear @1 sy
#r faga & s aqd ® | A
THAgE  FTH w0 v W IR
FT 2 AWM 7 F7 T fawa Td
a3 § ag mawfear faamr fomn
o fadaw F &7 ¥ 79 ¥ AP
F7 faqr o1 & wifaw 3a% AR &
® ¥ AT ¥ RT A, KT ¥ BT H
F @ afrzs ger ?

TF YT A 3H 3N 0 BT AT WY
oF gA e & ®wa § fAzza A
argar § | AEFdTAT A1 F@ aF
A AT FEAT & fovar F oA
fagr & &1 & 4@t 74, @1 Hw-
Fg faeg 40 FATT qT FF AT
= gafa 78 T awar ) fqAa
#Y AT 9 TAF( UF AT TG P
wr gavr g 74, faawr Sheea
Fg4 ¥, UF qg IAFI GG & | AW
FT 9FTE FT AGR! IEGT FAT A |
7T Fgq 1 Atad 3g ¢ f& fEam
M, dgrfas T AT AT HrorAl
7 W aqrg I, FAERE
A TE F ) TRA FYN FGFAAT WL
H 3, W Fr sgwfRar T IAWT
AT F4T FX qg AT IAwr fzar
Eiegl

& ymgar § & agwifar 1 ¢|
Zw ® foer & arafag 37 &1 "7
sfaq e fAemEs & wam &G
qAT TAWAT] FI AALE € F I
| s ar foer @@ wwIEd
gAM AT &M E A9 dRT e
W g g & A S g f
wer ft ggwifer A fmm wr osw
A & fag frenr fawm ¥ faer &
e sarc # Aifga FT0 wgd 2
fox fmem &1 faew st &7 ¥ %
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Tl & Fq W q T ogEr ¥ ) ug
AT TCT §F ISAT FEAT AT, FAfHT

AT AT E
N\

TF ®AA Fr@w war 3 R oaz-
wdr afgfyar 1 3950 F4 ¥ w7
afax @t grar & ag dafs 21§79
ST § A APAAT A FAFT yaeqT
#r w§ & wfF7 afyazwd afa-
faar man aft & f& Fafew =ty
g #F AfFq waqy g A0 & R
Fafaw #fss o7 &7 &9 9370 §
afy aa =nyafas afqa & 1 w3afes
afar fafgs oad F wwe IR
T@E F AT & ) zAfar F1E uF
srgear % & meqel 3§ wE
afafrst & afss & 9z Fafas.

A

Uf A W ISAT AAT @
ANF7T AW 9T | {4 FWH FH
2gT 3 FB 9 ¥ A1 Agwifar |44
gagrfasgs M & 1 ax Yy wawH
g6 a7 nx § o aga frez g ¥
A AT & 7 37 9z7 fagz a7 §
*1T AIFIT FT g8 A g€ A7
2 fr za fag? ant ), &3t #r 2
g & AT FT AF | wfFT FAT 7,
AT § wag gr Agr ardfr & zA-
fae & w47 ot & W FAT Jrgar
g frfagd &ai 1 a9 armagfes
= ¥ 7w fre gF < A2 &[0 F0Ed
7% I R FAFL | § TF IIEAT
gt =rgat § f fagm & yifw fasem
&+ ¥ & wafua @ g weEfem
H1E IIATRE 4%, oAF qEgar « foqg
fedaz & fag ¥ fraffea e ang
& a1 fyax W fegd wsy & IR
Wt fraffer fer o ¥ 1 afeT a8
HY FAMT X F  FCTAZ AR
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1aﬁam°rnmm]
AEAT FT I AG F 9 ¥ afv-
T F[ET A 9H F9d ¥ IHEY
W, WA ¥ afErene dw

ISTH FIA T ) THE WA qg TET

fr fes anf & wgmar & am ov
G W WAz F@ Wy L ar
fod % Fm1 & e swom
wferonst &% @ $7@ & 1 2@ feafy
e 7ot g fs N =z fawfaa ¥
a1 JE 1 oo fawfaw & oag e
J9GR FIAT By m‘m& foo
fagr ®1 81 ammgr @7 3 FEA
ma;mm’rmrﬁ#ﬁx
faai s ax fawfan 78 21 arfi
qg a9 AT F o4 W 2 ) "k
TEAET §EAT § AT FIFA qEFA
afafaat adt g€ # st gA1m £ 34
FE 9T g AtAfFar g awEr A
/FAT 2, A\ ;AT FAAT AT 2 AT 32
94T 7gr & | fAn drE gy
A A AR F74 ¥ IA* 999 § frg
ST AT AFWAT XA TEA Loq7
AT AREAT F |

g mgwfrar 54 i e gfaar
F1 ®gFrar afafagt €1 w7 fe=En
At 3 5 mgwdfrar & 3z a9 2
FE 97 qfAE & "WE & g
?Wuﬂﬁﬂmg‘tm{rﬁm
STF g1, 3T AT =ATF g1 TR IV
faas ot g=ma o= gr@ ¥ ag aa-
AT A O g F o FWr WY
h‘aﬂ?aaﬁ'@m Hﬁ&'g@fm”t
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1 faam s @1 @ wmwfer &
Fra & ag Ay 5 wwy

w3 T iy @ # fr g gl
Fr fawm &% | § a7 wa g
Fro fag St F1 WwOw gw @ oAr
IFA W TaEr I=a fear ) & s
TR mw FW A A1 wr pd-
™ fraifra &4, ey &5 87 o1
T TEE N IA FaT T P,
@ AR T & W7 97 g1 gy e
T 97 g1, "AgFfEr N oam 2,
T IF AR 7 gwry mwaw fuAr
T Fg1 & f& wa # St agertear w&y
Z A% quT AR ¥ ATH IR & AWiT
I | T HA 2| 9EH F AR AN
¥ ORT qTE A A 2 ¥owz
Fear fF A1 A 77 "Grr gEwiv
a WTAW ¥ AR A ¥ FAT oY A9E-
Fifmar & gIAr Tfer #iv fa%r «F
FeFrivar & gHr Tfer | fraw o
oaT F1€ ¥ E, A JF fFmw a2-
Frfwar zara 7 g1 ) "FEEfvAr g9-
a3 F gmre g #1 faxfaa £
A T 2L A f7 e & '
® {17 ZMIT AR AT | 1T AZ
Fzrr 7 ZgTm fr famv 7@ fwAr &
e favar vm frar wv fFAEY F
Tt qarT favdt v famr o 7w wwm-
¥4 | deoraAs fogfa & 1S9« 2w
i frarro &%, § WrTG WA o A
gw f5 @ ae 7 38 fa ok
faomr 1 IO FL O

rqul W A, @EEY M9y &ar
O R g AW ) WY,

F WU T HRIET  AATHLC
°;a % o gATa F T g
mﬁw m. w7 wEw &E

-

L
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qrEFT BT AR g 5 aTada
& T F 30-40 FAT & F7 HO
2, ®X G N RT R 1 q AR
e wifegs ot =mo 9 & A fafea
T W TR PO WA g H
TFEm f& Zwomdy o7 &4t ° wmw
AT F7R A1 AT F7 we7 fawivor
21 g g9 & f& oaz am e
AYET FT g1, AT 7w aHr Fr
ArizfoFr 395 AR @ o A
TIRT H IEW gl gE |

§ AR WATFH AXGT VA T
77 A f& ®wm w9 ™A
e v faam gaar 4 717 2m
F1 ot wrEviA fre \/F

“SHRI 8. G. MURUGAIYAN Nuga
pattinam):; Mr. Chairman, Sir, on he-
nult ot the Communist Party oi India
] rise lo express my views on  the
Demands for Cirients of the Department
of Civil Supplies and Cooperaiion.

At the very outset, I would like
1o refer to the continuous rise in the

}thyas uf essentin] commodities, It
would aet be an exaggeration to cuy

that there is no let-down at all in the
price rise: the prices of essential com-
modities are going up minute by
minute. 1t is no use saying that ycor
alter year 1he prices of essential ccin-
modities have been going up. What
is the reason for this? Who is fixing
the prices ol essential commodities?

The speculators and the hoaccers
hike the prices of essential commudi-
lies without any compunction for the
mute millions who are being maimed
~ hy the multiple rise in the prices. They
seem to be the silent spectators ol
the seething discontent that is sweep
ing the country on account of the
soaring prices. The price spiral is
pollutiny the country like a poisoncus
gas. If 1" is situation is allowed to con-
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tinue, no Government worth the r..me
will be able to save the country from
chaos and confusion and conflict. If
the prices of essential commodities are
not stabilised arnd if equitable distribu-
tion is not ensured. then it would Le

impossitle for any Governmeni Lo
hold the country together.

‘To achieve this laudable objeclive,
the Government should take over the
entire toodgrains trade: it shouli not
be allowed to continue in the tands of
the private ceople whose only awotive is
sell.aggrandiscment at the cost of com-
mon peovle, The Government shouid
procure all the foodgrains after paying
remunerative price to the farmers and
evolve a public distribution system
which  would ensure availability of
foocdgrainus nt A fair price for the com-
mon peonle. 1f this is not done forth-
with, it wil] be like someone sitting at
the top of a tree and trying to cut at
its roots.

In Soviet Russia and other :ocialist
countries the prices of foodgruins
showed an upward trend some seven-
teen years ago: after that the prices
have been gradually declining. ‘Lhe
primary reason for the prevalenc# of
this happy situation there is ‘hat the
Governments have taken over the
entire responsibility of procuring and
distributing the foodgrains (hrough
their agencies. We may not like to
follow them in all aspects. Yet, the
Government should at least procure ukl
the foodgrains and also distribute them
through its agencies. This is the
only panacea for all the present evils
in the country.

It is most unfortunate that the new
Government is following the footsicps
of the previous government in the
matter of assuring remunerative prices
to the farmers. The agricultunsts,
who are the backbone of Indian econo-
my. are being hirassed by the Govern-
ment's hesitation in giving remunera-
tive prices for their products. It is

*Th: original speech was delivere:

in Tamil.
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inexplicable to me that the Janata
Party Government. which swears by
the name of Mahatma Gandhi and on
whose ideals it wants 1o base all s
activities, has not come forward with
any constructive scheme for c¢nsuring
remunerative price to the [armas 1
would aopeai {o the hon.Minister who
is known for his dynamism to bestow
his personal attention to this perennial
problem of our farmers and give them
the much-needed relief,

In Tamil Nadu. the essential ¢om-
modities like oil. pulsz, cloth. :uzgar.
children's food. etc. are disiributed
effectively through cooperative 'socie-
ties. If the common pcople are to be
saved from the scourge of price rise,
the essential commodities like. kevo-
sene. suji, rice, wheat. pulses etc. must
be distributed through fair-price shops
established throughout the length und
breadth of fhe country by the Govorn
ment. If this is not done. then the
grievances of the people can never le
redressed by any Government that may
come {o power.

Sir. the Super Bazars which have
been established in metropoliti: cen-
tres and other urban areas are -.rving
only the well-to-do in the socictv. i he
Government must come forward to sel
up such Super Markels in the rural
parts of our couniry. The hon, Mini:-
ter recently issued a statement that
1000 Janata shops would be openca.
Wil] these 1000 Janata shops be able to
cater to the needs of 60 crores of our
people? Even if he estahlished 60.000
Janata shoos., the needs of 60 ecrores
of people can never be met through
these Janata shops.

Coming now to commerciul c¢rops
like sugarcane, groundnut. cotton, jute,
pepper, rubber ete., it is really reget.
table that even these commo.lities
which earn valuable foreign exchange
do not get remunerative prices. It is
unfortunate that their prices are fixed
by someone sitting somewhere, which
state of affairs. The Government also
seems to be in a coma so far as ithis is
concerned. This situation should not
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be allowed to continue, The only
solution to this that the export-iniport
trade should not be in_the hands of
the private sector. The Communist
Party of India has been repeatedly
emphasising that the exoprt-impaort
trade should be in the hands of the
Government, and I wish to take this
opportunity to reileraie the same.

In  Tamil Nadu and Keralo—in
Maharashtra too---the handigrn
weavers' cooperative societics mo
functioning fruitfully and effectiveiy.
I wish that the Government takes
steps to establish  such socielies in
other States ualso so that the problems
ol the handloom weavers can e re.
solved. As has been forcefully rut
forth by my hon. friend, Shri Mava
Thevar, the handloom  weavers
Kumbakonam. Madurai, Coimbatore.
Salem, Ramanathapuram and Tirune-
lveli are undergoing untold miserices.
The handlooms are not similar pro
tection as that of powerlourr:
Numerous familizs of handloom weavers
have been uprooted from their homi:-
teads and they have lost their livel.
hood. There is severe compel.tina:
hetween powerlooms and handloom..
In Tamil Nadu, big industrialists who
are nol bound by any rules an‘] re
gulations have a free hand in huving
as many unauthorised powerlooms a:
they like. The price of cotton is fixwd
hy them. The price of yarn is fixe.l
by them. While the cotton-growver s
denied remunerative vrice, the mill-
owner is gefting fancy price for tle
yarn. The industrialists are soleiy r--
sponsible for this grave situation. This
should not be allowed to continue.
Similarly, nobody knows how man)
mills are producing artificial silk varu
and who fixes its price. I have no
hesitation in saying that large scale
deception is being practised in this
matter too, and black-marketing is °
rampant.

I would suggest that certain varie-
ties of cloth must be exclusively re-
served for the handloom and certain
others for powerlooms: there should
be no infringement of such reserva-
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tioni:. 1 would like to request the
hon Minister that he should stren-
gthen the handloom weavers' coope-
rative societies through which alone
they will be able to protect them-
selves from the predatory power-
looms.

I demand that the cooperative sec-
tor must be given more funds, The
recommendations of Sivaraman Com-
mittee made in 1973 must be imple-
menteq without any further delay. In
1974 the production of handloom cloth
wus of the order of 2200 million metre
valued at Rs. 800 crores. We do not
know what it is today. In Maharash-
tra the Housing Societies are work-
ing very well. Such Housing Socie-
ties should be established in all other
States of the couniry.

The agriculturist has now to pay
Rs. 12.50 for a loan of Rs. 100 which
he gets from the Cooperative Credit
Societies. Thig is an exorbitant rate
of interest. If the agriculturist is
unable to pay back this loan on ac-
count of failure of harvest, his cattle
is taken away, his seeds are confis-
cated and the loan is recovered in
{hig compulsory manner. The
agricullurist is to suffer both for
natural and unnatural causes. The
rate of interest must be reduced. Sir,
I have personal knowledge that only
a handful of agriculturists are able to
pgel loans for purchasing catlle to
nlough. The Government must en-
sure that all the farmers are able to
get loans for purchasing cattle to
plough. 1In Tamil Nadu the Tenancy
Farming Societies are not function-
ing properly. The Government should
either reorganise them or abolish
them if they cannot be made to serve
the people. Similarly, there is bye-
law that the Harijans and the agri-
cultural labour must be given con-
sumption loan for purchasing essen-
tial commodities. But it is not being
implementeq in actual practice. The
Government should take initiative in
this matter and ensure disbursal of
such consumption loans to the Hari-
jans and the agricultural labour,
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1 have seen recently in the news-
paper that the hon. Minister has
stated that there should be no place
for political partisanship in the co-
operative set-up. I welcome this
wholesome approach for the success
of cooperative set-up. The coopera-
tive societies must be rid of all poli-
tical bickerings. All the farmers and
the agricultural labour must be ma::le
the members of such societies.

Sir, fish has come to occupy a pre-
eminent place in the whole gamut of
foodgrains and it is imperative that
fisheries must be developed. The
Tamil Nadu Fisheries Cooperative So-
ciety is not functioning properly. It
is in the clutches of a coterie and
the poor fishermen are denied any
benefit from this institution meant
for their uplift. They were previous-
ly getting power-driven vessels, net
ete.. but now mothing is being given
to them. This Society must be imme-
diately reorganised so that the poor
fishermen are able to get their re-
quirements.

While  expressing my  grateful
thanks to you for giving me an op-
portunity to participate in this dis-
cussion. I  would like to end my
speech by emphasising the need for
strengthening the cooperative sector
which alone can help the 'common
people of our country,

16.35 hrs.

[SHRr Sonu SiNcyg PATIL  in the
Chair|

Tro wwwt fag @ (wrEyT)
o wwrafq wErRE, gw An
Fa 03 arforsy ¥ =ymare &
qrae H HGAT AGH FT AW FHI
7Z AT WA T QU AT AT AR

¥ 5 gav arfosy o aamme

» 3
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a4 % g qea Ifg w1 qF A
TF @ W\ SR F1 A% feem
TS qHT ) 4g SFaa g fF s
A Y # TH @ FT A4q fEedn
=1fge fF IFia faew agf & wuw
T TqTX J 12 T FHCT FTF T A
fzarar & 1 za % fagss &1 M 97
T & gm, AfFr 51 feafa ge
e N ¢ 9 F wwmw ¥ oIwE
EUNCICEECEIIRECICAR 55 C B A B
ITF T FEOT gAw 2 fF AN, w7
AT AAFAT F FIRA Ave 41 TAT
fam & 397 s E famzw A
qreAr F1 gatys fraA frar m,
77 g 3qf zi 3 @ FRO %
afafrsr 4 amasr g f& g8 19
Afrw w7 wifgs wrw Y 3@ o7
AT AT W 2 FH IAT F AW
AT OF ¥TI €40 IHA-H3T T 997
F ®1 ¥ fAqr AAT——77 W ZATA
HZATE &1 FITOT g | AT IFT
T FN-g9 FT FEET FATT {TEA
g ¥ wq ¥ fagwm &

aarafs @, & arfosy w4 S
7 fraza 71 wgm f5 F@rgT
T AT AArCT AL & FFAT E A
% W9 AgagEF  faqfisTo v
afvfeafagt 1 Fmifass a8 F77)
gl 7§ | IR A K OAT
FE[EE F, FA AW FFE R,
IT F AT AT AT g IH F
fao o7 as uFx gu9g fAree) gfafs
¥ faator aff 7, awr gEA
H eATer WOITAT F IHAA TG &I
THAT |

¥ owma F miwEr oA
Tga® W g 1gAH femar aar
2 f& feaq v wY 9FE TAT &)
Ffer & far qwmar g & ooz &
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F§ O FHA FI AT LTI FT
F UF qIEA dF T g Jfew
TH ¥ WTTRT QA G &, AT WA
N, gz ™ sEegT FT g z@fAU
¥ aF WY 39 g § s A
FH FT & 8 femw § a9 9%
A9 F HATGG A1 aw Tt fAed
THAT 1 7 faqwar@Es  ge gEm
HIF AT T@AT ATRAT g1

AT ¥ AV N ¥ FT AF UF
s g qfw (Femw arEd
arfasy) ®r o fAeto adr FvA 1
AT AT AN FIA THT H IAT
wIFT TEh) ®gm gz @fwe fE
eI § @ fFaar g@rAv 2 oHw
feft frAa & gFT =afeg ) 97 =8
99919 7w f[f=T 7 37 5 3w
FaTA F1 afz w18 ww F@r @ A
IF T FN T FH FTAART T ATHT
g Ifg #F1 IFT TART g AR,
qqqT WIGET AT 9qH fREmae

& Au™ grm

= fg & am oF aga a=
g AEAfar faAvo mmEem @
g1 93 A% gw FEwtts  faaoor
qqFAT F1 g7 A ®A [, AT A%
R &% g AFAT 4g IF
B——xrg ¥ FATAT 2 fF ETWw
F AT 2 AW 40 A THME,

FIIN & FIS KT 56 AT FHM,
FOfEA 9 & 2 W@ 45 TR
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SHRI JYOTIRMOY BOSU: We
must have cost accounting audit for
stabilisation of prices.

o Tt fag ¢ wifasm  ag
FAFPE AT FoF gawd
gredt ¥ & A foar ¥ ST ¥ e g
AfsT a7 Fewr wgar § feae
HArzgarg A 9% fF fagoor sqaear
# frg aw@ ¥ A% femr 9w AR
# Gar swwar g 6 wa 9% swmeErd
¥ freg, aowaErd & freg wwwe
AT qaar & gro OF wfoafos ofv-
grF & 3T ATTAT WX AW % 9NWT
&Y Fr gofardy gfg g 9 wEw
T gy Aar, a4 A% ¥ OH
gEaar A@ faw awdr R}

922 LS—11. -
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W a® ¥ AW reRww w)
| W W efE g
T wWww Q9 ¥ §
} v NE W NTE, W,
vewdzE fAM ¢+ € W
) T W B uy Ay Fdeft
aw ¥ fe wac vy Sfen
T & fd W ®
q @ a® N oeWET @
| wwferm o faee &
¥ T R @A ) Wty A
30 FE qEHIY N A FET wr, I§ N
TF gATT ® T ¥ A0 £ qI9R @Al
aEm f& @ wwer ¥ FW ¥ #w

<
% ow

|

7332 3*
a4

Aed Fmite feg (Sfear q7):
oa aY st § W faam@z @ @

g
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16.45 hrs.
[MR. SPEAKER in the Chair)

wEl AT oA RECT, WY K
ey ¥ TSy 4@ Y ¥ ag
frdgn & sgm & ww F
Fifn=g | AR FT FIH T=BT
o g Ay dwaw g F & oar
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foes § afvq oy @& woltw d@ram
2 f& wraiel o F9 @ =|UR
Hatrqg & worw § W 3w AW
sl satwa & wawa g1 Ad
sy fawm & wada @ Wik dreew
ORI FAFANEATE 29 4 a@ ®T
wrRrAwaT WX faar afz & aw 61w
;T wwdr g1 AT gwTE Ty @
f& anT & gw H & f9F
QF FTHIENRT HaEE ger 9@y )
T iEEN FHEimE Fr am s
AGIFTH ATA AT F T TS ¥y Ay
F 1w wiem f& == fawm
¥ ymEREm F7 o9 F AFT oF
WA AWMEN  FE™I  F AT
qMq F7 ) 99 TF QET AGI AW, a|
a% 2q FT FTHIF AT AL A9 |
gar sqrg 5 w3 "9 F T A
JIT I WA FT A FT AT 2
37 F FEt # FE AT G
gwifs a1 aft a@ & wo &
gt AT 2! zEfad mwmoTmo &
H J&T @™ )

¥ orq & wneaw § Frfoisy AT S |
g W &zAT AW f& oo #
q 3y 2 4fqame G 2ot € W7 Meegnm
s 2| wTEe fenm @ ooy
T GIAT @ I4 F1 @W AT a1iEgd
BIIIS FIZFE TIT 1952 H T8 49T
qr #T #e 7 mwaEr fwoie ¥ ozg

F oav q sy g AT 1952 ¥
A mwW) a%  w@Ed  gfem
STITE FE WY FATT AN FAT 1 T 9
¥ dWatag & wIagiww 1 fasy
T 97 T w®EE fewr gumex T
grmr, a9 % =qmqIT ¥ § sgrfware
Ty AgY g1 A%ar 0
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% g% ge ag Wit ¥ar anim
fs fadw = & fag oy saf ot
1 TF T QE@W FwTT ATRE )
frew qiw z@ =6t § fadw o
WATHT WETET &1 &4 § I ¥
W e ow B2 ¥ B ar W
AT 17 ¥ & Hall a9 vy av g
FIT & W sgrar whHaer @ @
Tafed & fadw  welr St & wgw
qgar § fF o wdww "Wl
I & SAN  wifgw @ X s
gaafu wgf g, s faAwm  wawEm
F1 Wi &7 & fag WY ox afafa ang
39 # WY T A I AR OF IR
gfzr Y & eda g

TF BT A Frq & ooy
ok frafd & a7 & @gar swEar
g | g grata w7 fraty avEgea
fare mar 30 7z dw & fF ewid
g & ¥ §9 gu zwr g1 afsa
ST AF AT FATa H17 fAEia g
&1 AFAA TN ®T A AT AL g
A7 % FHWY A9 =ERAT  F1 ouifan
TE1 faerdy | gw & FEAfa &Y ama
7 &) fRw @ddT F d7 ¥ @
FTa ¥, voEfa & d@ ¥ & Fd
2 mm A FHfwagw feamear Wy
nE g adt g1 Fwiwww fehinan
# 919 gH WeAYT F M TN, {UF
Feaq A7 gL wefaan ¥ s T )
Fo 97 Tgd gugq § fagdt wmga
7 0F w famr 91 g0 W@l WRd
ff g sy #Y fomm ® W@
FAfew g0 a8 wavg wga ¢ &
wadE #a § @ & &a
¥ o gedfa faawm 8, 39 9 g’
qa9q o4 7 | gX fadw sararT 3w
FY TGrogaT W FET GRY | dF ATHET
gw fadw e § St Teww g @
IM 9T A F @A |
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" Pardtfer ¥ at ¥ age @ ai
A faa X s Y ¥ & oW ®
AE oW W g G QAT
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F oI £ oW 3w femr A gwW
FT oF Y AT F A W IAET
2 I3 ¥ M gW a9 gwa § AR
AT ¥ W §aX g WMl ®T
EgE g9 g IWe WY g @9 @%d
g s gw ;W= § @A ¥
s ¥ =7 ¥ F 0F AG7 TRAT A
aFa & zafad & =s@w f& fom
aFTT A Fygaifes dgEam @RE
F ggaE ¥ g I@ TFT AN
Foyifew gma femeam & 310
Farifes &1 Aa@a Faw zaar @
7 AT 97 & Fw, 997 990 37
fea @ war wmam, wwar A fear
Jraar | zafas & ;wmar @ fx -
afed #Y wamar & A gEwwAE
#f fawr 7 azA ¥ gW A% 71 AF
A 2@ q7% azF # Frmmfzred
#  FgIIAl gHIT F@E d 4N
T 1 Fwmifeea # eqmmEr F
fea g% oF fasim @Auss  Hawzm
FY TqIQAT W FTET BN | HEy oY
T ¥ HIg ¥ fawry Y

STITT AATAA 93 TgT ATFAT g
TR E ) oY AT & smmar & fr ogwny
a7 arforsy W&t oy £, § 39 wifawrd
A1 friw safam 2 1 3% oma & am
¥ a1 9% w9 gWT | wg g faare @
fr oo o 3w s el
& o 7 @ § e amt @ e
1 & ag mwan § 5 gt wong
TR & 38 § Iwwag sr T | TR
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ZATR Y off AW & @Y {3 AT
FITw WY AWWET ¥ | Wfew W
srqrfeat & fag wra &g a9 | & g
# WX ¥ 9oy fragw s&w & aw
fadw = warew & w2 =yrari
F a9 g ¥ AW 7A@

¥ oF FT9 A1 FEA TEAT | g
qa AREYT # 12 gATX FEAW AT
A # | ga #t Fg @g 1% ¢
afFT Fag F FwS oA F I €
FfFT q@ M Fwd ag af & 1 3§
waE g § Ag @Y | 9@ qAT w7
ferrer @t g7 a7 39 gwA Q@ A FHS
Tz W 4 | ww 3G fF T qEEd w7
q9 FH FHT 9T 4 fEmmay o awa
21 AT AW OSAF gA & AEQ
FH g F g% at fEr wmwEr FEa
AFR FFAT FT F1 gF 8 W@
QAT | THE URE W HRATIET HT
AT Z, § g Arar g 1 afFT 3w
arasz ot F@r Fw £ fF oFew aa
FI FIHT BAMT FAHL q§ TS E |
za% qraeg § o fa=re #9

IT AWEN UOF AT § Oger
AT ZAT 1 72 FAT A FT FATA
qIAE & | oaEr qaar & fF owiw oF
ofga Aedr F1 wFfa Y @ma FT
wr g qF g fyEme & frogwnd
IR HAt Y T warAa @ faegw
®|TY FT A

37 W1 & 719 & 39 qATew A
qOETE FT T A qRAT FI@T E

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, first of all, I
would request the hon. Minister to
please give all the details regarding
the names of those persons who were
involved in the oil import racket and
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scandal. That is @ very important
thing because we have been paying
for it through our nose. The House
has to be taken into confidence and
the House bas the right to know who
are the people who have been hold-
ing the whole country into ransom.
I hope Mr. Dharia will oblige.

Sir, this export craze is an econo-
mic colonialism in 3 new garb. Un-
fortunately, this Government does
not realise that. During the British
regime, what was happening? Under-
selling and over-buying. What we
buy from foreign countries should be
bought at the sellers’ price ang we
should sell abroad our goods ,t the
buyers’ price. This is exactly what
is happening. This craze for export
is by starving the cow and at the
same time your oil cake is exported
abroad and the milk in tinned form,
powder form, is coming back to our
country at a high price. 'The same
thing is happening in the case of fish.
Fish is completely going out of the
market. I can understand if a select
variety of prawns is exported. Mr.
Dharia, you may be a teacher, Pro-
fessor, philosopher and a good man,
but you do not understand the in-
trigues of the international trade.
They would never pay a price which
is advantageous’ to us. Therefore,
kindly put a check on this. Do not
allow unlimited export of protein.
India’s per capitea consumption of pro-
tein is one of the Jowest in the world.
Without protein a nation cannot ad-
vance, ¥ish export is gone in a
manner which is detrimental to the
nation.

Sir, they are taking away the na-
tural resources of the country. The
export mcentive is one of the biggest
rackets that I have seen, In the Pub-
lic Accounts Committee, we tried to
get full details. 1 know they have
already cheated the Exchequer to the
extent of Rs. 400 crores. We could
not get hold of the file: we could not
get the details. For one-and-half
years we tried, but we could not get
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the file. A sub-Commitiee was form-
ed. But there was no co-operation
from the Commerce Ministry. Other-
wise all the skeletons wowid have
come out of the cupboard.

Sir, for food items, for protein
items, you are having food cordon-
area in the country, But today in
the world map what is your posi-
tion? You are not wanting to think
that there should be a cordon on un-
limited export. What you want is
foreign exchange. Can you tell us
that by starving yqurself, by making
yourself sub-standarq of mentally re-
tarded your performance of Projects
and Equipments Corporation, STC,
etc. will improve? Maruti Limited
gave an undertaking that €hey will
produce car without any import of
technica] know-how, any import of
machinery. Mr. Dharia, kindly tell
this House how Maruti managed to
get imported machinery on stock and
sale basis. For that also they require
a licence. How did they get this li-
cence The Directorate of Industrial
Development wanted to enquire. The
erstwhile Commerce Minister, Prof.
D. P. Chattopadhya—of course, in this
country every-body is a professor,
but professor of what, that one has to
discover—got angry. Mr. Cavale and
Mr, Bhatnagar, the two Officers who
were trying to do honest job, were
transferred. The Director, Mr. Krish-
namurthy's house was raided. And
then the fille was taken to No. 1, Saf-
darjung Road, because the item was
considered to be sensitive, and na-
tional security is involved and so can-
not be handled by Tom, Tick and
Harry.

Then I come to sclandal of Sugar ex-
port. How much Mr. Vinoq Parekh
has in his Swiss account—Have you
ever tried to find out? Where ig he
now? Why has he resigned? This
sugar export scandal is one of the
worst scandals of recent times,

Then I come to export of silver.
Why did you give the monopoly to
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only two firme? DBecause they weré
feathering goere pecples’ rnests, no-
body else was fourd to be good em-
ough and they were givew complete
monopoly for export of silver.

Shri C. R. Das of MMT.C~~Whet
did he do? He signed a contract with
the Japamese Ore Tmporters—Mr.
Biju Pathaik lmows about it—at a
price substantially below interna-
tional price. This is dore at different
levels one is_ferro i.e. the content of
gteel in the ore. If it is 62 you in-
voice at 52 and charge accordingly.
Load your ship with 15000 tonnes and
the invoice is for 12000 tonnes. Then
Sir, the price matter, three points
attack—You cannot escape.

Then 1 come to the rag scandal. The
Public Accounts Committee—there
were 17 members belonging to the
then ruling party—said “nothing ghort
of a high level enquiry into the entire
matter under the Commission of En-
quiry Act by a Commission presided
over by a Supreme Court Judge, pre-
ferably sitting, would bring to light
the true magnitude of loss to the ex-
chequer by way of loss of cu§toms
duty, penalty and under-invoicing,
etc.....” Have you done that? Why
have you not done it? Mr. Dharia,
you owe an explanation to the House.
You have now stepped into the shoes
of somebody else. However filthy it
may be, you have now stepped into
it. You should explain now.

This Tea Trading Corporation of
India, which was started in 1970—the
child is a still born one. That is be-
cause the Brooks Bonds and Liptons,
did not like it. They thought that if
this ITCT starts exporting package
tea, they cannot make an earning of
200 per cent. The child never moved
for three years. After it started
moving, you compare the annual turn-
over of the year before last and the
profit and the last year’s turn-over
and the profit. You see a great differ-
ence. Perhaps you do not know much
about the difference, because you are
in a different sphere of life. But any-
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body can make out. The Tea Trad-
sng Corporation, which was started
with the objective of exporting pack-
age tea to bring home the lost con-
sumer price to the country, has now
been divertedq for the manufacture
of mamaging sick tea gardens, and
also making purchase for the defenee
requirement, Do you require TICI
to make defence purchases? Any-

body can sit in Calcutta and Cochin
auction and buy tea if he under-
stands it. Sir, these tea people con=
tributed about 3 crores of rupees
for 1977  eleetions. So, they
were justifled in doing it.
They have reduced the export duty
on coffee. Why? Wil] it not mean loss
of revenue to the exchequer? Does not
the new born party require more
money for implementing its economic
programmes? Will it not lead to escala-
tion of the domestic price of coffee?

17.00 hrs.

The jule mills have laid off 80.000
workers. They have made so much
money but on some pretext they have
laig off 80.000 workers. After a lot of
persuasion, two sick mills have re-
opended and they have absorbed only
7000 workeéys. The Budge Budge jute
mills have laid off recently 750 workers,
I request the minister to kindly send
a telex or telegram to compel the own-
ers to take back these workers. Who
have been thrown on the streets.

What is the love between the erst-
while government and Coca Cola?
Why are they getting the import licen-
ces and also permission to repatriate
the money? From four, they have
managed to get 22 bottling plants. It
is a firm of magrioians. If somebody
tells them that Mr. Sanjiva Reddy is
creating trouble for them in Lok Sabha
by permitting questions about Coce
Cola, you may be in trouble.

1 was talking about the tea industry.
What have you done for the planta-
tion workers? They have made so
much- money. The cost of production
is Rs. 7 to 8 per kilo, but the sale price
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for clean common bottom grade tea is
Rs. 20 a kilo. They have imposed a
small duty of Rs. 5, but that is not
going to touch them. The entire AICC
session at Gauhati was financed by
the tea plantations. So, for Prof. D.P.
Chattopadhyaya and company there
was no problem at all.

Coming to the gurment industry, the
attitude of the government is deplora-
ble. There are over 3 lakhs of Muslim
tailors in West Bengal in Budge Budge,
Santoshpur and other areas. All the
money is being eaten away by midcle-
men. When they buy cloth, they pay
a lot of money. But when they sell
the garments, they get only a fraction
of the price. The middlemen are get-
ting the money. On the one hand, the
middlemen are getting export incen-
tive. On the other hand. they are
cheating the poor tailors who are living
on starvation diet.

About the Indian Tobacco Co.. would
the minister take the House into con-
fidence and tell us what was the trou-
ble with the shipment of tobacco which
was rejected abroad and what was the
invoice manipulation in that? What
dig they do with the excise duty? I
can tel] you about it, but I do not have

the time.

Another biggest menace which I
have been pointing out here right from
1967 onwards—Mr. Chavan will bear
me out—is invoice manipulation
which is biggest economic é&nemy of
the country. I can assure you we lose
nothing short of Rs. 1000 crores a year
due to invoice manipulation. They do
not have ahy establishment which can
scrutinise and check it. They do not
have an intelligence cell to look into it.
Only a private eye like the Pinkerton
eye can check this invoice manipula-
tion, which is worse than smuggling.
‘What happened? Mr. Bharat Singh
Singhania was caught for invoice mani-
pulation, for under-invoicing in jute
products export. He got cut on the
payment of a paltry sum of Rs. 25

JUNE 27, 1877

D.G., 1977-78 332

lakhs, of course with the help of the
only temple in Delhi which they used
to visit til] 20th March. A sgecret cirs
cular went out from Mrs. Gandhi—I
can produce a copy—that their ceses
should not be pursued. You catch only
the small fry under COFEPOSA and
say you are trying to check smuggling.
What about the ‘nvoice manipulators?
What happened to His Master's Voice
Company of gramaphone records?
Union Carbide, Indian Tobacco so many
of them are there, but no action was
taken. So, these Statutory Boards on
produce items are a den of vested In-
terests, In fact all these statutory
Boards are dens of vested interests.
You see big producers dominating, all
of them without exception. The Fublic
Accounts Committee had arranged to
see that the Coffee Board is recast.
What about other Boards? You have to
have more Members of Parliament into
these bodies and one thing is the ques-
tion of properiety. When there are
Members of Parliament in a Board
sitting as ordinary Members, no tu-
reaucrat should be allowed to chair the
meetings because that contradicts the
warrant to precedents. A Joint Secre-
tary sitting over as Chairman of the
I?oard where senior Members of Par=
h.ament and former Ministers are sit-
ting as Members is highly improper.
It should be done away with.

Sir, the Public Accounts Committee
made a strong recommendation for ex-
pansion of coffee areas. We went to
Andhra, particularly Srikakulam Dis-
trict, a tribal area Very little was
done there, For Assam, Orissa, West
Bengal and Andaman Islands which
are climatically suitable, nothing was
done.

Then, Sir, a very interesting thing is
instant coffee, viz, Nescafe. You will
be surprised to xnow that we have
found out that the price of instant
coffee put up by Nestles Products, New
Delhi, is Rs. 34.95 paise per kilo. Do
you know how much you pay today?
You pay about Rs. 7/- per 50-grammes
tin of Nescafe. That is a multi-national
organisation and they know how to
make money out of this.
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Then, you have neglected the coffee
board workers. For the housing of the
coffee board workers and other things
you have done nothing. The report is
revealing meagre grants. Nothing has
been done, You want to shut down the
coffee Board workerg who work from
morning til] night. The PAC has given
report that in each city or big town
where the population is one lakh or
more you should have coffee houses.
Have you done this? No. You have to
explain to the House why you have not
done that.

I particularly want to mention that
the Tea Board is a dump doll. It has
no power. It ig 5 statutory Board.
Everything has to be dealt with by an
Under Secretary or a Deputy Secretary
or a Joint Secretary in the Ministry.
As regards Coffee Board, the Board
becomes the automatic owner of the
coflce beang as soon as they are ready,
but for tea it is different. Please
amend the Act so that the mo-
ment tea comes out of the drier, it
becomes the Government property and
the marketing has {o be left in the
hands of the Government. Otherwise
you cannot do away with the mischief.
The Ministry of Commerce is bigger
than the Pacific Ocean. For one Minis-
ter it is physically impossible to han-
dle. I have tabled a motion that there
should be a Ministry for Plantation
Affairs at least because the plantation
has assumedq a big proportion in the
country.

MR. SPEAKER. Your time is over.
You please sit down now.

SHRI JOTIRMOY BOSU:; Sir, I will
sit down in one minute. I make all
these submissions ang I would expect
that the Minister will also put a fioor
price on raw jute. Otherwise jute fields
will be converted into rice fields. Mr.
Dhraia. don't blame us later on. If you
don't give a floor price an economic
price to the grower for the jute, jute
fields will be converted into rice fields
and you wil be sorry later on.
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THE MINISTER OF COMMERCE

'AND CIVIL SUPPLIES AND
CO.OPERATION (SHRI  MOHAN
DHARIA); Mr, Speaker, Sir, 1 and

grateful to the House for taking a
keen interest in the work of the Miais~
try of Commerce, Civil Supplies anrd
cooperation. I was having a feeling that
perhaps Co-operation Ministry may
stand negglected, but I am happy that
many Members have taken a llot of
interest in Co-operation as well. So,
I am grateful to the Members on toth
th esides of the House, not only for
participating in the debates, but I must
say for crossing the barriers of politi-
cal opinions which they thought
it it to do because this Ministry
is wvery much concerned with the
national economy of the country.
So, the whole debate was elevated to
that level and wvarious constructive
suggestions, along with constructive
criticism, have come forward.

There are several issues with which
I am supposed to be dealing because 1
am the Minister of Comimerce, Civil
Supplies and Co-operation. I know
there are several issuep which ;re quite
sensitive and which are aflecfing the
life of the common man.

SHRI JYOTIRMQY BOSU: Oi} im-
ports.

SHRI MOHAN DHARIA: Not only
oil imports. there are other issues
too. Under the circumstances I
do not know to what extent it will
be possible for me {o render justice ‘o
all the issues, but within the time that
is at my disposal ] shall try to do my
best.

Hon. Members, and some who
are ex-Ministers of the very same
Ministry, chose to come forward
with forthright criticism and,
if I am allowed to say so, with
introspection. It goes to  their
credit. particularly of Shri Pai and also
Shri A. C. George, that when they sub-
mitted their suggestions, they felt ‘hat
if there are any failures, the new
Government should correct them. I
must say it goes to their credit
and this has given me a lot of en-

couragement in handling these matters.
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So far as our exports are &pcen‘ieci,-
please allow me to ssy at tEe o
that this country cannot afford to'have
an exportleg growth because it in-
volves the dangers of perhaps doing
somg harm to the perspective oA deve-
lopment that follows from the iCeag:
that we cherish. Naturally we cannot
accept a policy of export-led growth.
At the same time, we cannot forget that
the speed to be given to our export
strategy cannot be under-mined.

What I plead for is not export-led
growth, but export growth which will
take our country more ang more to-
wards achieving self-reliance. When |
say self-reliance, it is not starvation,
it ig something more. So, I may say
that the whole emohasis of our exports
should be to make our country more
and more self-reliant. It is true. tut at
the same {ime unfortunate, that reli
ance was being vlaced on foreign aid
I can very well understand that there
may be occasions when foreign ussist
ance and foreign co-oreration are ne-
cessary, but while accepting foreign
assistance, we shall have to take care
to see that the producers here do not
suffer, that this country ang its pro-
gress in attaining this objective of
ours are in no way harmed. Therefore.
1 would like to make it very clear
today that taking this precaution, I
would very much like {o have more
and more exports in order to meet the
needs of the country.

Ultimately, exports are for what
purpose? Exports should be meant to
meet the basic domestic needs of our
industries of our agriculture, of our
developing science and technology. If
we want to have these needs safisfied,
naturally we should have that much
capacity to repay in foreign exchange,
angd it is in that context that I caid
that al] possible emphasis would have
ta be laid on our exports.

SHRI JYOTIRMOY BOSU: Not of
essential eatables.

SHRI MOHAN DHARIA. ] am com-
ing to it.
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When I gay this, [ am well aware
that the question arises where to draw
the line. We want to export—export
what? I can very well understand that
there were occasions when we had to
garifice to a great extent as the forei-
st exchange balance position was
absolutely uncomfortable, but today
when we are having a comfortable
foreign exchange balance position, 1
have no doubt in mv ming that the ¢x-
port strategy should be so planneq that
the domestic consumer_ particularly the
common man, does not suller, that we
take care of the essential commodities
required by the common man. When 1
say essential requirements of the com-
mon man, it also includes the inputs
required for making those goods avai-
lable.

So. it js in this contex!, taking care
of our domestic needs. that we chall
have to plan our export strategy. And,
as was rightly said by Mr. Pai and
other friends, fortunately India is
entering an era where it is possible.
whether it is engineering goods, gar-
ments or fisheries, excepting fish re-
quired by the common man, there
being other varieties which we can
export, and for a country having thou-
sands of miles of sca coast. . ..

SHRI JYOTIRMOY BOSU. Fish is
selling at Rs. 18 a kilo. There must
be a check on that. No matter that
you are a vegetarian, you must know
that fish is protein diet.

SHRI M. V. KRISHNAPPA (Chikbal-
lapur): Most of the fish that we ex-
port is not eaten by Bengalis. It is
prawns.

SHRI MOHAN DHARIA: 1 would
like to remove the misunderstanding
that I do nhot eat fishh 1 can assure
the House that whatever is needed for
domestic consumption as an essential
requirement by the common man, s0
far as those exports are concerned, the
Government shall take care to see that
the needs of the common man are
properly satisfied.

Then, we shall have to continue to
take into account two basic considera-
tions that are involved. One is our
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national programme of development
and second i{s the cost that the society
has to bear. Here also, the earlier
issue is very much involved and when
we plan for our exports, our pro-
grammes of national re-construction
shall have to be taken care of. Now,
there are various areas—I am parti-
cularly talking of the problem of
unemployment whatever may the
industry that we intend to give pro-
tection in this couniry or we want to
develop in this country, all possible
care shall have to be taken, whether
in the field of agricuiture or industry,
to see that more and more employment
is generaled and while generating this
employment it should be possible for
us to achieve the national reconstiruc-
tion at the one end and also consistent
with that programme, we shall have
to take care of our exports. So, these
are basic considerations that the
country cannot afford to forget. This
should be the broad outline when we
think of any policy review.

I want to make it clear that this
couniry is now fortunate enough to
have a favoura®le balance and all
possible efferts shall have to be made
to see that this speed is not slackened
if we want the country to prosper.
I car assure the House that we shall
take ail possible care to see that this
new impetus that we have gained does
not suffer g set-back.

Now, I am thinking of my Commerce
Ministry, for the time being. We have
created several agencies like the STC,
MMTC, TDA and other subsidiaries,
And there are many other instruments
100, These are various instruments
that we have created to take care of
oir exports and imports and to someé
extent of our internal as well as ex-
ternal trade. And they are very much
ir the public sector. Several things
are being said here regarding the
public sector. It is also alleged that
the new Government would not like
to take care of the public sector. Here,
I would like to make it very clear that
we have firm faith in the public sector
and in order to control the commanding
heights of the eccnomy and to see
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that the public sector grows, all
possible care shall have to be taken so
that it necessarily attaing the required
heights in the economy, We cannot
allow the monopolists to squander and
ruin the country. .In this background,
it is true that there are certajin draw-
backs, as pointed out by some of the
hon. friends from both sides, but we
shall have to be very clear whether
We want to remove the drawbacks or
We want to allow the public secter to
die. The shortcomings will have to he
removed. This is how we shall proceed
further. Therefore, it is not only an
enquiry that we have ordered in the
STC and MMTC but we have also
asked the Institute of Management,
Ahmednbad to study the basic objec-
tives for which these institutions—STC,
MMTC and their subsidiaries—were
created and to what extent there are
certain drawbacks i;, the functioning
of these organisations and as to how
they could be made efficient in handling
their affairs. The House is well aware
that the transactions of the STC have
crossed one thousand crores and that
of the MMTC is nearing one thousand
crore.

Under the circumstances, as to how
these institutions which are carrving
on f1iransactions of the order of Rs.
1,000 crores could function in an
cfficient and effective way, it is in this
context that we have asked them to
make a study. I must say that there

are areas where {he expenditure could.

be contained and there are areas where
more expertise could be inducted
because it has unfortunately so
happened that many persons have been
inducted without knowing what are the
spheres of activity of MMTC, STC and
other such institutions. The study will
be conducted on various areas of
operation, including the staff structure,
and, on the basis of the study, prompt
action will be taken.

AN HON. MEMBER: What about
corruption?

SHRI MOHAN DHARIA: Sir, I have
entered into a Ministry which is known
for rampant corruption. I Thave

ASADHA 86, 1899 (SAKA)

. already  takep

DG, 1977-18 ' 34

certain measures
regarding certain individyals Where
there was some prima fade evidence.
All those caseg have been #ent to the
CBI and, on the basis of tiat investi-
gation, whatever action is called for
will be taken, - ’

When I think of all these ypube
sector institutions, whether it is STC
or MMTC, whether it is Jute Corpora-
tion, whether it is Tea Board or Coffee
Board or Rubber Board, whether it 's
National Textile Corporation or any
such inslitution, I have no doubt in my
mind that all these public sector
undertakings shall have to perform an
effective role, as an important instru-
ment for achieving socio-economic
transformation in the country. To
that extent, whatever modifications
are necessary shall be made. But to
condemn these wvery institutions will
be unfair. At the same time, to under-
mine the work done Yy them will also
be unfair. Take, for instance, STC.
As the Minister of Civil Supplies,
I was facing an acute shortage of oil.
It is very much true that licences
worth Rs. 540 crores were issued in
the month of January and February...

SHRIMATI MRINAL GORE (Bombay
North): On 17th January, one day
before the eleclions were announced.

SHRI MOHAN DHARIA: I am
thankful to the hon. Member for giving
the information, Unfortunately, the
oil was not imported. It is one thing
to take care of those who misbehaved
in one area. But to take care of the
millions of masseg is perhaps more
important. I am not here to disclose
the figures because that will perhaps
affect ithe international market. But
I am now prepared to take the House
into confidence and say today that
more than 90 per cent of the oil is
imported through STC. Now, perhaps,
we may not get the cooperation from
the private sector. Whether the co-
operation comes or not. the STC will
take care of the country's requirement.
This is how these institutions can
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_ we should not condemn
the Anstitutipns that are created in the

coumtry.

1 must make one point very clear
that I am not here to say that during
the lag 3( years nothing has happened
i the comntry. I do not accept this
contmtion There are several areas
where the country has made progress;
there are also areag where the country
has not made much progress, Wherever
they have failed, we are here 1o rectify
it. But to say that nothing has
happened in the country is condemning
the very capacity of the country and
condemning the very capacity of our
people, I am not prepared to accept
this sort of argument because I know
that there are areas and areas where
this country has made progress. But
while making progress, we have to see
whether social justice was rendered to
the people.

While I was in the Ministry of
Planning, the country, in various areas,
had made progress, but while making
this progress, we have forgotten the
millions of our poor people in the
country. We have not taken care of
our youngsters. There are millions of
masses. More than 70 per cent of our
masses are below the poverty line, and
in this context, we have failed to give
justice to them.

(Interruptions)

AN HON. MEMBER: This is the
progress they have made,

SHRI MOHAN DHARIA: My friends
will please forgive me if 1 say some
thing more. When ]I was in the
Minisiry of Planning, I was one of the
persons who insisted within the Gov-
ermmment and with the then Prime
Minister, Mrs. Indira Gandhi that
when 1 looked at these various pro-
blems of the country, including
unemployment, poverty, illiteracy and
what not, I felt that we would have
to think in a very dispassionate way
about sixty crores of our people,
Leaders belonging 1o the wvarious
political parties have to come together
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in the interest of the country, At that
time, I emphasised for a dialogue
amongst the Prime Minister, Mr.
Jayaprakash Narayan and oOther
leaders, Today, I would like to make
it very clear that in case we want to
meet various mountainous challenges
in the country, we shall have to take
into confidence all those who have
faith in the country, all those who
have faith in our democracy and all
those ‘who have faith in providing
social justice to the poor people. I had
pursued that line then and today
I would like to pursue that very line.
Those who do nat accept thig line wall
be doing great injustice to the younger
generations 1o come, to the country
itself and to the poor people,

The STC had played a very good
role at that time when the licences to
whom they were given, did not fulfil
their obligations. It was very clear
in the order. It says: “In view of
the shortage of oil, it has been decided
to give these licences to the private
traders to the tune of Rs. 544 crores.”
In spite of this, it was not done. Now
a question is being asked by Mr.
Jyotirmoy Bosu and other friends
what the Government has been doing.
Immediately after my taking over the
charge. 1 took care to see that those
who had not imported oil or had not
entered into any permanent contract,
their licences were cancelled and they

.should not be given licences.

SHRI JYOTIRMOY BOSU: Who are
they?

SHRI MOHAN DHARIA: There
were certain cases. (Interruptions)
That time has gone now. Otherwise
publishing the names of those who
committed lesser offences... I do not
know why they have not published
certain names against whom some
enquiries have been instituted.

SHRI JYOTIRMOY BOSU: I am
grateful to you.

MR. SPEAKER: Allow him to do
that.
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SHRI MOHAN DHARIA We have
noted the names of those who are
responsible for this. My office was
convinced about 13 names. Against
13 firms, they had sent the cases to the
Central Bureau of Investigation. Out
of them. six are such persons whose
caseg have been referred to the Finance
Ministry because these ulleged offences
are under the F¥Foreign ZExchange
Regulation Act,

W qww 0] Ga aEEg
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SHRI MOHAN DHARIA. Action has
been initiated against parties who were
suspected of having misutilised licences
issued to them for import of edible oils.
Cases of the following 13 parties have
been referred to Central Bureau of

Investigation for detailed enquiry and
advice:

(i) M/s.
Bombay.

Godrej Soap Limited,

(i) M/s. Jamnadas Madbavji &
Co., Jamnagar.

(iii) M/s. Jai
Bombay.

Hind Oil Mills,

(iv) M/s. Prabhat Solveni Extrac-
tion Industries (Private) Limited,
Manayadar.

(v) M/s. The Vegetable Vitamin

Foods Co. (P) Ltd., Plot No. 108,.

190-B, Soin, Bombay-22.

(vi) M/s. Mulji Devshi & Co.,
House No. 116-Mulii Devshi Build-
ing, 116-Keshaviji Naik  Road,
Bombay-9.

Their matters have also been referred
to the Director of Enforcement,
Ministry of Finance for enquiry un-
der the Foreign Exchange Regulation
Act. The others are:

(vii) M|s Kamani Qil Mills, Bom-
bay.
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(viii) M|s 8hree Krishna Qil
Mills, Bombay.

(ix) M|{s Karachi Khepra
Bombay—8.

(x) M|s Appejay Private Ltd.,
Calcutta—16.

Mills,

(xi) M|s Kuceanic Solvent Indus-
ries, Badeshwar, Jamnagar.

(xii) M|s Krishna -Qil Cake J[In-
dustries, Porbander Road, Upleta.

(xiii) M|s Bajrang Lal Amrit-
kumar, Calcutta-—2T7.
et qut AT 0 540 WO
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SHRI MOHAN DHARIA: [ don't
have the figures now, but I can supply
them later.

I was referring to the instruments.
I would like to appeal to the House
that so far as the STC, MMTC and other
public sector undertakings are con-
cerned, they may not say anything
to demoralise them. We shall take
care to see that they become more
effective ultimately. They are our
instruments and they will have to be
sharpened if these instruments are to
be effectively used.

SHRI JYOTIRMOY BOSU: We
know that it is 'people like C.R. Das
who are sucking our blood.

SHRI MOHAN DHARIA: So far
as those names are concerned, I would
not like to go into them today. But
all such matters wherever there is
some evidence lhrave been sent to the
Central Bureau of Investigation.

Now, when we think of imports
and exports we wiil also have to take
care of the price-line of the country.
It is in this context that so far as our
domestic production ig conrerned and
our domestic requirements mre con-
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cerned utmost care becomes necessary
and, at the same time, the inputs re-
quired for our industry and agricul-
ture are also matters of great con-
cern and, therefore, there also great

care will have to be taken.
\

On this occasion I woulg like to
say that along without internal ac-
tivities, this Ministry has activities in
the international field also. There are
certain agencies like UNCTAD, GATT
etc. and there are various Councils
and other Associations like ESCAP
and other bodies where also we are
trying to be more effective. Here,
India has been playing a dominant
role in protecting and safe-guarding
the interests of the developing coun-
tries. I am sure this House would
very much like these activities to be
further strengthened by the Com-
merce Ministry.

SHRI JYOTIRMOY BOSU: I wish
you were correct.

SHRI MOHAN DHARIA: Again, we
have to think of other areas mention-
ed by my friends. It is not that we
only have to import or expcrt. There
may be certain areas—because new
skills and new science and technology
are developing in the country-—where
we can have not only economic co-
operation but also technical coope-
ration. We can have agrecments with
various countries and we can go to
the third countries and offer our skills
and technology for setting up key in-
dustries. This is how we can function.
Here also, we are trying to take ut-
most care. All this will help us be-
cause we have certain scientists who
hrave proved themselves to be among
the best in the international world.
They could be useful in the country
and their capacities and their intellect
could also be utilised for establishing
turnkey projects outside. These are
the efforts that are being made by us
already and I would very much like
to encourage these activities in future
also, I accept the suggestions made
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by the hon. Members belonging to va-
rious sections of the House in this
respect.

As I have already said, while look-
ing at the exports and imports, we
cannot forget the requirements of the
country. Here, comes the coordination
with the other Ministry, the Ministry
of Civil Supplies. At one end, I am
minister incharge of Commerce, and
while the Ministry of Commerce may
be interested in enhancing our ex-
ports more and more, I am also sup-
posed to take due care of the domes-
tic consumers when I look at it from
the point of view of the Ministry of
Civil Supplies. It is true that prices
have risen and have become unbear-
able to the common man. As I have
already explained in this House, the
Economic Survey Report tabled by
the Finance Minister has taken care of
it. It is not that the prices have risen
only after our having taken over
charge. When there was emergency
in the country during the year 1976-
77, and the national production was
hardly 2 per cent, the rise in money
supply was more than 17 per cent. Be-
sides, it is true that the year 1975-76
was a good year from the point of
view of crops, but 1976-77 was per-
haps again a bad year in certain res-
pects, particularly oil seeds, cotton,
jute and pulses. The wroduction of
oil is of the order of 33 lakh tonnes
and three lakh tonnes are imported
to meet our total requirement of 36
lakh tonnes. Unfortunately, the pro-
duction of groundnut oil went down
by 5 lakh tonnes and mustard oil by
3 lakh tonnes, Thus, there was short-
age of eight plus three, i.e, 11 lakh
tonnes. All this has affected the mar-
ket. Similar was the case in respect
of cotton. The production of cotton,
which is supposed to be of the order
of 70-71 lakh bales went down to 56-
57 lakh bales. Regarding pulses, it is
a tragedy that this country has not
been able to increase the production
of pulses during the last 12 years. It
has remained at 11 to 12 million ton-
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nes, except in 1875-76, when it went
upto 13 million tonnes, but it came
down to 12 million tonnes last year.

These shortages have affected the
price line and, therefore, efforts are
needed to introduce immediate mea-
sures, mid-term measures, and long~
term measures. Now, in that context,
What could be the immediate mea-
sures? We have tried our level
best in this respect. It is said: Why
don’t you peg the prices at a particu-
lar level? Had there been some buf-
fer_stock with the Government, T
would not have waited for a single
minute in taking that action, but
without any stock if I peg the prices,
what would happen in the market?
There would be arson, firing and lcot-
ing in the country. Naturally, I had
to take care that unless and until 1
build up the buffed-stock, I cannot
peg the pricess. We made efforts
through STC and I am happy to say
that the stock of the rapeseed oil is
28,000 tonnes and that of soyabeen
and other oil is 65,000 tonnes and it
is with that that we have now brought
the price or refined oil to Rs. 8.50.

SHRI D. D. DESAI (Kaira): How
did Government treat the farmers in
respect of cotton in the year 1975 and
how did it treat the farmers who pro-
duced ground-nut in 19767 They were
very heavily punished.

SHRI MOHAN DHARIA: On this
point I am very much with Mr. Desai
that when we are importing oils and
other things from outside, why should
we not pay more to our own farmers?
I am very much with him and I can
assure him that whatever best price
could be given to the farmers, that
shall be the endeavour of my Minis-
try and of the Government.

Certain measures have to be taken
immediately whether it was tea or
cotton or oil or pulses. Regarding tea,
this was the first time that an export
duty was imposed on tea and besides
they were asked to bring 80 per cent
of the tea produced into the market.
It has been querried by my friends
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that in case this 80 per cent comes to
the market, how can we export? It
is for both purposes—for internal con-
sumption as also for exports. Here
we have taken care to see that while
during 1977 the production of tea will
be of the order of 532 million kgs. we
shall see that more tea is made avail-
able. The exports of tea have been
pegged at least year’s level. This step
is taken to see that tea is made avail-
able at reasonable price. These .are
some of the urgent measures. I have
mentioned these to the House on an
earlier occasion also and I will not
take more time of the Housc. There
were certain other measures which
were taken immediately., A small
Committee of Secretaries—Secretary
of Agriculture, Planning, Finance and
Civil Supplies as also some experts
from outside—we constituted to recom-
mend measures as to how we can
obtainn a better production of cotlon.
oil sedes, pulses and jute taking ad-
vuntage of the present Kharif season
and also the Rabi season and what-
ever money was needed was made
available. When their report came,
on the very day it wag accepled
and implemented. The idea is that
we should have a better crop of thesc
various commodities of which we are
falling short.....

SHRI JYOTIRMOY BOSU: You
are increasing tea production. By
that you are going to a market which
is dominated by the buyers. You
should produce just enough.

SHR1I MOHAN DHARIA: 1 will
request my friend that my reference
was not to tea alone. My reference
was to cotton, oil seeds and pulses.
He is dreaming somewhere. What
can I do?......(Interruptions) After
all, unfortunately, Mr. Bosu is speak-
ing to a mnew colleague and he is
missing the link altogether.

SHRI T. A. PAI (Udipi): It is good
that the government asked a com-
mittee of Secretaries to go into the
question and recommend measures.
But do they take one commonsense
point of view? Unless it is made
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::ttractive to the farmer to grow, all
‘your official policles will be of no
‘avail. It is this wttitude that farmer
alone is net a man who does not
qequire any incentive while every
other section of our society needs it
that is responsible for all this.

SHRI MOHAN DHARIA: I share
very much the hon, Member's con-
cern and I do feel that in case we
want the farmers to produce more,
.an incentive price should be given
and a further guarantee that if the
price goes down, a proper support
price will be given.

These are the mid-term measures. .
‘(Interruptions) I am not yielding.
I patiently sat here and heard all
your speeches and only once when a
statement was made, I uttered only
two sentences. Otherwise I have not
at all interfered. So, I will only
expect that the members may give
me the same treatment.

I was saying that for a country of
our size having a population of 65
crores, to tackle this problem of
prices and for making available
aemential suppplies of these articles and
commaoditieg that are needed by the
common man. a permanent system is
needed. That is what I meant, namely
‘a massive distribution system, my
reference is not only to the distribu-
tion apparatus. When I say massive
distribution system, in my re-
port I have made it very clear
and that is what is needed in
the country which is to have the
articles and commodities required
right from the morning till late at
night, and what will be the require-
ment to-day and what will be
requirement in days to come and
years to come. Then we shall have
to think of production pattern. After
that production, we shall have to take
care of procurement storage, trans-
port and distribution. And again if
tbese articles are to be made available
at a reasonable price, the in-puts that
sre required by the wgriculturists
and also by such industries producing
such articles, those inputs should be
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made available at reasonable prices.
That ‘sort of massive system will
alone be able to take care of it. That
may provide a permanent solution of
the problem.

As the debate was elevated to a
national level, it is not possible only
for the Government to solve the
problem., The Central Government,
the State Governments, all the politi-
cal parties, the social scientists anQ
various organisations shall have to
come  together. We shall have to
evolve a national policy right from
production to distribution and we all
will be partners in that. That may
be the only permanent solution.

In this context that report of mine
has been sent the various Ministries
concerned. It will be up-dated. It will
be properly co-ordimated. I would
very much like the co-operation of
this House and of the State Govern-
ments. Of course the Cabinet will
take a final deecision. In case we
could evolve that sort of permanent
programme, then alone it would be
possible to take care of that. My
Ministy is very much engaged in that
exercise aiso.

I do agree with the concern ex-
pressed by many hon. members about
the rise in prices. Please bear with
me that unless and until we evolve
such a permanent solution through
appropriate measures, it will not be
possible to control the price rise.

A mention was made about 1,000
shops to be opened. I had not
mentioned about those 1,000 shops
in the context of the massive distribu-
tion system. It was a function
organised by a Valkuntha Mehta Co-
operative Institution. While speaking
there I said that so far as Super-
Bazars are concerned, we are opening
in certain places like Connaught Place
and other posh localities, but what
is needed is to open shops for the
poorer sections of society. It is in this
context 1 said that instead of opening
these, we have decided to open 1,000
shops under the Co-operatives. Here
if the youngesters come forward, we
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would like to give them all the addi-
tional help as may be necessary, 1t
is in this context I said that under
that scheme a subsidy to the tune of
Rs. 2,000 will be made available. As
against Super Bazars being opened
in posh localities, I said I am interest-
ed in the areas where there are jhug-
gies, in the areas where there are
scheduled castes and scheduled tribes
who are stuying in the backward
areas. How are we going to take that
care? We are interested in the poor
people who shed tears for the small
necessities required by them. TUn-
fortunately, it has been taken that I
was going to have 1,000 shops and
how I enuld manage thait. I may
appeal to the House to take into
consideration this new aspect  this
new strategy being taken by the
Government.

Regarding Co-operative movement,
I must say today, that this country
has suffered a severe set back in the
past few vears. It is true that in
certain areas this cooperative move-
ment has done well. But un-
fortunately, it has been haphazard
movement, and as has been pointed
out by Shri Shinde and many other
members, the malady is over-politi-
calisation and over-officialisation of
this co-operative movement. If at
all we want this co-operative move-
ment to be strengthened and io pros-
per in the country, whatl is needed,
is commitment 1o that movement.
Whet is needed is de-officialisation and
de-politicalisation of the movement. So
far as I am concerned, I can assure
this House that I shall not try to
bring in any party politics or try to
play these institutions for the interest
of Janata Party and shall see that it
is de-politicalised anq de-officialised
also.

18.00 hrs.

Sir, I would like to quote Mr.
Kantilal Ghia, who happened to be
the Chairman of IFCO, that is, Indian
Fertilizer Corporation. It is a cc-
operative venture.

922 L.S—12.
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Immediately after my assuming
offic, Kantilal ji came to me
and said: ‘Mr. Dharia, please take
my resignation’. ] asked ‘why’? He
said: ‘I am the Chairman of this
ovganisation. The Janata Party has
come to power’....

ot st Wi (§eFET) A
qIET AT AT

# @t Y & 7g S wrgW fE
grara AT fagl@  #1 ww 7 3R
dfq a7t & afFa aerdr ¥ fawis
¢ gwEwTEr Afa qEY T r &
F AR-9OE W AT W F A @A
galt AgmE aUET Az WY g1 I F
fgars avFIT #7 FIAR FT @I
g1
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NN LT TF IR Al I1E F
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SHRI MOHAN DHARIA: Kantilal
jii said: ‘The Janata Party has come
to power. I am the President of the
Gujarat Congress Committee I want
to resign.’ I said ‘I will not accept your
recigaation I do not look at the co-
operative movement from any politi-
cal angle. If you are working on
right lines and if your co-operative
movement is making progress, then,
there is no need for you to resign’.
I did not accept his resignation. I
am quoting it to point out to
you that I would like to have the
cooperation of the whole House in
having this approach so far as the
co-operative movement is concenned.
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1 am very clear in my mind that if
our objective of establishing demo-
cratic socialism is to succeed, we
should have accept decentralisation
of economic power and here the co-
operative movement can play a vital
role so that our democratic forces
can be properly strengthened in the
country. I would very much like
that weaker sections are properly
represented so far as our co-operative
movement is concerned

Now, in the meeting of NAFED
which was held recently in Delhi
this was the first time that the re-
presantatives of primaries were
present here. All of them took part
in the deliberations. I am speaking
about it because nobody should try
to undermine the importance of the
co-poperative movement in the coun-
try. On the contrary, we would like
to give all possible help so far as the
co-operative movement is concerned
because here we have a vital force to
protect our democracy in the country.
We should bring in decentralisation
of power through panchayats and
zilla parishads. We should bring 1n
decentralisation of economic power
through the co-operatives. This will
go a long way in achieving our
desired objectives.

We very often hear a cry saying
this should be nationalised, that
should be nationalised, sugar indus-
try should be nationalised, textile
industry should be nationalised, etc.
The House is aware that T am not &
person who is opposed to nationali-
sation; on the contrary I believe that
nationalisation is one of the instru-
ments for socio-economic change,
But then there are areas, particulerly
areas of our agricultural producers,
to whom we should give every possi-
ble assistance. We should give them
all encouragement and help whether
they are engaged in agriculture or in
any other cooper@atives, sugar, tex-
tiles, spinning mills and so on. We
should try to strengthen their hands.
If there is anything which has gone
wrong, we should take care to see
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that the wrong is corrected. @We
should not discourage this movement.
On the other hand, we should en-
courage them in every way. 1 say
this because concentration of econo-
mic power leads to dictatorial trends.
Therefore, we should mnot allow this
concentration to take place. This is
one of our primary objectives and I
am sure that the co-operative move-
ment will help us in this direction.

So, Sir, these are the broad strate-
gies about my Ministry.

So far as cut motions are concern-
ed, there are several cut motions and
I have my notes prepared, And I can
deal with al] these cut motions. 1
suppose nobody wants it. However,
I must say that in some matters, we
have taken certain decisions and, to
that extent, I shall be very brief. I
would like to say that regarding
handloom, one constraint has been
removed. That is this. The U.S.A.
had imposed quota restrictions on ou-
exports of handloom garments to that
country. We have been pointing out
to them through a series of negotia-
tions that such a step is not only
illegal in terms of the international
agreements on textile trade but also
injurious to the interests of the multi-
tude of handloom weavers in India.
After considerable efforts, the U.S.
Government have recognised the
force in our arguments. I am glad
to inform the House that as a conse-
quence, an agreement has been entered
into between us and the United
States on 17-6-1977 dismantling these
quota restrictions on export of hand-
loom garments. Henceforth, exports
of handloom garments to U.S.A. will
be free of all quota restrictions. This
will go a long way because there are
lots of garments which have piled up
and this will give a lot of opportuni-
ties to the small-scale ijndustries in
our country.

Regarding the import of coconut
oil, it has been decided to drastically
restrict the amount of coconut oil
to be imported, Orders have been



357 D.G., 1077-7¢

issued fo re-examine the licences 0
far jssued, assess the extent of con-
tracts made and restrict the amount of
licences so far issued. The level of
import duty has been so fixed as to
enable the imported oil to be market-
able at prices not lower than the pre-
vailing dometic prices. This should
give sufficient profection to the
coconut growers in the country.

Regarding rubber, the Government
is actively considering the issue of
fixation of price of rubber to ensure
a fair return to the rubber growers.
It is expected that the Government
will be able to announce its decision
on the quantum of the minimum price
within a few weeks at the most.

Regarding coffee, as all the Mem-
bers are aware, a lot of friends from
Kerala State insisted to bring down
the export duty on coffee. On 12th
February, 1976 export duty on coffee
was raised from Rs. 50 to Rs. 300 per

quintal. Subsequently, on 6th
November, 1976 this was raised 1o
Rs. 1300 per quintal @nd on 26th

April, 1977 to Rs. 2,200 per quintal.
However, as the international prices
started declining, during May, 1977,
this import duly was reduced on 18th
May, 1977 to Rs. 1,600 per quintal
and more recently, on 25th June, 1977
to Rs. 1,100 per quintal. The Govern-
ment is keeping a continuous watch
on international prices nd will
consider providing suitable relief as
and when the situation so warrants.

Regarding the rise in price of art
silk yarn raised by my friends, I
had a meeting with all the manu-
facturers of the rayon industry and
because of my intervention, it has
come down by about Rs. 5 per k.g.
But, whatever quota was voluntarily
accepted and was mot delivered to
these weavers by the spinners, that
quota will also be given. These are
some of the comments that I want to
make,

SHRIMATI V. JEYALAKSHMI!
(Sivakasi): Are you going to intro-
duce the statutory control on art
silk yarn? That is the only question
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that I want to ask? Otherwise you
can't contro] the fluctuation of prices.

SHRI MOHAN DHARIA: I can
only assure this House that I shall
take care of all the weavers because
I am very much interested in the
weavers. I cannot take a decision un
the floor of the House. I shall look
into their oroblems.

Regarding cashew imports, Mr. Nair’
has suggested that it should be taken:
up at the ministerial level. We used
to import cashew, particularly, from
the African countries and from
Tanzanja. Most of those countries
have also started processing it.
Naturally, they are relectant to give
their cashews because they would like
to add to their value. When they
can add to the value of their
exports, maturally, they are re-
luctant to give their cashews.
As my hon. friend suggested, I shall
take the matter with the Ambassador
or at the level of the High Commis-
sioner or at the ministerial level.

SHRI N. SREEKANTAN NAIR:
They want to earn more profits and
that is why they bargain with the
African countries and come back
empty-handed.

SHRI MOHAN DHARIA: As sug-
gested by you, I shall take up the
matter even at the ministerial level.
But, by and large, though I only stat-
ed the strategy, I know that it is not
possible for me.... (Interruptions)

SHRI K. LAKKAPPA: What about
coconut?

MR, SPEAKER: Please don't con-
vert it into a question hour.

SHRI MOHAN DHARIA: Sir, one
more word and I have done. Regard-
ing the trust in man and trust in
trade, I may say that this whole
House and this country believes in
the philosophy of trust in man. .It
is in this context that we have 1n-
creased trust in man. If somebody
takes undue advantage of this trust
or somebody misbehaves, as I have
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already stated, those culprits shall ke
dealt with firmly as I have already
done and also reported the same to
the House.

Then there is one more important
point about the consultative commit-
tee of Parliament so far as my Minis-
try is concerned. This House will be
happy to know that we have divided
this consultative committee of forty
members in five groups, namely,
foreign trade, plantations, textile and
jute, civil supplies and cooperation, I
have decided to give utmost import-
ance to these five groups of the con_
sultative committee. So far as these
five groups are concerned, I have al-
ready asked my office to give these
groups all possible cooperation. One
official will be asked to take care of
the work of the Committee. I would
very much like to take these Mem-
bers of Parliament into confidence on
several issues that are concerned with
my Ministry.

swet wfgean QYo T (3Tt
I ) FEA F  AFAMET
IMFNTHE F a7 § 8 T7T T2 ¢ |
SHRI MOHAN DHARIA: There is
a monopoly procurement scheme in
Maharashtra, Basically—as I have
said carlier while I was in the Minis-
try of Planning—if dus justice is to
be rendered to the agriculturist, ithe
middleman shail have to go. We will
be encouraging either their coopera-
tives or creating an agency by the
government. This will be the best
solution. Unfortunately, this scheme
got started only in one State and
there I had my doubts and 1 express-
ed the same to the then Chief Minis-
ter and also to the present Chief
Minister, that is, it may not be pos-
sible to implement this scheme if it
is made applicable to one State. That
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was the only difficulty. In principle
I have no doubt in my mind that
there should be a direct link between
the agricultural producer and the
consumers. There should be a direct
link between the consumers, the
producers and the industrial consu-
mers. The middlemen who are tak-
ing all this profit shall have to be
eliminated gradually. To that ex-
tent, I have no doubt in my mind but
because of constraints and difficulties
naturally there is going to be a dia-
logue between the Chief Minister and
the Prime Minister.

MR. SPEAKER: Does anybody
want to put any Cut Motion separate-
ly or shall I put them together?

SOME HON. MEMBERS: All toge-
ther.

MR. SPEAKER: 1 shall now put
all the Cut Motions relating to the
Ministry of Commerce {0 the vote of

the House.
Cut motions Nos. 1, 2, 9 t» 37 and
41 to 59 were put cnd negatived

MR. SPEAKER: I shall now put
the Demands for Grants to the vote.

The question is:

“That the respective sums not
exceeding the amoun's on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the Year ending the 31st day of
March, 1978, in respect of the heads
of Demands entered in the second
column thereof against Demands
Nos. 15 and 18 relating to the
Ministry of Commerce.”

The mation was adopted.
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Pemands for Grants, 1977-78 in respect of the Ministry of Comm:rce voted by Lok Sabha.

No. of Nim: of Amount of Demand for Grant on

Amount of Demand for Grant
Demand D:mand account voted by the House on voted by the House

30-3-1977 -
I 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF
COMMERCE
15. Ministry of Com-
merce. . 48,50,000 97,01,000 ‘e
16. Foreign Trade and
Export Production 131,54,90,022 105,22,44,000 277,65,39,000 177,19,87,000
=<

MR. SPEAKER: I shall now put all
the Cut Motions moved to the
Demands for Grants of the Ministry
of Civil Supplies and Co-operation to
vote together.

Cut Motions Nos. 10 to 18 were put

Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during

the year ending the 31st day of
March, 1978, in respect of the heads
of demands entered in the second

and megatived,

MR. SPEAKER: I shall now put column thereof against Demands
the Demands for Grants to vote. Nos. 15 and 14 relating to the Mi-
The questjon is: nistry of Civil Supplies and Co-

operation.”
“That the respective sums not
exceeding the amounts on Revenue The motion was adopted.

Demands for Grants. 1977-78 in respect of the Minist Civil Supplies and Cooperation
Voted by Lok Sabha. pect af 8 Mimgiry; of Gt Sppies on ?

- — —_— - — — i s o .

No. of Name of Amount of Demand for Grant on Amount of Demand for Grant

Demand Demand account voted by the House on  voted by the House.
30-3-1977
1 2 3 4 .
Revenue Capital Revenue Capital
Rs, Rs, Rs. Rs.
MINISTRY OF CIVIL
SUPPLIES AND
COOPERATION
13. Ministry of Civil
Supplies and Co-
operation - . H12,27,000 24,53,000 -
14, Civil Supplies and
Cooperation 757,574,000 7521,16,000 15,27,48,000 14,19,32,000
18. 17 hrs,

The Lok Sabha then adjourned till
28, 1977 / Asadha 7, 1899 (Saka)
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Eleven of the Clock on Tuesday, June



